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 LOK  SABHA

 Saturday,  Aprif  18,  959/28th  Chaitra,
 88]  (Saka).

 aaa

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 {Mr.  Speager  in  the  Chair].

 ORAL  ANSWERS  TO  QUESTIONS

 Nagas

 *I884.  Shri  Ram  Krishan  Gupta:
 Will  the  Prime  Minister  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Nagas  have  been  recently  arrested  on
 their  return  from  East  Pakistan;

 (b)  if  so,  whether  purpose  of  their
 visit  has  been  investigated;  and

 (c)  the  nature  of  the  action  taken
 to  control  their  activities  and  check
 their  visits  to  East  Pakistan?

 The  Deputy  Minister  of  External
 Affairs  (Shrimati  Lakshm!  Menon):
 (a)  and  (b).  We  have  not  arrested  any
 Nagas  recently  returning  from  East
 Pakistan.  The  last  occasion  when
 come  arrests  took  place  near  this  ber-

 was  in  July,  ‘1958.

 (e)  All  possible  security  measures
 have  been  taken  in  the  affected  Dis-
 tricts  of  Agsam  bordering  on  East
 Pakistan  to  prevent  the  movement  of
 Nagas  across  the  border.

 Shri  Bam  Krishan  Gupta:  May  I
 know  whether  any  material  was  re-
 covered  from  the  Nagas  who  were  ar-
 rested  in  July,  ‘1988?

 Skrimati  Lakehmi  Menon:  Yes.  Sir.
 We  recovered  some  arms  and  ammuni-

 86  LSD—I.

 4978

 tion,  three  sten  guns,  bren  guns,  some
 documents,  maps  and  so  on.

 Shri  Ram  Krishan  Gupta:  May  1
 know  whether  the  purpose  of  their
 visit  was  ascertained?  If  so,  what
 was  that?

 Shrimati  Lakshmi  Menon:  They  are
 supposed  to  have  gone  to  East  Pakis-
 tan  to  meet  Phizo.

 Shri  Raghunath  Singh:  May  I
 know  the  make  of  the  arms?

 Shrimati  Laks  Menon:  I  have  no
 {information  other  than  what  Ihave
 already  given.

 Shri  Raghunath  Singh:  I  want  0
 know  the  make  of  the  arms.

 Mr.  Speaker:  She  does  not  have  the
 information.

 Shrimati  Lakshmi  Menon:  I  said
 sten  guns  etc.  were  recovered.

 Shri  Raghanath  Singh:  I  want  ‘to
 know  the  marking  of  the  arms.

 Shrimati  Lakshmi  Menon:  I  have  no
 information.

 Shri  Tangamani:  May  {  know  whe-
 ther  the  Government  has  seen  the
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 press  reports  to  the  effect  that  Phizo
 has  moved  ta  the  United  States?  '

 Shrimati  Lakshmi  Menon:  That  Goes
 not  arise  out  of  this  question.

 Indian  Handioom  Delegation
 +

 Shri  Ajk  Singh  Sarhadi:
 *1886,  <  Shri  Dwarka  Nath  Tewari:

 Sardar  Igba)  Singh:

 Will  the  Minister  of  Commerce.and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question  No
 86l  on  the  Tith  December,  2958  and
 state:

 (a)  whether  the  proposal  of  the
 Handloom  Board  to  send  a  delegation
 to  West  Africa  has  been  considered
 and  agreed  to;  and

 (b)  whether  the  arrangement  for
 the  same  has  been  finalised?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  and  (b).  The  matter
 is  still  under  examination.

 if  one  of  the  matters  for  the  delega-
 tion  would  be  to  consider  avenues  of
 export  also?

 F  Q  Z  3
 posal  is  that  a  delegation  should  be
 sent  to  find  out  as  to  how  to  step  up
 exports.

 Shri  Tangamani:  This  All  Indis
 Haendioom  Board  made  this  sugges-
 tion  because  our  traditional  market
 has  now  dwindled.  May  I  know  whe-
 ther  they  have  made  any  suggestions
 about  altering  the  pattern  by  export-
 ing  to  these  countries?

 Shri  Kagunge:  They  have  not  sug-
 gested  anything  for  these  specific

 APRIL,  18,  2१०७  Oral  Answers  z7980
 Export  Potestiality  ef  Oniens  from

 Veraval  Port

 Shri  Pangarkar:  Will  the  Min-
 ister  of  Commerce  and  Industry.  be

 pleased  to  state:

 (a)  the  export  potentiality  of
 onions  to  Ceylon  and  Burma  from
 Veraval  Port;  and

 (b)  the  number  of  steamers  plying
 at  present  for  onion  trade?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Obandra):
 (a)  Export  potentiality  would  depend
 upon  production,  exportable  surplus
 and  demand  overseas.  About  5,400
 tons,  the  highest  in  the  last  four
 years,  were  exported  during  1987-58
 from  Veraval  to  Ceylon.  There  were
 no  exports  to  Burma.

 (b)  The  ships  which  touch  Veraval
 auring  their  normal  operations  also
 earry  onions.  No  ship  is  earmarked
 for  the  purpose.

 Shri  Pangarkar:  May  I  know  the
 quantity  of  onion  exported  out  of
 India  during  the  year  1958-59  and  the
 names  of  the  countries  to  which  it
 was  exported?

 Mr,  Speaker:  Hon.  Member  will
 kindly  look  into  the  sea-borne  export
 trade  of  India.

 There  is  no  meaning  in  asking  as  to
 which  are  the  countries  to  which
 onions  are  exported.  Hon.  Member
 will  go  to  the  Library  and  jook  it  up.
 Questions  on  any  matter  that  is  not
 available  either  in  the  Library  or  in

 alanis
 documents  can  be  asketl

 Shri  Pangarkar:
 the  total  quantity.

 should  stand  erect  and  then  ask  the
 question.

 were
 Pangarkar:  I  want  to  know  the

 quantity  of  onion  out
 of  India  in  ‘1968-59.

 बकील

 Mr.  Speaker:  Would  it  not  de  avail-
 able  in  the  export  trade  of  India?  For

 I  want  to  know
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 that  should  he  ask  the  hon.  Minister
 to  take  ail  the  trouble  of  finding  st
 out?

 Shri  Osa:  May  I  know  whether  the
 Government  has  explored  the  potenti-
 ality  of  exporting  onions  to  other
 countries  besides  Ceylon?

 Shri  Satish  Chandra:  Apart  from
 Ceylon  onions  are  exported  to  Singa-
 pore,  Malaya  and  other  Asian  and
 Yast  African  countries.  But  the  big-
 gest  quantity  is  exported  to  Ceylon.

 Shri  Oza:  Has  the  Government  any
 scheme  to  enlarge  the  export  in  view
 of  the  fact  that  there  are  huge  poten-
 tialities  of  onion  crops  in  that  part  of
 the  country?

 Mr,  Speaker:  What  is  the  informa-
 tion  that  the  hon  Member  expects
 from  the  hon.  Minister  His  question
 is,  ‘Has  Government  explored  the
 scheme?”  The  hon  Minister  will  sey,
 “Yes,  we  have”.  Then  what  is  the
 object  of  asking  this  questiaon  The
 Government  also  represents  a  major-
 ity  Party  and  it  must  be  assumed
 that  they  would  be  exploring  all  pos-
 sibilities,  otherwise  they  would  not
 stay  in  office  for  a  minute  What-
 ever  information  is  not  available  in
 the  printed  documents  or  otherwise
 in  any  of  these  papers  can  easily  be
 ascertained  here.  But  this  seems  to
 be  an  examination  house  where  the
 hon  Minister  is  examined  and  cross-

 Shri  Oza:  On  a  point  of  mforma-

 Shri  Oza:  Large  quantities  are
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 and  such  a  port  m  Andhra  there  is  so
 much  quantity  lying  and  no  licence  is
 issued,  I  am  prepared  to  allow  that
 It  may  be  even  from  Gujerat  or  from
 any  other  place,  but  general  questions
 lead  us  nowhere

 Alagappa  Textiles,  Alagappa  Nagar
 Kerala

 +
 Shri  Warior:

 4  Shri  A.  K.  Gepalan:
 Shri  Kediyan:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state.

 (a)  whether  the  Director  of  Com-
 pany  Administration  made  any  enquiry
 inte  the  affairs  of  the  Alagappa  Tex-
 tiles,  Alagappanagar,  Kerala  State  and
 submitted  any  report;  and

 (0)  if  so,  the  main  features  and  re-
 commendations  of  the  report?

 The  Minister  of  Commerce  (Shri
 Kanungo):  (a)  Under  the  orders  of
 the  Central  Government,  issued  under
 Section  235(c)  of  the  Compamer  Act.
 ‘1956,  an  investigation  into  the  affairs
 of  the  Company  has  been  carried
 ou:  by  an  officer,  attached  to  the  office
 of  the  Regional  Director  of  the  De-
 partment  of  Company  Law  Adminis-
 tration  at  Madras.  ‘

 (b)  the  report  has  been  received
 very  recently  and  is  now  under  cx-
 amination  It  discloses  :mnter  aha
 that  losses  were  caused  to  the  com-
 pany  by  various  adjustments  im
 accounts  and  preyments  said  to  have
 been  made  at  the  instance  of  the  late
 Dr  Alagappe  Chettiar  and  for  which
 the  other  directors  have  disclaimed
 any  responsibility

 Shri  Warter:  May  I  know  whether
 the  Report  will  be  avmlable  to  the
 House?

 Shri  Kanungo:  No,  Sir  These  re-
 ports  are  not  available

 Shei  Warter:  May  I  know  the
 nature  of  the  dispute  into  which  this
 enquiry  was  made’



 management
 has  been  investigated  and  steps  will
 be  taken  after  examination  of  the  Re-
 port  under  the  law.

 Steel  Quota  to  Punjab

 +
 shri  Ajit  Singh  Sarhadi:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  allocation  of  steel  quota
 being  made  to  Punjab  in  1959-60;  and

 (b)  the  allocation  of  steel  being
 made  for  the  small  cale  industries
 there  during  the  same  period?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  (a)  and  (b).  Steel
 is  allotted  on  a  quarterly  basis  For
 Small  Scale  Imdustries  the  demand
 from  Punjab  Government  for  the
 quarter  April-June  was  9675  tons
 against  which  the  quota  allotted  is
 8000  tons.  For  the  corresponding
 period  April-June,  1958,  the  allotment
 to  Punjab  was  3392  tons  for  Small
 Scale  Industries.  As  the  availability
 tmproves,  the  quotas  to  all  States  for
 Small  Scale  Industries  are  being
 raised.

 Shri  Ajit  Singh  Sarhadi:  May  I
 just  ask  if  the  allocation  for  small
 scale  industries  made  to  the  Punjab
 is  for  a  particular  industry  or  for  the
 whole?

 Shri  Manubhai  Shah:  As  a  whoie  for
 Punjab  State  and  that  too  for  small
 scale  industries  utilising  steel.

 Shri  Ajit  Singh  Sarhadi:  Is  it  on  a
 special  request  of  the  Punjab  Govern-
 ment  for  a  particular  small  scale  in-
 dustry  or  is  it  that  a  direction  is
 issued  by  the  Central  Government?

 Shri  Manubhal  Shah:  Generally  the
 entire  responsibility  of  developing  the
 small  scale  industries  is  that  of  the
 State  Government.  But  sometimes  if
 we  receive  some  specific  complaint  we

 *1891.
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 Certainly  advise  the  State  Government
 ty  look  into  it.

 Shri  Daijit  Singh:  May  I  know  whe-
 ther  it  is  allotted  to  those  small  scale
 tudustries  which  do  not  work  rer
 fularly  and  sell  their  quotas  in  the
 Mack  market  and  the  industries  which
 Work  regularly  are  not  allotted  quotas
 Tegularly?

 Shri  Manubhai  Shah:  As  I  have  had
 the  privilege  of  placing  before  the
 Nouse  all  the  time  different  figures,
 the  very  fact  that  within  a  year  from
 &  quarterly  quota  of  3,300  tons  the
 Quota  has  been  raised  to  6,000  tons
 Shows  that  the  small  scale  industrial
 nits  must  be  working  in  a  _—ibetter
 Way.  It  may  be  at  the  actual  users
 level  some  parties  may  bave  02)8  to
 %Sther  people.  As  far  as  we  are  con-
 Cerned,  no  complaints  have  been  re-
 Seived.  Development  and  production
 4re  rising  in  the  small  scale  sector.

 Shri  Rami  Reddy:  With  reference  to
 bart  (a)  of  the  question,  what  is  the

 sis  on  which  allocation  of  steel
 4uota  is  made  to  the  Punjab  and
 bther  States?  Is  it  on  a  population
 basis  or  overall  requirements?

 Shri  Manubhai  Shah:  Overall  re-
 4guirement  is  taken.  Every  State  Gov-
 ernment  sends  its  own  recommenda-
 tion  on  the  basis  of  off  take  which
 indicates  what  the  consumption  of
 steel  was.  Whatever  the  increased
 availability,  various  other  factors  are
 being  taken  into  consideration,  and
 extra  allocations  are  made.

 Shri  Rami  Reddy:  In  regard  to
 agricultura]  requirements,  is  it  made
 on  overall  requirements?

 Shri  Manubhai  Shah:  This  is  for
 small-scale  industry.  It  is  a  separate
 quota  SPJ.,  for  agricultural  and
 other  requirements.

 Recruitment  to  Private  Firms  through
 Employment  Exchanges

 ©1892,  Shri  Shivananjappa:  Will  the
 Minister  of  Labour  and  Empleyment
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  India  have  asked  private
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 firms  in  the  country  to  fll  their  em-
 ployment  vacancies  through  Employ-
 ment  Exchanges;  and

 (b)  ४४  80,  whether  the  private  firms
 have  accepted  this  procedure?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  No.

 (b)  Does  not  arise.

 Shri  Shivananjappa:  May  I  know
 whether  any  such  proposal  is  there?

 Shri  Abid  All:  Not  for  making  it
 compulsory  for  the  employers  to  take
 employees  through  the  Employment
 Exchanges  only.  But,  we  are  bringing
 in  a  Bill  here  to  make  it  compulsory
 that  they  should  inform  us  of  their
 requirements.

 Mr.  Speaker:  Next  question:  Shri
 Daljit  Singh.

 Shri  Tangamani  rose—

 Mr,  Speaker:  Why  did  he  not  get
 up  earlier?  All  right;  Shri  Tangamani
 I  will  call  Shri  Daljit  Singh  next.

 Shri  Tangamani:  May  I  know  whe-
 ther  it  is  incumbent  on  the  Govern-
 ment  that  these  vacancies  ought  to  be
 notified  to  the  Employment  Ex-
 changes?

 hri  Abid  Ali:  Yes,  Sir.

 Export  of  Leather  Goods  to  Russia

 *1893.  Shri  Daljig¢  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  export
 of  leather  goods  and  footwear  to
 Russia  from  India  has  been  hampered
 by  the  competition  of  other  coun-
 tries;  and

 (b)  if  so,  the  steps  being  taken  to
 meet  the  situation?

 The  Deputy  Minister  of  Commerce
 and  Industry  (Shri  Satish  Chandra):
 (a)  The  Government  of  India  have  no
 such  information.

 (b)  The  question  does  not  arise.
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 Shri  Daljit  Singh:  May  I  know
 what  steps  are  being  taken  to  im-
 prove  the  export  of  leather  goods  and
 footwear?

 hri  Satish  Chandra:  All  possi-
 bilities  are  being  explored.  The  ques-
 tion  specifically  relates  to  the  supply
 of  leather  goods  and  footwear  to
 Russia.  We  have  received  a  recent
 order  also  for  execution  in  1959.

 Shri  Daljit  Singh:  May  I  know  the
 value  of  leather  goods  and  footwear
 exported  to  Russia  during  the  last
 three  years  separately?

 Mr.  Speaker:  They  may  look  into
 the  samething:  Seaborne  Trade  of
 India.

 Shri  Thiramaia  Hao:  Has  the  atten-
 tion  of  Government  been  drawn  to  a
 recent  piece  of  news  published  in  the
 papers  that  in  Agra  and  thereabout,
 this  leather  industry  is  experiencing
 a  slump  and  great  difficulties?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  There  is  a  com-
 plaint  and  the  attention  drawn  by  the
 hon.  Member  is  correct.  I  had  also
 last  time  mentioned  before  the  House
 that  due  to  less  availability  of  hides
 and  skin,  the  leather  industry,  as  a
 whole,  in  the  country  is  facing  some
 trouble.  Therefore,  we  are  trying  to

 ee  whether  availability  could  be
 increased  not  only  by  indigenous
 production,  but  by  importing  some  raw
 hides.  Recently,  from  some  countries
 we  have  put  hides  and  skins  on  the
 0.G.L.

 Shri  Ansar  Harvani:  Is  it  a  fact
 that  the  Government  had  received  a
 complaint  from  the  Government  of
 the  Soviet  Union  that  shoes  supplied
 by  the  State  Trading  Corporation  were
 not  according  to  specifications  and
 were  not  of  proper  quality?

 Mr.  Speaker:  That  is  an  old  ques-
 tion.

 Shri  Ram  Krishan  Gupta:  May  I
 know  the  names  of  the  countries  with
 which  India  has  to  compete  for  the
 export  of  shoes?



 rr98y  Orel  Anmvers

 Shri  Satish  Chandra:  Resities  the
 shoes  supphed  to  the  USSR.  I  think
 most  of  the  shoes  are  made  in  that
 couritry,  and  some  imported  from
 Czechoslovakia.  We  have  not  got
 Russian  statistics,

 Export  of  Indian  Textile  Geods

 91806  Shri  Damani:  Will  the  Min-
 ister  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  extent  to  which  Western
 Countries  have  helped  in  hberalising
 the  import  of  Indian  cotton  textile
 goods  during  1958-59  and  1959-60  so
 far  as  compared  to  ‘1957-58;  and

 (b)  how  far  our  country  has  been
 successful  in  augmenting  its  exports
 to  West  Germany,  Sweden  and  the
 USA  up  till  now?

 The  Minister  of  Commerce  (shri
 Kaunungo):  (a)  There  has  not  been
 any  liberalisation  on  the  part  of
 Western  Countries  for  facilitating  the
 tmports  of  Indian  textile  goods

 (०)  There  is  a  general  decline  in
 tne  exports  of  cotton  textiles  to  all
 countries  during  958  as  compared  to
 the  previous  years.  This  decline  5
 reflected  m  the  exports  to  West  Ger-
 many  and  US.A_  In  the  case  of
 Sweden,  however,  exports  have  more
 than  doubled  during  34958  as  compar-
 ed  to  1957.

 In  order  to  augment  exports  to  the
 Western  Countries  and  American  con-
 tinent,  higher  differentials  for  import
 of  textile  chemicals  and  dyes  have
 been  fixed  under  the  Incentive
 Scheme.  The  working  of  this  scheme
 is  under  constant  review.

 Shri  Damani:  May  I  know  whether
 the  Government  is  contemplating
 modifying  the  export  incentive
 scheme  s0  as  to  enable  mills  to  n-
 crease  their  export  and  stand  in  com-
 parison  with  other  countries  in  those
 countries?

 Shri  Kanange:  The  incentive  scheme
 has  been  put  into  operation  only,  I
 think,  some  weeks  ago.  Goverament
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 have  no  idea  of  altering  it  or  madify-
 ing  it  until  the  operation  of  it  is
 observed.

 Shri  Damani:  May  I  know  whether
 negotiations  with  those  countries  for
 exporting  cloth  and  importing  essen-
 धा  stems  are  being  carried  on  and  if
 so,  the  details  thereof?

 Shri  Kanungo:  No,  Sir.

 Shri  Warior:  May  I  know  the  mode
 of  payment  from  Sweden,  either  in
 dollars  or  in  sterling?

 Shri  Kanungo:  Sterling  mostly.

 Report  of  the  Actuarial  Committee

 91895,  Shri  T,  B.  Vittal  Rao:  Will
 the  Minster  of  Labour  and  Empley-
 ment  be  pleased  to  state:

 (a)  whether  the  report  of  the
 Actuarial  Committee  appomted  to
 assess  the  financial  burden  on  indus-
 try  in  connection  with  the  amend-
 ment  of  Workmen’s  Compensation  Act
 for  revising  the  rates  of  compensation
 and  to  increase  the  wage  limit  from
 Rs  400  to  Rs.  500  has  since  been  re-
 ceived;

 (b)  2f  so,  whether  it  has  been  ex-
 amined  by  Government;

 (ec)  if  so,  the  nature  of  decision  ar-
 rived  at,  and

 (d)  if  the  reply  to  part  (a)  above
 be  in  the  negative,  when  the  same
 as  likely  to  be  received?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  All):  (a)  Yes.

 (b)  I¢  38  under  examunation.

 (c)  and  (a).  Do  not  arise.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 who  are  the  Members  of  this  Com-
 mittee?

 Shri  Abid  Ali;  Not  today,  piease.
 Not  at  present,  please.  The  Com-
 tittee’s  report  has  been  received:  it  is
 under  examination.  It  will  not  pe
 possible  for  me  to  reveal  the  recom-
 mendations
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 Grit  TB.  Vittal  Rae:  l  asked  the
 names  of  the  Members  of  the  Com-
 mittee,

 Shri  Abid  Ali:  The  members  were:
 Shri  5.  P.  Jain,  Actuary,  Employees
 State  Insurance  .  Corporation,  Shri

 Bhatia.  These  are  the  three  members
 of  the  Committee.

 Shri  ्  B.  Vittal  Rao:  May  I  know
 when  the  examination  of  this  report
 is  likely  to  conclude?  May  I  also
 inow  when  this  report  was  submitted
 to  the  Government?

 Shri  Abid  Ali:  We  received  the  re-
 port  in  February  last.

 Shri  T.  8.  Vittal  Rao:  When  is  the
 examination  by  the  Ministry  likely  to
 conclude?

 Shri  Abid  All:  Not  possible  to  say
 at  present.

 Shri  T.  B.  Vittal  Rao:  May  I  know
 the  grounds  which  prevent  the  quick
 examination  of  this  report?

 Shri  Abid  Ali:  It  is  being  examined
 speedily?

 Mr.  Speaker:  I  do  not  know  how
 Shri  T.  B.  Vittal  Rao  is  benefited  or
 the  Minister.  Sometimes  the  report
 may  be  small.  It  takes  some  time  for
 them.  Those  who  appointed  a  Com-
 mittee  will  certainly  look  into  the  re-
 port  also.  It  does  not  enhance  or  lead
 us  one  way  or  the  other.  Next  ques-
 tion.

 Export  of  Tea

 °896.  Shri  Bangshi  Thakur:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  have  decided  to  give  sub-
 sidy  to  the  Tea  Gardens  of  Tripura  to
 enable  them  to  export  more  tea;  and

 (b)  if  so,  what  will  be  the  additional
 quantity  of  tea  that  is  going  to  be  ex-
 ported  under  the  present  arrange-
 ment?
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 The  Minister  ef  Comumerce  (Shri
 Hamunge):  (a)  Proposals  for  the
 grant  of  subsidies  in  respect  of  trane-
 port  charges  and  supply  of  fertilizers
 te  tea  gardens  in  Cachar  and  Tripura,
 with  a  view  to  improving  their  econo-
 mic  condition,  are  under  consider-
 ation,

 (b)  Does  not  arise.

 Shri  Bangshi  Thakur:  May  I  know
 what  is  the  total  amount  that  is  to  be
 given  as  subsidy?

 Shri  Kanange:  The  whole  matter  is
 under  consideration.

 Shri  Bangshi  Thakur:  May  |  know
 whether  the  giving  of  subsidy  will
 improve  the  position  of  the  tea  gar-
 deng  and  improve  their  financial  sta-
 bility?

 Mr.  Speaker:  He  suggested  that
 subsidy  should  be  given.  Now,  he
 asks  whether  it  will  improve.  The
 hon.  Member  must  have  something
 in  his  mind  before  he  puts  the  ques-
 tion.  Subsidy  will  certainly  improve.

 Shri  Achar:  May  I  know  whether
 subsidy  is  given  only  to  Tripura  or
 to  other  tea  estates  in  the  Southern
 States  also?

 Shri  Kanungo:  No,  Sir.  The  pro-
 posal  under  consideration  is  the  diffi-
 culty  of  this  particular  area,  Cachar
 and  Tripura.  As  far  as  Tripura  is
 concerned,  the  main  difficulty  is  that
 tea  cannot  be  exported  from  there
 by  the  normal  means,  like  the  river
 or  rail  Therefore,  a  proposal  is  under
 consideration.  It  does  not  apply  to
 any  other  part  of  India.

 Shri  Bangshi  Thakur:  My  point  is,
 improvement  is  a  general  term.  I
 want  to  know  whether  the  giving  of
 this  subsidy  will  enable  the  Tripura
 gardens  to  increase  the  acreage  of
 production.

 Shri  Kanunge:  Even  that  is  doubt-
 ful.

 Shri  है,  K.  Gaikwad:  What  is  the
 basis  of  giving  the  subsidy  per  acre?
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 का  Kanungo:  Just  the  idea  is  be-
 ing  considered.  There  is  no  propos
 yet.
 ह... अ  Provident  Fand  Scheme

 #1697,  Shri  K.  N.  Pandey:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  amount  of  contri-
 bution  against  the  Provident  Fund  of
 the  exempted  factories  under  the
 Employees’  Provident  Fund  Scheme
 952  is  deposited  with  the  State  Bank
 of  India  or  whether  the  same  is  kept
 by  Employers  with  them;  and

 (b)  if  the  amount  remains  with
 the  employers,  what  measures  of
 security  are  taken  so  that  the  money
 so  realised  remains  safe  and  is  not
 utilised  otherwise?

 The  Deputy  Minister  of  Labour
 (Shri  Abid  Ali):  (a)  The  employers
 are  required  to  invest  the  provident
 fund  accumulations  promptly  in
 Central  Government  Securities  every
 month.  But  where  the  amount  of
 provident  fund  contributions  is  small,
 the  employers  deposit  the  money  in
 Post  Office  Savings  Bank  Account  or
 in  a  Scheduled  Bank  pending  invest-
 ment  in  Government  Securities.

 (b)  If  the  amount  is  retained  con-
 trary  to  the  provisions  as  mentioned
 above,  the  exemption  granted  to  the
 factory  could  be  withdrawn  and  if
 need  be  legal  action  taken.

 Shri  K.  N.  Pandey:  May  I  know
 what  sum  is  considered  to  be  small?

 Shri  Abid  Ali:  In  some  of  these
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 factories,  the  amount  collected  goes
 below  even  Rs.  100.  It  is  not  possi-
 ble  for  me  to  categorise  it  at  present
 and  say  what  is  considered  as  small
 or  large.

 Shri  Thirumala  Rac:  May  I  know
 whether  there  {s  any  period  laid  down,
 to  check  whether  the  deposits  are
 being  made  regularly  or  not?

 बिली:  Abid  All:  Yes.

 Shri  Thirumala  Rao:  What  is  the
 period  at  which  Government  check  it?
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 Is  it  once  in  three  mantha  or  once  in
 six  months  of  ence  in  a  year?

 Shri  Abid  All:  According  to  ‘rules,
 every  such  undertaking  should  be  in-
 spected  twice  a  year.

 hei  Tangamani:  May  I  know  whe-
 ther  the  exemption  has  been  removed
 in  the  case  of  any  of  these  factories
 because  they  did  not  conform  to  this,
 and  if  so,  the  number  of  those  factor-
 ies,  the  number  of  the  workers  there-
 in,  and  the  amount  involved?

 Shri  Abid  Ali:  For  this,  and  for  var-
 fous  other  reasons,  about  55  to  60
 exemptions  were  withdrawn.  As  for
 the  amount,  I  shall  not  be  able  to

 “mention  it  just  now.
 Shri  8.  C.  Samanta:  May  I  know  the

 difference  in  interest  when  the
 amount  is  put  in  the  post  office  sav-
 ings  bank?

 Shri,  Abid  Alf:  That  is  for  a  very
 short  period  only.  Generally,  this
 fund  itself  sanctions  interest  at  the
 rate  of  33  per  cent.  so  far  as  the  non-
 exempted  factories  are  concerned,

 National  Development  Counell

 Will  the  Minister  of  Planning  be
 pleased  to  state:

 (a)  whether  the  National  Develop-
 ment  Council  held  its  meeting  on  the
 ह... द  and  4th  April,  ‘1959;

 (b)  if  so,  the  decisions  arrived  at;

 (c)  whether  decision  taken  at  the
 National  Development  Council  at  its
 meeting  during  November,  7958  re-
 garding  State  Trading  in  foodgrains
 was  considered;  and

 (d)  if  so,  the  nature  of  the  steps
 Proposed  to  be  taken?
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 The  Deputy  Minister  of  Planning
 (Shri  Ss.  N,  Mishya):  (a)  Yes,  Sir.

 (b)  A  statement  is  laid  on  the  Table

 to  Be
 of  the  statement  laid  on  the  Table  of

 cussed  was  as  follows:

 “The  National  Development
 Council  stressed  the  importance  of
 producing  machinery  and  equip-
 ment  needed  to  manufacture
 machines  and  capital  goods  re-
 quired  for  further  industrialisa-
 tion,  thus  making  the  economy
 ‘self-sustaining’.”

 In  view  of  the  requirements  of  electri-
 cal  goods,  may  I  know  whether  Gov-
 ernment  will  consider  the  setting  up
 of  a  heavy  electricals  plant  in  the
 Madras  State?  Was  that  considered?

 Shri  8.  N.  Mishra:  This  is  a  sug-
 gestion  for  action,  whereas  the  ori-
 ginal  question  related  to  the  decisions
 and  recommendations  of  the  National
 Development  Council.

 Shri  Tangamani:  My  point  is  this.
 For  self-sufficiency,  they  were  con-
 sidering  about  these  things....

 Mr.  Speaker:  These  are  all  sug-
 gestions.  The  hon.  Member  will  kind-
 ly  communicate  whatever  suggestions
 he  may  have.  The  Third  Five  Year
 Plan  is  still  being  ftormulatea.

 Shri  Tangamani:  May  I  know
 whether  Government  considered  the
 question  of  increasing  the  production
 of  coal  and  electric  power  as  in  the
 case  of  Neyveli  and  other  pisces?
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 Shri  8,  N.  Mishra:  Naturally.  .

 Mr,  Speaker:  It  is  not  a  question  of
 ‘naturally’.  There  is  nothing  natural
 about  this.  Priority  may  be  given
 to  something  else.  All  that  the  hon.
 Member  wants  to  know  is  whether
 this  will  have  a  prominent  place  in
 the  Third  Five  Year  Pian.

 hri  N.  Mishra:  I  would  like  to
 draw  your  attention  to  the  question
 that  we  are  considering  just  now.

 If  there  is  to  be  a  question  as  to
 the  extent  to  which  we  want  to  in-
 crease  coal  production  or  electrical
 energy,  then  we  would  require  sepa-
 rate  notice  of  that  question.

 Mr.  Speaker:  That  is  all  right;  the
 hon.  Minister  may  say  30.

 Shri  8,  है. ि  Mishra:  May  I  submit
 that  when  I  say  ‘naturally’,  it  means
 that  in  the  context  of  the  Third  Five
 Year  Plan  and  in  the  context  of  the
 funds,  ...

 Mr.  Speaker:  I  am  afraid  al)  hon.
 Members  are  not  so  intelligent  as  to
 understand  the  word  ‘naturally’.  Per-
 sonally,  I  myself  have  not  been  able
 to  follow  what  he  meant.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  Government  have  advised
 the  State  Governments  to  fix  the  price
 of  wheat  immediately,  and  if  so.  whe-
 ther  any  State  Government  have  fix-
 ed  the  purchase  price  for  wheat  any-
 where  in  the  country?

 Shri  S.  N.  Mishra:  This  is  a  question
 to  be  addressed  to  the  Ministry  of
 Agriculture.

 Shri  Braj  Raj  Singh:  In  the  state-
 ment,  it  is  said:

 “While  generally  uniform  pur-
 chase  prices  would  be  fixed  for  a
 whole  State  or  a  region,  to  meet
 the  case  of  under-developed  areas
 with  poor  means  of  communica-
 tions,  it  might  be  necessary  to

 different  prices.  It  might  also
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 the  prices  are  always  higher  than
 in  the  surplus  areas.”

 So,  im  the  statement,  Government  have
 stated  that  they  would  advise  the
 State  Governments  to  fix  the  purchase
 peices  of  wheat  and  rice.  May  I
 know  whether  any  State  has  fixed  the
 purchase  price  of  wheat  so  far,  be-
 cause  this  is  the  wheat  season  in
 which  wheat  is  going  to  be  purchased,
 and  the  prices  have  gone  very  much
 down?

 Mr.  Speaker:  State  trading  in  food-
 grains  was  considered.  This  relates  to
 State  trading  in  foodgrains.

 Shri  8,  N.  Mishra:  Yes.

 Mr.  Speaker:  If  the  hon.  Minister
 wants  to  answer  this  question,  then
 certain  things  relating  to  foodgrains
 must  also  be  answered.

 Shri  S.  N.  Mishra:  I  would  submit
 that  the  National  Development  Council
 was  seized  of  this  general  proposi-
 tion.  So  far  as  the  administrative  de-
 tails  are  concerned,  information  re-
 lating  to  them  must  be  in  the  pos-
 session  of  the  Ministry  of  Agriculture.

 Shri  Thirumala  Rao:  With  regard  to
 part  (c)  of  the  question,  the  hon.
 Minister  has  given  us  the  general  deci-
 sion  of  the  National  Development
 Council  Have  all  the  State  Govern-
 ments  agreed  to  implement  State
 trading  in  foodgrains,  or  are  there
 any  States  which  are  slow  in  accept-
 ing  the  implementation  of  this
 scheme?

 Shri  8.  N.  Mishra:  From  the  state-
 ment  itself  the  hon.  Member  would
 see:

 “The  Council  agreed  that  the
 State  trading  scheme  should  be
 introduced  in  every  State  with-
 out  delay.”

 Mr,  Speaker:  Have  the  State  Gov-
 ernments  agreed?  That  is  the  ques-
 tion.  The  hon.  Minister  may  or  may
 not  know.  Shri  Thirumala  Rao  only
 wants  to  know  whether  the  recom-
 mendations  of  this  Council  have  been
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 accepted  by  any  or  all  of  the  State
 Governments.

 Shri  s.  N.  Mishra:  I  would  like  to
 draw  the  attention  of  hon.  Members
 to  the  constitution  of  the  National
 Development  Council,  in  which  all
 the  Chief  Ministers  are  there;  and
 naturalty,  the  decision  taken  by  the
 National  Development  Council  iy
 binding  on  all  the  State  Governments.

 Wr.  Speaker:  The  hon.  Minister  is
 not  in  a  position  to  reply  to  this  ques-
 tion.  Now,  Shri  Liladhar  Kotoki.

 Shri  Thirumaln  Bae:  I  want  to
 elicit  one  thing.

 Mr.  Speaker:  What  is  the  good  of
 pursuing  this  matter,  when  the  hon,
 Minister  is  not  in  a  position  to  tell
 us?

 Shri  Thirumala  Rao:  I  want  to
 draw  the  attention  of  Government  to
 the  news  items  published  in  the
 papers  that  two  State  Governments
 have  not  yet  implemented  or  started
 to  implement  the  scheme  of  State
 trading.  I  want  to  know  whether
 Government  are  aware  of  that,  and  if
 80,  what  steps  they  are  taking  to  see
 that  the  resolution  of  the  National
 Development  Council  is  implemented.

 Shri  8.  N.  Mishra:  There  might  have
 been  some  delay  in  some  caress,  but  in
 principle  all  the  State  Governments
 have  agreed.

 Mr.  Speaker:  The  point  is  this.  The
 National  Development  Council  takes
 certain  decisions.  There  may  be  a
 number  of  persons  present.  Now,  the
 decision  may  be  carried  by  a  majority;
 it  need  not  be  unanimous.  It  is  open
 to  any  hon.  Member  to  ask  how  far
 the  decisions  have  been  implemented
 by  the  State  Ministers  or  the  State
 Governments.  Merely  because  the
 Chief  Minister  is  a  party  to  it,  it  does
 not  mean  that  he  has  immediately
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 Shri  Liladhar  Keteki:  With  refer-
 ence  to  para  (5)  at  page  4  of  the
 statement,  may  I  know  whether  the

 Shri  s.  N.  Mishra:  This  sub-com-
 mittee  met  soon  after  the  meeting  of
 the  National  Development  Council.
 The  sub-Committee  considered  parti-
 cularly  two  important  aspects  of  the
 co-operative  policy.  One  was  in  re-
 gard  to  Pattern  IZ  recommended  by
 the  working  group  on  co-operative
 policy,  and  the  other  was  in  relation
 to  the  State  Participation  in  the  share
 capital.

 On  the  first  point,  the  opinion  was
 that  pattern  I  should  be  the  general
 rule.  and  pattern  II,  that  is,  the
 large  size  should  be  introduced  im
 those  areas  which  are  tribal  in  char-
 acter  and  where  the  co-operative
 movement  is  somewhat  weak  or  nas
 been  in  a  stagnant  condition.

 In  regard  to  the  second,  there  were
 some  views  expressed,  but  no  conclus-
 ion  was  arived  at.

 aft  भक्त  दर्दान  :  में  यह  जानना  चाहता
 हैं  कि  राष्ट्रीय  विकास  परिषद्‌  की  कार्य
 प्रणाली  क्‍या  है,  झाया  कि  पहले  राज्य  सर-
 कारों  को  इसका  कार्यक्रम  दे  दिया  जाता  हें
 ताकि  वे  भ्पने  मंत्रिमंडल  में  बहस  करके  भौर
 मिर्णय  कर  के  श्यायें  या  उसकी  केवल  सिफारिशों
 मात्र  होती  हैं  और  राज्य  सरकारों  से  कहा
 जाता  है  कि  वे  भ्रपनी  सुविधा  के  धनुसार  उसमें
 परिवतंन  या  परिवर्नन  कर  सकती  हैं  ?

 शी  का०  We  मिथ  :  उनके  पास

 कार्यक्रम  के  सम्बन्ध  में  सारे  कागजात  भेज
 दिये  जाते  है,  अजेंडा भी भी  भज  दिया  जाता है  t

 ये  पूरी  तैयारी  के  साथ  माते  हैं।  भौर  उन
 विषयों  पर  विचार  विनिमय  करते  हैं।

 Shri  Ram  Krishan  Gepta:  From
 the  statement,  I  find  that  the  Second
 Tive  Year  Plan  envisaged  an  increase
 in  national  ineorw  at  (he  rete  af  5  per
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 cent.  May  I  know  to  what  extent  this
 target  has  been  achieved  so  far?

 Shri  8,  N.  Mishra:  The  figure  are
 still  under  computation.  The  national
 income  estimates  take  some  time.
 Therefore,  I  am  not  in  a  position  just
 now  to  say  to  what  extent  there  has
 been  an  increase  in  the  national
 income  during  the  last  three  years  of
 the  Second  Plan.

 Shri  Damani:  May  I  know  whether
 any  estimate  for  the  administrative
 expenses  and  miscellaneous  expenses
 for  State  trading  in  food  has  been
 made?  If  so,  what  is  the  amount?

 Shri  8.  N.  Mishra:  I  have  no  idea
 about  this.  Probably  the  hon.  Minis-
 ter  of  Food  and  Agriculture  would  be
 in  a  position  to  say.

 sh  लिहासन  सिह  :  इसके  विवरण
 को  देखने  से  मालूम  हुआ  कि  विकास  समित्ति
 ने  केवल  फूड  मिनिस्ट्री  ने  जो  स्टेट  ट्रेडिंग  का
 तरीका  अपनाया  है  उसको  उसने  भी  अपना
 लिया  हैं  ।  भव  में  जानना  चाहता  हूं  कि  बह
 क्या  तरीका  हैं  ?  क्‍या  उसमें  वही  तरीका  है
 जिसमें  कि  बनियों  की  माफ़॑त  ही  यह  स्टेट

 ट्रेडिग  होगी  भौर  स्टेट  डाइरेक्ट  तरीक़े  से
 कोई  व्यापार  नहीं  करेगी  ?

 कौ  का०  नं०  भिन्न  :  इस  पर  तो  इस
 सदन  में  माननीय  साद्य  तथा  कृषि  मंत्री  ने

 हाल  ही  में  काफ़ो  रोशनी  डालो  है  और  में

 नहीं  समझता  हूं  कि  उसमें  मुझे  ज्यादा  जाना

 चाहिये  1

 थी  सिहासन  सिद  भ्रध्यक्ष  महोदय,
 मंत्री  महोदय  से  यह  जानन,  चाहता  था  .
 Mr.  Speaker:  All  this  has  been  dis-

 cussed  in  detail.

 Shri  P.  G.  Deb:  May  I  know  wnhe-
 ther  the  modified  statement  of  the
 hon,  Food  Minister  regarding  State
 trading  in  foodgrains  was  also  con-
 sidered?

 Mr.  Speaker:  By  this  Council.

 Shri  है,  N.  Mishra:  The  statement
 itself  mentions  that  the  scheme  for



 modification  of  the  scheme  by  the  hon.
 Food  Minister,  and  has  it  been  con-
 sidered?

 Shri  ss  N.  Mishra:  No,  Sir.  That
 is  the  scheme  which  has  been  accept-
 ed  by  the  Council.

 Shri  Tangamanti:  May  I  know  if  the
 target  of  the  production  of  steel  for
 the  Third  Plan  is  9  million  tans,  and
 if  so,  whether  there  is  any  proposal.

 Mr.  Speaker:  Steel?  This  relates  to
 food.

 Shri  Tangamani:  So  many  things.
 There  is  co-operation.  Earlier  it  deals
 with  the  industrial  side.  I  am  only
 confining  myself  to  industry.  This  is
 the  third  question  I  am  ovutting.

 Mr.  Speaker:  I  would  request  hon.
 Members  to  consider  this  matter.  A
 general  question  is  put  in  clauses  (a)
 and  (b),  and  a  specific  question  is
 put  in  (e).  It  means  that  the  gencral
 questions  relate  only  to  the  specific
 question.  Otherwise,  we  have  to  go
 endlessly  into  all  the  recommenda-
 tions  made  by  the  National  Develop-
 ment  Council.  That  is  how  I  under-
 stand  it.  Otherwise,  I  will  hercafter
 disallow  genera)  questions,  but  allow
 only  the  specific  questions  relating  to
 them.  We  cannot  expect  the  House  to
 go  into  this  matter  which  requires  a
 whole  day  for  discussion.

 Shri  Braj  Raj  Singh:  We  have  got
 enough  time.

 Shri  Tangamani:  I  will  put  a  specific
 question  on  steel.

 Mr,  Speaker:  No,  no.  I  am  not
 going  to  allow.

 Shri  Tangamani:  A  question  on
 State  trading.

 Mr.  Speaker:  State  trading  in  food.
 Shri  Tangamani:  May  I  know

 decision  has  been  taken  on  that  score

 Shri  s.  N.  Mishra:  All  the  recom-
 mendations  and  conclusions  are  con-
 tained  in  the  paper.

 Shri  Braj  Raj  Singh:  One  question.
 Gir.

 Mr.  Speaker:  The  hon.  Member  did
 not  sponsor  this  question.  I  have  al-
 jowed  him  some  questions.

 Retrenchment  of  Workers  of  Andhra
 Cement  Company

 +
 Shri  Tangamani: *1901.

 {san  8.  M,  Banerjee:
 Will  the  Minister  of  Labour  and

 Employment  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  334
 employees  of  the  Andhra  Cement
 Company,  Vijayawada  have  been
 retrenched  without  any  due  notice;

 (b)  if  so,  whether  this  matter  has
 been  brought  to  the  notice  of  the
 Government;  and

 The  Deputy  Minister  of  Laebeur
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 workers  in  the  factory  being  within
 State  sphere,  information  about  their
 retrenchment  is  not  avatiable.

 (c)  The’  Conciliation  Officer  (C),
 Vishkhapatnam  is  attending  to  the
 matter  relating  to  the  mine  workers.

 Shri  Tangamani:  May  I  know  whe-
 ther  the  retrenchment  of  these  wor-
 kers  took  place  without  following  the
 usual  procedure  under  the  Industrial
 Disputes  Act?

 Shri  Abid  AM:  From  the  preli-
 minary  report  received  it  appears  that
 notice  was  given  but  the  list  was  not
 put  on  the  notice  board  mentioning
 the  seniority  which  is  required  accord-
 ing  to  law.  Subsequently  it  was  put
 on  the  notice  board,  that  is  on  the
 day  the  retrenchment  took  place
 actually.

 Shri  Tangamani:  May  I  know  whe-
 ther  Government  is  aware  of  the  fact
 that  the  State  Chief  Minister  inter-
 venej  and  the  27  day  old  strike
 was  withdrawn  on  the  i6th,  and  the
 matter  has  been  referred  for  adjudi-
 cation;  if  so,  what  are  the  terms  of
 reference  of  that  adjudication?

 Shri  Abid  Ali:  I  take  the  informa-
 tion  from  the  hon.  Member.

 Shri  Thirumala  Rao:  May  I  know
 the  reasons  given  by  the  management
 and  proprietors  for  effecting  this
 retrenchment?

 Shri  Abid  Ali:  Reduction  in  produc-
 tion,  Sir.

 Shri  Thirumain  Rao:  His  reply  is
 very  cryptic,  I  cannot  understand.

 Mr,  Speaker:  Reduction  in  produc-
 tion.

 Shri  Thirumala  Rao:  Why,  was
 there  a  glut,  too  much  remaining  in
 their  hands  to  be  released?  Is  the
 company  sustaining  loss?  These  things
 Government  must  know,  and  the
 public  is  entitled  to  know.

 Shei  Abid  Ali:  The  reason  given
 by  them  was  that  production  had  gone
 down  by  about  50  per  cent  because
 of  lack  of  demand.
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 Mr,  Speaker:  They  have  reduced
 production.  It  is  not  that  production
 went  down.

 Shri  Abid  All:  Because  there  was
 no  demand,  they  reduced  production.

 Shri  Tangamani:  May  I  know  whe-
 ther  one  of  the  reasons  given  by  the
 management  was  that  there  was  sur-
 plus,  and  whether  Government  has
 considered  whether  there  is  any  justi-
 fication  far  the  reasons  given  by  the
 management  in  view  of  the  fact  that
 already  8  lakh  tons  are  required  for
 the  south  when  only  I3  lakh  tons  are
 produced  there?

 Shri  Abid  All:  The  Commerce  and
 Industry  Ministry  will  be  able  to  give
 a  reply  to  this  question.

 Shri  Thirumala  Rao:  Since  this  is
 a  matter  of  the  larger  policy  of  the
 Government  as  a  whole,  we  want  to
 know  what  steps  Government  is  taking
 to  avoid  such  conflict  between  the
 management  or  proprietors  and
 labour,  when  there  is  a  large  volume
 of  glut  in  the  market.  What  is  the
 policy  of  the  Government  with  regard
 to  this?

 Shri  Abid  Ali:  So  far  as  the  Labour
 Ministry  is  concerned,  the  require-
 ments  of  the  Act  have  to  be  met  in
 case  of  retrenchment.  Now  there  is
 retrenchment.  If  it  is  justified,  the
 workers  should  get  compensation
 which  is  due  to  them  according  to
 law.  That  is  our  concern.

 Shri  Warier:  The  hon.  Deputy  Min-
 ister  was  pleased  to  say  that  there
 was  no  demand  for  this  material,  that
 is  why  retrenchment  was  made,  and
 now  he  says  that  the  Commerce  and
 Industry  Ministry  can  reply.

 Mr.  Speaker:  The  hon.  Member  is
 arguing.

 Shri  Warlor:  When  there  is  demand
 and  production  is  not  up  to  that  de-
 mand,  there  is  no  question  of  sur-
 plus  hands  in  the  factory.

 Mr.  Speaker:  Order,  order.  Next
 question.



 go  into  this  matter.  I  cannot  spend
 away  the  whole  of  the  Question  Hour
 for  this  purpose.

 *1988,  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Planaing  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  332  on  the  29th  Novem-
 ber,  2958  and  state:

 (a)  at  what  stage  is  the  final  rephas-
 ing  of  the  Second  Five  Year  Plan;  and

 (b)  whether  the  details  have  since
 been  completed?

 The  Deputy  Minister  of
 (Shri  8.  N.  Mishra):  (a)  and  (b).  The
 Plan  for  1959-60  has  been  drawn  up
 on  the  basis  of  a  total  outlay  of
 Rs.  4500  crores  over  the  five-year
 period.  Similar  action  will  be  taken
 in  respect  of  the  Plan  for  960-6i.  A
 Memorandum  on  Plan  outlay  and  Re-
 sources  will  be  made  available  short-
 ly.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  any  additional  pro-
 vision  has  been  made  for  the  product-
 ion  of  foodgrains  in  the  rephased
 programme?

 Shri  8.  N.  Mishra:  We  have  ,iven
 the  information  in  two  documents,  One
 is  Appraisal  and  Prospects  of  the
 Second  Five  Year  Plan,  and  the  other
 is  Reappraisal,  So  far  as  this  aspect
 of  the  qnestion  is  concerned,  you  would
 remember,  Sir,  that  we  have  made  an
 additional  provision  of  Rs.  26  crores
 for  minor  irrigation.  That  is  one
 ftem,  which  I  remember  just  now.

 सेठ  गोबिन्द  दास  :  भ्रमी  मंत्री  जी  ने
 यह  कहा  कि  स्लाइमर  इरींगेशव  के  लिये

 कुछ  झौर  रुपया  दिया  मया  है  ।  क्या  मंत्री
 औ  को  यह  बात  स्मरण है  कि  श्री  भ्रजीत  प्रसाद

 ह"... ह  कीफिनकाा ओं,  2004

 अत  मे  वहाँ  पर  पने  खिभाग  के  कायें  के

 अनुदादों  का  उत्तर  देते  हुए  कहा  था  कि
 एग्रीकल्बर,  लेती  को  दे  हीसरे  प्लान  में
 सर्वोपरि  विषय  बयाने  काले  हैं,  ऐेसी  हालत  में
 ओ  शेष  समय  बचा  है  उसमें  इस  छोटी  सिंचाई
 की  योजनाओं  के  अतिरिक्स  शाद  और  कूसरी
 औज़ों  के  लिए  भी  कया  यह  विचार  किया  जा

 रहा  है  कि  बचे  हुए  समग्र  में  भी  लेती  के
 प्रधानता  दी  जाय  ?

 थी  wate  मं  |. अ  :  जी  हां,  हम  लोग
 इससे  बिल्कुल  सहमत  हैं  कि  कृषि  उत्पादन  के
 जो  कार्यक्रम  हैं  उनमें  किसी  तरह  की  कोई
 कमी  न  होने  पाने  शौर  झथर  किसी  तरह  की
 कोई  कमी  प्रनरेबल  मेम्ब्स  को  दिखाई  पढ़े
 जिससे  कि  उत्पादन  में  बाधा  पड़ती  हो  तो
 उस  पर  गौर  किया  जायया  ।

 Shri  Panigrahi:  May  I  know  whe-
 ther  it  is  a  fact  that  after  the  final
 rephasing  of  the  Plan  to  Rs.  4500
 crores,  now  it  is  expected  that  only
 Rs.  4200  crores  can  be  spent,  not
 Rs.  4500  crores?

 Shri  8.  N.  Mishra:  I  do  not  quite
 know  wherefrom  the  figure  of
 Rs,  4200  crores  has  come,  We  are
 working  on  the  basis  of  Rs.  4500  crores.

 Shri  T.  B.  Vittal  Rae:  The  hon.
 Minister  has  referred  to  appraisal  of
 the  Plan  and  reappraisal  of  the  Plan.
 But  certain  projects  which  were  given
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 Manufacture  of  Photographic  Mate-
 rials  and  Sincm  Film  Strip  Projectors

 -

 a  {Sut  0,  Cc  Sharma

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question
 No.  75  on  the  20th  November,  7258
 and  state  the  further  progress  made
 with  regard  to  the  manufacture  of
 photographic  materials  and  35mm
 film  strip  projectors  in  the  country?

 The  Minister  of  Industry  (Shri
 Manubhai  Shah):  A  statement  is  laid
 on  the  Table  of  the  House.

 Statement

 (a)  Proposal  by  the  National  Indus-
 trial  Development  Corporation  for  the
 manufacture  of  cinematographic  and
 X-Ray  Films.

 Since  starred  question  No.  82]  was
 answered  in  Lok  Sabha  on  the  है... ज
 March  1959,  we  have  recently  receiv-
 ed  revised  proposals  from  the  Trade
 Representation  of  the  German  Demo-
 cratic  Republic  in  regard  to  the  pro-

 (b)  Proposal  by  an  Indian  firm  to
 produce  Box  Cameras  and  3Smm
 strip  projectors  in  collaboration  with
 a  West  German  firm.

 The  firm  will  be  shortly  going  into
 production  of  box  cameras.  In  the
 light  of  experience  gained,  manufac-
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 ture  of  35mm  film  strip  projectors
 will  be  taken  up  by  them  later.

 Shri  Joachim  Aiva:  Government
 have  spent  quite  a  long  time  in  re-
 geiving  the  proposals.  Now  they  have
 said  the  project  is  postponed.  I  want
 to  know  whether  Government's  pro-
 posal  is  to  put  this  project  in  the
 public  sector  or  some  private  hands
 will  butt  m?

 Shri  Manubhal  Shah:  This  is  to  be
 put  in  the  public  sector  in  the  same
 place,  but,  as  I  had  occasion  to  ex-
 plain,  the  East  German  Government
 are  engaged  in  their  Third  Plan  and
 other  commitments  and  they  are
 not  in  a  position  to  give  a  higher
 priority  than  the  delivery  mentioned
 in  the  statement.  Therefore,  we  have
 decided  to  explore  other  aven:  also.

 Shri  Joachim  Alva:  It  is  well  known
 that  East  Germany  produces  both
 optical  and  X-ray  equipment  of  high
 quality.  Their  delegation  was  here
 with  quite  a  large  number  of  mem-
 bers  among  whom  were  economic  re-
 presentatives.  Was  this  proposal  ex-
 pedited  with  them  or  was  their  as-
 sistance  sought  in  this  connection?

 Mr.  Speaker:  This  is  not  about
 optical  glass.  है। अ  relates  to  photo-
 graphic  materials.  38  does  not  arise
 out  of  this  question.

 Shri  Joachim  Alva:  I  mentioned  X-
 ray  equipment  and  optical  equipment,
 both.

 in  the  statement,  because  the  parti-
 cular  question  relates  to  photo-
 graphic  films  and  35mm  strip  pro-
 jectors.  There  are  already  four  com-
 panies  manufacturing  some  of  the  pro-
 jectors,  and  one  more  is  coming  up.
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 Model  Graméan  Act
 +

 ‘Shri  Ram  1 म  Gupta:
 “i906  suet  D,  0,  Sharma:

 Will  the  Minister  of  Planning  be
 pleased  to  refer  to  the  reply  given  to  *
 Starred  Questian  No.  262  on  the  27th
 November,  4988  and  state:

 *(a)  whether  a  Model  Gramdan  Act
 has  since  been  prepared;  and

 (b)  if  so,  the  main  features  thereof?

 The  Deputy  Minister  of  Planning
 (Shri  a.  N.  Mishra):  (a)  and  (b).  The
 draft  Gramdan  Bill  prepared  by  the
 All  India  Serve  Seva  Sangh  has  been
 considered  and  revised  by  the  Work-
 ing  Group  set  up  in  the  Planning
 Commission  in  consultation  with  the
 All  India  Serve  Seva  Sangh.  The
 draft  is  being  finalised  in  consultation
 with  the  Ministry  of  Law.  The  object
 of  the  Bill  is  to  facilitate  donation  and
 management  of  Gramdan  lands  and
 to  promote  self-government  in  Gram-
 dan  villages.

 Shri  Ram  Krishan  Gupta:  May  I
 know  whether  the  view  of  Acharva
 Vinoba  Bhave  has  been  ascertained
 in  this  matter?

 Shri  8.  N.  Mishra:  The  Serve  Seva
 Sangh  forwarded  this  Bill  to  us.  We
 expect  that  the  Sangh  must  have  got
 the  opinion  of  Acharya  Vinona  Bhave
 on  it.

 सेठ  भोविष्द  बास  :  यह  जो  विधेयक
 ग्रामदान  के  सम्बन्ध  में  बनाया  जा  रहा  है
 गह  केन्द्रीय  कानून  होगा  या  प्रान्तों  का  कानून
 होगा,  भौर  शगैर  केन्द्रीय  कानून  न  होकर
 राज्य  का  कानून  होने  वाला  हैं.  तो  कया  केन्द्रीय
 सरकार  हर  राज्य  को  इस  सम्बन्ध  में  लिख

 रही  है  कि  हर  राज्य  में  इसी  तरह  का  कासून
 बनाया  जाये  ?

 ह, ड  दया०  नं०  मिश्र  :  यह  माइल  कानून
 तैयार  किया  जा  रहा  है  ।  जाहिर  है  कि  बहुत
 सी  जगहों  में  जहां  विभिन्न  परिस्थितियां

 होगी  तो  उनके  गगतार  राज्य  सरकारें  उसमें
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 प्रियर्तत  कर  सकेगी  ।  लेकिन  जहां  तक
 ग्रामदान के  एक  स्वरूप  का  सवाल  है  मैं समझता
 हैं  कि  उसमें  ज्यादा  परिवर्तयों की  धावश्यकता
 नहीं  होभी  ।

 थी  भक्त  द्शतर  :  क्‍या  मंत्री  जी  बेलेगा
 सकेंगे  कि  देरी  से  देरी  कब  तक  यह  तैयार  हो
 जायेगा  और  राज्य  सरकारों  को  भेजा  जा
 सकेगा  ?

 श्री  है | (  मेन  ह... 3  :  यह  बहुत  कीन
 तैयार  हो  जायगा  ।  कोई  निश्चित  मियाद
 मैं  अझभी  बता  सकूं  यह  तो  जरा  मुश्किल  है  ।

 श्री  पहाड़िया  :  क्या  मैं  जान  सकता

 हूं  कि  इस  एक्ट  में  कोई  ऐसी  व्यवस्था  को
 जायेगी  कि  जिससे  ग्रामदान  में  प्राप्त  जमीन
 पर  सहकारी  तरीके  से  खेती  हो  सके  ?

 गती  या०  ao  मिथ  :  जी  हां  ।  मै  समझता

 हूं  कि  ग्रामदान  की  भूमि  सहकारी  लेती  के
 लिए  बड़ी  उपयुक्त  भूमि  होगी,  लेकिन  इस
 बिल  में  इसके  बारे  में  भी  विचार  किया  जा

 रहा  हैं  कि  व्यक्तिगत  रूप  से  भी  लोगों  को
 जमीन  दी  जाये  या  नहीं  दो  जाये  ।  शायद
 बिल  के  प्रणेताओं  का  यह  खपाल  हैं  कि  इस
 पर  कोई  प्रतिबन्ध  नहीं  होना  चाहिए  ।  भ्रगर

 वह  चाहें  कि  व्यक्तिगत  रूप  से  भी  खेंती  के
 लिए  जमीन  ले  तो  उनको  ज्मोन  दी  जाये,
 लेकिन  सहकारी  खेती  की  व्यवस्था  तो  इसमें
 होगी  ही  t

 सेठ  गोजिन्द  दास  :  यह  जो  माडल  बिल
 बन  रहा  है  वह  क्‍या  लोक  सभा  भौर  राज्य
 सभा  में  पास  होगा  या  बह  केवल  नमूने  के

 सद्द  राज्यों  में  भेजा  जायेगा  क्योंकि  भ्रभी
 मंत्री  जी  ने  कहा  कि  राज्य  सरकारें  परिस्थिति
 के  अनुसार  इसमें  परिवर्तत  कर  सकती  हैं  ।
 तो  में  जानना  चाहता हूं कि  यह  बिल  यहां  पास
 होगा या  भलग  झलग  राज्यों  में  पास  होगा  ।

 भरी  wate  te  faw  :  जहां  तक  भूमि
 का  सवाल  है  भेरी  राग्र  में  तो  यह  राज्यों  का
 क्षेत्र  है  -  इसलिये  यहां  हम  भूमि  के  सम्बन्ध  में
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 कोई  छामूग  पास  करें  यह  बात  मेरे  जहन  में

 नहीं  भ्राती  ।  पर  यह  कासूनो  बात  हैं  t  में

 इसके  बारे  में  दरियाफ्त  करूँगा  !
 Shri  Panigrahi:  May  I  know  whe-

 ther  any  of  the  State  Governments
 have  enacted  by  now  any  Gramdan
 Act?  If  so,  what  are  the  names  of
 such  States,  and  whether  the  cnact-
 ment  of  a  model  Gramdan  Act  here
 will  not  defeat  the  very  purpose  of
 ‘Gramdan?

 शी  emo  Ho  लि:  मेरी  जानकारी
 में  ग्रामदान  ऐक्ट  के  लिए  कोई  ऐसी  बात  नहों
 भावी  है  लेकिन  में  इसके  लिए  इन्मदआायरी
 करूंगा  ।

 Sxort  Norice  Qurstion
 Northern  India  Amrit  Bazar  Patrike

 8.N.Q.  No.  23,  Shri  Ansar  Harvani:
 Will  the  Minister  of  Information  and
 Broadcasting  be  pleased  to  state:

 (a)  whether  government  are  aware
 that  an  un-authorised  publication
 Aknown  as  ‘Northern  India  Amrit  Bazar
 Patrika’  has  started  publication  from
 Allahabed  without  the  proper  per-
 mission  from  the  Registrar  of  News-
 papers  (under  Government  of  India);
 and

 (b)  if  so,  the  action  proposed?
 The  Minister  of  Information  and

 Broadcasting  (Dr.  Keskar):  (a)  and
 (b).  On  January  5,  1959,  a  paper  call-

 न्श्पे  ‘Northern  India  Amrit  Bazar
 Patrika’  started  publication.  The  com-
 pany  owning  this  paper  had  applied
 to  the  District  Magistrate,  Allahabad
 for  filing  a  declaration.  But  the  pub-
 lication  was  commenced  without  wait-
 ing  for  authentication  of  the  declara-
 tion  by  the  Magistrate,  which  is  neces-
 wary  according  to  the  provisions  of
 the  Press  and  Registration  of  Books
 Act,  The  printer,  publisher  and  edi-
 tor  were  asked  by  the  District  Magis-
 trate  to  show  cause  why  action  should
 not  be  taken  against  them  for  pub-
 lishing  the  paper  without  conforming
 to  the  provisions  of  the  Act.  The
 paper  ‘Northern  India  Amrit  Bazar
 Patrika’  suspended  publication  on  the
 है... ह  January.  It,  however,  resumed
 ‘publication,  again  without  getting  the

 86  LS.D.-2.
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 necessary  approval  from  the  District.
 Magistrate,  on  the  Sist  March.

 The  Registrar  of  Newspapers  had,
 efter  careful  consideration,  advised
 the  necessary  authorities  in  Allahabad
 that  the  title  ‘Northern  India  Amrit
 Bazar  Patrika’  was  similar  to  the
 ‘Amrit  Bazar  Patrika’  published  from
 Calcutta  and,  therefore,  its  acceptance
 would  contravene  the  proviso  to  Sue-
 tion  6  of  the  relevant  Act.  It  I
 understood  from  information  received

 petent  and  his  advice  would  always
 be  accepted  by  the  District:  authart-
 fes  so  that  the  defaulting  papers  99
 not  come  out  in  this  way?

 De.  Keskar:  As  the  Act  at  present
 is,  the  Registrar  has  no  authority  to
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 amending  Bill  to
 amend

 i
 such  a  way  that  he  be  a
 take  action  directly  ais.

 wt  we  qo  तारिक  :  कीसन  मैं  ह
 जानना  चाहता  हूं  कि  क्‍या
 इल्म  है  कि  कुछ  अखबारों  फ्
 जनेंलिस्ट्स  को  जान  बूक्ष  कर  एक  साजिश
 है  तहत॑  परेशान  करता  चाहते  है,  झ  उतके
 झालरेडो  अखवार  चलते  है,  उत्रको  ब्रे  बन्द
 करते  हैं  भौर  फिर  दूसरे  भ्रखबार

 खाहते  शौर  क्या  यह  हकोकत  हूँ  कि  जे
 लिस्ट्स  वेज  बोर्ड  को  नज़र-अस्दाज़  करने  के
 लिये  सब  कुछ  किया  जा  रहा  है  भौर  इस  वेज

 «  कोड़ें  के  साथ  बकिंग  कर्व  लस्ट्स  बे  इश्तराक
 किया  और  मालिकों  ने  इसके  खिलाफ  काम
 पुकिया  भौर  इस  सिलसित्े  मे  हुँएमत  क्या  कदम
 उठाना  चाहतो  है,  ताकि  वर्किय  ज्नेलिस्टर्स

 को  परेशानी  से  बचाया  जा  सके
 |
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 than  the  specific  question.  posed!
 here.

 th  रघुनाव  सिंह  :  में  यह  जातसना  चाहता
 हूं  कि  जो  नया  “प्रमुत  बाज़ार  पत्रिका
 निकाला  गया,  बह  पुराने  'भमृत  बाज़ार
 पतिका”  के  छापेखाने  में  छापा  गया  था  यह
 और  किसी  छापेखाने  में  छापा  गया  था  ?

 डा०  फेसकर  :  जहां  तक  मुझे  मालूम  है,

 बह  उसी  प्रैस  में  छापा  गया  बा  -  .

 श्यो  जो  हम  ख्या :  माननीय  मंत्री  जो,

 क्  भहोदय  स्पीकर  को  एड्रेस  करना

 आहिए  ।

 को  |  1. ६  खरदा  मानतीप  मत्रो  जी

 यह  बतायें  कि  जौ  दो  पसिद्ध  झखबार  बन्द

 हो  गये  है---परमुत  बाजार  पत्रिका”,  इलाहा-
 बाद  और  बाम्बे  क्रासिकल'”,  बम्बई  उनके

 एडीटर,  सब-एडोटर,  रिपोर्टर  भौर  दूसरे
 कामगर  जो  बेकार  हो  गए  हैं,  उन  के  लिए
 मिनिस्ट्रो  श्राफ  इफ़र्नेशन  ने  क्‍या  भरेंजरनेंट--
 बन्दोबस्त--किया  है  ?

 डाज  क'  में  एक  शौर  मौके  पर

 पहले  यहा  बतला  चुका  हूं  कि  प्रलवार
 कोई  फैक्ट्रो  नहीं  है  धौर  जो  कार्यवाही  सरकार

 फैक्ट्री  के  बारे  में  कर  सकतो  है,  वह  न्यूज़  पेपर
 के  बारे  में  करना  हमारे  लिए  सम्मव  नहो  है,
 क्योकि  गवर्नेमेट  किसी  झखबार  को  लेकर
 उसको  चला  नहीं  सकती

 शीच०  fo  पांडे  चलेगा  भी  नहो  |

 wo  केसकर  :  ......  और  झगर

 बलाया,  तो  माननीय  सदस्य  सबसे  पहले  भागे
 अायेंगे  कि  गवर्मेट  अकबार  च्च्ला  कर
 पब्लिक  को  ग़सत  रास्ते  पर  ले  जा  रही  है

 ्  «tte  SF  िन  झौर  इसलिये  इस  मामले  में  क्या  कदम  उठाना
 गे

 -(«-  ly  चाहिए,  यह  कठिन  सबाल  है  |

 Mr,  Speaker:  The  hon.  Member  is
 ian  toy  we

 I
 mnoy  where: ee

 this  unadthorised  paper  si]  =  this

 Or.  Keskar:  The  point  raised  fy  time?  Has  Government  made  en-
 quiries  2  that. ge  hon.  Member  is  far  more  general
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 Dr.  Keakar:  J  am  nat  able  to  say
 anything  definite  about  that.  But  I
 might  inform  the  House  that  if  the
 डटा!  had  continued  it  would  not
 have  been  able  fo  get  an  allotment  of
 newsprint  from  the  Ministry  of  Com-
 merce  and  Indystry  unless  it  had
 been  authenticated  and  approved.

 Shri  Braj  Raj  Singh:  May  I  know
 whether  it  is  a  fact  that  the  news-
 print  utilised  for  this  edition  of  the
 WNor‘hern  ind:a  ‘Amrita  Bazar  Patrika’
 was  the  same  that  was  meant  for  the
 ‘Amrita  Patrika’,  Allahabad,  and  the
 same  premises  were  used  and  the
 printed,  publisher  and  editor  were
 also  the  same  as  those  of  the  ‘Amrita
 Patrika’,  ANahabd?

 Mr,  Speaker:  The  Minister  has  al-
 ready  answered  so  far  as  the  printer
 is  concerned.

 Dr.  Keskar:  I  do  not  kno  exactly
 who  were  the  publisher  and  the  edi-
 tor.  I  will  have  to  make  enqu’ries  96०
 fore  I  can  answer.

 eft  weer  esta:  माननीय  मंत्री  जी  ने
 अपने  उत्तर  में  इस  सम्बन्धी  कानून  की  कुछ
 धाराझों  का  तो  उल्लेख  किया  है,  लेकिन  फ्ह
 स्पष्ट  नहीं  बताया  कि  उन  मालिकों  को
 क्या  दण्ड  दिया  गया  है  और  क्या  प्रागे  के  लिये
 कोई  चेतावनी  दी  गई  है  या  कलकते
 के  एड्रोशन  के  प्रति  कोई  कार्यवाही  की  जा

 रही  है  ?

 Bro  केसकर  :  कायंवाही  करना  पूरे
 सौर  पर  स्टेट  गवर्नमेंट  के  हाथ  में  है  भौर

 हमको  यह  इन्फ़मंशन मिली  है  कि  वह  इस  बारे
 में  कार्यवाही  कर  रही  है  ।  सेंट्रल  गवर्नेमेंट
 इस  सम्बन्ध  में  सीधी  कार्यवाही  नहीं  कर
 सकती  |

 ली  भक्त  दर्शन  :  क्‍या  कार्यवाही  की  है,
 राज्य  सरकारों  ने  इस  सम्बन्ध  में  क्या  सूचना
 दोह?

 डा०  फेसकर  :-उन  का  प्रासीक्यूशन  हो
 रहा  है
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 Shri  Achar:  May  I  know  whether
 Government  has  decided  as  to  who
 should  be  the  prosecuting  authority
 whether  it  is  the  local  District  Magis-
 trate  or  the  Registrar  of  Newspapers?

 Dr,  Keskar:  It  is  the  District  Ma-
 istrate  alone  who  can  take  action.

 भरी  रधुनाथ  स्हिः  “नादंरन  भमृत  बाज़ार
 पत्रिका  का  जो  नया  एडीसन  निकला  था,
 उसमें  सरकारी  एडवरटिज्ञमेंट्स  भो  छापे
 आए  थे,  क्या  उतका  बिल  सरकार  देगी  ?

 डा०  केशकर  जहा  तक  मालूम  है,
 इस  मिनिस्ट्री  से  कोई  एडवरटिज़मेंट  उसको

 नही  दिया  गया  |

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Tranfer  of  Evacuee  Deposits  in
 Criminal  Courts

 91885,  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Rehabilitation  and  Mine-
 1. 4  Affairs  be  pleased  to  refer  to  the
 reply  given  to  Unstarred  Question  No.
 89  on  the  20th  November,  958  and
 state  the  further  progress  made  in  re-
 gard  to  the  transfer  of  evacuee  de-
 posits  in  Cnmminal  Courts  between
 India  and  Pakistan?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  \Since  the  last  question  on
 this  subject  was  answered,  there  has
 been  no  further  progress.

 Gas  Producing  Piant,  Sindri

 Shri  Aurobindo  Ghosal: —_
 {  Shri  Prabhat  Kar:

 Will  the  Minister  of  Commerce  and
 ६... अ  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 new  gas  producing  plant  at  ‘Sindri’  is
 only  giving  50  per  cent  production  of
 the  stipulated  capacity;  and

 (b)  if  so,  what  are  the  reasons
 therefor?
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 The  Deputy  Minister  of  Commerce
 and  industry  (Shri  Satish  Chandra)
 ६४)  and  (b).  A  statement  is  laid  on
 the  Table  of  the  House.

 STATEMENT

 The  gas  producing  plant  recently
 installed  at  Sindri  is  still  under  com-
 missioning.  During  the  commission-
 ing  period,  when  the  plant  is  being
 operated  by  the  Contractors,  the  pro-
 duction  is  only  40  to  50  per  cent  of  the
 designed  capacity.  ‘The  Sindri  Man-
 agement  are  not  in  a  position  to  ac-
 count  for  the  low  production  as  the
 plant  has  not  yet  been  taken  over  by
 them  or  operated  under  their  supervi-
 gion.

 It  is  the  responsibility  of  the  Con-
 tractors  to  demonstrate  during  028४
 runs  that  the  plant  can  produce  gas
 to  the  designed  capacity  and  the  plant
 will  be  taken  over  only  after  such
 demonstration.  The  Contractors  are
 at  present  making  the  required  adjust-
 ments  and  modifications  in  the  plant
 to  step  up  the  production

 Middle  Income  Group  Housing  Scheme

 °1890,  Shri  Sanganna:  Will  the  Mi-
 mister  of  Works,  Housing  and  Supply
 be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  applied  for  any  financial
 assis‘ance  under  the  Middle  Income
 Group  Housing  Scheme;  and

 (b)  if  so,  with  what  results?

 The  Deputy  Minister  of  Works,
 Housing  and  Supply  (Shri  Anil  हू.
 Chanda):  (a)  and  (b).  Yes,  the  Gov-
 ernment  of  Orissa  applied  for  fin-
 ancial  assistance  to  the  extent  of  Rs,  0
 fakhs  under  the  Middle  Income  Group
 Housing  Scheme,  for  the  year  1958-59
 The  amount  has  already  been  advanc-
 ea  to  them  by  the  Life  Insurance  Cor-
 poration.  The  requirements  of  |  the
 Sate  Government  for  ‘1059-68  are
 awaited,

 Written  Answers

 Mandleom  Manufacturers

 Shri  द  P.  Nayar:
 Shri  A,  K.  Gopalan:
 Shri  Pannooss:

 32036

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 {a)  whether  the  attention  of  the

 ence  difficulties  in  getting  adequate
 supplies  of  standard  quality  dyes  and
 chemicals;  and

 (9)  if  so,  the  action  taken  thereon?

 The  Minister  of  Commerce  ‘Shri
 Wanungo):  (a)  Yes,  Sir,

 (b)  The  quota  for  the  import  of  coal
 ter  dyes  from  soft  currency  areas  has
 been  increased  from  2§  per  cent  to
 20  per  cent.  The  quota  for  the  im-
 port  of  Hydrosulphite  has  been  en-
 hanced  to  40  per  cent  from  33  ver
 cent.  In  addition,  the  exporters  in
 the  co-operative  sector  of  the  Hand-
 loom  Industry  are  allowed  to  import
 dyes  to  the  extent  of  0  per  cent  of
 the  F.O.B.  value  of  their  exports.

 सांभर  मक

 गद,  श्री  quem  राय  :  क्‍या
 बाणिज्य  तथा  उद्योग  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  सांभर  से  जो
 नमक  राज्यों  में  जिलो  के  एजेंटों  को  भेजा
 जाता  है,  उसका  मूल्य  नियन्त्रित  होता  है  ;

 (व)  क्‍या  यह  भी  सच  है  कि  सांभर
 के  व्यापारियों  द्वारा  जो  नमक  सीधा  जिलों  में
 भेजा  जाता  है,  इस  पर  कोई  बूल्य  नियंत्रण

 नहीं  होता;  भौर

 (ग)  यदि  हां,  तो  इसके  क्‍या  कारण

 है  शौर  इस  अन्तर  को  मिटाने  के  लिये  क्‍या

 कार्यवाही  की  जा  रही  है  ?
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 welt  थंची  (ली  भनुनाई  शाह)  :

 (क)  से  (ग)  .एक  विवरण समा  की  मेज  पर

 रखा  जाता  है  ।

 विवरण

 सामर  नमक  जिसा  एजेंण्टों  और  सांभर
 झील  के  व्यापारियों  दोनों  को  ६4  भाना  प्रति
 मम  के  भाव  पर  दिया  जाता  है  जिसमें  उपकर
 झौर  दुलाई  का  खर्च  शामिल  नहीं  हैं।  यह
 भाव  कारखाने  से  मास  जलते  समय  का  है  1
 राज्यों  के  झन्दर  नमक  के  खुदरा  मूल्यों  पर
 राज्म  सरकारें  चाहें  तो  नियंत्रण  कर  सकती

 है  लेकिन  ममक  की  बर्तमान  उपलब्धि  स्थिति

 झच्छी  होने  के  कारण,  भ्रधिकांश  राज्यों  में

 मूल्य  का  कड़ाई  से  कोई  नियन्त्रण  नहीं  किया
 जाता  t  बहुसंश्यक  व्यापारी  (जिनमें  सांभर
 और  जिलों--दोनों  के  व्यापारी  भाते  है)
 नमक  की  बिक्री  में  जी  प्रति-स्पर्डा  करते  हैं,
 उनका  नमक  के  भावों  पर  अच्छा  असर  पड़ता
 है,  जिससे  बह  उपभोक्ताभों  को  उचित  मूल्य
 पर  मिल  जाता  हैं  ।

 Shri  V.  ह  Nayar:
 *1904,  Shri  A.  K.  Gopalan:

 Shri  Punneese:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  surveys  made  recently
 by  the  State  Geologist  of  Kerala  and
 Geologist  of  the  A.E.C,  in  the  Kovalam
 region  near  Trivandrum  have  estab-
 lished  the  occurrence  of  large  quanti-
 ties  of  mineral]  sands  with  over  60  per
 cent  of  imenite;  and

 (b)  whether  Government  of  India
 have  been  requested  by  the  State
 Government  to  set  up  a  pilot  plant  in
 the  region?

 Atomic  Minerals  Division  of  the  Gov-
 ernment  of  India,  showed  that  the
 mineral  sand  deposits  on  Kovalam
 beach  contained  Ilmenite  varying  from
 i2  per  cent  to  60  per  cent.

 (b)  The  Director  of  Geology,  Gov-

 Uranium  from  Sea  Water

 *1906.  Shri  D.  C.  Sharma:  Will  the
 Prime  Minister  be  pleased  to  refer  to
 the  reply  given  to  Unstarred  Question
 No.  2877  on  the  25th  September,  48958
 and  state  the  efforts  made  in  India
 for  extraction  of  Uranium  from  Sea
 water  according  to  the  method  deve-
 loped  by  the  Soviet  Union?

 The  Parliamentary  Secretary  to  the
 Minister  of  External  Affairs  (Shri
 Ssdath  Ali  Khan):  No  work  has  been
 started  in  this  line  as  calculations
 show  that  there  are  more  economic
 ways  of  extracting  uranium  from
 known  uranium-bearing  ores  in  India.

 Stock  of  Handloom  Goods

 gin.  f
 Sri  Ram  Krishan  Gupta:
 Shri  Daljit  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  present  stock  of  unsold
 goods  in  the  private  sector

 and  in  the  co-operative  sector  in
 Punjab;  and
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 (a)  At  the  end  of  Jariuary,  1989),
 unsold  stocks  of  haidicom  cloth  wi
 382  cooperative  societies  ambdunted  to

 ‘SS  lakhs  yards  valued  at  Rs.  140
 lakhs,  The  sales  depots  of  the  Apex
 Societ¥y  had  8,64,4I5  yards  of  unsold
 stock  valued  at  Rs.  4,728,678,  Informa:
 tion  relating  to  the  sector  outside  the
 cooperative  fold  is  not  available.

 {b)  No  actumulation  of  stocks  in
 the  State  has  been  reported  and  no
 special  stepe  are  Heing  telten  tb  clear
 off  stocks.

 Handigom  Industry

 $i92.  Shri  Ram  Krishan  ह...
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  total  quantity  and  value  of
 yarn  consumed  by  the  handloom
 Industry  in  7958  (State-wise);  and

 (b)  the  estimated  value  of  products
 of  the  handioom  industry  in  India
 during  the  above  period,  (State-wise)?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bakadur  Shastri):
 (a)  The  total  yarn  consumed  by  the
 handloom  industry  in  958  is  estimat-
 ed  at  10,04,835  bales,  valued  at
 Rs.  91-42  crores.  State-wise  informa-
 tion  is  not  available.

 (b)  Rs.  59°9  crores  (estimated).
 State-wise  information  is  not  avail-
 able.

 Fountain  Pens

 3193,  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commierce  and
 Industry  be  pleased  to  state

 (a)  the  total  number  of  Fountain-
 pens  manufactured  in  India  during
 the  year  958

 (b)  the  names  of  the  manufactur-
 ing  companies;  and

 (c)  the  quantity  and  types  of
 Yountain-pens  produced  by  them
 during  ‘1988,  (compaty-wise)?

 ’
 Writtén  Ausivers  3530

 The  Minister  af  Cosbtherwe  snd
 industry  (Shri  Jel  Babader  Shastri);
 (a)  to  (c).  A  statement  is  laid  on
 the  Table.

 Statement

 (a)  About  307  million  fountain
 pens  were  manufactured  in  the
 organised  sector  in  1968,  Precise
 information  in  regard  to  units  in  the
 small  scale  sector  ig  not  available.

 (be)  and  (c),  The  nemes  of  firms
 manufacturing  fountain  pens  in  the
 Large  and  Small  Scale  Sector  are
 given  in  a  statement  laid  on  the  Table.

 fs
 Appendix  VI,  annexure  No.  U7}.

 ormation  regarding  the  types  of
 fountain  pens  produced  by  the  large
 scale  units  has  been  given  in  the
 statement  laid  on  the  Table.  Infor-
 mation  in  respect  of  small  scale  un:ts
 is  not  available.  Company-wise  pro-
 duction  figures  of  different  industrial
 units  are  not  generally  divulged.  If
 however  the  Hon'ble  member  3s  inter-
 ested  to  have  the  information  regard-
 ing  any  particular  unit,  Government
 will  be  pleased  to  furnish  the  same

 Industrial  Panels

 3i94.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state  the
 names  of  Industries  for  which  Indus-
 trial  panels  will  be  set  up  during
 1958-60  and  the  remaining  period  of
 Second  Five  Year  Plan?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadar  Shastei):
 Panels  are  set  up  as  and  when  requir.
 ed,  to  make  a  study  of  certain  specific
 problems  in  an  industry  or  industries.
 It  is  therefore  not  possible  at  present
 to  indicate  the  names  of  industries
 for  which  such  panels  ate  likely  to
 be  constituted  during  1950-60  ह. ह
 during  the  remaining  périod  of  the
 Second  Five  Year  Pian.
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 (a)  the  details  of  heavy  industries
 set  up  by  his  Ministry  in  Public
 Sector  with  foreign  collaboration
 (country-wise)  since  April,  1966;

 (b)  the  respective  capital  invest-
 ments  of  the  Government  of  India  and
 foreign  countries  (industry-wise);  ahd

 (c)  the  terms  and  conditions  of
 foreign  collaboration  in  each  case?

 The  Minister  of  Commerce  and
 ‘Industry  (Shri  Lal  Bshadur  Shastri):
 {a)  to  (c)  Copies  of  all  the  agree-
 ments  so  far  entered  into  by  the  Gov-
 eernment  of  India  in  the  Ministry  of
 <ommerce  and  Industry  and  also
 copies  of  agreements  entered  mto  by
 the  public  sector  companies  under
 this  Ministry  with  the  foreign  coun-
 ‘tries  and  foreign  manufacturers  have
 Deen  made  available  to  the  hbrary  of
 the  House  However,  if  the  Hon.
 ‘Member  38  interested  in  any  particular
 agreement  or  the  details  thereof,
 Government  will  be  glad  to  furnish
 the  same

 Foreign  and  Indian  Investment,  in
 Indian  Jate  Industry

 3i96  Shri  Ram  Krishan  Gupta:
 ‘Will  the  Minister  of  Commerce  and
 tndustry  be  pleased  to  state:

 (a)  the  amount  of  foreign  investment
 in  the  Indian  Jute  Industry;

 (b)  the  extent  of  Indian  capital
 anvested  in  the  Industry  at  present;

 -and

 (९)  the  steps  taken  to  increase  the
 Indian  capital  investment  in  the
 above  Industry?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Foreign  investment  in  the  Jute
 Industry  (roanufacturing)  as  at  the

 -enG  of  956  amounted  to  Rs.  Ine
 crores,  of  which  Rs,  श््हा  ह... है  were
 in  the  branches  of  foreign  companies

 and  Rs.  38  crores  in  Indian  Jétat
 Stock  Companies.

 (b)  On  a  very  rough  estimate,  the
 Indian  paid-up-eapital  of  Jute  Indus-
 try  is  about  Rs  285  crores,

 (c)  No  special  steps  have  been
 taken’  to  increase  the  Indian  capital
 srivestment  in  the  Jute  Indubtry.

 Tests
 for  Petroleum  Products

 #  wy  '  Shri  Ram  Krishah  Gupta:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 दि  (a)  whether  the  draf‘s  on  methods
 of  test  for  petroleum  and  its  products
 hhaye  been  finalised  and  recomended
 for

 _edgption
 \by  the  Inchan  Standards

 Insfi  3  and

 (b  af  zo,  whether  these  have  been
 adopted?

 The  Miniter  of  Commerce  and
 Industry  (Shri  Iai  Bahadur  Shastri):
 (a)  and  (b)  The  Sectional  Com-
 mittee  of  the  Indian  Standards  Insti-
 tution  have  examined  the  draft  in  the
 hght  of  comments  received,  and  have
 recommended  the  drafts  with  suitdble
 amendments  for  adoption  The  drafts
 are  now  bemg  further  proresse@  hy
 the  Indan  =  Standards  Institution
 Directorate  and  wil!  be  pubbshed  for
 adoption  after  about  four  months.

 (a)  jhe  amount  of  handloom  cess
 collected  from  the  Textile  Mulls  during
 i958-58,  and

 (९०)  the  manner  in  which  it  has  been utilized?

 (a)  The  ampunt  of  additional  excise
 duty.on  ml]  made  cloth  collected  {fp
 1988-59  कथ्य  January,  959)  was
 Rs.  ‘5,60,88,000.

 (b)  The  net  collection  of  additions}
 excise  duty  is  transferred  to  the  Fund
 for  the  Development  of  Handloom  and
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 Hasdioom  Industry:  i]
 पिच  0  States:  Re.  355°0  lakhs.
 Giants  to  Others:  Rs.  23°79  lakhs.
 Loans  to  States:  Rs.  33°98  lakhs.
 Miawiowvsr  tions  Re  MI

 lakhs.
 Central  Expenditure:  Ra  met

 fakhs.

 Relling  Mills  in  Bombay

 219%,  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 Be  pleased  to  state:

 (a)  the  number  of  rolling  mills  in
 Bambay  at  present;  and

 ay  the  total  yearly  off-take  of
 won-ferrous  metals  by  these  rolling

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 CJ  and  (b).  Information  regarding
 tha  units  looked  after  by  the  Develop-
 ment  Wing  of  the  Ministry  of  Com-
 merce  and  Industry  ig  contained  in
 the  statement  laid  on  the  Table.  [See
 Appendix  VI,  annexure  No.  118.)

 Information  regarding  the  other
 units  is  being  collected  and  will  be
 giaced  on  the  Table  of  the  House.

 Small  Scale  Industries  in  Bombay

 Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 Be  pleased  to  state  the  number  and
 sature  of  small  scale  industries  to  be

 APRIL  lg  i9s9  Written  Answers  0a

 order  to  help  creste  employment
 during  1989-607

 The  Minister  ef  Commeres  and.
 Industry  (Shri  Lal  Bahadur  Bhastri):
 Information  has  been  requested  from
 the  Bombay  Government.

 Cement  Quota  fer  Bembay  State

 : )  न  Shri  Pangarkar:  चा  the
 Minister  of  Commerce  and  Industry
 be  pleaseg  to  state  the  quotas  of
 cement  proposed  to  be  allotted  to
 Bombay  State  during  1959-60?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 Allocations  of  cement  are  made  on  a.
 quarterly  basis  on  receipt  of  estimated
 demands  in  respect  of  each  quarter.  A
 monthly  quota  of  C088  tons  fas  been
 allotted  to  Bombay  for  the  quarter
 April-May-June,  959  against  demands
 received  for  the  same  quantity.  For
 the  subsequent  quarters  of  1959-60
 allotments  will  be  determined  as  fur-
 ther  demands  are  received.

 Competent  Officers

 $202.  Shri  M.  0,  Jain:  Will  the
 Minister  of  Rehabilitation  and,  Minori-
 ty  Affairs  be  pleased  to  lay  a  state-
 ment  showing:

 (a)  the  number  of  properties
 entrusted  with  Competent  Officers
 under  section  6  of  the  Evacuee  Inter-
 ests  (Separation)  Act,  1951  as  on  the
 Slst  March,  958  and  on  the  Sist
 October,  1958;

 (i)  by  the  Custodian  of  Evacuee
 Property;  and

 (ii)  by  non-evacuees;
 (b)  the  number  of  claims  received

 by  Competent  Officers  so  far;

 (c)  the  number  of  properties  in
 which  adjudication  orders  have  been
 made  so  far;

 (d)  the  number  of  properties  in
 which  final  separation  has  been  made
 under  section  40  of  the  Act;

 (e)  the  number  of  properties  which
 have  been  vested  in  the  Custodian  of
 Evacuee  Property  under  sections  (a)
 and  $]  of  the  Act;  and
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 @®  the  number  of  properties  in
 which  notices  under  section  6  of  the
 Act  have  been  served  on  all  non-
 evacuees,  co-sharers,  mortgagors  and
 mortgagees  in  Form  C?

 \
 The  Minister  of  Rehabilitation  and

 Minority  Affairs  (Shri  Mekr  Chand
 Shanna):  .

 <a)  (i)  on  Slst  March,  '58.
 2,82,679.

 (ii)  ‘13,687.
 (i)  As  on  8lst  October,

 2,86,395.
 (ii)  2५६७०

 Information  in  regard  to  parts  (b)
 to  (f)  is  available  upto  3ist  October,
 3958  and  is  as  below:—

 (b)  Claims  in  respect  of  ‘168,847  pro-
 perties  were  received.

 (e)  1,623,273.

 (a)  1,39,821

 (९)  94,652  under  section  i,  informa-
 tion  under  section  9(2)  is  not  avail-
 able.

 (१)  2,99,372.

 The  rest  of  information  ig  not  avail-
 able  and  the  time  and  labour  involved
 in  collecting  it  will  not  be  commensu-
 rate  with  the  result  likely  to  be
 achieved.

 Off-take  of  Cloth  in  Uttar  Pradesh

 Registered  Companies  क  Mysore
 $204,  Shri  Sidd@iah:  Will  the  Minis-

 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  the  number  of  companies  regis--
 tered  during  1958-59  in  Mysore  State;

 (b)  the  authorised  and  paid-up:
 capital  of  each  of  these  companies;

 (९)  the  names  of  companies  which
 went  into  liquidation  during  the  same
 period  in  Mysore  State;  and

 (d)  the  reasons  for  the  same?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (d).  During  the  first  ten
 months  of  ‘1968-59,  2]  companies  have
 been  registered  in  the  State  of  Mysore
 and  their  tota)  authorised  and  paid-up
 capitals  (as  reported  to  have  been
 raised  upto  the  end  of  January,  959)
 are  Rs.  3,61  lakhs  and  Rs.  6  lakhs  res-
 pectively.  The  number  of  companies
 so  far  reported  to  have  gone  into
 liquidation  during  the  same  period  is
 27,  of  which  22  are  by  members’
 voluntary  liquidation,  4  creditors’
 voluntary  liquidation  and  !  liquidated
 under  courts’  order.

 (Figures  are  provisional)

 Note.—The  names  of  newly  registered
 and  liquidated  companies  and
 their  other  particulars  such
 as,  industrial  classification,
 names  of  managing  agents,

 etc.,  situation  of  registered
 office,  objects,  authorised,
 subscribed  and  paid-up  capi-
 tal,  etc.  are  regularly  publish-
 ed  in  the  Monthly  Blue  Books
 on  Joint  Stock  Companies  in
 India,  copies  of  which  are
 available  in  the  Parliament
 Library.

 Manufacture  of  Acetic  Acid

 3205.  Shri  Krishnus  Chandra:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  lay  a  statement  on  the
 Table  showing  the  following  particulars



 stacey  Writtes’  Avindbs  =  Ait  28  1980

 about  the  licencés  granted  so  far
 under  the  Industries  (Development

 cand  Regulation)  Act  3953  for  the
 manufacture  67  Acetic  Acid:

 (a)  the  names  and  addresses  of  the
 parties  licensed;

 (b)  the  location  of  each  unit  licens-

 (c)  the  capacity  licensed  in  each
 case;  and

 (d)  the  names  of  the  units  which
 shave  since  gone  into  production  and
 the  quantity  produced  by  them  ao  far?

 The  Minister  of  Commerce  and
 Inéustry  (Shri  Lal  Babadur  Shastri):
 (a)  to  (a).  A  statement  is  laid  on  the

 Table  of  the  Lok  Sahba  [See  Appen-
 dix  VI,  annexure  No,  119.)

 Family  Budget  Survey

 Shri  C.  Samanta:
 aes.  {  Sarl  Subedh  Hansda:

 Will  the  Minister  of  Labour  and
 Employment  be  pleased  to  state:

 (a)  whether  any  foreign  trainees  are
 associated  with  the  National  Sample
 Survey  in  connection  with  the  All
 India  Working  Class  Family  Budget
 Survey;  and

 (b)  whether  any  State  or  Institution
 have  sent  their  trainees  also  to  be
 essociated  with  the  survey?

 The  Deputy  Minister  of  ‘Labour
 (Shri  Abid  All):  (a)  No.

 (b)  The  State  Governments  of  West
 Bengal,  U.P.  and  Rajasthan  had
 desired  to  be  associated  with  the
 Survey  by  deputing  their  staff  for
 field  work  being  organised  by  the
 National  Sample  Survey.  The  Gov-
 ernments  of  Rajasthan  and  Bombay

 Thave  deputed  some  staff.  Workers
 #rom  U.P.  are  likely  to  join  shortly.

 Outer  Space
 Shri  Ram  Krishan  Gupta:

 ane:  {  Str  D.  0.  Sharma.
 Will  the  Prime  Minister  be  pleased

 @o  refer  to  the  reply  given  to  Star-

 Written’  Answdrs’  yn0a8:

 Ted  Question  Ne.  23  on  the  I7th
 November,  958  and  state;

 (a)  pature,of  decision  taken  by
 ६१5. (ि  Assembly  in  its  last  session  on the  question  of  sovereignty  in  outer
 Stace;  and

 (b)  the  reaction  of  the  Government
 Of  India  thereto?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  The  23th  Session  of  the
 General  Assembly  established  an  ad
 hoc  Committee  to  study  the  problem further.  A  copy  of  the  Assembly’s
 Fesolution  is  placed  on  the  Table  af
 the  House.  [See  Appendix  VI,
 @hnexure  No.  120.)

 by  The  Committee  fas  not  yet
 ty

 India  abstained  on  the  resolu-
 On,

 Miss  Anita  Bose’s  Visit  to  Indis
 Shri  Ram  Krishan  Gupta:  दि ८1! उ

 the  Prime  Minister  be  pleased  to  refer
 to  the  reply  given  to  Unstarred  Ques-
 tion  No.  284  on  the  9th  December,
 3958  and  state:

 (a)  places  in  India  for  which  Miss
 Anita  Bose  hag  expressed  a  wish  to
 visit;

 (b)  when  is  she  coming  on  a  visit
 to  this  country;

 _(c)  whether  any  programme  of  her
 Visit  has  been  chalked  out;  and

 (d)  if  so,  the  details  of  the  pro-
 Tamme  chalked  out?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharlal
 Nehru):  (a)  to  (d).  There  is  no
 Present  proposal  for  Miss  Anita  Bose to  come  to  India,

 Constraction  of  Cafeteria  and
 Fountains  in  Delhi

 ‘p20.  Shri  Ram  Krishan  Gupte:
 Will  the  Minister  of  Works,  Housing
 anq  Supply  be  pleased  to  refer  to  the
 rebly  given  to  Starred  Question.
 No,  1866  on  the  9th  December,  958
 and  state  the  progress  since  made  ip
 the  construction  of  fountains  and
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 cafeteria  along  the  road  leading  from
 Vijay  Chowk  to  India  Gate  in  New
 Dethi?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  0.  Reddy):  Since
 December,  1988,  lighting  around  the
 «wascades  and  flood-lighting  of  the
 fountains  and  the  water-falls  has  been
 provided.  Colour  changers  are
 expected  to  be  fixed  on  receipt  by
 about  the  end  of  June  this  year.  The
 «cascades  have  been  thrown  open  to  the
 public  and  the  cafetaria  in  one  of  them
 Allotted  to  the  Bal  Sahyog.

 Labour  Conditions  in  Sericulture
 Industry

 22i6.  Shri  Ram  Krishan  Gupta:
 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  refer  to  the
 reply  given  to  Starred  Question
 No.  1001  on  the  460  December,  4958

 and  state:

 (a)  whether  the  report  submitted  by
 the  Committee  regarding  the  condi-
 tions  of  service  of  labour  engaged  in
 Sericulture  has  been  considered  and
 examined;  and

 (b)  if  so.  the  A-ricion  taken  by  the
 Government  thereon?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  The  Central  Silk  Board

 “propose  to  address  the  Government
 -about  the  Report  after  it  has  been
 considered  by  the  General  Body  of

 ‘tthe  Board  due  to  meet  on  the  27th
 -April,  1959.

 Hostels  for  unmarried  Central
 Government  Employees

 Shri  Ram  Krishan  Gupta:
 32i.  1  Shri  Bhokt  Darshan:

 Shri  Ram  Saran:

 ‘Will  the  Minister  of  Works,  Housing
 sand  Supply  be  pleased  to  refer  to  the
 इच्फोड  given  to  Starred  Question
 No.  4245  on  20th  December,  988  and
 state  at  what  stage  is  the  scheme  to
 Wulld  two  Hostels  in  Delhi  for  Central

 Government  Employees  who  are  un-
 married?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K  ©  Red4y)-  Plans  and
 estimates  are  under  preparation.

 New  Industrial  Units  in  Punjab  and
 Himachal  Pradesh

 Shri  Ram  Krishan  Gupta:
 Shri  Ajit  Singh  Sarhadi: 388.  4  शत  DR  0.  Sharon:

 |  Sardar  Iqbal  Singh:

 Will  the  Minister  of  Commerce  and
 Industry  be  pleased  to  state:

 (a)  the  names  of  the  new  industrial
 units  which  are  likely  to  be  establish-
 ed  in  the  Punjab  and  Nimachal  Pra-
 desh  during  the  remaining  period  of
 Second  Five  Year  Plan;  and

 (b)  the  amount  sanctioned  for  the
 same  by  the  Central  Government?

 The  Minister  of  Commerce  and
 industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  A  statement  giving  the
 information  is  laid  on  the  Table.  [See
 Appendix  VI,  annexure  No.  121)

 Small  Engineering  Units

 ‘S218.  Shri  8.  M.  Banerjee:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Small  Engineering  Units
 ere  facing  extreme  difficulty  in  run-
 ning  their  industries  because  of  dras-
 tic  reduction  in  their  steel  quota;

 (b)  if  so,  the  percentage  of  such
 reduction;  and

 (6)  the  steps  taken  to  protect  these
 units  from  closure?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  No,  Sir.  Steel  allocation  to  States
 for  Smali  Scale  Industries  has  been
 increased  from  42,750  tons  in  January
 —March,  969  to  55,250  tons  in  April
 —June  1939.

 (b)  and  (ce).  Do  not  arise.
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 Slum  Clearance  in  Orin  would  involve  a  foreign  exchange

 at  ,
 expenditure  of  about  Rs,  बैक  crores.

 sai6.  {  het  a  = x  Dee:  (b)  and  (c).  Import  of  textile

 Will  the  Minister  of  Works,  Heusing™
 and  Supply  be  pleased  to  refer  to
 Unstarred  Question  No.  225  on  the
 i4th  February,  958  and  state:

 (a}  the  amounts  drawn  by  the
 Orissa  Government  so  far  from  the
 allocations  made  to  the  State  under
 the  Slum  Clearance  Scheme  during
 the  Second  Five  Year  Plan  period;
 and

 (b)  whether  the  slum  clearance  pro-
 ject  for  re-housing  30  families  at
 Bhubaneswar  has  been  completed  by
 now?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  EK.  C.  Reddy):  (a)  Out
 of  the  Central  allocation  of  Rs.  9  lakhs
 made  to  the  Orissa  Government  for
 Slum  clearance  during  the  Second
 Plan  period,  a  sum  of  Rs.  3°07  lakhs
 was  disbursed  to  them  upto  3i-3-58.

 (b)  According  to  the  State  Govern-
 ment,  all  the  30  tenements  have  been
 completed;  except  for  the  work  on  the
 external  sanitary  lines.

 Textile  Mills

 $2i5.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indas-
 try  be  pleased  to  state:

 (a)  the  amount  of  foreign  exchange
 required  for  the  implementation  of
 Plan  targets  for  the  setting  up  of
 textile  mills  in  India;

 (b)  how  much  of  the  above  has  s0
 far  been  sanctioned;  and

 |
 (c)  the  amount  of  foreign  exchange

 for  whi  applications  are  still
 pending?

 pect  of  import  of  textile  machinery
 for  the  same  purpose  would  cover  a
 foreign  exchange  expenditure  of  about
 Rs.  °228  crores.

 Ambar  Charkha  Programme
 Shri  Padam’  Dev:
 Shri  8.  C.  Samanta:

 t  Shri  Pangarkar:

 Will  the  Minister  of  ाा एए,  and.
 Industry  be  pleased  to  lay  a  state-
 ment  on  the  Table  showing

 $2i6.

 (a)  the  total  amount  spent  on  the
 Ambar  Charkha  Programme  during
 (1958-59;

 (b)  the  total  number  of  Amber
 Charkhas  manufactured  ang  distribut-
 ed  during  the  above  period;

 (c)  the  quantity  of  yarn  produced
 from  these  Charkhas  and  the  quantity
 of  cloth  produced  therefrom;

 (6)  the  number  of  persons  engaged
 on  these  Charkhas  and  the  total  wages
 paid  to  them  for  spinning  the  yarn
 during  the  same  period;  and

 (e)  the  target  of  Ambar  Charkha
 Scheme  for  the  year  1959-607

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  to  (e).  A  statement  is  laid  on  the
 Table  of  the  House.  [See  Appendix
 VI,  annexure  No,  122.)

 Lokmanya  Tilak  Memorial

 {Shri  9.  C.  Sharam:
 33i7.  <  Abri  Rajendra  Singh:

 l  Shri  Bhakt  Darshan:

 Will  the  Prime  Minister  be  pleased
 to  state:

 (a)  whether  Government  have  any
 knowledge  about  the  progress  made  so
 far  in  erecting  a  कान्नाधदबोशो,  to-
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 ‘Lokmanya  Tilak’  by  the  ‘Lokmanya
 Tilak  Birth  Centenary  Committee’  in
 London;  and

 <b)  the  total  assistance  given  by
 the  Government  of  India  for  this  pur-
 pote  to  the  said  Committee?

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehra):  (a)  Government  have  no
 -Aknowledge  of  any  progress  in  the
 -erection  of  a  Memorial  to  Lokmanya
 Tilak  by  the  Lokmanya  Tilak  Birth
 ‘Centenary  Committee  in  London.  A
 -Lokmanya  Tilak  Memorial  Trust  was
 however  formed  in  London  on  the  ll]th
 November,  1958.

 (b)  Government  of  India  have  not
 given  any  assistance  for  this  purpose
 ao  far,

 State  Trading  Corporation  of  India
 (Private)  Ltd.

 328  Shri  Pangarkar:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  the  quota  of  Manganese  and
 Iron  ore  sanctioned  to  the  State  Trad-
 ing  Corporation  of  India  (Private)
 Lamited  for  export  during  1959-60;  धशत

 (b)  the  total  gross  profit  earned  by
 the  State  Trading  Corporation  on
 mineral  trade  in  1968-59?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 ६8)  Iron  Ore:  with  effect  from  Ist  July,
 3957  exports  are  canalised  only
 through  the  State  Trading  Corpora-
 tion.

 Manganese  Ore:  The  policy  for
 1959-60  (July-June)  will  be  announced
 in  due  course.

 (b)  The  Annual  Report  of  the
 Corporation  will  be  placed  on  the
 Table  of  the  House  in  due  course.

 Central  and  State  Government
 Publicity  Vans

 Shri  Hem  Raj:  Will  the  Minis-
 ter  of

 Informatiog
 and  Breadcasting

 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No.  682  on  the
 3rd  December,  958  and  state:

 (a)  what  procedure  is  adopted  to
 avoid  duplication  of  operation  of  the
 Central  Government  publicity  and
 State  publicity  vans  in  the  same
 places;  and

 (b)  the  expenditure  mcurred  during
 the  year  1958-59  on  the  Central  Gov-
 ernment  publicity  vans?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)
 Periodical  Co-ordination  meetings  are
 held  between  the  local  officers  of  the
 Ministry  of  Information  and  Broad-
 casting  and  the  State  Government  con-
 cerned,  and  co-ordinated  intineraries
 and  programme  of  work  chalked  out,
 in  order  to  eliminate  possible  duplica-
 tion  of  effort  and  expense.  But  the
 publicity  work  of  the  Central  Gov-
 ernment  Organisation  is  not  necessari-
 ly  identical  with  the  State  Govern-
 ments  publicity  where  the  emphasis
 is  largely  on  their  local  or  regional
 aspects.

 (b)  About  Rs.  7°00  lakhs  on  the
 Field  Publicity  Mobile  Units  as  well
 as  the  Supervisory  Regional  Offices,
 get  up  by  this  Ministry.

 Increase  in  Registrations

 3220.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Labour  and  Employment
 be  pleased  to  state:

 (a)  whether  the  number  of  persons
 registered  with  the  various  Employ-
 ment  Exchanges  in  the  country  has
 increased  during  the  first  quarter  of
 959  as  compared  to  the  corresponding
 period  in  ‘1958;  and

 (b)  if  so,  to  what  extent?

 The  Deputy  Minister  of  Labour
 (Bhri  Abiq  Ali):  (a)  Yes,

 (०)  By  58,693  during  the  first  two
 months  of  959  as  compared  to  the
 first  two  months  of  1988.  इॉट्टपाश्ड  for
 March,  959  are  not  yet  available.
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 Expert  of  Ores

 ‘S281.  Shri  Panigrahi:  Will  the  Minis-
 ter  of  Commerce  and  Industry  be
 pleased  to  state:

 (a)  what  is  the  target  of  export
 fixed  for  traditional  items  of  ores  like
 iron,  manganese,  chrome,  kynite,
 manganese  dioxide  and  siliminite  and
 non-traditional  items  of  ores  like
 bauxite,  cirium,  rare  earths,  magnetite
 iron  ore,  high  phosphorus  and  low
 grade  manganese  ores  respectively
 during  the  fourth  and  fifth  years  of
 the  Second  Five  Year  Pian;  and

 (b)  the  estimated  value  of  each  af
 these  items?

 The  Minister  of  Commerce  ani
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  The  attention  of  the  hon.  Mem-
 ber  is  invited  to  page  382  of  the
 Second  Five  Year  Plan  wherein  the
 export  targets  for  iron  and  manganese
 ores  to  be  achieved  by  1960-61  have
 been  fixed  at  20  million  tons  and  °5
 millon  tons  respectively.  For  other
 ores  no  export  targets  have  been
 fixed.  Efforts  are  made  in  each  year
 to  export  maximum  quantities  possible.

 (b)  No  estimated  value  can  be  given
 as  the  prices  of  ores  fluctuate  from
 time  to  time  and  vary  from  grade  to
 grade.  “a

 Ald  te  Indonesia

 8222.  Shri  Raghunath  Singh:  Will
 the  Prime  Minister  be  pleased  to  state
 what  aid  has  been  given  up  till  now
 by  the  Government  of  India  or  Indian
 sources  to  the  flood  victims  of  Indo-
 nesia?

 The  Prime  Minister  and  Minister
 of  External  Affairs  (Shri  Jawaharial
 Nehru):  The  Government  of  India
 donated  Rs.  20,000  worth’  of  textile
 goods  in  the  form  of  ready-made
 garments  etc.,  as  their  contribution  to
 the  relief  work  for  the  flood  victiens  in
 Java,  Indonesia.  The  Government  of
 india  are  not  aware  of  any  other  aid
 having  been  given  from  any  other
 sources  in  India.

 Written  Anewers  APRIL  38,  7999  Weitten  Anawers

 3223,  Shri  Siddananjappa:  Will  the

 iaras

 (a)  what  are  the  decisions  taken  at
 the  meeting  of  Chairmen  of  Develop-
 ment  Councils  held  in  December,  1988;
 and

 (b)  how  many  of  the  recommenda-
 tions  of  the  conference  have  been
 implemented?

 The  Minister  of  Oommerce  and
 industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b),  A  statement  is  laid  on
 the  Table.  {See  Appendix  चा,
 annexure  No.  128.)

 East  Vinay  Nagar  Quarters

 ‘S284.  Shri  N.  R.  Munisamy:  Will  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  state

 (a)  whether  the  same  amenities
 have  been  provided  in  ‘E’  type  flats.
 of  C  and  D  Blocks  in  East  Vinay
 Nagar  as  provided  in  the  flats  of  A
 and  B  blocks  in  the  same  locality;  and

 (b)  if  not,  how  long  would  it  take
 to  provide  all  the  facilities?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  हु.  C.  Reddy):  (a)  The
 difference  in  amenities  provided  in  the
 Quarters  in  Laxmibai  Nagar  (East
 Vinay  Nagar)  consists  of  the  follow-
 ing:

 Iron  bars  have  been  provided  in
 the  windows  and  ventilators
 in  the  ground  floor  fiats  in  all
 the  four  Blocks.  In  the  first
 floor  flats,  they  have  been
 provided  only  in  Block  ‘A’  and
 56  flats  of  Block  ‘B’.  Separate
 store  rooms  have  not

 untthe

 (b)  Iron  bars  could  not  be  provided
 at  present  in  all  the  Ist  floor  flats  for
 reasons  of  economy.
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 The  provision  of  store-rooms  in  the
 flats,  having  none  at  present,  is  not
 feasible  at  this  stage  because  of  struc
 tural  difficulty.

 को  उिंगगर  क्ालौपी

 ३२२५.  थी  नकल  प्रजाकर  :  क्या  पुन-
 सि  तथा  धल्यलंस्यक-कार्य  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  दिल्‍ली  के  पुनर्वास  भावास  निगम
 द्वारा  कीतिनगर  कालोनी  में  जो  प्लाट  विस्था-
 पित  व्यक्तियों  को  बेचे  गये  थे  उनमें  से  कितनों
 की  पूरी  कीमत  वसूल  की  जा  चुकी  हैँ  ;

 (ख)  इनमें  से  कितने  व्यक्तियों  को
 बैनामे  दिये  जा  चुके  हैं  ;

 (ग)  यदि  प्रश्न  के  भाग  (लख)  का
 उत्तर  नकारात्मक  हो,  तो  इसके  क्या  कारण
 है  ;  भौर

 (बम)  ये  बैनामे  कब  तक  दिये  जाने
 की  भ्राशा  है  ?

 बुनर्वातत  तथा  भ्रल्पसंश्यक-कार्य  मंत्री
 थी  मेहर  जन  कना):  (क)  ३२०.

 (ल)  इन  प्लाट  लेने  वाले  व्यक्तियों
 में

 से  किसो  को  भी  अभी  तक  बैनामे  नहीं
 दिये  गये  ।

 (ग)  इन  प्लाट  छेसे  वाले  व्यक्तियों
 को  बैनामे  दिये  जाने  से  पहले  दिल्ली  स्यूनि
 सिपस  कारपोरेशन  के  ज्ञाथ  आवश्यक
 सबिसिस  के  बारे  में  जो  फैसला  होना  है,
 उसका  ड्राफूट  अभी  तक  दिल्ली  कारपोरेशन

 से  मंजूर  होकर  वापिस  नहीं  दाया.  है  t

 (")  जब  ड्राफूट  का  फैसला  हो
 '

 Collmg  on  Land  Heldings
 $326.  Shri  Maniyangadan:  Will  the

 Minister  of  Planning  be  pleased  to
 #tate:

 (a)  whether  it  is  a  fact  that
 Central  Coconut  Committee  has  passed

 a  resolution  to  the  effect  that  while
 ceiling  on  land  holdings  is  imposed  es
 a  part  of  the  land  reform  policy  of
 Government,  coconut  gardens  should
 be  exciuded  from  the  purview  of  the
 provisions  regarding  ceiling;

 (b)  if  so,  the  reasons  stated  by  the
 committee  for  these  recommendations;
 and

 (c)  the  steps,  if  any,  taken  in  the
 matter?

 The  Depaty  Minister  of
 (Shri  8,  N.  Mishra):  (a)  Yes.

 (b)  The  reasons  mentioned  were
 that  it  would  affect  production
 adversely  and  would  speed  up  the-
 process  of  fragmentation.

 (c)  The  Resolution  of  the  Com-
 mittee  referred  to  the  provisions  in
 the  Kerala  Agrarian  Relations  Bill  and
 was,  therefore,  forwarded  to  the
 Kerala  Government  for  their  con-
 sideration.
 Work-Charged  8७४  of  the  C.P.W.D.

 Shri  Easwara  lyer
 3227.<  Shri  A.  K.  Gopalan

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state

 (a)  whether  any  action  has  so  far
 been  taken  to  prepare  a  seniority  list
 of  the  work-charged  staff  of  C.P.W.D.
 in  accordance  with  para,  3(C)(i)  of  the-
 Ministry's  Resolution  No.  66/339/57/
 W.C.E.,  dated  the  2lst  May,  ‘1958;  and

 (b)  if  not,  the  reasons  therefor?
 The  Minister  of  Works,  Housing

 and  Supply  (Shri  K.  C.  Reddy):  (a)
 The  work  has  been  undertaken.

 (b)  Does  not  arise.

 Rehabilitation  ef  Displaced  Persons
 near  Rajpura  Village,  Delhi

 2228.  Shri  Ajit  Singh  Sarhadi:  Wil)
 the  Minister  of  Rehabilitation  and
 Minority  A@airs  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  142.
 bighas  and  4  biswas  of  land  was
 acquired  in  Gurmandi  near  Rajpura
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 ryillage,  Delhi  for  rehabilitation  of  the
 displaced  persons  settled  there;

 (b)  whether  it  ig  also  a  fact  that
 ‘some  ‘A’  type  quarters  were  con-
 structed  for  rehabilitation  of  the  dis-

 -Placed  persons;

 (c)  whether  all  the  quarters
 originally  proposed  for  construction

 ‘have  been  constructed;  and

 (d)  if  not,  the  reasons  therefor?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  Yes,  originally  this
 much  area  was  acquired  but  subse-

 ‘quently  on  account  of  a  dispute  with
 the  owners  of  land  the  original  noti-
 fication  was  cancelled  and  an  area  of

 ‘only  about  68  bighas  and  ह ३2  biswas
 was  acquired.

 (9)  Yes,  36  ‘A’  type  teffements
 were  built.

 (०)  No.

 (d)  The  land  which  was  actually
 made  available  was  about  6  acres
 which  was  sufficient  only  for  336  ‘A’
 type  tenements.  The  rest  of  the  area

 zig  heavily  squatted  over.

 हिमालय  पर्वतारोही  बल

 ३२२६.  भी  wee  दर्शम  :  क्‍या  प्रधान
 मंजी  यह  बताने  की  कृपा  करेगे  कि  :

 (के)  क्‍या  यह  सच  है  कि  इस  वर्ष
 की  गर्भियों  में  भ्रनेक  विदेशी  दलों  ने  भारत

 में  हिमालय  की  चोटियों  पर  चढ़ने के  लिये
 भारत  सरकार  से  धनुमति  मांगी  है  ;

 (ख)  यदि  हा,  तो  क्या  उन  पर्वतारोही
 दलों  से  देश,  दलनेता,  गन्तव्य  स्थान  भौर
 ग्ारोहण  के  उद्देश्य  भ्रादि  के  बारे  में  विस्तृत
 जानकारी  देने  वाला  एक  विवरण  समा-पटल

 प्र  रखा  जायेगा  ;

 (ग)  उनमें  से  किन-किन  दलों  को

 अनुमति  दी  गई  है  शौर  किन  शर्तों  पर;
 मर

 (+)  उसके  साथ  भारतीय  सम्पर्क-
 झधिकारियों  को  भेजने  की  क्‍या  व्यवस्था
 की  गई  है  ?

 प्रयान  मंत्रों  तथा  वैदेशिक  कार्य  मंत्री

 (ी  जवाहरलाल  नेहरू):  (क)  से  (थ).
 इस  साल,  गर्मी  के  मौसम  में  भारतीय

 हिमालय  का  झारोहण  करने  के  लिए  किसी
 भी  विदेशी  झभियान  दल  मे  भारत

 सरकार  से  भनुमति  नहीं  मांगी  है  ।

 Ceiling  Fans  in  Government  Quarters

 Shri  Subiman  Ghose: “)  Shri  J.  B.  8S.  Bist:

 Will  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  whether  there  was  any  proposal
 to  give  ceiling  fan  in  each  room  in
 two  roomed  Government  quarters  in
 New  Delhi;

 (b)  if  so,  whether  such  fans  have
 been  provided  in  such  quarters;

 (c)  if  not,  the  reasons  therefor;  and

 (d)  whether  it  is  a  fact  that  in
 newly  constructed  three  roomed
 quarters,  ceiling  fans  have  been  pro-
 vided  in  each  room?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  to  (d).
 In  two-roomed  quarters,  only  one
 ceiling  fan  has  been  provided.  Fans
 have  been  provided  in  all  the  rooms
 in  three-roomed  flats.  Electric  instal-
 lations  in  Government  residences  are
 provided  on  the  basis  of  prescribed
 percentages  of  their  cost  of  building.
 The  percentage  fixed  for  two-roomed
 and  three-roomed  quarters  is  2j.
 While  this  is  sufficient  for  the  ह...
 sion  of  three  fans  in  three-roomed
 quarters,  it  is  not  so  for  the  provision
 of  two  fans  in  two-roomed  quarters.
 Therefore,  only  one  fan  has  ‘heen  pro-
 vided  in  the  two-roomed  quarters.

 The  question  of  providing  a  second
 fan  in  two-roomed  quarters,  having
 only  one  fan,  was  considered.  As  the
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 total  financial  outlay  involved  was
 feund  to  be  large,  the  proposal  has
 been  kept  in  abeyance  in  view  of  the
 prevailing  financial  stringency.

 Trade  in  Sewing  Machine  Nuts  and
 Bolts

 323i.  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state:

 (a)  whether  Government  have  any
 scheme  to  improve  our  trade  in
 export  of  sewing  machine  nuts  and
 bolts;  and

 (b)  if  so,  what  are  the  main  features
 of  the  schemes?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b)  Government  has  been
 taking  from  time  to  time  a  number  of
 steps  to  improve  our  export  of  light
 engineering  goods  which  include  Sew-
 ing  machines,  nuts  and  bolts.  The
 more  important  measures  are  set  out
 in  the  statement  laid  on  the  Table.
 ISee  Appendix  VI,  annexure  No.  144)

 Export  of  Wine

 3232,  Shri  Daljit  Singh:  Will  the
 Minister  of  Commerce  and  Industry
 be  pleased  to  state  the  quantity  of
 wine  exported  during  the  last  three
 years?

 The  Minister  of  Commerce  and
 industry  (Shri  Lal  Bahader  Shastri):

 956--Export  figures  of  wine  were
 not  separately  recorded
 during  this  year.

 957—,582  gallons.

 958—0  gallons.
 Manufactare  ef  Clocks  and  Watches

 3233.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Commerce  and  Indus-
 tey  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  watches
 and  clocks  are  being  assembled  in
 India;  and

 th)  if  so,  the  clock  Factories  which
 were  issued  import  licences  for  the

 56  LSD—S

 import  of  components  for  such  pur-
 poses?

 The  Minister  of  Commerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  Clocks  are  manufactured  in  India,
 but  there  is  yet  no  assembly  or  manu-
 facture  of  watches  in  the  country

 (b)  During  the  licensing  period
 October,  958—March,  959  licences  for
 the  import  of  parts  of  clocks  were
 wssued  to  different  firms.  List  of  all
 such  lhcenses  are  published  periodically
 in  the  weekly  bulletin  issued  by  the
 Chief  Controller  of  Imports  and
 Exports.  क्र

 Pandara  Road  Fiats

 3234.  Shri  Elayapernmal:  Wil]  the
 Minister  of  Works,  Housing  and  Sup-
 ply  be  pleased  to  refer  to  the  reply
 given  to  Unstarred  Question  No.  653
 on  the  ]6th  December,  958  and  state: a

 (a)  progress  so  far  made  in  the
 provision  of  amenities  in  ‘A’  Block
 Pandara  Road  'E’  Type  Flats;  and

 (b)  whether  it  is  also  a  fact  that
 no  wash  basins  have  been  provided  in
 all  the  flats  of  ‘A’  Block  though  these
 flats  are  in  occupation  for  the  last  one
 year?

 The  Minister  ef  Works,  Housing  and
 Supply  (Shri  K.  C.  Beddy):  (a)
 Cement  platforms  have  since  been
 provided.  The  work  of  changing  of
 doors  in  store  rooms  is  in  progress.
 The  shifting  of  wash  basins  from  bath
 rooms  to  rear  verandahs  is  yet  to  be
 carried  out.

 (b)  Wash  basins  have  been  pro-
 vided  in  32  flats  only.  The  C.P.W.D.
 have  indented  for  basins  for  the
 remaining  flats.  These  will  be  fixed
 on  reeipt  of  supply.

 Import  of  Car  Spare  Parts

 3235.  Shri  Ram  Krishan  Gupta:  Will
 the  Minister  of  Commerce  and  Indus-
 try  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 House  of  Birlas  effectively  control  the
 business  of  import  of  car  spare  parts;
 and
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 (b)  if  so,  the  value  of  the  foreign
 car  spare  ‘parts  imported  by  Birlas
 during  1988-507

 The  Minister  of  Cemmerce  and
 Industry  (Shri  Lal  Bahadur  Shastri):
 (a)  and  (b).  No,  Sir.  The  Hindustan
 Motors,  Calcutta  are  one  of  the  manu-
 facturers  of  cars.  The  import  licenses
 issued  to  all  firms  including  Hindustan
 Motors  are  published  in  the  weekly
 bulletin  issued  by  the  Chief  Controller
 of  Imports  and  Exports.

 राजस्थान-वाकिस्तान  सीमा  पर  शाल

 ३२३६.  थी  पद्म  देश  :  क्या  प्रथान
 मंत्री  यह  बताने  को  कृपा  करेंगे  कि

 (क)  राजस्थान  की  सीमा  पर  ऐसे
 कितते  ग्राम  हैं  जिनका  कुछ  क्षेत्र  पाकिस्तान
 में  पढ़ता  है;  झौर

 (ख)  इन  ग्रामो  में  पाकिस्तान  के
 साथ  होने  वाले  झवेघ  व्यापार  को  रोकने
 के  लिये  क्‍या  व्यवस्था  है  ?

 प्रबान  मंत्री  तथा  बेदेशिक  कार्य  मंत्रो

 (जी  जवाहरराल  चेह):  (क)  झौर  (व).
 सूचना  इकट्ठी  की  जा  रही  है  भौर  सदन  की
 मेश  पर  रख  दी  जायगी  |

 Jullundur  Radio  Station

 2237.  Shri  Daljit  Singh:  Will  the
 Minister  of  Information  and  Broad-
 casting  be  pleased  to  state:

 (a)  whether  any  additional  improve-
 ments  have  been  made  in  the
 Jullundur  Radio  Station  during  the
 year  ‘1058-59;  and

 (b)  if  so,  the  details  of  the
 i

 rove-
 ments  made  and  expenditure
 thereon?

 The  Minister  of  Information  and
 Broadcasting  (Dr.  Keskar):  (a)  Yes,
 Sir.

 (b)  During  the  year  ‘1958-59,  a
 Drama  Control  Booth  was  provided
 at  the  Jullundur  Studios  at  an  esti-
 mated  expenditure  of  Rs.  18,900  in
 order  to  facilitate  better  production  of
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 feature  programmes,  plays  etc.  in
 addition,  an  expenditure  of  Rs.  OAR
 was  also  incurred  éuring  that  year  on
 the  construction  of  staff  quarters  at
 the  50  KW  MW  Transmitter  at
 Jullunder.

 Serou  and  Saiten  Refugee  Colonics

 $238.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Rehabilitation  -and
 Minority  Affairs  be  pleased  to  state:

 (a)  whether  the  schemes  for  irriga-
 tion  of  land  in  Serow  and  Saiton
 refugee  colonies  in  Manipur  have  been
 finalised;  and

 (b)  if  not,  when  these  are  likely  to
 be  finalised?

 The  Minister  of  Rehabilitation  aad
 Minority  Affairs  (Shri  Mehr  Chand
 Khanna):  (a)  and  (b).  Two  schemes
 for  providing  minor  irrigation  in
 Serou  and  Saiton  colonies  were
 received  from  the  Chief  Commissioner,
 Manipur  in  February,  1959,  The
 scheme  for  Saiton  colony  has  been
 approved  The  scheme  in  respect  of
 the  Serou  colony  38  still  under
 examination

 Construction  of  Bridges  in  Manipur
 3238.  Shri  L.  Achaw  Singh:  Will  the

 Minister  of  Rehabilitation  and  Mino-
 rity  Affairs  be  pleased  to  state:

 (a)  whether  it  38  a  fact  that  two
 bridges  over  Khugh  and  Chakpi  rivers
 have  been  constructed  for  Serou  and
 Saiton  refugee  colonies  in  Manipur;
 and

 (b)  sf  so,  the  nature  of  the  bridges,
 whether  temporary  or  permanent?

 The  Minister  of  Rehabilitation  and
 Minority  Affairs  (Shri  Mebr  Chand
 Khanna):  (a)  Bridge  over  Chapki
 river  is  under  construction  whereas
 the  bridge  over  Khuga  river  hes  been
 sanctioned  and  work  is  now  being
 taken  up.

 (b)  The  bridges  are  permanent  ones

 hg
 concrete  piles  and  R.C.C.-Deck-
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 Alreonditioning  ef  Government
 Batidings

 oe.  Shri  Harish  Chandra  Mathur:
 चा  the  Minister  of  Works,  Housing
 and  Supply  be  pleased  to  state:

 (a)  how  many  Government  build-
 ings  in  Delhi  and  New  Delhi  are  air-
 conditioned  at  present;

 (9)  what  is  the  cost  incurred  on
 the.  installation  of  airconditioning
 plants;  and

 (९)  what  is  the  annual  recurring
 cost  of  air-conditioning?

 The  Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  (a)  5
 Government  buildings  are  provided
 with  centre)  air-condMoring  pranis.

 (b)  Res.  39,20,147.

 (९)  Rs.  462,855  on  annual  mainten-
 ance  of  the  plants.

 Propagation  of  Indian  Culture  Abroad

 3%4l.  Shri  P.  0,  Borecah:  Will  the
 Prime  Minister  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Government  send  tape  recordings  of
 classical,  vocal  and  instrumental
 Indian  music  to  our  Missions  abroad
 as  well  as  gramophone  records  for
 propagation  of  Indian  culture;  and

 (b)  if  so,  the  number  of  tapes  and
 records  of  Tagore  songs  and  folk  songs
 of  Assam  distributed  abroad  during
 3957  and  9587

 The  Prime  Minister  and  Minister  of
 External  Affairs  (Shri  Jawaharial
 Nehru):  (a)  Yes.  Tape  recordings
 and  gramophone  records  are  sent  to
 our  Missions  abroad  generally  in  res-
 ponse  to  specific  requests.

 (bd)  We  have  received  only  a  few
 vequests  for  Assamese  folk  songs,  but
 we  have  sent  82  records  of  Tagore
 rousic  to  our  Missions  abroad  during
 987  and  1988.

 In  addition,  we  have  sent  है  Tagore's
 songs  and  the  ‘Natir  Puja’  on  tapes
 during  this  period.

 Housing  and

 Minister  of  Works,  Housing  and
 Supply  (Shri  K.  C.  Reddy):  A  state-
 ment  is  laid  on  the  Table  of  the
 Hous®-

 SrtaTement

 de  Advisory  Committee  on  the
 tecordtion  of  ‘important  Ten-
 tral  Government  buildings.

 2.  The  Cormmmittee  on  statues  m
 Delhi.

 3.  The  Standing  Advisory  Com-
 mittee  on  the  provision  of
 general  services  in  Govern-
 ment  colonies  in  Defhi.

 4.  Rajghat  Samadhi  Committee.

 5.  The  Workcharged  FEastablish-
 ment,  C.P.W.D.,  Ad-hoc  Com-
 mittee,  for  dealing  with  cer-
 tain  problems  relating  to  the
 workcharged  staff.

 8.  The  Standing  Committee  of  the
 National  Buildings  Organisa-
 tion.

 7.  Standing  Advisory  Committee
 on  Central  Purchase.

 8.  Accommodation  Advisory  Com-
 mittee.

 9.  The  Special  Accommodation
 Committee  Nos.  I  &  II.

 0.  The  Special  Accommodation
 Committees  at  Calcuttal[Bom-
 bay.

 ji.  The  Ad  hoc  Committee  on  Sub-
 soil  water  level.

 32.  The  Landscape  Committee.
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 Table

 Newspapers  tn  Himachal  Pradesh  झाकाइयानी
 i

 3243.  Shri  Daljit  Singh:  Will  the
 Minister  of  Information  and  Broad-  ३२४५.  fh  anita  awe  :  क्या
 auaine’  06  pleased  00.  wate:

 सुचना  जौर  warey  मंत्री  यह  बताने  की  कृपा

 (कि)  the  total  number  of  newspapers  करेंगे  कि  :
 published  in  Himachal  Pradesh  at
 present;  and  (क)  पिछले  तीन  वर्षों  में  भ्राकाशबाणी,

 विदेष  कार्य-कमों  के  प्रायोजनाथ  पंडाल
 The  Minister  of  Information  and  निमित  किये  गये,  भौर

 Broadcasting  (Dr.  Keskar):  (a)  Five,

 on  sist  December  058  (as
 recorded

 (ख)  इन  पंडालों  के  बार  बार  निर्माण
 r  NN

 India).
 e

 =
 मह  OF;

 mewEyeRecs
 oO  करने  पर  कुल  कितना  ब्यव  हुआा

 ?

 का
 3m  Hindi,  ]  in  English  and  -  सूचना  जौर  प्रतारण  मंत्री  (डा०  केस-

 Hindi  and  i  (a  school  magazine)  in  we):  (क)  ौर  (ल)  नीचे  विवरण  में
 ey  f  (a) glish,  Hindi,  Sanskrit  and  Punjab:

 सूचना  दी  गई  है

 Promotion  of  Export  of  Tea  to  Iran  force
 oti

 जितनी  बार  शाभियाने
 w.

 वर्ष  ह्  बार  शामियाने  कुल  व्यय
 लि)  Hae  '  Bae  Rime  inal  fede ‘re  लगाये  गये,  उनकी  सख्या
 be  pleased  to  state  the  amount  spent
 on  propaganda  and  promotion  of  ex-  रुपये
 port  of  tea  in  Iran  and  Iraq  during
 ‘1987-88  and  1958-50?  १६५६-५७  ष  ५१,२६८  13 अ

 PEKO=NS  v  ६,२३०  .६२
 The  Minister  of  Commerce  and  In-

 Gustry  (Shri  Lal  Bahadur  Shastri):  PENSE  १०  र,  ४०
 The  following  amounts  have  been
 spent  on  propaganda  and  promotion  of  —

 export  of  tea  in  Iran  and  Iraq  dunng
 1957-538  and  1958-59:  पडा  bre.

 PAPERS  LAID  ON  THE  TABLE
 ‘

 x
 syst  T9559

 AMENDMENT  To  Tza  RULES

 L  IRAN:  The  Minister  ef  Commerce  (Shri
 Kanungo):  Sir,  I  beg  to  lay  on  the

 On  Delegations  3297/25  Nil  Table,  under  sub-section  (3)  of  sec-
 On  Tea  publicity  99072  733/56  tion  49  of  the  Tea  Act,  1968,  -  copy

 of  Notification  No.  G.S.R.  353  dated
 (2,287/37  733/56  the  28th  March,  ‘1988,  making  certain

 ्,  IRAQ:  ee
 in  Library,  See  No.  LT-355/

 o
 Delegation

 Mw  व  226५  Ammnomenr  to  Corre:  Ruus

 On  Tea  Publicky  Nil  1933/77  Shri  Kanunge:  Gir,  I  beg  to  lay  on

 Fats:
 «the  Table,  under  sub-section  (3)  of
 section  48  of  the  Cotte,  Act,  1903,  0
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 Shri  8,  G.  Mehta  (Gohilwad):  Sir,  I
 beg  to  lay  on  the  Table  a  copy  of  the
 Minutes  of  the  sittings  of  the  Esti-
 mates  Committee  relating  to  the

 Scheduled  Tribes  and  Other  Backward
 Classes.

 Tmrry-cicnTs  Report

 Shri  B.  G.  Mehta:  Sir,  I  beg  to  pre-
 sent  the  Thirty-eighth  Report  of  the
 Katimates  Committee  on  the  Ministry
 of  Transport  and  Communications  (De-

 of  Transport)—Eastern
 Ltd,  Bombay

 and  Eastern  Shipping  Corporation
 (Private)  Ltd.,  Bombay.

 1158  hes.

 BUSINESS  ADVISORY  COMMIYIEE
 THORTY-SEVENTH  REPORT

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  I  beg  to  move:

 “That  this  House  agrees  with
 the  Thirty-seventh  Report  of  the
 Business  Advisory  Committee  pre-
 sented  to  the  House  on  the  léth
 April,  10980.”

 Shri  Braj  Raj  1... ।.  (Firozabad):
 Sir,  may  I  submit  that  the  time  aillot-
 ted  for  the  discussion  of  the  Press
 Registrat’s  Report  is  inadequate?  Only
 en  hour  and  a  half  is  allotted.  It  may
 de  increased  to  2  hours.

 ty  wae  दर्शण  :  (गढ़वाल)  :  शीसनू,
 इसको  ढेड  घंटे  से  दो  अंटे  कर  दिया  जाये  ।

 में  सी  इसका  समर्थन  करता  हूं  1

 Business  of  the  73050
 House

 Shri  B.  K.  Gaikwad  (Nasik):  Last
 time  two  days  were  allotted  for  the
 discussion  on  the  Report  of  the  Com-
 missioner  for  Scheduled  Castes  and
 Scheduled  Tribes  but  now  only  6
 hours  have  been  allotted,  This  time
 will  not  be  sufficient.  Only  once  a
 year  we  discuss  this.

 Mr.  Speaker:  Hon.  Members  must
 have  tabled  amendments  which  I  could
 put  before  the  House.  Now,  it  is  only
 an  oral  statement.  Let  us  see  as  and
 when  we  proceed.

 Now,  the  question
 “That  this  House  agrees  with

 the  Thirty-seventh  Report  of  the
 Business  Advisory  Committee
 presented  to  the  House  on  the  l6th
 April,  1959”

 The  motion  was  adopted.

 24.59  hrs.

 BUSINESS  OF  THE  HOUSE

 Shri  Satya  Narayan  Sinha:  With
 your  permission,  Sur,  I  rise  to  announce
 that  Government  Business  in  this
 House  ई  the  week  commencing  7th
 April  will  consist  ot—-

 q)  Further  discussion  and  voting
 on  the  Demands  for  Grants
 for  the  Ministry  of  Finance.

 (2)  Submission  to  the  vote  of  the
 House  of  the  outstanding
 Demands  for  Grants  at  5  p.m.
 on  20th  April.

 (2-A)  Consideration  and  passing
 of  the  Appropriation  No.  2
 Bill,  1959.

 (3)  Consideration  and  passing  of
 the  Finance  Bill,  1959.
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 The  Coal  Grading  Board  development.  It  would  be  of  some

 (Repeal)  Bill,  ‘1969.  advantage,  I  believe,  for  this  House  to

 (8)  Discussion  on  a  resolution  to
 be  moved  by  the  Minister  of
 Railways  to  extend  the  opera-
 tion  of  the  recommendations
 of  the  Railway  Convention
 Committee,  2984  up  to  Sist

 ,  March,  96l.

 (7)  Discussion  on  the  Report  of
 the  Commissioner  for  Sche-
 duled  Castes  and  Scheduled
 Tribes  for  the  year  1957-58  on
 a  motion  to  be  moved  by  the
 Deputy  Minister  for  Home

 ‘Affairs.  ¢

 (8)  Discussion  on  the  purchase  cf
 railway  sleepers  from  abroad
 at  higher  prices  and  attempts
 that  are  being  made  to
 increase  mdigenous  supply  to
 be  raised  by  Shri  Vidya
 Charan  Shukla  on  23rd  April
 at  4  pm.

 22  hrs.

 DEMANDS  FOR  GRANTS—contd.

 Mueusrey  or  Frvance—contd.

 Mr.  Speaker:  The  House  will  now
 resume  discussion  on  the  Demands  for
 Grants  relating  to  the  Ministry  of
 Finance.  Out  of  8  hours  allotted  for
 these  Demands,  5  hours  and  40

 द
 sf  Be

 settle  down  to  draw

 |  cal  नस्  [||

 may  not  be  wholly  understood  and
 therefore,  accepted  by  our  people  as
 a  whole.  We  are  probably  one  of  the
 few  countries  in  the  world  that  is
 engaged  in  this  epic  effort  of  bringing
 about  a  massive  transformation  of  our
 economy  and  our  social  life  with  the
 willing  consent  of  our  people.  That
 ours  is  a  democratic  transformation
 differentiates  us  from  most  countries
 in  the  world  Somewhere  it  was  an
 unconscious  process;  elsewhere  it  was
 a  process  put  through  by  denying  the
 people  the  right  to  express  their  views
 and  their  feelngs  We  are  probably
 the  one  great  country  in  the  world
 that  has  deliberately  tried  to  carry
 through  this  transformation  with  the
 conscious  co-operation  and  the  willing
 consent  of  the  people  That  is  the
 reason  why  it  becomes  necessary  from
 time  to  time  for  this  august  body  to
 s‘ft  whatever  evidence  there  may  be
 before  us  and  make  it  possible  for  our
 people  tc  reach  certain  conclusions
 and  help  the  process  of  crystalisation
 of  public  opinion  in  our  country

 I  beheve  basically  there  are  two
 patterns  of  development.  One  is  the
 pattern  where  the  gains  are  almost
 immediate.  These  gains,  though  imme-
 diate,  are,  in  perspective  of  time,  limit-
 ed  There  is  another  pattern  of
 development,  where  the  immediate
 gains  may  not  be  as  sizable  as  in  the
 first  pattern  but  over  a  period  of  time,
 the  transformation  would  be  much
 greater  and  surer  and  therefore  the
 end  product  would  be  fer  more  enrich-
 ing  than  otherwise,
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 the  things.  There  is  no  question  of

 sections  of  our  countrymen  even  if  we
 do  not  try  to  clear  our  minds  on  this
 subject.  Sometimes,  when  clarity  is
 to  be  sought,  certain  exaggerated
 emphasis  needs  to  be  put,  an  exagge-
 rated  emphasis  that  will  not  be  there,
 I  hope,  when  they  settle  down  to
 implement  our  Plan.  But  the  very
 need  of  clarification  sometimes
 demands  stating  things  in  a  bald
 manner,  a  baldness,  which,  I  admit,
 need  not  exist  when  we  come  to
 practical  considerations.

 As  I  sad,  we  have  been  sometimes
 favouring  one  pattern,  sometimes
 another  pattern.  We  should  accept
 the  world  m  which  we  live  today,  a
 world  which  is  not  very  particularly
 friendly  world,  where  peace  is  fragile.
 We  have  only  a  limited  time  at  our
 disposal  in  which  we  may  so  build
 ourselves  up  that  whatever  happens
 to  the  world,  we  shall  be  a  kind  of  a
 fortress,  a  fortress  that  can  protect
 itself,  a  fortress  wherein  the  people

 for  Grants  72०54

 of  revolution  are  not  there.  That  is
 the  reason  why  I  have  favoured  usu-
 ally,  even  at  the  cost  of  being  mis-
 un@erstood,  a  capital  goods  oriented
 transformation.

 A  capital  goods  oriented  transfor-
 mation  would  mean  two  or  three
 things.  Firstly,  in  such  a  transforma-
 tion,  the  publ’c  sector  has  to  play  a
 very  vital  part.  The  public  sector
 inevitably  becomes  the  pace-setter.
 You  cannot  have  a  capital  goods
 oriented  transformation  where  you
 leave  almost  everything  to  the  private

 If  it  is  purely  a  consumer
 goods  oriented  transformation,  _झषकिन्कु,
 the  Private  sector  can  be  permitted  to
 pigy  8  more  or  legs  decizive  role.

 oat
 Secondly,  it  does  not  ‘mean  that,  if

 it  ‘is  a  capital  goods  oriented  transfor-
 mation,  we  are  going  to  neglect  the
 production  of  consumer  goods.  The
 production  of  consumer  goods  has  to
 be  organised  more  often,  by  and
 large.  in  the  decentralised  sector  of
 ovr  Own  economy  which  demands  a
 tremendous  effort  at  organisation
 Tpat  was  a  base  approach  that  we
 hed  adopted.  When  the  Second  Plan
 was  drawn  up  we  adopted  this
 approach  but  to  a  considereble  extent
 we  seem  to  have  forgotten  it.  I  am
 not  blaming  this  side  of  the  House
 67  that  side  of  the  House.  These  are
 sych  vital  questions  that  nothing  is
 gained  by  trying  te  discover  scape-
 goats.  Here  is  an  issue  on  which  a
 massive  effort  is  to  be  undertaken.

 Today,  there  is  talk  about  develop-
 ment  of  co-operatives,  of  production
 co-operatives.  The  whole  basis  and
 seasoning  behind  it  is  that  a  tremen-
 dous  organisational  effort  has  to  he
 put  in  in  order  that  while  the  easily

 willing?  The  implications  again  are
 otivious  that  the  resources  the  Gov-
 ernment  is  able  to  mobilise  will  be.
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 channelled  up  to  a  point.  I  am  not  more  or  tess  same,  There  is  a  fusther
 saying:  ‘wholly’.  As  I  said  initialty,  stage  of  development  when  the  output
 I  am  trying  del.berately  somewhat  to  of  capital  goods  industry  is  higher
 exaggerate  the  picture  in  order  to  than  that  of  the  consumer  goods
 bring  out  the  point  that  I  am  making.  industry.  The  more  roundabout  the
 The  resources  will  be  channelled  to  a  method  of  production  becomes,  the
 considerable  eatent  to  the  building  up  greater  is  the  possibility  for  a  society
 of  the  capital  goods  base  of  our  eco-  to  be  enriched,  because  it  is  not  so
 nomy  while  it  is  through  the  co-  Much  in  the  sectors  of  primary  and
 operatives,  and  the  organised  and  a  secondary  production  but  it  is  always

 in  the  tertiary  sector  of  production kind  of  a  conscious  initiative  shown
 by  the  people  that  our  needs  for  the
 consumer  goods  will  be  met.  .

 This  demands  of  us  such  a  focus,
 this  demands  of  us  all  the  acceptance
 of  a  focus  towards  our  economy  and
 our  political  life.  I  do  not  know  if
 all  of  us  are  willing  to  accept  that.
 I  would,  therefore,  suggest  thet  this  is
 the  main  point.  Let  us  decide  if  we
 feel  that  we  are  not  capable  of  that
 Vind  of  a  burden  and  let  us  have  a
 ‘Thrd  Plan  of  an  entirely  different
 pattern.  Then,  probably,  many  of
 the  hurdles  that  we  have  come  across,
 many  of  the  challenging  questions  that
 we  have  had  to  face  in  the  past  may
 not  be  there.  But  then,  we  shall  be
 doing  it  at  a  price.  All  choices  in
 matters  of  development  are  choic:s
 hetweean  difficulties,  in  2  sense,  bet-
 ween  evils.  One  has  tu  chuvee  ४6
 or  the  other.  This,  Sir,  is  the  first
 point  that  I  would  like  to  make.

 The  second  point  that  I  would  like
 to  make  is—which  is  connected  with
 the  earlier—that  there  has  been  a
 certain  rhythm  of  development  all  the
 world  over.  The  rhythm  of  develop-

 consumer  goods  industry  and  capital

 of that  all  kinds  of  services,  all  kinds
 enriching  activities  of  social  life  are
 developed,  whether  they  ere  educa-
 tional  activities,  or  cultural  activities,

 the  extent  to  which  thig  rhythm  has
 been  completed.

 The  essence  of  planning  lies  in
 altering  the  rhythm.  Where  do  you
 alter  it?  Different  countries  have  tricd
 to  alter  it  in  different  manners.
 Planning  is  not  something  which  was
 discovered  in  4927  when  the  Gosp:an
 was  set  up.  It  is  true  that  when  the
 Gosplan,  when  the  First  Five  Year
 Plan  in  the  Soviet  Union  was  drain
 up,  a  great  step  forward  was  taken  in
 the  techniques  of  planning.  But  even
 before  that,  if  we  study  the  develop-
 ment  of  different  countries,  whether
 it  be  Japan,  whether  it  be  Sweden  or

 made  to  alter  this  rhythm.  Here
 again,  a  conscious—it  ig  a  kind  of
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 Then,  Sir,  there  has  been  a  ०७३०
 derable  resistance  to  the  development
 of  steel  industry.  I  do  not  know
 what  importance  we  are  going  to
 attach  to  steel  in  the  next  Plan.  It
 should  not  be  done  in  any  kind  of  an
 46  hoc  manner,  because  we  shouid
 try  and  carry  the  informed  opinion  of
 our  country  in  this  matter  In  our
 eountry,  unfortunately,  the  relevant
 data  .s  not  available  But  wn  a  nunn-
 ber  of  countries  in  the  world  the
 relevant  data  has  been  collected,  and
 it  tends  to  suggest  that  the  steel  indus-
 try  is  that  industry  which,  if  you
 will  pardon  my  using  a  somewhat
 precise  expression  which  is  used  in
 this  context,  hag  the  greatest  forward
 Inkage  and  backward  linkage  All
 industries  can  be  30  listed  together  so
 that  you  find  out  which  industry  will
 be  able  to  evoke  the  maximum
 creative  efforts  in  the  area  of  raw
 materials  that  are  drawn  and  the  area
 of  further  finished  products  for  which
 the  product  of  the  industry  concerned
 will  become  the  base  Different  mdus-
 tres  are  able  to  have  different  effects
 backward  and  forward  effects  If  we
 list  all  the  industries  that  are  aval-
 able  and  assess  the  impact  that  tncy
 are  likely  to  make  backward  on  the
 economy,  on  the  production  of  raw
 materials  and  on  the  energisall  of
 the  economy  88  far  as  the  mobilisation
 of  resources  needed  for  the  production
 of  that  particular  industry  are  con-
 cerned,  and  its  impact  upon  the  out-
 put  of  other  goods  where  the  materials
 fabricated  by  the  industries  will  be
 used,  then,  Sir,—here  again,  it  35
 purely  a  question  of  objective  analysis
 with  no  kind  of  attachment  to  one  or
 the  other—steel  industry  has  the
 greatest  amount  of  backward  and  for-
 ward  Inkage.

 I  do  not  know  whether  we  would
 be  interested  in  developing  an  indus-
 try  which  has  the  greatest  amount  of
 backward  and  forward  linkage.  If  we
 develop  it,  automatically,  inevitably,
 inexorably,  we  have  a  responsibility
 to  develop  large  productive  efforts
 based  upon  mutual  ald  and  dedicated
 work  in  the  decentralised  sector  in
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 order  that  we  may  be  able  to  balance
 against  the  diversion  of  resources  to
 things  which  may  energise  the  eco-
 nomy  but  whose  ultimate  effect  will
 be  felt  and  will  be  enjoyed  only  after
 a  long  period  of  time.

 Sir,  I  would  lke  to  say  something.
 about  our  machinery  of  planning.  One
 of  the  great  things  in  our  country  35
 that  through  planning  we  have  been
 able  to  create  a  sense  of  national
 sohdarity,  In  our  country  planning
 has  been  one  of  the  imstruments
 whereby  the  fissiparous  tendencies
 have  been  brought  to  a  halt.  And,
 somehow  or  other,  in  the  context  of
 the  Plan  we  are  all  Indians  first  and
 Ind  ans  last  But  there  is  the  danger
 vf  this  lund  of  a  tendency  being  car-
 tied  to  such  an  extent  that  our  plan-
 ning  itself  becomes  defective.  Only
 the  other  way  we  heard  a  consider-
 able  amount  of  criticism  We  have
 been  hearing  these  criticisms  about
 different  reg  ons

 te
 ling  they  are

 being  neglected  I  think  this  kind  of
 feeling,  if  it  remaims  7)  informed,  if
 it  develops  into  some  kind  of  griev-
 ences  whch  are  to  be  nurtured,  will  |
 be  fatal  to  the  development  of  our
 country  and  to  the  stability  of  our
 nation

 The  Ministers  are  in  a  better  posi-
 tion  to  say  than  I  can,  but  from  what
 little  I  know  I  have  a  feeling  that  in
 the  country  as  a  whole,  particularly
 in  the  States,  there  is  such  a  depen-
 dence,  there  is  such  a  kind  of  disturb-
 mg  dependence  upon  the  Planning
 Commission  that  mitiative  is  practi-
 cally  drying  up  there.  One  might  say
 we  are  in  the  danger  of  suffering  from
 apoplexy  at  the  Centre  and  anaemia
 at  the  extremities.  If  this  danger  is
 to  be  averted,  and  it  needs  to  be
 averted,  the  machinery  of  planning
 needs  to  be  revised.
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 waoich  hag  been  set  up  with  large
 resources  made  available  by  the  Ford
 Voundation  as  well  as  through  other
 sources.  It  is  manned  by  some  of  the
 most  competent  men  in  our  country.

 -Dr.  Lokanathan,  who  was  formerly  the
 Director  General  of  the  ECAFE,  is
 now  the  Director  General  of  this  orga-
 misation.  On  the  Board  of  its  Gov-

 ernors  there  are  men  like  Shri  C.  D.
 Deshmukh,  Dr.  John  Mathai,  Shri  ्

 "कु,  Krishnamachari  and  other  distin-
 guished  men  of  our  country.  This
 organisation  with  its  significant  resour-

 ces  in  expertise,  both  national  and
 international,  with  adequate  resources,
 has  been  carrying  on  for  State  after
 ‘State,  at  the  request  of  the  State
 concerned,  what  are  known  as  the
 techno-economic  surveys.  Two  sur-
 veys  are  here:  the  techno-economic
 survey  of  Bihar  and  the  techno-econo-
 ‘mic  survey  of  Madhya  Pradesh.  It
 is  an  effort  to  find  out  by  bringing
 together  technicidns,  economists  and
 other  people,  by  studying,  not  the
 overall  picture  from  Delh;  as  it  needs
 to  be  studied  for  certain  purposes,  but
 by  looking  at  the  districts  and  region:
 and  finding  out  what  are  the  possibili-
 ties  and  what  needs  to  be  done,  today
 the  danger  of  our  planning,  particu-
 Jarly  our  State  plans,  becoming  more
 or  less  need  based  is  there.  It  is  easy
 to  draw  plans  saying  that  these  are
 our  needs,  our  people  are  hungry,  our
 -people  want  employment,  more  food
 and  we  want  more  industries.  This  is
 mot  planning.  This  is  merely  an
 expression  of  desire.  There  is  not
 -enough  understanding  behind  it.  The
 need-based  planning  has  to  be  replac-
 ed  to  a  great  extent  by  planning  based
 ‘on  clear  understanding  of  the  resour-
 नटह---स्शा0प्राएश- 052.  planning.  I  am
 -~working  on  a  Central  Wage  Board
 The  Government  have  asked  us  to
 consider—when  we  draw  up  the  wages
 of  the  workers  we  have  to  consider—
 the  need-based  requirements  of  thr
 ‘workers  and  also  the  capacity  of  the
 industry  to  pay.  But  no  structure  of
 ‘wages  or  no  rational  structure  of
 ~wages  can  ever  be  created  unless  we
 ८  able  to  reconcile  the  need-based

 forests.  Almost  a  third  of  the  State
 is  under  forests  of  one  kind  or  the
 other.  One-fourth  of  the  total  forests
 wealth  in  India  lies  in  that  State  But
 how  strong  is  the  forest  administra-
 tion  there?  What  is  being  done  te
 see  that  the  forest  wealth  of  the  State
 which  probably  is  one  of  its  rare
 resources  ig  really  fully  being  utilised?

 Talking  of  Madhya  Pradesh  once
 more,  the  survey  has  come  to  the  con-
 clusion  that  the  real  probi  in
 Madhya  Pradesh  that  cy  preventing
 today  the  agricultural  development  is
 the  erosion  of  the  soi].  Erosion  of  the
 soil  is  the  biggest  problem.  -As_  in
 Madras,  it  is  the  provision  of  water
 which  35  the  biggest  problem,  different
 States  and  different  areas  and  different
 regions  of  the  country  have  different
 problems.  What  is  being  done  in
 Madhya  Pradesh  to  fight  this  erosion?
 To  what  extent  the  administrative
 machinery  has  been  gesred  up?  If
 we  are  looking  at  this  problem  only
 in  an  all-India  way,  many  of  those
 local  discrepancies  tend  to  escape  our
 attention

 In  this  report,  for  instance,
 has  been  discussed.  It  has  been  shown
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 indicate  anly  the  directions,  but  fur-
 ther  detailed  work  needs  to  be  done.
 I  suggest  that  two  changes  are  neces-
 sery.  Every  State  must  have  its
 planning  council,  and  a  group  of  men,
 technically  and  otherwise  trained,
 must  be  made  available  to  see  that
 this  planning  becomes  and  has  its
 base  there.

 Secondly,  some  kind  of  expert
 assistance  will  have  to  be  made  avail-
 able  by  the  Planning  Commission.  It
 should  not  be  as  if  the  Planning
 Commiss‘on  merely  deals  only  with
 one  side—that  the  Planning  Commis
 sion  provides  all  the  expertise  at  the
 Centre  and  the  States  are  left  more
 or  less  to  fend  for  themselves.  ३  had
 long  discussions  with  thase  Indian
 and  foreign  experts  who  were  entrust-
 ed  by  the  Governments  of  different

 tates  to  draw  up  techno-economic
 surveys,  and  their  conclusion  is  that
 even  the  relevent  data  are  not  being
 collected.  The  statistical  material  that
 is  available  in  the  States  is  so  inade-
 quate.  The  statistical  material  that  is
 being  collected  in  the  States  is  so
 routinised  that  it  is  almost  impossible
 for  anyone  there  to  make  any  signi-
 ficant  suggestions  to  the  Planning
 Commission  at  the  Centre.  What  is
 necessary  is  to  collect  the  right  kind
 of  data,  to  process  them  and  to  under-
 stand  them  and  analyse  them  and  then
 to  formulate  plans  and  projects.

 The  techno~economic  surveys  have
 again  shown  and  the  techno-economic
 surveys—as  I  am  sure  the  Minister
 knows—are  a  part  of  the  recognised
 technique  of  planning  in  many  coun-
 tries  of  the  world.  These  techno-
 economic  surveys  have  shown  that  in
 different  districts  or  in  different  small
 regions,  there  is  one  particular  thing—
 what  you  may  call,  the  bottleneck.  If
 that  bottleneck  is  removed  there,
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 water.  Somewhere  else  it  may  be
 necessary  to  see  that  there  is  a  cer-
 tain  amount  of  counter-erosion  work.
 Eisewhere  it  may  be  something  else.
 Everywhere  the  precise  bottleneck
 needs  to  be  discovered.  The  State
 Governments  are  not  in  a  position—
 the  Planning  Commission  has  not  tried
 to  equip  the  State  Governments—to
 see  that  the  bottlenecks  are  discovered
 and  are  set  right.  If  in  spite  of  all
 the  things  that  we  are  doing,  when  the
 feeling  is  that  we  tend  to  succeed  only
 where  the  national  or  the  Union  (लर
 ernment  is  responsible—that  is,  our
 large  plens  and  our  large  projects  are
 successful—and  that  we  seem  to  stum-
 ble  where  smaller  things  are  taken  in
 hand,  it  is  because  the  whole  machin-
 ery  is  such  that  we  have  not  provided
 the  necessary  counterpoise.

 Another  point  that  I  would  like  to
 make  within  the  two  or  three  minutes
 that  may  be  still  at  my  disposal  is  that
 addit‘ona]  resources—by  resources  I
 do  not  mean  just  money  but  resources
 in  men  also—have  to  be  made  avail-
 able  to  see  that  the  administration  is
 geared  up.  Take  Madhya  Pradesh.
 Madhya  Pradesh  is  a  State  which  has
 been  brought  together  from  a  large
 number  of  other  areas  or  States  where
 even  earlier  perhaps  the  administra-
 tion  levels  were  somewhat  low.  The
 aptitude  of  the  administration  is  not
 equal  to  the  task  of  development.  We
 want  to  remove  regiona)  disparities.
 There  are  some  States  which  are  for-
 tunate  in  having  a  very  highly  deve-
 Joped  administration  with  a  high
 absorpt’on  capacity.  The  Madras  Gov-
 ernment,  for  instance,  can  probably
 utilise  in  three  years  the  resources
 that  are  made  availabie  for  five  years.
 It  has  a  remarkable  absorption  capa-
 city.  Madhya  Pradesh,  on  the  other
 hand,  cannot  utilise  over  a  period  of
 five  years  even  the  resources  made
 available  to  it  for  three  years.

 Now,  these  divergent  administrative
 capacities  have  got  to  be  brought  at.
 a  par.  I  do  not  know  what  attention
 is  being  paid  in  our  machinery  of
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 planning  to  see  that  the  administra-
 tive  capacities  of  our  different  States
 are  brought  up  to  a  common  level.

 In  the  limited  time  at  my  disposal
 I  can  only  indicate,  as  I  have  done,
 certain  areas  and  aspects  to  which
 attention  needs  to  be  given.  A  crys-
 tallisation  of  opinion  is  necessary  and
 also  a  willingness  to  revise  our
 machinery  in  the  light  of  the  expe-
 riences  we  have  encountered.  If  we
 do  not  do  that,  if  we  get  on  and  go
 ahead  as  we  have  been  going,  then  it
 will  appear  that  we  are  getting  into
 a  rut,  and  planning  and  rut  cannot  go
 together.  We  are  constantly  to  be
 prepared  and  vigilant  and  to  see
 forward  and  backward  and  see  where
 any  changes  are  to  be  made,  because,
 as  I  said,  we  are  pioneers  in  under-
 taking  a  democratic  development,  and
 so  the  results  of  our  enquiries  have
 got  to  be  made  available  to  the  people
 so  that  they  become  part  and  parcel
 of  the  organised  public  opinion  in  the
 country.

 Shri  P.  C.  Borooah  (Sibsagar):
 Coming  as  I  do  from  this  side  of  the
 House,  I  rise  to  support  the  Demands
 of  the  Ministry  ef  Finance.  In  doing
 80,  )  have  ६७  make  ७  few  observations.
 Those  observations  would  make  it
 clear  that  I  am  not  an  expert  nor  I
 am  one  who  has  vast  ideas  about
 finance.  My  observations  are  purely
 from  the  point  of  view  of  the  layman.

 We  are  going  the  way  of  socialism
 and  we  are  going  to  establish  a
 socialistic  State  {n  the  country.  In
 doing  so,  we  have  adopted  a  policy
 of  mixed  economy  and  we  have  also
 allowed  the  public  and  the  private
 sectors,  both,  to  function.  While  the
 public  sector  will  work  for  the  com-
 mon  good,  of  increasing  the  national
 wealth,  the  private  sector  will  work

 working  Yor  the  social  gains.  As  such,
 there  will  appear  little  bit  of  differ-
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 Therefore,  we  have  to  adminture  these
 differences,  by  adopting  an  integrated.
 direct  and  indirect  taxation  policy
 and  by  which  we  have  been  able  to
 tone  down  the  differences  between  the
 public  sector  and  the  private  sector.
 We  shall  have  to  be  cautious  about
 the  future,  because  we  shall  not  be
 able  to  depend  much  on  direct  taxa-
 tion,  because  direct  taxation  is  the
 means  of  raising  funds  of  a  capitalist
 country.

 Much  has  been  said  about  evasion.
 I  admit  that  there  is  evasion,  but
 not  to  the  extent  it  is  said.  It  has
 come  to  such  a  pass,  as  ff  we  all
 people  are  dishonest  and  whoever
 pays  tax  ig  either  a  tax-dodger  or  a
 tax-evader.  But  we  are  forget  ab-
 solutely  that  only  a  few  lakhs  of  our
 40  crores  of  people  pay  all  the  direct
 taxes  the  country  has  introduced.
 Of  course  there  are  some  dishonest
 persons;  one  is  enough  to  discredit
 one  thousand.  There  is  also  some  eva-
 sion  which  comes  out  of  the  rigours  of
 heavy  taxation.  For  example,  if  a  man
 makes  a  profit  of  Rs.  l  lakh,  he  shall
 have  to  pay  to  the  extent  of  Rs.  55,000
 as  income-tax;  but,  if  he  forms  a
 partnership,  the  tax  will  come  down
 to  Rs.  18,000  and  thare  is  no  bur  in
 law  to  take  a  new  born  baby  as  a
 partner.  What  would  you  call]  it—eva-

 ion  or  human  ingenuity?  Many  peo-
 Ple  are  naturally  able  to  evade  taxes
 because  of  our  tax  structure  and  the
 procedure  that  we  have  adopted.

 Our  tax  structures  are  very  compli-
 cated  and  complex  and  as  such,  it  has
 got  loopholes  for  tax  evasion.  In  to-
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 child,  father  of  two  children,  com-
 panies,  associations,  partnerships  and
 so  on.  These  make  the  matter  com-
 plicated  and  difficult  to  understand
 by  the  common  people.  As  such,  may
 I  request  the  hon.  Finance  Minister  to
 consider  if  it  will  be  possible  to  have
 only  two  categories  of  assessees  viz.—
 individuals  and  companies  there  be
 two  different  rates,  one  for  the  com-
 panies  and  the  other  for  individuals.
 If  partnerships  are  assessed  at  the
 rate  applicable  to  companies  or  indi-
 viduals,  I  am  sure  quite  a  lot  of
 money  will  be  found.

 We  find  that  the  exemption  limits
 of  Rs.  3,000  in  the  case  of  income-tax
 and  Rs.  50,000  for  estate  duty  are
 still  there.  We  thought  some  conside-
 ration  would  be  given  to  this  mat-
 ter  of  exemption  limit  this  year,  be-
 cause  there  was  resentment  expressed
 from  many  sides  of  the  House  and
 the  country.  Income  of  Rs.  3,000  or
 Rs.  250  per  month  is  nothing  in  to-
 day’s  cost  structure  and  expenditure.
 Such  people  may  be  called  very  well
 ‘have-nots’.  We  do  not  want  to  have
 socialism  of  ‘have-nots’.  We  do  not
 want  to  socialise  our  poverty,  but  we
 want  to  socialise  our  wealth;  we  want
 our  socialism  to  be  of  ‘haves’.  As  such,
 I  would  request  the  hon.  Finance
 Minister  even  now  to  raise  the  exemp-
 tion  limit  from  Rs.  3000  to  Rs.  4,200
 for  income-tax  on  individuals  and
 from  Rs.  50,000  to  Rs.  !  lakh  in  the
 case  of  estate  duty.

 Regarding  taxation  on  companies,
 formerly  companies  were  paying  20
 per  cent  corporation  tax  and  3.5  per

 cent  was  refunded  to  the  share-
 holders  afterwards.  But  i:

 roposal,  it  has  been  luced  to  25
 per  cent  in  place  of  S15  cent  and
 made  non-refundable.  In  the  former
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 and  might  say  now  that  the  same
 has  been  compensated  by  the  with-
 drawal  of  the  wealth  tax  and  the
 excess  dividend  tax.  But  all  the  com-
 panies  are  not  making  excess  divi-
 dends  and  all  companies  do  not  fall
 within  the  purview  of  the  wealth  tax
 Act;  most  of  the  companies  are  outside
 these  taxation  measures.  So,  most  of
 the  companies  will  not  be  able  to
 take  advantage  of  this  compensation
 and  they  will  be  paying  45  per  cent
 tax  which  ig  non-refundable.  It  will
 be  hard  on  the  companies.  This  point
 should  also  be  considered  by  the
 Finance  Minister.

 We  want  money  for  financing  our
 plans  and  for  that  purpose  we  are
 going  round  the  world  for  loans.  But
 we  know  that  there  is  still  a  lot  of
 money  which  may  be  called  hoarded
 or  concealed.  Some  years  ago,  Shri
 Tyagi  introduced  a  disclosure  scheme.
 We  hope  and  wish  that  the  said
 scheme  is  again  introduced  and  ano-
 ther  target  date  is  fixed  by  which
 concealed  wealth  may  be  disclosed,
 with  a  bait  that  there  will  be  no
 Ppenaity  if  the  money  disclosed,
 is  deposited  in  NSC  or  Government
 securities.  This  suggestion  may  also
 be  considered  by  the  Finance  Minister.

 About  the  excess  profit  tax  deposit
 scheme,  it  was  there  in  the  Finance
 Bill  of  ‘1952.  This  may  also  be  intro-
 duced  again.  The  tax  may  be  realised
 as  a  deposit  refundable  with  interest
 after  a  period  of  70  or  १5  years.
 Bonds  may  be  issued  for  this  purpose,
 which  may  be  made  negotiable,  but
 encashable  only  after  the  expiry  of
 the  period.  This  may  bring  quite  a  lot
 of  money  for  financing  our  plans.

 Coming  to  fiscal  measures,  I  do  not
 want  to  traverse  all  the  points;  I  will
 restrict  myself  to  only  one  industry,
 viz.  tea  industry.  We  all  know  the
 position  of  this  industry  in  the  coun-
 try  and  what  great  part  it  plays  in
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 come-tax,  agricultural  tax,  corpora-
 tion  tax,  etc.  It  employs  more  than
 a  million  and  a  quarter  of  our  people
 and  pays  some  Rs.  20  crores  to  Rs.  25
 crores  in  the  shape  of

 port  services  including  the  railways.
 The  Indian  plywood  industry  is  en-
 tirely  dependent  upon  the  Indian
 industry.  About  100,000,  tons  of  ferti-
 lizers  produced  in  the  country

 m  the  economic  life  of  our  country.

 It  may  be  argued  that  we  have  pro-
 duced  more  tea,  we  have  exported
 more  and  we  have  earned  more  foreign
 exchange,  and  so  there  is  no  problem
 for  the  tea  industry,  specially  when
 some  relief  has  been  given  to  com-
 mon  tea  But  it  will  be  a  very  wrong
 and  dangerous  thing  if  we  depend
 totally  on  these  temporary  results.
 Although  we  did  very  well  in  4958
 compered  to  previous  year,  if  we
 make  an  examination  of  the  whole
 thing  and  compare  it  with  ‘1956,  we
 will  find  that  we  are  far  behind.  We
 had  a  production  of  77  million  lbs.
 of  tea  in  3958  but  exported  only  507
 million  Ibs,  whereas  in  956  we  pro-
 duced  only  680  million  Ibs.  but  ex-
 ported  523  million  lbs.  That  is  to  say,
 we  exported  76  millon  lbs.  more  in
 1956.

 Similarly,  in  regard  to  the  share  of

 hon.  Minister  of  Civil  Expenditure
 stated  that  the  Government

 ed,  but  that  has  not  come  true.  It  is
 not  that  we  lost  anything,  but  we
 made  a  profit  of  Rs.  °80  crores  in  the
 excise  duties.

 of
 country  tea  has  done  better,  and  that
 at  the  cost  of  the  producers,  some  of
 whom  have  already  collapsed  and
 more  are  following  suit.

 For  ail  these  troubles  of  tea  indus-
 try  I  say,  with  all  respect,  that  the
 Finance  Ministry  is  responsible;  be-
 cause,  these  fiscal]  measures  on  tea
 have  hit  the  price  of  tea  very  hard.
 For  example,  a  lb.  of  tea  manufac-
 tured  in  a  factory  in  Assam  costs,  on
 an  average,  Rs.  195  nP.  As  soon  as
 it  moves  out  of  the  factory,  22  nP
 excise  duty  has  to  be  paid  on  it,  And
 as  soon  as  it  begins  to  travel  by  road,
 rail  or  river  in  Assam,  6°25  nP  is  paid
 to  the  Assam  Government  as  carriage
 tax,  As,  soon  as  it  enters  the  West
 Bengal  port,  we  have  to  pay  to  the
 West  Bengal  Government  a  duty  of
 6:25  nP  as  West  Bengal  entry  tax.  As
 soon  as  it  leaves  the  port,  we  have  to

 an  Ib.,  for  a  commodity  whose  volume
 exceeds  several  hundred  million  lIbs.,
 is  a  very  rare  thing.

 88३
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 duties,  the  Indian  tea  will  be  able  to
 compete  with  any  tea  in  the  world.
 Secondly,  at  the  time  of  introduction
 of  thig  duty,  Government  gave  an  as-
 surance  that  these  dutles  will  be
 withdrawn  when  necessary,  I  say  the
 necessity  has  now  come  and  all!  these
 duties  should  go  lock,  stock  and
 barrel.

 Then  again,  the  Plantation  Enquiry
 Committee  in  their  voluminous  report
 have  also  recommended  that  the  du-
 ties  should  not  be  there  in  the  inte-
 rests  of  the  industry.  In  this  way,  if
 we  withdraw  these  duties,  I  do  not
 think  we  will  lose  much.  On  the  other
 hand,  we  will  be  able  to  help  this  tea
 industry  to  rule  high  in  the  world  and
 to  earn  for  us  foreign  exchange  and
 to  benefit  us.  This  will  enable  the  in-
 dustrialists  to  make  more  profit,  and
 from  the  profit  Government  will  be
 able  to  earn  more  Income-tax,  more
 agricultural  tax  and  more  corpora-
 tion  tax.  This  way  the  Government
 will  be  compensated  of  the  loss  sus-
 tained  in  Excise  and  Export  duties.  So
 it  ig  high  time  that  the  fiscal  measures
 imposed  on  tea  are  considered  afresh,
 sympathetically.

 Next,  I  would  like  to  say  thaf  there
 should  not  be  any  impediment  im-
 posed  on  remittances  of  tea  money
 or  tea  dividends  to  the  shareholders
 or  recipients  in  England;  because,  the
 British  tea  industrialists  are  not  only
 our  very  good  producers,  but  they  are
 also  our  very  good  customers.  We
 should  not  fail  out  with  them  but  be
 friendly  with  them  and  invite  them,

 FF f  ]
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 With  these  words,  Sir  I  humbly
 submit  that  Government  will  be
 pleased  to  see  that  some  of  these
 fiscal  measures  are  withdrawn,  and  the
 other  suggestions  made  by  me  may  be
 sympathetically  considered.

 Mr,  Speaker:  Shri  Heda.

 Shri  Damani  (Jalore),
 out,

 Mr.  Speaker:  Therefore,  he  is  out.

 Shri  Damani:  I  must  be  given  a.
 chance.

 Mr.  Speaker:  I  won't  give  him  क
 chance.  How  can  any  Member  say,.
 “I  must  be  given  a  chance”?

 Shri  Damani:  I  request  that  I  may
 be  given  a  chance.

 Mr.  Speaker:  That  is  all  right.  No-
 body  can  say,  “I  must  be  given  a.
 chance”.  I  tried  to  call  him,  because
 he  belongs  to  the  industry.  Let  him-
 wait  Yes,  Mr.  Heda.

 Shri  Heda  (Nizamabad):  There  has-
 been  a  good  deal  of  talk  about  thig
 deficit  finance  ang  therefore  first  of
 all  I  would  like  to  refer  to  this  न
 pect.  Yesterday  Shri  Khadilkar  also-
 referred  to  it.  I  think  not  only  he,  but
 most  of  us  are  suffering  from  our  old
 knowledge  and  ideas  of  economic
 theories.  The  economic  theories  that
 we  have  read  in  the  books  which  were-
 prescribed,  and  which  unfortunately
 are  still  prescribed,  are  enough  old’
 and  I  think  they  have  no  bearing  on:
 the  economic  trends  that  are  availa--
 ble  in  our  country  at  the  moment.

 Generally,  the  impression  is  that  ह.

 Sir,  I  was.
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 Even  Shri  Khadilkar  yesterday  re-
 ferred  to  some  articles  by  Mr.  Averall
 Harriman,  former  Governor  of  New
 Yorx,  and  he  pointedly  desired  that
 the  Finance  Minister  should  take  note
 of  three  words  used  by  Mr.  Harriman.

 “Those  words  were  “the  tempo,  the
 wmomentum  and  the  altitude”.  If  Shri
 Shadilkar  is  really  sincere  and  wants
 the  Government  and  the  country  to

 “take  note  of  these  words,  it  only  means
 that  we  have  to  maintain  the  tempo
 and  the  momentum  of  our  develop-

 ‘ment.  Therefore  even  if  there  are
 little  consequences  here  or  there  in

 the  shape  of  rise  in  prices,  we  should
 not  mind  it;  rather  we  have  to  bear
 ‘with  it.

 He  has  further  stated  that  “we  have
 resorted  to  deficit  financing  which  is
 now  going  to  make  inroads  in  the  life

 -of  ordinary  citizens  at  every  point.”
 Afterwards  he  referred  to  taxation  to

 ‘which  I  will  come  later  on.  So  far  as
 the  inflationary  tendenoies  are  con-

 cerned—I  do  not  say  that  there  are
 no  tendencies  at  all—there  are  two  or
 ‘three  aspects.  Though  from  one  point
 they  are  very  minor  aspects,  I  think,
 they  are  quite  important  and  there-
 fore  I  would  like  to  bring  them  to  the
 notice  of  this  House.  One  aspect  of

 ‘this  inflationary  tendency  or  the  results
 नच  this  deficit  financing  that  we  have
 @  take  up  is  that  the  country  in  which
 we  are  living  is  not  a  developed  or
 industrialised  country.  Therefore  the
 ‘theories  that  we  apply  to  the  indus-
 trialised  countries  would  not  apply  to
 the  developing  countries.  Ours  is  a
 ‘developing  country  and  therefore  defi-
 cit  financing  will  not  have  those  ad-
 -verse  effects  which  in  the  industrialis-
 ed  countries  it  would  have  because
 there  is  no  matching  increase  in  the
 “production  and  in  the  consumption.
 ‘This  point  was  very  well  brought  out
 by  Mr.  Jacobson,  an  _  international

 smuthority.  He  had  pointed  out  that
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 need  for  monetary  discipline  in  these
 countries.  So,  the  international  eutho-
 rities  on  economics,  who  have  interest-
 ed’'y  been  watching  the  economic
 developments  in  our  country,  I  em
 quite  sure  are  justifying  the  extent  to
 which  we  have  adopted  deficit  financ-
 ing  and  the  inflationary  tendencies  that
 are  found  here  or  there  are  being
 curbed  by  the  other  effects.

 In  the  same  way  there  is  another
 aspect  which  we  should  take  note  of.
 In  the  economy  of  an  under-develop-
 ed  country,  as  India  is,  where  mate-
 rial  and  manpower  resources  are
 available  for  fuller  utilisation,  the  risk
 of  inflation  can  be  warded  off  quite
 easily  by  acceptance  of  specified  can-
 ditions,  The  programme  of  investment
 ought  to  be  related  to  fixed  criteria
 of  additional  income  per  unit  of
 investment  and  investment  must
 be  directed  towards  productive
 projects.  The  anticipated  production
 must  be  evenly  balanced  between  dif-
 ferent  types  of  industries,  making
 adequate  provision  for  consumer  goods
 to  absorb  the  additional  purchasing
 power.  Because,  in  a  democracy,
 planned  expansion  of  production  in
 successive  periods  would  be  impracti-
 cable  unless  there  is  a  corresponding
 rise  in  consumption.  This  consump-
 tion  would  sustain  the  deficit  financing
 and  thereby  the  tendency  of  inflation
 wou'd  be  warded  off  Where  we  have
 found  that  consumption  was  not  able
 to  match  the  increased  production
 there  production  has  suffered.  Take
 the  case  of  textiles.  Take  the  case  of
 cement  or  at  one  time  sugar.  This
 year,  of  course,  sugar  production  is
 less  and  therefore  that  problem  is  not
 there.  But  in  the  case  of  cement  the
 problem  is  there  that  our  production
 has  gone  a  little  beyond  and  consump-
 tion  is  not  matching  produc-
 tion.  Therefore  a  circle  of  unemploy-
 ment  would  start  and  that  would  re-

 which  is  adopted  for
 re  ghee

 which
 would  develop  and  would  pro-
 duce  the  articles  which  will  be
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 eonsumed  to  the  fullest  extent  there
 will  be  no  inflationary  tendencies,
 vather  there  will  be  increased  pro-
 duction,  increase  consumption  and
 e@  new  circle  of  pienty  and  pros-
 perity  would  start.

 Another  point  that  is  generally  made
 is  about  savings.  If  we  have  to  deve-
 lop  a  country  we  have  to  develop  it
 by  one  of  these  threé  main  measures.
 that  is,  taxation,  deficit  financing  or
 savings.  So  far  as  savings  are  con-
 cerned,  we  have  been  told  by  the
 much  respected  body,  the  Estimates
 Committee,  that  savings  should  be
 maade  compulsory.  So  far  as  savings
 at  the  higher  level  are  concerned,  it
 may  be  made  compulsory.  That  is
 quite  understandable.  That  would
 rather  help  in  the  expansion  of  the
 development  programme.  But  whe-
 ther  savings  at  the  lower  level  can
 be  compelled  or  not  in  a  democratic
 country  like  ours  is  also  a  point  to  be
 considered.  Besides  this  point  from
 which  compulsion  may  become  impos-
 sible  or  impracticable,  I  would  like
 to  bring  to  the  notice  of  this  House
 this  aspect  that  in  the  lower  strata
 our  effort  should  be  that  the  people
 consume  as  much  as  they  earn.  They
 need  not  compulsorily  save.  The  point
 is  that  consumption  is  in  the  increased
 use  of  facilities  like  better  food,  better
 clothing,  educational  or  health  ameni-
 ties,  travel  and  all  that.  If  we  phase
 their  consumption  in  such  a  way  by
 which  we  create  a  further  employ-
 ment,  further  production  is  necessary,
 and  consumption  grows.  If  consump-
 tion  grows  more  production  becomes
 necessary.  More  production  gives  fur-
 ther  employment  and  that  is  why
 whenever  the  crops  fail—it  is  our
 experience—the  farmer  gets  less  money
 and  he  can  spend  less.  Therefore  a
 sort  of  unemployment  is  created.
 Bverybody  gets  less  employment  and
 less  business,  less  trade,  less  profits.
 Everybody  suffers.  Therefore  if  there
 is  greater  consumption—in  fact,  we
 should  give  an  impetus  to  consumption
 at  the  lower  level—there  will  be
 greater  production.  Therefore  this
 compulsion  for  small  savings  from  this
 angie,  I  think,  would  not  be  ४0  desira-
 ble.

 -
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 Another  point  in  this  regard  that  we
 have  to  keep  in  mind  is  that  if  the
 money  created  by  deficit  financing  is
 spent  over  different  areas  and  different
 categories  of  industries,  then  the
 spread  of  the  money  is  such  that  infla-
 tionary  tendencies  would  not  be  felt.
 For  example,  if  we  dump  Rs.  १008
 erores  or  Rs.  25  crores  in  one  smali
 area  all  of  a  sudden,  so  many  revolu-
 tuonary  changes  take  place.  Prices  of
 everything,  labour,  milk,  vegetables,
 food  and  everything  go  up  with  such
 rapidity  that  the  whole  economy  is
 disturbed.  But  if  this  Rs.  i5  crores
 is  spread  over  different  categories  of
 industries  and  different  parts  of  the
 country,  the  effects  everywhere  will
 be  felt  very  negligibly.  Therefore  if
 we  plan  in  such  a  way  that  whatever
 deficit  financing  we  have  to  adopt,  we
 adopt  and  spread  it  all  over  the  coun-
 try  and  in  different  types  of  indus-
 tries  and  thereby  we  find  that  these
 inflationary  tendencies  are  not  there.
 43  hrs.

 So  far  as  taxation  is  concerned,  there
 are  two  points  for  it.  One  point  is
 that  we  are  not  collecting  the  taxes
 that  we  should  collect.  To  this,  se
 many  Members  have  referred.  Some
 have  gone  to  the  extent  of  saying  that
 the  relationship  between  the  tax  col-
 lector  and  those  from  whom  we  are
 collecting  the  tax  is  not  good;  rather,
 it  is  at  worst.  I  think  it  is  not  so
 There  is  a  marked  improvement  in
 recent  months.  There  was.  a  time
 when  an  Income-tax  officer  and  an
 assessee  were  not  able  to  talk,  to
 each  other  as  man  to  man.  They  were
 rather  at  different  ends  and  at  each
 others  throats.  But,  today,  it  is  not
 so.  A  little  change  has  come  and  there
 is  better  treatment  given  to  the  asses
 sees.

 But,  if  one  goes  to  an  Income-tax
 office  or  such  other  offices,  he  will
 find  that  even  now  much  is  lacking  in
 the  treatment.  When  I  plead  for
 better  treatment,  I  do  not  mean  that
 we  should  go  by  their  words  or  ex-
 planation  or  by  their  statement.  We
 need  not.  But,  that  does  not  mean
 that  without  having  verified  this  way
 or  that.  simply  because  one  is  in  8
 position  to  offend,  one  can  offend  a
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 person  by  saying  that  all  the  azsessees
 evade  taxes  and  therefore  everybody
 who  comes  there,  he  does  not  come
 with  a  clean  hand  or  something  like
 that.  Many  a  tame,  more  strong  words
 are  used.  Use  of  strong  words  is  not
 necessary  though  we  should  be  quite
 careful  and  watchful  to  see  that  no  tax
 is  evaded.  What  I  plead  is  only  better
 treatment  so  far  as  making  arrange-
 ments  for  seating  or  hearing  is  con-
 eerned.  Hundreds  of  people  are  asked
 to  come  at  0  o'clock  on  a  particular
 day.  They  have  to  stand  there  for  the
 whole  day,  sometimes,  the  next  day
 and  another  day  and  another  day.
 Their  turn  does  not  come.  Instead  of
 this  way  of  harassing,  we  can  ask
 them  to  come  at  different  hours.  We
 can  break  the  day  into  two  or  three
 parts  and  some  may  be  asked  to  come
 im  the  morning  and  some  in  the  after-
 noon  We  can  systematise  thet  way.
 I  am  quite  sure,  if  this  is  done,  it  will
 have  १५४  wholesome  effect  and  we  can
 have  better  results  so  far  as  tax  col-
 Jection  38  concerned.

 By  the  various  measures  that  we
 took  in  the  shape  of  Wealth  tax,  or
 Gifts  tax  or  Estate  duty  and  so  many
 other  taxes,  the  system  is  so  scientific
 that  loopholes  are  bemg  plugged  day
 by  day  Still,  there  may  be  some
 loopholes.  But,  I  am  quite  sure  that
 the  major  loopholes  are  being  plugged
 and  whatever  small  loopholes  are
 there,  they  would  be  plugged.  That
 may  be  a  sort  of  routine  matter.  From
 this  point  of  view.  we  should  give
 credit  to  our  former  Finance  Minister,
 Shri  T.  शुभ  Krishnamachari  for  having
 adopted  a  system  which  is  more  scien-
 tific  and  which  is  more  thorough  than
 any  other  system  in  the  country  I
 mean  the  bringing  of  all  these  taxa-

 take  the  wealth  tax.  We  may  collect
 wealth  tax  to  some  extent  or  other.
 That  is  immaterial.  It  will  help  us
 to  find  out  evasion  in  Income-tax  and
 other  taxes.  This  system  of  taxation
 is  helpful  and  the  country  has  Bene~
 Rted.

 there There  ig  another  feeling  that
 fs  excess  of  expenditure.  I  need  not
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 vefer  to  it.  Many  Members  have  re-
 ferred  to  it.  I  think  the  Government,
 particularly  the  Finance  Minister  has
 taken  this  matter  very  seriously.  So
 far  as  taxation  measures  are  concern-
 ed,  one  problem  was  referred  to  since
 yesterday  and  I  would  like  to  refer
 to  the  same  problem:  khandsari.  It
 was  gaid  that  khandsari  is  an  indus-
 try  of  cottage  type  and  therefore,  by
 taxing  it,  we  are  taxing  the  poor  peo-
 ple,  the  small  men  who  have  got  poor
 wherewithal  to  earn.  It  has  been
 meade  very  clear  that  the  cottage  type
 or  village  type  of  industry  of  khand~
 sari  is  not  at  all  taxed.  It  does  not
 come  under  the  purview  of  the  tax  at
 all  For  the  extraction  of  juice,  if
 power  is  used,  even  then,  that  indus-
 try  does  not  come  within  the  purview
 of  the  tax  Only  where  the  jaggery
 or  near  about  jaggery  changes  itself
 into  crystals  or  sugar,  if  that  is  done
 mechanically  or  by  using  some  power
 and  modern  methods,  that  khandsart
 alone,  which  is  not  a  small  unit,  for
 which  more  than  Rs  5  lakhs  invest-
 ment  33  necessary  in  machmes  and  in
 buildings  Rs  60,000  to  Rs.  i  lakh
 would  be  required,  is  being  taxed

 Apart  from  that,  there  is  a  big  fac-

 nologically  developed.  I  am  not  in
 favour  of  sem-developed  ‘factories
 being  allowed  to  continue  as  in  the
 case  of  oil  industry  we  have  been
 doing  that  Even  then,  there
 another  aspect  so  far  as  this  matter
 concerned.  In  khandsari,  the  tota!
 quantum  of  production  of  sugar  from
 the  same  quantity  of  cane  is  far  less
 than  in  the  sugar  factory.  It  is  so
 Tess  that  :t  is  about  50  to  60  per
 The  extraction  of  juice  is  from  70  to
 80  per  cent  and  from  the  juice,  extrac-
 tion  of  sugar  is  about  55  to  60  per  cent.
 If  we  look  into  their  accounts,  it  may
 be  possible  that  suger  extraction  may
 be  to  the  extent  of  about  75  per  cent.
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 against  the  sugar  factory  need  not  be

 ite

 ry

 an

 sugar  industry  may
 cause,  in  an  area  where  there  are  n
 sugar  factories,  a  farmer  may  be  en
 couraged  to  grow  sugarcane  and  earn
 a  little  more  and  produce  extra  sugar.
 In  a  sugar  factory  area,  the  same
 sugarcane  which  would  have  been
 utilised  in  a  sugar  factory,  if  it  goes
 to  a  khandsari  unit,  the  result  will  be
 that  the  total  production  of  sugar
 would  be  far  less.  From  this  point
 of  view  also,  we  have  to  look  at  this
 question.  Therefore,  I  think  that  this
 plea  that  a  smaller  man  has  been
 taxed  more  and  the  bigger  man  has
 been  let  off  is  not  correct.

 As  I  stated  earlier,  I
 opinion  that  at  the  higher  level,
 we  may  make  a  certain  type  of  sav-
 ings  compulsory,  as  we  are  making
 a  certain  type  of  savings  compulsory
 or  automatic  because  of  the  system  of
 reserve  fund  or  depreciation  fund.  I
 think  that  even  in  the  private  road
 transport,  if  we  evolve  a  system  by
 which  one  who  is  in  charge  of  one  or
 two  trucks  and  carries  on  his  own
 business,  is  asked  to  save  a  certain
 amount  and  thereby  expand  his  buszi-
 ness,  I  think  the  country  will  benefit
 thereby,  Instead  of  that,  what  is  hap-
 pening  today  is,  whatever  profits  are
 made,  they  are  spent  and  expansion
 of  the  business  does  not  take  place.

 The  last  point  that  I  would  take  up
 is,  many  a  time,  the  private  sector  and
 the  public  sector  are  compared  with
 each  other  and  they  are  discussed.  I

 this  discussion  is  unnecessary.
 Moreover,  it  38  beside  the  point.  They
 are  not  in  competition  with  each  other.
 In  fact,  we  are  having  the  public  sec-
 tor  only  where  the  private  sector  is
 not  able  to  come  or  should  not  come.
 Therefore,  there  is  no  direct  compe-
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 tition.  Another  factor  is  that  there
 is  no  area  in  which  the  public  sector
 alone  or  the  private  sector  alone  will
 work.  They  have  to  work  hand  in
 hand.

 Take  the  case  of  the  steel  industry.
 Now  it  is  in  the  public  sector.  The
 public  sector  has  started  it.  Produc~
 tion  is  coming  up.  Although  we  will
 not  be  able  to  reach  self-sufficiency  in
 this  respect,  this  will  encourage  the
 setting  up  of  small  engineering  units
 and  there  will  be  more  production  and
 more  employment.  Both  private  sector
 and  public  sector  should  work  hand-
 in-hand.  There  should  be  close  link
 with  each  other.  From  the  one  the
 other  will  develop  and  v.ce  versa.
 They  need  not  harm  each  other.  With
 these  words  I  close.

 Shri  Jhunjhunwala  (Bhagalpur):
 Mr.  Deputy-Speaker,  Sir,  these  two
 Ministries,  the  Finance  Ministry  and
 the  Planning  Ministry  are  the  key-
 note  of  all  the  other  Ministries  which
 have  already  been  discussed.  On  the
 efficient  control  and  proper  function-
 ing  of  these  two  Ministries  depend  the
 well-being  of  the  country.

 I  cannot  but  congratulate  the  hon.
 Finance  Minister  for  having  done  very
 good  work  in  securing  foreign  aid.  I
 am  late  in  congratulating  him  because
 I  had  no  other  opportunity  to  speak.
 But  in  this  connection  I  would  say  that
 there  are  certain  defects  in  these  Min-
 istries  and  the  sooner  these  defects  are
 looked  into,  the  better  it  will  ‘be  for
 the  country.

 References  have  been  made  to  the
 present  level  of  taxation.  It  is  true
 that  taxation  is  at  its  highest  level.
 But  what  do  we  realise  out  of  this
 taxation?  The  amount  realised  is
 very  poor,  because  the  tax-evaders
 always  manage  to  evade  the  tax  while
 the  honest  people  who  are  prepared
 to  pay  the  taxes  are  always  harassed.
 This  has  been  my  experience.  I  do
 not  want  to  go  into  the  details  on
 this  point.  There  is  a  book  written  by
 Nandi.  He  has  pointed  out  various
 things  some  of  which  need  to  be
 looked  into.  I  hope  our  hon.  Minister
 will  take  practical  steps  to  remove
 those  defects.
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 As  I  said  in  the  beginning,  all  the

 Ministries  and  their  demands  have
 been  discussed  I  have  heard  those
 speeches  Various  hon.  Members  spoke
 of  certain  defects  here  and  there—
 instances  of  waste,  over-expenditure
 and  corruption  were  given  I  do  not
 want  to  detail  them  here  But  what
 I  want  to  say  38  this.  We  advertise  so
 much  on  the  ‘Socialistic  pattern  of
 society’  When  we  see  the  reality
 today,  I  am  rather  disappointed.  We
 ali  want  to  work  out  a  plan  which  will
 give  us  a  Socialstic  pattern  of  society
 and  which  will  benefit  all  people,  if
 not  equally,  at  least,  to  some  extent,
 equally  Of  course,  it  38  not  possible
 in  the  present  developing  stage  of  our
 economy  to  see  that  all  people  are
 benefited  on  an  enqual  basis,  but  there
 should  be  some  proportion  in  which
 these  benefits  are  to  be  shared

 The  greatest  defect  in  our  Planning
 is  that  we  do  not  look  to  small  things.
 We  are  told  “Here  35  a  problem;  if
 this  problem  is  solved,  poor  people
 will  benefit.  Our  national  income  will
 increase  to  a  great  extent”  and  so  on
 and  so  forth  But  we  find  that  those
 steps  are  not  being  taken  but  that  a
 deaf  ear  is  given  to  some  of  the  argu-
 ments  advanced  I  would  like  to  refer
 to  a  speech  made  by  my  hon  fnend,
 Pandit  Thakur  Das  Bhargava  I  do  not
 want  to  repeat  the  point  made  by  him
 an  his  speech  He  has  said  that  our
 national  mcome  will  increase  to  a
 great  extent  if  proper  attention  is  paid
 to  our  Agricultural  problems  Agri-
 culture  72  imtimately  connected  with
 animal  husbandry  Unless  we  improve
 animal  husbandry,  it  5  idle  to  expect
 that  we  can  have  more  food  produc-
 tton  and  that  the  lot  of  the  lowest
 class  can  be  improved  I  would  there-
 fore  request  the  hon  Mimster  to  go
 through  the  speech  of  my  hon  friend
 Pandit  Thakur  Das  Bhargava,  go
 through  it  thoroughly,  meet  all  the
 pointa,  and  to  conder  over  it  to  find
 out  whether  there  is  any  substance  in
 what  he  says,  which  I  find  most  If
 so,  the  Planning  Commission  and  the
 Finence  Ministry  should  come  for-
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 ward  at  once  to  improve  animal  hu-
 bandry  and  our  cultivation.

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  When  was  the  epeech
 made”

 Shri  Jhunjhunwala:  At  the  time  of
 the  discussion  on  food  production.

 Shri  Morarjfi  Desai:  That  was  at
 the  time  of  the  food  debate.

 Shri  Jhunjhunwala:  J  am
 much  disturbed  to  heer  that
 speech  was  made  at  the  time  of  the
 food  debate  and  so  it  is  not  his  con-
 cern

 hri  Morarji  Desai:  That  is  not  the
 imphcation

 Mr.  Deputy-Speaker:  The  latter
 portion  is  being  added  by  the  hon.
 Member  himself

 Shri  Jhunjhunwala:  I  am  not  add-
 ing  myself

 Mr  Deputy-Speaker:  He  only
 enquired  when  the  speech  was  made

 Dr  ह  Subbarayan  (Tiruchengode).
 That  xs  all  that  he  enquired

 Shri  Jhunjhuawala:  He  asked  when
 the  speech  was  made  I  said  that  the
 speech  was  made  at  the  time  of  dis-
 cussion  on  food  production.  He  said
 that  it  was  at  the  time  of  the  food
 debate  I  thought  that  because  he
 said  that  this  was  made  at  the  time
 of  the  food  debate,  this  was  no  con-
 cern  of  his.  I  am  very  sorry,  if  that
 was  not  his  implication  I  did  not  catch
 his  words  I  apologise  to  him.  But
 I  do  hope  that  he  will  thoroughly,  go
 through  the  speech  to  see  whether
 there  is  any  substance  in  it,  and  to
 see  whether  anything  good  can  be
 done  in  the  way  of  implementation  of
 certain  important  suggestions  which
 have  been  pointed  out.
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 Then,  go  far  as  planning  is  concern-  something  should  be  done  in  order  to
 ed  we  fee  that  the  planning  haz  improve  the  administration  at  all

 whether  at  the  Jower  level  or  at  the
 middle  level  or  at  the  higher  level,
 get  some  sort  of  self-generating  em-
 Ployment,  the  problems  of  our  coun-
 fry  are  not  going  to  be  solved.

 Az  we  are  embarking  on  the  Third
 Five  Year  Plan,  I  would  suggest  to
 the  Planning  Minister,  who  is  pro-
 bably  not  present  here  just  now,  that
 this  aspect  should  be  seriously  taken
 into  consideration,  and  we  should  try
 to  understand  whether  there  is  any
 truth  in  it

 There  have  been  so  Many  sugges-
 tions  made  to  the  effect  that  our  Gov-
 ernment  should  be  a  coalition  Gov-
 ernment,  that  we  should  have  in  the
 Government  people  belonging  to  all
 the  parties.  But  I  do  not  say  that  it
 is  a  practical  suggestion.  So,  I  would
 not  say  anything  to  that  effect.  But
 so  far  as  planning  is  concerned,  it  is
 very  necessary  that  we  get  the  co-
 operation  and  support  of  all  the  par-
 ties;  people  holding  ali  sorts  of  opin-
 ions  should  be  invited,  and  they
 should  take  an  active  part  in  the
 planning  for  our  country.

 Of  course,  there  are  parties  which
 are  represented  here,  and  there  are
 also  parties  which  are  not  represented
 here.  I  am  here  referring  to  Acharya
 Vinoba  Bhava.  He  has  got  his  own
 philosophy,  and  we  cannot  say  that
 there  is  nothing  in  it  We  have  to
 study  it  thoroughly  at  the  time  of
 framing  our  country’s  Plan,  so  that  we
 can  improve  our  planning  and  we  can
 improve  the  well-being  of  our  people.

 Having  streased  that  employment-
 oriented  planning  is  very  necesssry,  I
 ‘would  then  like  to  bring  to  the  notice
 ef  the  hon.  Ministers  what  was  said
 ‘by  Shri  Asoka  Mehta,  namely  that

 levels.  It  is  very  easy  to  say  that  after
 all  we  are  human  beings,  but  that  is
 no  consolation.  Rather,  it  is  dis-
 quietening  that  hon.  Ministers  should
 also  be  saying,  after  all,  we  are  also
 human  beings.  Nobody  said  that  they
 are  superhuman,  They  are  human
 beings.  But  they  are  occupying  very
 responsible  positions,  and,  therefore,
 their  responsibility  is  somewhat
 grester,  and  they  cannot  merely  say,
 well,  there  are  weaknesses,  there  is
 this  particular  corruption,  that  parti-
 cular  corruption  and  so  on,  and,  there-
 fore,  there  might  have  been  some
 loophole  here  and  there,  after  all,  we
 are  also  human  beings.  The  Munis-
 ters  should  be  in  a  position  to  say,
 that,  here  is  a  thing  which  has  gone
 wrong,  due  to  a  particular  happening
 or  due  to  some  particular  negligence,
 and  this  shall  be  put  a  stop  tu.  The
 Ministers  must  be  in  a  position  to  say
 this.  Otherwise,  there  is  no  hope
 of  the  administration  being  improv-
 ed.

 The  Ministers  and  those  who  are  in
 charge  should  not  indulge  only  in  sug-
 gesting  legislation  here  and  there.
 They  should  set  examples.  They
 should  create  traditions.  They  should
 create  good  conventions  so  that  these
 could  be  followed  by  each  and  every
 person  in  the  Government  and  also  by
 the  people.  I  am  not  pointing  out  sny
 particular  thing  on  the  pert  of  any
 particular  person.  I  do  not  say  that
 our  Ministers  are  bad  or  anything  of
 that  kind,  or  that  there  are  weak-
 nesses  in  them.  I  do  not  at  all  sug-
 gest  that.  But  at  least  there  is  a  talk
 among  the  people  that  the  people
 above  are  not  setting  good  examples.
 and  that  if  they  set  a  good  example,
 then  the  people  will  follow  it.

 The  other  day,  there  was  the  Sugar
 Export  Promotion  Bill  which  came
 up  for  discussion.  It  was  very  good.
 An  Ordinance  had  first  been  pro-
 mulgeted,  and  then  the  Bill  was
 brought  forward.  We  all  welcomed
 tt.  We  thought  tha:  it  was  right,  and
 this  was  the  thing  which  should  be
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 done.  And  it  was  done.  But  what
 was  the  result?  We  found  that  the
 millers  and  others  were  indulging  in
 malpractices,  and  the  sugar  price  had
 gone  up.  I¢  had  gone  up  by  Rs.  2°30
 or  something  like  that.  The  reason  is
 that  the  methods  adopted  by  Govern-
 ment  were  not  successful.  We  have
 to  find  out  why  they  were  not  success.
 ful.  The  black  market  price  of  sugar
 has  gone  up  just  after  the  promulga-
 tion  of  the  Ordinance  by  Rs.  3°50.  I
 have  had  detailed  calculations  made
 on  this  aspect;  they  are  not  with  me
 just  now,  but  if  the  hon.  Minister
 wants,  I  can  give  those  detailed  cal-
 culations.  Government  should  con-
 sider  why  it  has  happened  like  this.
 If  they  think  that  they  cannot  have
 proper  control,  then  it  is  better  that
 they  do  not  do  that  thing.  If  they  do
 a  thing,  they  have  to  find  out  where
 they  have  gone  wrong,  and  where  the
 people  are  making  mistake.

 The  arrangement  was  made  that
 Government  would  issue  permits,  and
 according  to  those  permits,  the  peopie
 will  be  given  delivery  orders.  They
 were  getting  delivery  orders  and
 everything,  but  then  Government
 should  find  out  to  whom  they  were
 giving  delivery  orders.  Sir,  I  am  not
 against  State  trading.  I  am  for  State
 trading.  In  fact,  I  was  a  member  of
 the  State  Trading  Enquiry  Comm:’‘ee,
 and  we  had  recommended  long  before
 that  there  should  be  State  trading  in
 foodgrains,  manganese  etc.  But  then
 it  required  proper  machinery.  One
 hon.  Minister  calls  others  who  are
 honest  as  crooks.  He  said,  just  as
 Shri  Asoka  Mehta  had  pointed  out
 that  he  would  be  giving  permit  to
 people  who  will  purchase  for  them
 some  portion;  but  they  will  keep  to
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 Since  you  have  rung  the  bell  al-
 ready,  I  do  not  want  to  take  any
 More  time  of  the  House.

 Mr.  Deputy-Speaker:  I  have  rung
 the  bell  thrice.

 Shri  Jhunjhunwala:  I  have  taken
 too  much  advantage  of  your  indulg-
 ence.  I  shall  conclude  with  only  this
 remark  that  we  sitting  here  should
 set  examples  before  the  public  so  that
 there  is  nothing  wrong;  we  ehould
 gear  up  our  administration  properly,
 as  Shri  Asoka  Mehta  has  said;  other-
 wise,  there  will  be  so  many  suspicions
 about  our  administration,  about  State
 trading  and  all  these  things.

 Shri  M.  B.  Thakore  (Patan):  I
 thank  you  very  much  for  giving  me
 time  to  speak  on  the  Demands  of  the
 Finance  Ministry.

 I  will  express  my  views  on  my  cut
 Motion  No.  287  on  Demand  No.  33
 regarding  the  policy  in  regard  to
 ceiling  on  agricultural  holdings  and
 income,  secondly  on  cut  motion
 No,  45  on  Demand  No.  22  regarding
 the  need  to  appoint  an  independent
 officer  to  investigate  into  the  allega-



 against  the  specific  provisions  of  our
 sacred  Constitution,  if  we  do  not  fix
 a  ceiling  on  urban  income  also.

 It  is  an  irony  of  fate  that  we  always
 blame  the  villagers  for  all  our  mis-
 eries,  mis-doings  and  non-doings.  We
 blame  them  for  non-production  of

 We  fix  the  minimum

 We  spend  most  of  our  revenue  for
 the  happiness  and  benefit  of  the
 urban  area,  that  is  cities  and  towns,

 When  we  go  to  the  villages  we  find
 misery  all  round.  I  have  travelled
 throughout  India.  I  find  the  agricul-

 is  atudying  in  college,  the  other  one
 is  in  the  high  school.  It  will  mean
 about  Rs.  350  by  way  of  expense  on
 these  two  children.  In  the  remauning
 Rs.  I50  he  has  to  maintain  his  three
 other  children  and  his  wife.  it  is

 village.  the  monthly  income  of
 Rs.  300  for  a  farmer  is  too  low.  We
 have  never  thought  about  this,  that
 Rs.  80  is  not  sufficient  for  a  farmer
 even  in  a  village.

 Now,  Rs.  300  is  fixed  as  monthly
 income,  or  Rs,  3,600  है...  annum.  After
 some  time,  supposing  two  childrey  of,
 the  same  farmer  want  to  remain  ag-
 riculturists,  what  will  be  their  con-
 dition?  When  they  separate,  their
 condition  will  be  miserable.

 The  Revenue  Minister  of  Madras
 is  realistic  and  wise.  He  understands
 the  problems  and  the  difficulties  of
 the  agriculturists.  He  says  that  ceil-
 ing  on  agricultural  land  will  depend
 upon  the  category  of  land.  He  assur-
 ed  the  Legislative  Council  of  Madras
 on  the  707  March  that  a  very  liberal
 ceiling  would  be  fixed  in  the  State.
 He  said:

 “We  have  to  take  a  realistic
 view  of  the  situation  existing  here.
 So,  the  Members  will  be  satisfied
 when  I  say  that  in  fixing  the  ceil-
 ing,  the  Government  will  fix  a
 reasonable  extent,  an  extent  which
 will  provide  for  the  existence  of
 life  and  the  education  of  their
 children  in  the  arts  and  profess-
 fonal  colleges.  If  we  do  not  fix  a
 reasonably  liberal  limit,  no  land-
 holder’s  son  can  get  educated.”

 He  further  said:

 “People  need  not  be  scared
 away  by  the  ceiling  as  far  as  our
 State  is  concerned.  We  are  not
 each  an  ignorant  lot  of  people  to
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 ce.ling  may  range  and  go  up  to
 200  acres  It  depends  upon  the
 category  of  land.”

 So,  my  suggestion  is  that  the  ceiling
 must  be  fixed  at  a  higher  level  on  the

 at  least  the  bare  necessities  for  the
 remaining  members  of  his  family,
 and  when  his  children  separate,  they
 should  have  at  least  enough  to  main-
 tan  themselves  and  their  children.
 Thirdly,  we  should  take  into  consider-
 ation  the  extent  of  land.  It  should  be
 ‘borne  in  mind  whether  the  State  con-
 cerned  is  industrialised  or  not  If  it
 is  industrialsed,  then  the  other  per-
 sons  who  are  not  engaged  in  agricul-
 ture  may  get  something,  that  is  they
 may  earn  something  for  their  main-
 tenance  from  working  in  an  industry
 or  a  factory

 In  Mysore  State  the  ceiling  is  Sxed
 at  a  maximum  of  I0  acres,  and  m
 Kerala  ४  28  fixed  at  325  acres.  Now
 this  Is  too  low  a  fixation,  because  I
 do  not  think  with  the  yield  from  ths
 land  anybody  can  maintain  his  family
 wf  he  has  two  or  three  children  or
 more  The  ceiling  on  land  should  be
 fixed  hberally  and  reasonably  high
 If  3६  us  not  fixed  reasonably  high,
 then  I  assure  this  hon  House  that  we
 will  create  a  new  category  of  de-
 pressed  classes  ike  Haryjans  by  fixing
 very  low  ceilings  It  will  be  a  dead
 load  on  the  village  economy  and  _:t
 will  ruin  village  hfe  It  cannot  give
 incentive  to  produce  more

 I  welcome  a  ceiling  which  8  based
 on  equitable  and  reasonable  consider-
 ations  It  ७  fixed  mn  Pakistan  and
 Egypt  It  s  about  500  acres  to  000
 acres,  If  that  is  fixed  here  also  on
 the  same  considerations,  I  will  be
 happy
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 The  idea  of  ceiling  is  also,  in  my
 view,  inconsistent  with  co-operative
 farming  Co-operative  farming  is  re-
 sorted  to  by  having  bigger  plots,  I
 think,  more  than  what  the  Kerala
 Government  proposes  to  fix  or  what
 is  fixed  in  Mysore-—at  least  more
 than  about  70  or  80  acres  of  land
 But  here  the  fixation  is  not  uniform.
 All  States  vary.  In  Mysore,  as  I  said,
 it  is  about  40  acres.  In  Kerala,  it  is
 about  425  acres  In  Bombay,  it  is  48
 acres  (minimum)  and  96  acres,  if  the
 family  is  joint.  So  the  ceiling  sug-
 gests  fragmentation  of  land  holdings.
 That  is  against  the  co-operative  farm-
 ing  idea

 Now,  I  will  say  something  about  cut
 motion  No  45l  on  Demand  No  22  I
 wrote  a  letter  to  the  hon.  Finance  Nin-
 ister  on  4409  April,  958  in  regard  to
 my  bitter  experience  at  the  Dhanush-~
 kod:  Customs  on  the  26th  February
 954  The  Finance  Minister  in  his
 letter  dated  28th  April,  ‘1958,  denied
 all  allegations  made  by  me  The
 reasons  given  by  him  are  the  same  as
 were  given  by  the  Collector  of  Cus-
 toms  long  ago  m  954  There  is  0४08
 change  m  the  wording  The  substance
 igs  the  same  My  suggestion  to  the
 hon  Finance  Minister  is  that  he
 should  not  take  it  lightly  when  a  res-
 ponsible  person  wnites  to  him  for
 public  justice  and  not  for  any  personal
 benefit  The  mquiry  made  by  him
 and  the  Collector  of  Customs,  Madras,
 is  not  proper  and  just  The  customary
 procedure  in  an  administrative  inquiry
 is  that  the  superior  officer  investiges
 into  the  allegations  made  by  any
 person  against  his  subordinate
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 fo  take  money,  If  he  wants,  I  can
 give  affidavits  also.

 Shri  Morarji  Desai:  The  hon.  Mem-
 ber  had  not  alleged  that  money  was
 demanded  from  him.

 Ghri  M.  8.  Thakore:  The  superior
 officer  will  shield  his  subordinate.  This
 is  also  against  the  principle  of  natural
 justice.  A  person  cannot  be  a  judge
 of  himself.  I  wrote  to  him  relating
 the  facts  and  today  I  also  tell  the  hon
 Finance  Minster  that  I  have  no  per-
 sonal  benefit  in  it.  I  have  got  the
 refund  back  and  I  have  no  grudge  or
 prejudice  against  any  person.  But
 what  I  want  to  point  out  5  that
 many  persons  are  harassed.  I  think
 many  hon.  Members  might  have  also
 had  experience  of  this.  The  customs
 officers  harass  unnecessarily.  So  I
 request  him  that  he  should  take  a
 personal  mterest  in  the  matter  and
 have  investigation  matie  into  the
 matter.

 I  had  all  proofs  with  me.  But
 they  never  wanted  to  see  them.  i  had
 passport,  I  had  vouchers  But  they
 would  never  look  at  them  They
 never  told  me  anything  to  fill  up  the
 forms,  nor  did  anything.  But  they
 were  busy  examining  the  other  pass-
 engers.

 Shri  Morarji  Desai:  May  [say
 that  this  was  not  mentioned  in  the
 first  application?

 Shri  के,  8  Thakore:  No,  I  Rau
 mentioned  everything  in  my  first  ap-
 heation.  Not  only  that,  but  since
 3984  I  am  continuously  writing,  and
 since  I  became  a  Member  of  Parlia-
 ment,  I  got  the  refund;  otherwise,
 they  would  never  have  even  acknow-
 ledged  my  letter.

 Shri  Tangamani  (Madurai).  That
 is  the  thing  That  is  what  is  hap-
 pening.  I  know  of  a  case  pending  for
 two

 कदों  M.  8,  Thakere:  I  have  told  the
 ‘whole  story  to  the  higher  officer,  i.e.,
 the  Chief  Customs  Officer—everything
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 about  it.  But  he  said  the  radio  in
 question  looked  lke  a  new  one  and
 he  could  not  give  me  any  exemption.
 He  said  that  it  was  very  costly  here,
 about  Rs,  700,  and  so  I  should  pay
 at  least  Re  180.  That  was  what  he
 ead,

 Mr  Deputy-Speaker:  if  it  looked
 like  a  new  one,  then  there  could  be
 an  honest  mistake  also

 Shri  M.  B.  Thakore:  It  was  not  30.

 Mr.  Deputy-Speaker:  With  thus
 plea  of  his  that  it  looked  like  a  new
 one,  there  was  ground  for  an  honest
 mustake

 Shri  Morarji  Desai:  He  did  not  give
 the  information  at  the  time

 Shri  M.  8  Thakore:  I  request  the
 hon.  Minster  to  investigate  the  mat-
 ter  and  take  action  for  the  eake  of  en-
 suring  public  justice  on  a  matter  of
 publse  rmportance

 Shri  Damani:  At  the  very  outset,
 I  want  to  congratulate  the  hon.  Fin-
 ance  Minister  and  his  colleagues  on
 strengthening  the  financial  pos.tion of  the  country.  He  has  tried  to  cre-
 ate  interest  m  our  development  pians
 on  the  part  of  foreign  friends;  during
 hus  visit  abroad  to  attend  the  mee-:ings
 of  the  International  Monetary  Fund,
 he  also  took  opportunity  to  visit  USA,
 UK,  Canada  and  West  Germany  and
 explain  the  requirements  of  foreign
 exchange  for  our  Second  Five  Year
 Pian,  and  clearing  the  doubts  of  the
 public  of  those  countries  regarding
 our  development  projects  Duc  to
 hus  able  handling  of  these  matters,  an
 assistance  of  $  360  million  has  keen
 received  and  it  will  be  of  great  help
 about  the  Small  Savings  Scheuine.
 to  the  country  in  overcoming  our
 foreign  exchange  problems.

 I  would  like  to  say  a  few  words
 The  collection  in  1957-58,  was  Re  69°l
 crores  as  against  an  estimate  of  Rs  100
 crores  In  3958-59  also,  we  expect  a
 collection  of  Rs.  75  croes  es  against
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 an  estimate  of  Rs.  400  crores.  And,  in
 ‘£959-60  a  collection  of  Rs.  85  crores
 thas  been  estimated.

 In  this  connection,  I  would  like  to
 mention  that  proper  publicity  and
 propaganda  is  not  being  done  in  the
 rural  areas.  As  we  are  aware,  the
 @ow  of  wealth  is  towards  the  rural
 areas;  and,  if  proper  publicity  and
 propaganda  is  done,  I  think,  there
 will  be  no  difficulty  in  getting  more
 collections  for  investment  in  our
 Small  Savings  Schemes.

 This  view  has  also  been  endorsed
 by  the  Forty-seventh  Report  of  the
 Estimates  Committee  just  published,
 where  they  also  feel  the  same.  There-
 fore,  I  request  that  proper  publicity
 be  made  through  panchayats  and  co-
 operatives  so  that  we  can  get  the
 target  fixed.

 The  people  in  the  rural  areas  are
 not  habituated  to  invest  money’  in
 government  saving  schemes  or  in
 other  deposits.  It  should  be  explained
 to  them  that  these  deposits  are  safe
 and  can  be  obtained  back  when  they
 like.  It  is  essential  to  train  them.  If
 the  State  Bank  and  scheduled  Banks
 are  requested  to  open  smal]  Lranches
 in  rural  areas,  it  will  enable  the
 managers  and  other  responsible  per-
 sons  of  those  branches  to  m.x  easily
 with  the  public  of  those  areas  and  it
 would  create  more  confidence  in  them.
 By  that  they  can  attract  more  de-
 posits  from  those  areas.

 I  want  to  say  a  few  words  about  the
 expenses.  Generally,  it  is  eeen  that
 att  the  end  of  the  year,  that  is,  just
 two  or  three  months  before  the  close
 of  the  year,  there  is  a  rush  in  spend-
 ing  the  budgeted  amounts.  By  this
 rush  many  items  are  purchased  at
 higher  prices  or  purchased  far  in  ex-
 cess  of  requirements.  In  that  way

 ey  is  being  spent  just  to
 amounts  allotted  to  the FE
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 in  partnership  with  the  country’s
 businessmen.  By  adopting  this
 policy,  Government  will  not  have  to
 borrow  money  from  other  countries
 and  will  save  foreign  exchange.  Both
 these  things  can  be  avoided  and  the
 industries  in  the  country  will  come
 up

 At  present,  we  are  importing  63
 per  cent.  of  raw  material  from  other
 countries;  we  are  imorting  7  per
 cent.  of  capital  goods  from  other  coun-
 tries  and  20  per  cent.  of  consumer
 goods.  If  more  industries  are  built
 up  in  the  country,  we  will  be  able  to
 save  a  large  amount  of  foreign  ex-
 change.

 The  trouble  at  present  is  that  when
 representatives  of  other  countries
 come  forward  and  place  some  pro-
 posals  or  schemes,  it  takes  a  long  time
 to  come  to  any  decision  from  the
 Government  side  because  ह  many
 Ministries  are  concerned.  They  have
 to  wait  for  a  long  time  to  know  what



 including  Secretaries,  Joint  Secretar-
 jes  of  various  Ministries,  should  be
 formed  to  consider  these  applications
 and  arrive  at  quick  decisions  which
 should  be  made  known  to  them.
 Whatever  our  decisions  are,  they  can
 go  ahead  and  know  the  fate  of  their
 applications.  I  think  some  action
 should  be  taken  for  the  quick  dis-
 posal  of  the  applications  for  starting
 new  industries  in  the  country.

 4  br

 I  want  to  say  a  few  words  regarding
 the  Life  Insurance  Corporation.
 Since  nationalisation,  it  has  become
 umportant  not  only  for  insurance
 business  but  as  an  investor.  This
 is  the  biggest  investor  35  our  country
 The  total  investment  of  the  LIC  on
 S3ist  October,  958  was  Rs.  404  80
 crores,  out  of  which  78°f  per  cent.
 was  in  the  public  sector  and  269  per
 cent.  in  the  private  sector  This  in-
 cludes  investment  inherited  from  the
 unit  companies.  There  are  many
 such  investments  which  do  not  give
 concrete  results  nor  are  they  accord-
 ing  to  the  specifications  or  according
 to  the  investment  policy  of  the  Gov-
 ernment.  So,  these  investments  should
 be  withdrawn  and  the  money  should
 be  invested  in  other  investments  so
 that  more  money  can  be  earned  which
 will  be  helpful  to  the  LIC.  We
 would  then  be  sure  that  the  invest-
 ments  are  quite  satisfactory.  I  want
 to  submit  two  more  suggestions.
 Government  should  institute  a  com-
 pulsory  insurance  scheme  for  ail
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 Government  employees  as  has  been
 done  by  the  Rajasthan  Government.
 It  would  be  the  most  sound  idea.  It
 ghould  be  formulated  in  consultation
 with  the  LIC.  Government  should
 also  study  the  advisability  of  intro-
 ducing  unemployment  msurance.  It

 apart  from  the  other  unemployed  snd
 they  are  unable  to  get  employment
 in  spite  of  their  best  efforts.  Un-
 employment  insurance  would  help
 them.  I  do  not  venture  to  say  that

 Proper  attention  should  be  given
 qo  the  middle-:income-group  housing
 scheme.  The  higher  muddle-class
 want  to  build  ther  own  houses  in
 gmall  towns  and  cities  and  we  have
 sgreed  to  advance  loans  for  these
 bouses.  The  problem  should  again
 pe  taken  up  and  money  should  be
 advanced  to  them  for  building  houses
 This  will  yield  satisfactory  returns
 to  the  LIC  and  will  satisfy  the  needs
 of  the  needy  persons.

 I  want  to  say  a  few  words  regard-
 mg  the  taxation  system  newly  in-
 troduced  Previously  :t  was  5i°5  per
 cent.  including  wealth  tax.  The  divi-
 dend  tax  has  been  withdrawn  and
 there  is  now  a  45  per  cent  tax  with-
 out  rebate  This  ३5  defimtely  bene-
 ficial  to  the  compames  but  it  7४३  donbt-
 ful  how  the  shareholders  are  going
 to  be  affected.  According  to  ther
 calculations,  they  think  that  it  7  go-
 mg  to  affect  them  adversely.  In
 ynany  instances,  double  or  treble  tax-
 ation  will  be  required  to  be  paid.  It
 should  be  cleared  so  that  there  may
 not  be  confusion  in  the  minds  of  the
 people  The  hon.  Finance  Muster



 are  earning  Rs.  300  or  Rs.  350  is  very
 difficult.  The  limit  was  Rs.  4500  in
 957  but  it  was  reduced  to  Rs.  3600
 and  for  people  having  more  than  two
 children,  there  was  a  further,  exemp-
 tion  of  Rs.  600.  But  if  we  compere
 the  price  of  the  articles,  it  has  gone
 up  and  there  are  chances  of  the  prices
 going  up  further.  I¢  is  therefore  very
 dificult  for  a  middle-class  man  to
 pay  Rs.  20  or  Rs.  25  for  income-tax
 and  therefore,  some  concession  should
 be  given  to  these  persons.  It  would
 also  reduce  the  work  of  our  officers
 end  they  can  concentrate  on  bigger
 case,

 There  is  a  growing  tendency  among
 the  technical  hands  to  come  to  the
 administrative  side.  It  is  therefore
 imperative  that  proper  grades  should
 be  provided  and  they  should  be  at-
 tractive  enough.  Recently  about  200

 persons  were  selected  for  the  indus-
 trial  management  cadre.  If  the  list
 is  scrutinised,  I  am  sorry  to  say  that
 there  are  many  who  are  IAS  officers
 and  other  persons  occupying  high
 positions;  they  thus  debar  the  other
 technicians.  So,  these  technicians
 should  be  allowed  to  go  on  to  the
 administrative  side.  But  they  are  go-
 ing  because  they  are  not  getting  suffi-
 cient  pay  as  they  do  in  the  adminis-
 trative  side.  We  require  more  tech-
 nicians  and  their  jobs  should  be  paid
 more  and  made  more  attractive.

 Shri  Mulehand  Dube  (Farrukhabad):
 Mr.  Deputy-Speaker,  in  rising  to  speak
 on  the  Demand  of  this  Ministry,  I
 think  I  am  treading  on  unfamiliar
 ground.  I  do  not  know  enough  about
 the  subjects  the  Ministry  is  res-
 ponsible  for,  to  be  able  to  speak  with
 confidence  and  I,  therefore,  beg  to  say
 that  what  I  am  going  to  say,  not  in  a
 spirit  of  criticism  but  with  a  view  to
 give  some  suggestions  to  the  Minis-
 ter  and  his  advisers  for  their  con-
 sideration  The  Plans  that  we  have
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 ficant.  From  the  reports  that  we  re-
 ceived  for  the  last  one  year,  it  appears

 reserves  has  also  improved.
 in  the  papers  that  more  assistance  is
 coming  from  foreign  countries.  There-
 fore,  there  is  every  likelihood  of  our
 gchieving  the  targets  that  we  have
 fixed  for  us  in  the  Second  Five  Year
 Plan.

 In  the  First  Five  Year  Plan  the  total
 expenditure,  as  far  as  I  could  see,  was
 of  the  order  of  Rs.  3600  crores.  In  the
 Second  Five  Year  Plan  the  expendi-
 qure  is  going  to  be  of  the  order  ‘of
 fis.  6500  crores  or  Rs,  7000  crores—
 poth  in  the  public  sector  as  well  as  in
 the  private  sector.  The  total  expen-
 diture  in  the  two  Plans  is  to  be  of  the
 order  of  over  Rs.  10,000  crores.  In-
 gpite  of  the  fact  that  we  have  com-
 pleted  nearly  eight  years  of  our
 planning,  inspite  of  the  fact  that  we
 nave  done  well  during  these  eight
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 monsoon.  We  built  very  big  dams,
 completed  very  big  river  valley  pro-
 jects  which  are  the  admiration  of  the
 world.  But  they  are  only  big  pro-
 jects.  They  are  not  likely  to  yield  any
 significant  results  in  the  near  future.
 It  may  be  that  after  5  years  they
 may  yield  results.  But  in  those  45
 years  the  country  is  going  to  be  in
 very  great  difficulties.

 I  do  not  know  whether  I  am  _  right
 in  my  figures,  but  I  feel  that  if  the
 amount  that  we  are  spending  on  the
 two  Plans  had  been  distributed  among
 the  villages  each  village  would  have
 get  about  Rs.  18  lakhs  to  Rs.  2  lakhs,
 and  by  constructing  small  or  minor
 irrigation  works  the  food  problem
 would  have  been  by  now  perfectly
 solved.  Inspite  of  the  fact  that  we
 have  spent  so  much,  the  food  pro-
 blem  now  remains  where  it  was  about
 eight  or  ten  years  ago.

 With  regard  to  unemployment  also
 the  position  is  exactly  the  same  as
 it  was  about  eight  or  ten  years  ago.

 There  is  no  prospect  of  this  position
 improving  in  the  nesr  future.  I  have
 not  seen  any  waiting  or  any  opinion
 expressed  by  experts  in  the  Planring
 Commission  or  the  Ministry  promis-
 ing  to  remove  unemployment  in  the
 next  20,  30  or  even  40  years.  This  is
 the  position  in  which  we  are.

 The  question,  therefore,  is  whether
 there  is  any  defect  in  the  planning,
 in  the  Plans  that  we  have  made.  I
 am  not  an  expert  in  this  matter,  as  I
 have  said  before,  but  I  do  believe  that
 the  ABC  of  planning  requires  that
 we  must  first  of  all  make  a  survey

 of  our  resources  and  a  survey  of  our
 requirements.  The  requirements  are
 bound  to  outrun  the  resources,  and
 for  that  reason  priorities  have  to  he
 fixed  with  regard  to  the  requirements.

 So  far  as  the  monetary  resources
 are  concerned,  I  have  no  doubt  «hat
 the  planners  have  taken  that  into
 account,  But  they  do  not  seem  to  have
 taken  into  account  the  one  thing  in
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 which  we  are  surplus,  the  one  thing
 in  which  we  are  second  in  the  wor!d.
 I  mean  ovr  manpower.  That  man-
 power  has  not  been  taken  as  an  asset
 at  all.  On  the  contrary  it  has  been
 taken  as  8  iiability,  and  it
 remains  a  liability  even  now.

 The  big  projects  that  we  have  under-
 taken  are  to  be  worked  by  machines.
 A  machine  generally  does  the  work  of
 0  or  20  persons  and  requires  only  one
 man  to  handle  it.  We  are  surplus
 in  manpower.  That  manpower  is  go-
 ing  to  waste.  My  submission  is  that
 unemployment  is  not  only  a  misery  to
 the  persons  who  are  unemployed,  it
 is  also  a  national  waste,  a  national
 loss.  It  has  to  be  used.  Something
 has  to  be  done  to  see  that  the  em-
 ployment  potential  which  we  have
 got  is  fully  utilised.  It  may  be  that
 the  development  or  the  Plans  may
 take  a  longer  time  to  be  completed,
 but  we  cannot  afford  to  neglect  the
 manpower  that  we  have  got,  the  chief
 asset  that  we  have  got,  the  chief  asset
 in  which  we  are  surplus.

 My  submission  is  that  this  matter
 has  to  be  considered  seriously.  Even
 the  planners  seem  to  have  proceeded
 in  the  way  in  which  the  western
 countries  have  done.  The  conditions
 prevailing  in  the  western  countries
 were  entirely  different  from  those
 prevailing  in  our  country.  There  was
 no  excess  of  population.  The  popu-
 lation  was  much  less  than  what  it
 should  have  been.  The  result  was
 that  when  industrialisation  came  about
 200  years  ago  they  did  not  have
 enough  population.  Therefore  they

 began  to  use  machines.  With  the
 machines  they  produced  goods  in  ex-
 cess  of  their  own  needs,  and  they  had
 the  entire  world  for  their  market

 where  they  could  dump  their  —  sur-
 plus  produce.  Our  position  is  entire-
 ly  different.  Even  if  we  use  machines
 and  produce  things,  we  have  no  mar-
 ket  where  we  can  dump  them  in  com-

 petition  with  other  industrially  ad-
 vanced  countries.  My  submission,
 therefore,  is  that  there  is  some  defect
 in  the  planning,  and  it  is  necessary
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 that  it  should  be  revised  takipg  into
 consideration  the  problems  of  food
 and  unemployment.

 With  regard  to  the  use  of  surplus
 personnel  I  have  some  suggestions.
 Building  of  roads  is  one  of  the  things
 in  which  we  can  use  our  manpower.
 Of  course,  I  am  not  against  big  indus-
 tries.  For  instance,  we  have  the  three
 steel  plants,  We  need  them.  We  do
 need  them  very  badly.  But  they

 should  not  take  the  place  of  other
 things  which  are  necessary  for  the
 development  of  our  economy.  Even
 if  there  are  some  things  which  can-
 not  be  done  by  manual  labour  and
 machines  have  to  be  brought,  there  are
 thousands  of  parte  of  these  machines
 which  can  be  manufactured  on  a
 small-scale  or  cottage  industry  basis.
 These  small-scale  industries  and  cot-
 tage  industries  can  be  80  co-ordinated
 with  the  big  industries  that  they  pro-
 vide  employment  to  a  very  large

 number  of  people.  This,  I  submit,  is
 not  being  done,  somehow  or  other,  and
 I  would  request  the  hon.  Minister  to
 think  over  the  matter  and  with  the
 advice  of  experts  in  his  Department
 change  the  Plan,  if  possible.

 I  do  not  see  why  there  should  not
 be  any  difficulty  about  this,  be-
 cause  it  has  been  said  times  without
 number  that  our  Plans  are  flexible
 If  that  is  so,  that  is  no  good  reason
 why  this  flexibility  should  not  be
 taken  advantage  of  for  this  purpose.

 As  I  said,  one  of  the  things  in  which
 our  manpower  can  be  utilised  is  in
 the  building  of  roads.  The  Nagpur
 Plan  provided  a  target  of  128,000
 metalled  roads  and  208,000  unsurfaced
 or  kutcha  roads.  That  target  has  been
 achieved  and  the  Ministry  seems  to
 be  complacent  on  this  fact  that  it
 has  already  reached  the  target  that
 was  fixed  by  the  Nagpur  Plan.  But
 I  should  like  to  know  how  many  mis-
 sing  bridges  are  still  there.  The  roads
 were  built  30  or  40  years  ago,  but  the
 missing  bridges  have  not  yet  been
 provided.  I  cannot  say  about  others,
 but  I  can  say  about  my  own  =  con-
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 stituency  in  which  a  road  has  been.
 built  from  Shahjahanpur  to
 Farrughamad  30  years  ago  or  more
 and  the  two  missing  bidges  over
 Ganga  and  Ramganga  have  not  yet
 been  provided,  There  is  also  no
 adequate  provision  for  the  mainten-
 ance  of  those  roads.  The  result  is  that
 the  roads  are  useless  at  least  for  six
 months  in  the  year.  The  development
 works  that  are  undertaken  across  those
 rivers  or  between  those  rivers  remain
 unattended  to  without  inspection  or
 supervision  for  at  least  six  months  in
 &  year.  The  Committee  of  Chief
 Engineers  which  has  been  formed  and
 which  has  submitted  its  report—that
 is  at  present  under  consideration  by
 Government—has  suggested  that  these
 missing  bridges  should  be  given  first
 priority.

 I  do  not  know  if  these  bridges  had
 been  thought  of  earlier.  First  priority
 should  have  been  given  to  them  in  the
 first  Five  Year  Plan  or  even  before
 that.  If  this  could  not  be  done  in
 the  first  Five  Year  Plan  period  and
 is  not  done  during  the  second  Five
 Year  Plan  period,  my  submission  88
 that  it  should  be  done  at  least  in  the
 third  Five  Year  Plan  period.  Highest
 priority  should  be  given  not  only  to
 all  the  missing  bridges  over  the  roads
 but  also  to  the  particular  bridge  that
 I  have  referred  to.

 The  next  thing  to  which  I  should
 like  to  draw  the  attention  of  the  hon.
 Minister  is  the  excise  duty  that  is
 being  levied  on  khandsari  sugar,  to-
 bacco  and  ghani  oil.  A  tax  on  small
 industries  like  these  should  not  be
 levied.  These  are  small  industries  in
 which  middle-class  people  are  engag-
 ed  for  whom  no  adequate  provision
 has  been  made  during  the  last’I5  or
 20  years,  These  middle-class  people
 are  eking  out  some  kind  of  existence
 by  resorting  to  these  small-scale  in-
 dustries.  If  excise  duty  is  levied  on
 these  industries,  though  they  are
 smai-scale  industries,  it  would  mean
 that  the  persons  who  are  engaged  on



 them  would  be  driven  out  of  the

 concerned,  I  would  not  say  that  there
 on

 थी  झासर  (रत्नागिरि)  उपाध्यक्ष  महोदय,
 परसों  से  इस  वित्त  मत्रालय  झौर  लैनिंग

 के  बारे  में  ब्यर्चा  हो  रही  है  में  पहले  "तैनिंग
 के  बारे  में  कुछ  बातें  बतलाना  भ्रावश्यक  समझता

 हूं  ।  हमारी  सेकेन्ड  प्लैन  पूरी  होने  के  नजदीक
 झा  रही  है  लेकिन  उस  में  हमें  बहुत  सी  कठि-

 नाइयो  का  सामना  करना  पड  रहा  है।  इसका
 एक  ही  कारण  है  कि  हमने  सेकेन्ड  प्लैन  का

 स्ट्रक्चर  बनाते  समय  प्रपने  देश  की  स्थिति,
 अपने  साधन  तथा  सम्पत्ति  भर  देश  की  प्रथम
 झ्रावश्यकता  कया  है  इस  बारे  में  पूरा  विचार

 नहीं  किया  ।  इसी  कारण दो  तीन  वर्ष  बीत  जाने
 के  बाद  भी  हमें  प्रपनी  सेकेन्ड  प्लैन  के  बारे  में

 बहुत  सी  कठिनाइयों  का  भ्रनुभव  हो  रहा है  ।
 लेकिन  जब  हम  इस  बात  की  झोर  ध्यान  न
 देते  हुए  थ्  प्लेन  की  चर्चा  करते  है  तब  हमारे
 लिए  यह  विचार  करना  पभ्रावश्यक  है  कि

 हमारी  थर्ड  प्लैन  का  स्ट्रक्चर  कसा  रहे  t  हमारे
 मराठी  में  एक  कहावत  है  :

 “पुदच्यास  देंच  भागचा  बाह्ागा"

 यानी  जब  पहली चीज  हमें  रोकती है  तो  दूसरी
 सफल  रहती है  ।  इस  दृष्टि से  जब  हमें  सेकेन्ड
 प्लैन  में  कठिनाइयों  का  सामना  करना  पड़

 रहा  है  तो  बढ़  प्लैन  के  बास्ते  क्या  क्या  चीज
 करने  की  भावश्यकता  है  इस  पर  पूरा  विचार
 करना  चाहिए।  सेकेन्ड  प्लैन  में  यह  प्रावश्पक
 था  कि  हम  ऐंग्रिकल्बर  के  ऊपर  बल  देते

 लकिन  हमने  बल  दिया  हेवी  इटस्ट्रीड पर  ।

 हेवी  इंडस्ट्रीड  पर  बल  देते  समय  हमने

 यह  भी  नहीं  सोचा  कि  जो  हमारा  बहुत  बढ़ा
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 साधन  है,  यानी  मेन  पावर,  उस  का  उपयोग
 हम  क्‍यों  न  करे  यही  कारण  है  कि  झाज  जब
 सेकेन्ड  प्लैन  पूरी  होने  को  भा  रही  है,  हमारे
 देश  से  बेकारी  कम  नही  ही  रही  ।  न  ही  हम
 अनाज के  माम  ने  में  स्वय  पूर्ण  हो  सके  ।  इस
 लिए  जब  हम  झाज  भ्रपनी  थर्ड  प्लैन  के  सम्बन्ध
 में  विचार  कर  रहे  है  तब  वित्त  मत्री  जी  से
 मेरी  प्रार्थना  है  कि  थर्ड  प्नैन  का  हमारा
 स्ट्रक्बर  केवल  इसी  बात  पर  झाधारित  होना
 चाहिए  .के  हमारे  देश  की  जो  मनृष्य  शक्ति  है,
 उसका  पूरा  उपयोग  कंसे  किया  जाय  और
 साथ  ही  हमारे  देश  में  जो-जो  रॉ  मैंटोरियल  हैं
 उसका  पूरा  उपयोग  करने  के  लिए  कौन-कौन
 से  कारखाने  खोले  जायें  ।

 आज  भी  हम  थर्ड  प्लैन  के  बारे में  कहते
 हैँ  कि  हमको  जनता  का  सहयोग  चाहिए  |
 लेकिन  जनता  के  सहयोग  न  देने  का  कारण

 यह  है  कि  चूकि  यह  प्लैन  जनता  की  होनी
 जाहिए  शौर  उन  की  दृष्टि  से  इस  पर  विचार

 होना  चाहिए,  उसके  न  होने  से  जनता  में

 एक  फ्रस्ट्रेशन  है  भौर  इस  में  सहयोग  देने  के

 लिए  वह  तैयार  नही  &  1  प्राज  से  थोड़े दिन
 पहले  हमारे  वित्त  मत्री  श्री  मोरारजी  देसाई
 ने  हैदराबाद  में  माषण  देते  हुए  कहा  था  कि
 देश  में  छोटे  उद्योगों  को,  गृह  तथा  कुटीर
 उद्योगो  को  हमेशा  के  लिए  सहायता  देना

 हमारे लिए  प्रशक्य  है  ।  में  भी  मानता हू
 कि  इस  तरह से  हमेशा  के  लिए  छोटे  उद्योगों,

 गृह  तथा  कुटीर  उद्योगों  को  सहायता  देना

 हमारे  लिए  अशक्य  है,  लेकिन  झाखिर  यह

 क्यो  हुआ  ?  इस  का  कारण  क्या  है,  किस
 चीज़  का  यह  परिणाम  हुभा  है  इस  पर  भी
 विचार  करना  हमारे  लिए  झावश्यक  है  t

 हम  देखत ेहैं  कि  हमने  सेकेर्ड  प्लैन  में  हेवी
 इढस्ट्रीज़ पर  बल  दिया  in  एक  झोर  तो  हम
 हदी  इडस्ट्रोड  पर  जोर  देते  है  भौर  दूसरी
 झोर  हम  अम्बर  खा  को  प्रोत्साहन  देने

 के  लिए  १२  करोड़  रुपया  ख  करते  है  ।

 हम  खादी  शौर  ग्रामोद्योग  प्र  करोब  १२५
 करोड  है 1  खर्ज  करते  दे  ।  जब  हम  देखते  हैं
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 कि  छोटे  इयोगों  शौर  कुटीर  उद्योगों  को

 सहायता  देने  में  हम  भ्रसमर्थ  हैं  तो  ऐसे  बड़े
 उद्योगों  को  बढ़ाने  की  क्‍या  स्‍भ्रावन्‍्यकता  है  ?

 हम  घरेलू  उद्योगों  को  बढ़ाने  के  लिए  झाज
 आठ  सालो  से  प्रयत्न  कर  रहे  हैं  I  लेकिन

 हम  झाज  अपनी  प्लैन  को  सफल  नहीं  कर  पा

 रहे  उस  का  एक  ही  कारण  है  कि  हमारी  जो
 आद्योगिक  पालिसी  है  उस  पर  हम  ने  कभी  भी

 पूरी  तरह  विचार  नहीं  किया  ।  इस  दुष्ट  से
 विचार  करते  हुए  बहू  भावश्यक  है  कि  हम
 अपनी  प्लैन  में  जो  हमारी  मनुष्य  शक्ति  है
 उसका  पूरा  उपयोग  करे  और  थ्  प्लैन  में

 हदी  दूडस्टीत्द  बदन  रखए  जएय  ५

 दूसरी  बात  मैं  खेती  के  बारे  में  कहना
 चाहता  है  इसके  बारे  में  यह  विचार  करना

 बहुत  आवश्यक  है  कि  हमारा  देश  खेती  प्रधान

 है  लेकिन  इसके  बावजूद  हम  करीब  १२५
 करोड  रु०  का  झनाज  बाहर  से  मगाते  है  ।

 यह  हमारे  लिए  बडे  शर्म  को  बात  है  कि  खेती
 प्रधान  देश  होते  हुए  हम  करीब  १२५  करोड़
 <०  का  भ्रनाज  बाहर  से  मगाये  ।  इसका  मुख्य
 कारण  यही  है  कि  हमने  भ्रपनी  सेकन्ड  प्लैन
 में  खेती  पर  जोर  नहीं  दिया  ।  इसलिए  थर्ड
 स्लैन  में  हमें  खेती  पर  जोर  देना  आवश्यक  है  1
 अगर  हमारे  मत्री  श्री  देसाई  इस  बात  पर
 विचार  करेगे  भौर  खेती  को  बढ़ायेगे  तो
 इस  से  हमारा  देश  न  केवल  अनाज  के  मामले
 में  स्वयपूर्ण  होगा  बल्कि  जो  हमारा  फारेन

 एक्सचेन्ज  खच  होता  है  वह  भी  नहीं  होगा
 और  १२५  करोड  रुपया  हम  प्रपने  देश  का
 चा  गे  !

 जैसा  मैने  कहा  हमे  अ्रपनी  मनुष्य  दाक्ति
 का  पूरा  उपयोग  करने  को  भावश्यकता  है  ।

 इसलिये  हेबी  इडस्ट्रीज़  क ेऊपर  जोर  न देते  हुए
 हमको  अपनी  छोटी  इडस्ट्रीज  को  बठाना  भौर

 सहायता  देनी  नाहिए।  हम  को  छोटी  इडस्ट्रोज
 और  कुटीर  उद्घोगो  छो  बहुत  झषिक  महत्वपूर्ण
 स्थान  देना  चाहिए।  इसको  महत्वपूर्ण  स्थान

 APRIL,  18,  1988  for  Grants  23964

 at  का  फल  ह... ई  1.:... ह  कि  हम  को  फारेस

 एंक्स्वेन्ज  की  कठिताई  नहीं  होती  और  मशीनरी
 प्र  भी  खर्च  नहीं  करना  पशेसक  ।  अपने  देश  की
 ज्यादा  से  ज्यादा  मनृष्य  धाक्ति  का  उपयोग

 होने  से  हम  भ्रपना  उत्पादन  भी  बढ़ा  सकेंगे
 झौर  जिस  बेकारी  का  भ्रभी  तक  अन्त  नहीं

 हुमा  है  उसका  भी  श्नन्त  होगा  ।

 झभी  श्री  शुनझुतवाला  ने  अपने  भाषण

 में  बतलाया  हम  जो  भी  प्लैन  बनाते  हैं  बह
 प्लैन  जनता  की  होनी  चाहिए  भौर  इस  के

 लिए  उन्होने सुझाव  दिया  था  कि  देश  के  झन्दर

 जब  थर्ड  प्लेन  की  चर्चा  हो  रही  है  तो  उसकी
 जय  करते  समय  देदा  की  सब  पॉर्टियें।  के

 एकत्रित  किया  जाय  शौर  उनके  साथ  चर्चा

 की  जाय  |  सब  को  एकत्रित  कर  के  थर्ड  प्लैन
 ककी  स्ट्रक्चर  बनाया  जाय  जिस  से  कोई  मतभेद
 4  हो  और  सब  लोग  उस  को  भ्रपनी  प्लैन  समझ
 कर  इस  काम  में  लगें,  में  भी  इस  चीज़  का

 धरा  समर्थन  करता  हू  t

 मैं  ने  यह  भी  बताया  कि  देक्ष  में  शम्बर
 खे  का  प्रयोग  हो  रहा  है  .  लादी  के  लिए

 ह्म  करीब  करीब  १२५  करोड़  र०  खर्च  कर

 शहे  है  ।  लेकिन  दूसरी  भोर  हम  देख  रहे  हैं
 कि  रैहनलाइजेशन  किया  जा  रहा  है  ।  इस
 ह 16  यह  परिणाम  होगा  कि  देह  में  बेकारी
 बढ़ेगी  जो  कि  नहीं  बढनी  चाहिए  ।  बेकारी
 की  न  बढ़ने  देते  का  एक  ही  उपाय  है  कि

 बरेलू  उद्योगो  को  सहायता  दी  जाय  ।  जो
 लोग  कहते  हैं  कि  सरकार  की  भ्रोर  से  छोटे

 धर  घरेलू  उद्योगों  को  हमेशा  के  लिए  सहायता
 दना  भ्रसम्भव  है  उन  से  मुझे  यह  कहना  है  कि
 अब  ऐसा  करना  झशक्य  है  तो  धरेलू  उद्योगों
 को  बढ़ावा  देना  भौर  भी  भावध्यक  है  ताकि
 औ  प्रपने  पैरो  पर  खड़े  हों  सकें  ।  इसलिए
 हैम  जो  रैशनलाइजेशन  करना  चाहते  हैं  वह
 बहुत  प्रतायदयक  है  ।

 हमारे  दितत  मंत्री  महोदय  के  सिए
 एक  बात  की  झोर  ध्यान  देने  की  शावध्यकता
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 है  |  उन्होने  अपने  मंत्रालय  के  खर्च  में  २०
 प्रतिशत  की  कमी  की  है  यह  बहुत्र  भ्रन्छी
 बात  है,  लेकिन  में  पूछता  चाहता  हु  कि  जब
 वित्त  मंत्रालय  प्रपने  ह, ह  मे  २०  प्रतिशत
 की  कमी  कर  सकता  है  तो  दूसरे  मत्रालयों  को

 इस  खर्चे  में  कमी  करने  में  कौर  मी  कठिनाई

 है  ?  वित्त  मत्रालय  को  इस  बारे  में  पूरा
 विचार  करना  जाहिए  और  जिस  प्रकार  उसने
 झपने  खर्च  में  २०  प्रतिशत  की  कमी  की  है
 उसी  प्रकार  श्न्य  मत्रालयों  के  खर्च  में  उसको
 कैस  से  कम  २०  प्रतिशत  की  कमी  करवाती

 शाहिए।  इस  तरह  से  ह.  मे  कदम  उठा  कर
 ध्गर  सब  मंत्रालय  अपने  वर्च  में  कमी  करेगे
 तो  हमारा  बहुत  सा  दया  बच  सकेगा  और
 च्े  प्लैन  पर  जब  हम  विचार  कर  रहे  है
 उस  में  जो  रुपयों  की  कमो  पड  रही  है  उस  में  भी
 थोडी  सहायता  मिल  सकेगी  ।  अपनी  प्लैन
 की  रुपयों  की  कठिनाइयों  को  कम  करने  के

 लिए  हों  हर  जगह  पर  एकानमिक  बाइन
 झाफ  व्यू  सामने  रखना  चाहिए  और  इस  को
 सामने  रखते  हुए  हर  मत्रालय  के  खर्चे  में
 कमी  करनी  चाहिए  ।  जो  हमारो  एम्जैय्रोज

 हैं  विदेशों  में,  उन  में  भी  स्यचे  बहुत  बढ  रहा

 है  !  इस  फेजूलखर्ची  को  रोकने  को  बह"
 झावध्यकता  है  श्रौर  इस  को  रोकने  के  लिए
 बडे  तेज  कदम  उठाने  की  आवश्यकता  है  ।
 इस  लिए  मत्री  महोदय  से  मेरी  प्रार्थना  है  कि
 @  इस  झोर  भी  ध्यान  दे  ।  अब  जहा  तक  दश
 की  एकोनामी  का  सवाल  है  हमारे  देश  में

 बड़े  बड़े  विदेशी  मेहमान  भाते  रहते  है  शौर
 भारत  सरकार  द्वारा  उनके  स्वागत  सत्कार
 झादि  पर  काफी  रकम  खर्च  की  जाती  है  भौर

 बहुत  कुछ  फिजूलखर्चों  भी  उस  सम्बन्ध  में

 होती  है  ।  मेरा  सुझाव  यह  है  कि  हमें  अपने
 देश  की  भ्राथिक  स्थिति  को  देखते  हुए  इस
 fs  [लखन  धौर  रुपये  के  प्रपव्यय  को  बद

 करना  चाहिए  झौर  उसको  कम  करने  के  लिए

 * सक्रिय  कदम  उठाने  चाहिये  ।  मुझे  लगता  है

 कि  हमारे  वित्त  मंत्री  महोदय  ने  इस  दिशा  में

 कुछ  क़दम  उठाये  भी  है  |  में  चाहता  हु  कि
 56  LSD—8,
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 सभी  जगहों  पर  और  दूसरे  मंत्रालयों  में  भी
 जो  भारी  खर्चा  हो  रहा  है  भौर  रुपये  का
 अपव्यय  हो  रहा  है  उसको  खत्म  करने  की
 शोर  ध्यान  दें  ।  मुझे  आशा  और  पूर्ण  विश्वास

 है  कि  हमारे  बित  मंत्री  महोदम  और  उनका
 मंत्रालय  प्रशासनिक  व्यय  में  कुछ  कमी  करने
 का  प्रयत्न  करेगे  ।

 यहा  इस  सदन  में  इनकम-टैक्स  के  बारे  में

 बहुत  चर्चा  को  गई  है।  इस  अ्रवसर  पर  मुझे
 इनकम  टैक्स  के  बारे  में  कुछ  विरेष  नहीं
 कहना  है  ।  झलबत्ता  एक  बात  में  साफ  तौर
 से  कह  देना  चाहता  ट  कि  जो  हमारा  श्राज  का
 टैक्स  स्ट्रक्चर  है  उस  को  बदलना  आवश्यक
 हो  गया  है  1  यह  हमारा  इनकम-टैक्स  ऐक्ट
 सन्‌  १६२२  का  है  और  सन्‌  १६२२  के  बाद  से
 अब  तक  हम  हर  वर्ष  उस  ऐक्ट  में  सशोघन  करते
 आ  रहे  हैं  भौर  झाज  हालत  यह  बन  गईं  है  कि

 ऐक्ट  इतना  छोटा  भौर प्रमें  डमेंट्स  इतने  बढ  गये

 है  से  #  कि  कारण  हर  आदमी  को  टैक्सरेयर
 को  और  टैक्स  चाज  करने  वालो  को  भी  इसको
 ठीक  से  समझने  में  मुण्किल  पडती  है।  इसलिए
 मुझे  वित्त  मंत्री  महोदय  से  यह  निवेदन  करना  है
 कि  त्रे  इस  ऐक्ट  को  बिल्कुल  रीशेप  करके  एक
 नया  ऐक्ट  लायें  ताकि  लोगो  को  उसको
 समचते  में  स्रासानी  हो  और  करदातामों  को
 परेगानों  अनुमव  न  हो  घौर  झाज  जो  उन  में

 क्य  5...  जियाते  की  प्रवत्ति  पैदा  हो  जाती  है
 बड़  नष्ट  हो  जाय  शोर  उन  से  वजिब  इनकम-
 टैक्स  आसानी  से  प्राप्त  हो  जाय  ।

 जैसे  मेते  पहले  सदन  को  बतलाया  कि
 देश  में  झाथिक  सकट  विद्यमान  है।  $नकम-
 टैक्स  के  ऐरियर्स  श्वाज  करीब  करोब  २६०
 करोड  रुपये  पेंडिंग  और  ग्रनरिकवर्ड  पढे  हैं
 झौर  में  सरकार  से  पूछना  चाहता  iJ  कि  जब  देश
 में  आधिक  सकट  है  तो  बह  यह  २६९०  करोड़
 रुपये  जो  कि  इनकम-टैबस  का  ऐरियर  पडा  है
 उसको  रिकबर  करने  के  लिए  कोई  ठोस  भोर
 सक्रिय  कदम  क्यों  नहीं  उठाती  ?

 मुझे  तो
 कम  से  कम  पता  नहीं  है  कि  सरकार  इस
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 नी  आसरी

 ऐेरियर  को  रिकबर  करने  के  लिए  क्‍या
 इंतडाम कर कर  रही  है।  में  चाहता हूं  कि  बित
 मंभी  महोदय  इस  झोर  बिशेष  ध्याम  दें  झौर

 इस  हिंढेन  इनकम  को  जल्द  से  जल्द  भनप्रयं
 करके  देश  में  जो  क्‍श्राथिक  संकट  झाया  है
 उसको  दूर  करने  ह 1 छ  यत्न  करें

 इनकम-टैब्स  की  बसूली  के  बारे  में  यहां
 अर्चा  की  गई  कि  इनकम-टैक्स  के  भाफिसस
 करदाताझों  को  बहुत  हैरेस  करते  हैं  -  इसके

 लिए  जैसे  मैंने  पहले  कहा  हमें  टैक्स  स्ट्रक्बर  को
 बदलना  भावश्यक  है  ताकि  लोगों  को  इनकम-
 टैक्स  झंदा  करने  में  कोई  परेशानी  अनुमव
 न  हो  शौर  करदाता  स्वेच्छा  से  टैक्स  झदा
 करें  ।  झेकिन  झाज  चाहे  वह  व्यापारी  हो
 झबवा  शौर  कोई  व्यक्ति  हो  वह  टैक्स  को  जो
 उस  बर  वाजित  रुपया  झाता  है  उसको  छिपाने
 की  कोशिश  करता  है  शौर  श्ाज  देश  का

 करोड़ों  रुपया  इनकम-टैक्स की  शक़ल  में  लोगों
 के  पास  छिपा  पड़ा  है  झौर  यह  टैक्स  की  चोरी

 इनकम-टैक्स  के  अधिकारियों  से  मिल  कर

 होती  है  1  इनकम-टैक्स  डिपार्टमेंट  में  भ्रष्टाचार

 का  बोलबाला  है  और  वहा  पर  इनकम-टैक्स  के

 मामलों  की  ठीक  से  पूरी  जांच  नही  की  जाती
 है  1  मेरा  सुझाव  है  कि  भाज के  इनकम-टैक्स

 ऐक्ट  में  झामूल  चूल  परिवर्तन  किया  जाय  ताकि

 यह  जो  लोगों  को  परेशानी  भौर  भ्रदायगी
 के  बारे  में  गड़बड़ी चलती  है  यह  बंद  हो  जाय  ।

 कस्टम  डिपार्टमेंट  के  बारे  में  मेरा  यह
 कहना  है  कि  अम्बई  के  कस्टम  आफ़िस  में

 बहुर  गड़बड़ चल  रही  है।  पिछले बजट  के  समय
 नॉयलन याने पर बाने  पर  १  रुपये  ५०  तये  पैसे  का  टैक्स

 लगाया  गया  था  लेकिन यह  टैक्स  लगने  पर  भी
 बम्बई  के  कस्टम  झाफ़िस  में  थोड़े  दिन  पहले

 तक  इस  पर  केवल  ५०  नये  पैसे का  ही  टैक्स

 बसूल  किया  गया  ।  बाद  में  इस  लोगों का
 व्यास  इधर  गया  पौर  [न्होंने  महसूस  किया  कि

 हमने  तो  गलती  की  है  भौर  बाद  में  उन्होंने
 रिकवरी  के  नोटिस  भेजे  हैं।  ब  मेरे  बताने
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 का  तात्पयें  यह  था  कि  इस  तरह  का  गड़बड़

 चुटाला  यहां  कस्टम  झ्राफ़िस  में  चल  रहा  है
 कि  नॉयलन  याते  पर  बजाय  १  द्फ्ये  ५०  नये
 पैसे  टैक्स  बसूल  करने  के  केवल  ५०  नये  पैसे

 ही  बसूल  किये  जाते  हैं  भौर  १  रुपया  छोड़
 दिया  जाता  है  भौर  १५  १६  महीने  तक  यह
 गलती  हमारे  ध्यान  में  नहीं  आाई  |

 बाहर  से  जो  वहां  माल  आता  है  उस  पर

 एक्साइज़  डिपार्टमेंट  द्वारा  टैक्स  लिया  जाता
 है  |  भव  उस  में  यह  गड़बड़  चलती  है  कि
 माल  मिलता  नहीं,  “नोट  ट्रेसुबुल”  ऐसे  बहुत  से
 सॉटफ़िकेट  स  मिट  किये  जाते  है  शौर
 उस  टैक्स  का  रिफंड  मिल  जाता  है  भौर  टैक्स
 का  रिफंड  मिलने  के  बाद  वह  माल  वहां  से

 ले  जात ेहै  -  इस  तरह  की  गड़बड़ी  अम्बई  के
 कस्टम  झाफ़िस  में  बढ़ल्ले  से  चल  रही  है  1
 मेरे  पास  बहुत  इंस्टांसड  है  लेकिन  समय

 की  तंगी  के  कारण  में  उनको  यहां  पर  पेश
 नहीं  करना  चाहता  ।  में  चाहता  हूं  कि
 कस्टम  आफिस  में  जो  यह  अष्टाचार  और
 गड़बड़  घुटाला  चल  रहा  है  इसको  बंद  करने
 के  लिए  वित्त  मंत्रालय  गम्भीरतापूर्वक  ध्यान
 दे।

 जहां  तक  एक्साइज़  ड्यूटी  का  सम्बन्ध  है
 मुझे  कहना  है  कि  यह  जो  खंडसारी  शक्कर
 पर  एक्साइज़  ड्यूटी  लगाई  गई  है  यह  उचित

 नहीं  है।  खंडसारी  उद्योग  १  लाख  या  २  लाख
 रुपये  तक  का  है  झौर  ५  लाख  ष्प्ये  तक  के
 उद्योग  स्मौल  स्केल  इंडस्ट्रीज  की  कैटेगेरी
 में  भाते  है  तो  खडसारी  का  उच्योभ  अंकि
 स्मौल  स्केल  इंडस्ट्री  है  इसलिए  इस  पर

 यह  एक्साइज  ड्यूटी  लगाना  उचित  नहीं
 कहा  जा  सकता  शौर  यह  छोटी  इंडस्ट्रीज
 को  बढ़ाने  शौर  प्रोत्साहन  देने  का  तरीका

 नहीं  है  1  झाज  खंडसारी  उद्योग  बंद  हो  रहा
 है  ौर  जाहिर  है  कि  बहू  मिलों  में  बनने
 वाली  क्रस्टल  शुगर  इंडस्ट्री  से  कम्पीट  नहीं
 कर  सकती  झौर  मैं  चाहता  हूं  कि  वित्त  मंगरासय
 इस  शोर  ध्यानदे  भौर  बह  श्यूटी  हटाने  के
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 लिए  भावश्यक  कार्यवाही  करे  ताकि  यह
 अंडसारी  उद्योग  पनप  सके  शौर  उनम्नति
 कर  सके  |  सरकार  द्वारा  इस  छोटे  उद्योग
 को  प्रोत्साहन  दिमे  जाने  की  प्रावश्यकता

 है।

 तेल  इंडस्ट्री  एक  छोटी  इंडस्ट्री  है  भोर
 सरकार  कौ  पालिसी  छोटी  इंडस्ट्रीज  को

 प्रोत्साहन  देने  की  है  छेकिन  में  पूछना  चाहता

 हैं  कि  गये  साल  तक  ७४५  मन  पर  टैक्स  नहीं
 था  उसके  बाद  था  लेकिन  झब  जो  भायल
 पर  टैक्स  लगाया  गया  हूँ  उसमें  रो.री  थाने

 झौर  बेबी  एक्सपेलस भी  एफ  टेड  हो  गये  हैं  1

 हर  एक  स्थान  पर  यह  बेबी  एक्सपेलर्स  लगाये
 गये  थे  लेकिन  इस  टैक्स  के  उन  पर  पड़ने
 के  कारण  यह  बेबी  एब्सपेलस  बंद  हो  गये  है
 और  झगर  यही  स्थिति  क्रायम  रही  तो  उनको
 बेबी  एक्सपेलर्स  को  स््रप्स  की  शकल  में
 बेचना  होगा  ।  वह  लोग  बड़ी  बड़ी  मिलों  के
 साथ  तो  कम्पीट  कर  नहीं  सकते  और  तेल
 पर  टैबस  लगने  से  उन  पर  बड़ा

 प्रतिकूल  असर  पह  रहा है ।  श्रव
 छोटे  छोटे  रोटरी  धाने  गांवों  में  चलते  हैं
 झौर  यह  मजूरी  पर  चलते  है।  लोग  भपने
 अपने  घरों  से  मृगफली  भर  तिल  लाते  हैं  भौर
 उस  रोटरी  चने  में  मजूरी  पर  तेल  पिरवाते

 है  शौर  इस  टैक्स  का  उन  रोटरीखानों  पर
 भी  बड़ा  प्रतिकूल  प्रसर  पड़  रहा  है  भौर  हमारे
 महाराष्ट्र  के  सभी  स्थानों  पर  लगे  यह
 रोटरी  चाने  झायल  पर  टैक्स  लगने  की  वजह

 से  बंद  हो  रहेहै।  मे  चाहता  हूं  कि  इस  पर

 गम्भी  रतापूर्वक  विचार  किया  जाय  भौर  इस
 टैब्स  से  यह  रोटरी  भाने  एग्जमट  कर  दिये
 जायें  ताकि  यह  झपना  काम  जारी  रख  सकें  t
 डिजेल  भायल  पर  जो  डयूटी  बढ़ाई  गई  है  बह

 भी  मेरी  समझ  में  उचित  नहीं  है  ब  एक  शोर

 तो  हम  सन्‌  १६६०  में  टूरिज्म को  बढ़ाने  की
 बात  करते हैं  भौर  दूसरी  शोर  जो  यह  डिजेल
 झायल  पर  टैक्स  बढ़ाया  है--तो  यह  दोनों

 चीजें  कहां  तक  एक  दूसरे  से  मेल  खाती  हैं
 सौर  मैं  गहीं  समझता  कि  इस  से  टूरिज्म  बढ़ेगी
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 कैसे  स्टे  उस  पर  प्रतिकूल  भसर ही  पड़ेगा  ।

 रेलवे  की  जो  भ्रामदनी  घटी  है  उस  घटती  हुई
 झामदनी  को  घटने  से  रोकने  के  लिये  डिजेल

 झायल  पर  टैक्स  लगा  कर  वित्त  मंत्रालय

 जो  रेलवेज की  सहायता  को  दोड़ा है  यह  ठीक
 नहीं  है  भौर  इस  कारण  जनता  को  कठिताई

 अनुभव हो  रही  है  ।  देहातों के  प्रन्दर  रोड-
 ट्रॉस्पोर्ट ही ही  एकमात्र  साथन  है  और  वहां
 पर  बसों  का  किराया  बढ़ाने  से  जनता  कौ

 परेशानी  होगी  i  इसलिये  'हिजेल.  झायल  पर

 जो  टैक्स  लगाया  है  उसको  हटा  लेना

 चाहिये  ।

 डिजल  श्रागल  पर  टैक्स  लगाने
 का  हमारा  खाद्यान्न  के  उत्पादन  पर

 भी  प्रतिकूल  ही  असर  पड़ेगा  भौर  मुझे
 झादंका  है  कि  इस  तरह  हमारे  खाद्यान्न
 का  उत्पादन  नही  बढ़ेगा  ।  ब  पहले  'डिजेल

 झायल  की  कीमत  ४४  रुपये  बैरल  थी  प्रौर
 अब  वह  बढ़  कर  १००  रुपये  हो  गई  है  ।

 इसलिये  मेरा  वित्त  मंत्री  महोदय  से  यह  निवे-

 दन  है  कि  टूरिज्म  और  एथ्रीकल्वर  दोनों

 दृष्टि  से  देखते  हुए  यह  डिजेल  भ्रायल  पर

 टैक्स  लगाना  ठीक  नही  है  श्र  इस  को  कम

 करने  का  प्रयत्न  किया  जाय

 एक  भानवोय  सदस्य  :  किसानो में  कितने

 फीसदी  किसान  ऐसे  है  जिन  के  कि  पास

 ट्रैक॒टर्स  हैं.  ?

 शी  शासर  :  ट्रैवटर्स  के  बारे  में  में  कुछ
 नहीं  कहता  t

 wa  मैं  एक्साइज़  ड्यूटी  के  बारे  में  एक
 बात  कहना  चाहता  हूं।  झापने  तम्बाकू  पर

 एक्साइज  ड्यूटी  लगाई  है  ।  इस  में  मैं  ज्यादा

 नहीं  कहना  चाहता  ।  केवल  इतना  ही  कहना
 चाहता  हुं  कि जो  आपने  इस  में  ग्रेडेशन  रखा

 है  इस  को  न  रस  कर  तम्बाकू पर  पेट  रेट  पर
 टैक्स  लगाया  जाय  तो  इस  में  व्यापारियों

 को  परेशानी  नही  होगी  हम  कहते हैं  कि  भ्राफि-

 सर  करप्शन  करते  है  लेकिन  इस  मे  जो

 यह  कैटेगोराइजेशन  रखा  गया  है  इस  कारण
 करप्शन  हू  रह।  है।  गर  लेट  रेट  पर
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 एक्साइज  ड्यूटी  रखी  जाये  तो  न  करप्शन

 बढ़ेगा  प्रौर  न  व्यापारियों  को  टैक्स  छुपाने  का

 प्रोत्साहन  मिलेगा  ।  झौर  टैक्स  भी  प्रासामी
 से  ब्सूल  हो  सकेगा  ।  इस  पर  विधार  किया
 जाये

 Shri  Jaganatha  Rao  (Koraput):  Mr.
 Deputy-Speaker:  Sir,  the  other  day
 my  hon.  friends,  Shri  Prabhat  Kar
 and  Shri  Khadilkar,  questioned  the
 propriety  of  relying  too  much  on
 foreign  loans  for  the  implementation
 of  the  Plan.  I  ask  them:  What  38
 wrong  in  taking  foreign  assistance?
 We  inherited  a  stagnant  economy  and
 we  wanted  to  expand  our  economy.
 We  did  not  have  the  necessary  re-
 sources,  we  had  to  industrialise  the
 country  to  expand  our  economy  and
 industrialisation  rapidly  could  be  done
 only  by  the  installation  of  basic  in-
 dustries.  So,  we  had  to  rely  on
 foreign  collaboration.

 Many  countries  in  the  West  and  also
 East  European  countries  are  interest-
 ed  in  our  Plan  and  the  mode  in
 which  we  implement  it.  Ours  is  the
 largest  democracy  in  the  world  and
 we  are  achieving  a  task  which  is  im-
 possible  for  other  countries  to  do.  It
 has  attracted  the  attention  of  the
 whole  world.  It  is  not  correct  to  say
 or  to  think  that  our  Plan  is  in  danger.
 Those  people  who  say  that  the  Plan
 is  in  danger  sound  a  warning  of  de-
 featism.  It  is  not  in  the  interest  of
 the  country  to  indulge  in  such  cri-
 ticism  or  loose  talk.

 We  find  that  the  stee]  plants  will
 go  into  production  very  soon.  The
 other  day  the  hon.  Home  Minister
 lighted  the  open  hearth  furnace  at
 Rourkela.  In  a  few  days  time  we  will
 have  steel  ingots.  In  the  field  of  in-
 dustry  we  find  that  there  is  rapid  in-
 dustrialisation.  We  are  in  a  position
 not  only  to  expand  but  also  to  export
 several  industrial  products,  more  so
 in  the  field  of  engineering  goods.  Our
 export  trade  which  has  received  a
 setback  in  recent  months  due  to
 various  reasons  is  bound  to  reac’  the
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 old  figure  or  exceed  the  targets  that
 have  been  fixed  previously.  There-
 fore  it  is  not  correct  to  say  that  we
 are  not  able  to  keep  up  to  the  targets
 of  our  Plan.  In  the  field  of  industria-
 lisation  we  are  able  to  keep  up  to  our
 targets.  We  are  not  taking  loans
 which  we  are  not  in  a  position  to  pay.
 If  the  foreign  countries  realise  that
 we  are  not  in  a  position  to  pay,  they
 would  not  naturally  advance  loans.
 The  fact  that  all  the  countries  have
 come  forward  to  assist  us  is  a  suffi-
 cient  indication  that  our  ecanomy  is
 very  sound  and  that  we  are  in  a  posi-
 tion  to  pay  up  our  loans.

 Every  country  which  embarked  on
 industrial  development  had  to  take
 assistance  from  foreign  countries.
 Even  the  Communist  countries,
 Russia  had  the  assistance  from
 America.  America  in  its  early  years
 of  development  had  the  assistance  of
 European  countries.  We  have  not
 done  anything  which  is  wrong  or
 which  is  not  natural  in  the  context  of
 things.

 Shri  Khadilkar  also  said  that  there
 is  inflation  in  the  country.  I  respect-
 fully  disagree  with  him.  What  are
 the  inflationary  trends  that  he  could
 notice  in  the  country?  It  is  true  that
 now  and  then  in  certain  areas  of  the
 country  there  is  a  rise  in  prices  but
 we  also  find  that  prices  come  down.
 Therefore,  it  is  not  a  question  of  in-
 flation.  It  is  only  a  question  of  de-
 mand  and  supply.  It  may  be  that
 foodgrains  are  not  being  sent  to  areas
 where  they  are  needed.  But  these
 setbacks  do  not  really  go  to  show
 that  there  is  inflation  in  the  country.
 It  ig  true,  however,  that  while  we
 are  able  to  keep  up  to  the  Plan  targets
 in  the  industrial  sector  in  the  agri-
 cultural  sector  we  have  not  been  able
 to  achieve  the  targets.  Because  of
 this  our  Plan  is  getting  a  jolt  now
 and  then.

 We  find  that  our  planners  had
 embarked  on  major  irrigation  pro-
 jects  in  several  parts  of  the  country.
 Those  projects  were  really  necessary.
 But  one  thing  we  find  is that  these
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 projects  do  not  serve  the  entire  coun-
 try.  They  are  not  able  to  serve  the
 needs  of  the  people  ali  round.  Even
 in  America  the  major  projects  took
 5  to  20  years  for  maximum  utfilisa-
 tion  of  the  irrigation  potential.  We
 are  in  need  of  foodgrmans.  There-
 fore  we  cannot  afford  to  wait  for  5
 to  20  years  to  achieve  the  targets.
 What  is  more  important  for  us  today
 8  quick  results.  We  want  medium
 and  minor  irmgation  projects  which
 will  give  water  to  the  cultivator  at
 the  time  of  need.

 If  we  take  the  major  projects,  as
 I  said  the  other  day  on  another
 occasion,  we  find  that  if  the  command-
 ing  area  is  four  lakh  acres  of  land
 the  water  does  not  reach  the  land
 more  than  two  lakh  acres  in  extent
 for  various  reasons.  There  are  no
 intermediate  reservoirs  and  the  land
 at  the  tail  end  of  the  channel  does
 not  get  the  same  quantity  of  water
 as  the  land  situated  at  the  source
 gets.  Also,  there  are  no  feeder  chan-
 nels  constructed  At  the  same  time,
 when  people  want  water  they  do  not
 got  it  The  levy  of  betterment  tax  also,
 even  before  there  is  betterment  in
 production,  is  acting  as  a  disincen-
 tive  But  these  are  matters  which
 can  be  gone  into  by  the  Governments
 and  I  am  sure  that  the  Governments
 also  are  looking  into  this  problem.

 Recently,  the  Congress  at  Nagpur
 has  passed  a  resolution  regarding  the
 agricultural  pattern  of  the  country
 This  pattern  envisages  the  establish-
 ment  of  service  co-operatives  m  the
 first  instance  and  co-operative  farm-
 ing  after  three  years  or  so.  Certainly,
 this  will  go  a  long  way  in  relieving
 the  agricultural  difficulties  of  the
 country,  but  I  do  not  mean  to  suggest
 that  in  three  years’  time  we  will  be
 able  to  achieve  surplus  in  foodgrains.
 The  import  of  foodgrains,  however,
 will  necessarily  be  reduced  to  a  great
 extent.  In  that  way  we  will  certain-
 ly  be  in  a  better  position.

 Now,  what  were  the  resources  of
 the  Plan?  When  we  ine  the
 Plan  outlay,  we  find  that  44  per
 cent  of  the  Plan  is  financed  by
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 foreign  loans,  about  8l  per  cent  by
 deficit  financing  and  the  rest  by  an-
 ternal  resources.  Taxation  measures,
 of  course,  offer  a  good  source  of  in-
 come.  Then  come  small  savings  In
 respect  of  small  savings,  during  the
 First  Five  Year  Plan  we  exceeded  the
 target.  The  target  fixed  m  the  First
 Five  Year  Plan  was  about  Rs.  225
 crores  and  about  Rs.  240  crores  were
 realised.  In  the  Second  Five  Year
 Plan  the  target  fixed  was  Rs  500
 crores  but  we  find  that  we  could
 achieve  only  65  per  cent  of  the  Plan
 target  In  the  year  ‘1956-57  we  find
 that  about  Rs  6)°6  crores  were  re-
 ahsed  under  this  scheme  In  1957-58
 at  was  only  Rs  70°75  crores.  In
 1958-59  it  would  be  roughly  Rs  63
 crores  or  Rs  64  crores.  So,  we  have
 to  mobilise  the  small  savings  scheme
 and  we  have  to  intensify  our  effort.
 I  have  just  a  few  suggestions  to  make
 in  connection  with  the  small  savings
 scheme

 There  are  several  agencies  that
 operate  for  the  collection  of  small
 savings  First  we  have  got  the  Cen-
 tral  Government  staff,  then  the  State
 Governments’  staff  and  then  the  non-
 official  orgamisations.  There  is  no  co-
 ordination  between  these  three  orga-
 nisations,  rather  on  the  other  hand
 there  is  a  sort  of  conflict,  more  so  in
 the  rural  areas  where  smal]  savings
 are  very  poor  for  various  reasons.  We
 have  not  got  the  institutional  orgam-
 sations,  such  as,  banks  and  post  offices,
 who  will  cater  to  this.  That  has  to
 be  looked  into.  Then,  I  would
 suggest  that  there  should  be  some
 propaganda  and  a  mobile  van  should
 be  organised  at  the  time  of  harvest
 when  the  agriculturists  have  money.
 At  that  tame  if  these  people  go,  they
 would  certainly  be  able  to  realise  a
 considerable  amount  from  these  cul-
 tivators.  I  would  also  suggest  that
 smaller  savings  should  be  made  com-
 pulsory  in  that  all  Government  ser-
 vants  and  also  employees  in  the
 private  sector  should  be  made  to  con-
 tribute  some  portion  of  thew  salary
 towards  small  savings.  Again,  I
 would  also  say  that  they  should  not
 impose  limits  on  smal!  savings.  Now
 it  is  Rs.  50,000.  Why  should  a  bmit
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 be  imposed?  If  a  man  has  the  capa-
 city  and  wants  ६0  deposit  more,  may-
 be  some  lakhs,  he  should  be  allowed
 to  do  so.  It  does  not  cense  to  be
 small.  It  is  a  saving.  The  effort  may
 be  small  but  the  amount  recovered
 would  be  great.  You  may  reduce  the
 rate  of  interest  after  a  certain  amount
 You  give  him  the  necessary  exemp-
 tion  under  the  taxation  laws.  You
 require  the  money  The  State  does
 not  stand  to  lose.  I  would  respect-
 fully  submit  that  this  suggestion  of
 mine  may  be  considered

 The  Minister  of  Revenne  and  Civil
 Expenditure  (Dr  B.  Gopala  Reddi):
 Income-tax  exemption?

 Shri  Jaganathea  Rao:  Income-tax
 exemption;  wealth  tax.  You  will  get
 the  money  After  a  certain  ceiling,
 you  may  reduce  the  rate  of  interest
 When  you  are  not  able  to  collect  by
 taxation  measures,  certainly  this  :s  a
 very  convenient  mode  for  the  Gov-
 ernment  to  collect  whatever  money
 jou  require  You  may  take  away  all
 the  gold  and  silver  and  give  them
 bonds  If  you  give  them  bonds,  you
 will  get  all  the  hoarded  wealth  You
 can  promise  them  mterest  You  may
 be  paying  a  little  by  way  of  interest.
 But,  you  will  be  having  all  the  gold

 I  would  also  suggest  that  the  Gov-
 ernment  should  consider  the  feasibi-
 hty  of  having  a  Corporation  for  mobi-
 lising  small  savings  on  the  lines  of
 the  Life  Insurance  Corporation  A
 Corporation  can  be  floated  which  wll
 take  over  the  duty  of  collecting  small
 savings.  Unless  government  take
 some  Vigorous  and  intensive  steps,  the
 traditional  methods  which  the  Gov-
 exnment  are  employing  will  not  yield
 good  results.  Government  have  to
 seriously  consider  how  best  to  imple-
 ment  the  small  savings  scheme  We
 have  to  mobilise  the  efforts.  Other-
 wise,  internal  resources  are  not  suffi-
 cient  to  meet  the  requirements  of  the
 Plan.  We  also  hear  that  the  Third
 F*an  is  going  to  be  bigger  than  the
 second,  as  it  should  be.

 APRIL  18,  i889  for  Gronte  rare

 Shri  Prabhat  Kar  questioned  the
 propriety  of  amending  the  Tax  laws
 every  year.  He  said  that  every
 Finance  Minister  who  comes,  changes
 fhe  tax  pattern  according  to  his
 whims  and  prejudices.  As  far  as  we
 Know,  the  present  Finance  Minister
 pas  no  whims  or  prejudices,  has  no
 jikes  or  dislikes.  The  country  may
 not  acknowledge  him  as  a  financial
 wizard.  He  may  not  pose  himself  as
 a  financial  expert  ag  some  people  in
 position  may  do.  But,  I  am  sure,  the
 whole  House  will  agree  that  he  is
 equal  to  the  task  and  he  has  set  him-
 self  in  right  earnest.  I  thmk  =  the
 country  can  feel  assured  that  hus
 efforts  will  lead  to  the  successful
 ymplementation  of  the  Plan.  The  tax
 jaws  are  amended  every  year  because,
 ander  the  Finance  Act,  the  rates  are
 revised.  Even  in  England,  the  Finan-
 ce  Act  fixes  the  rates  every  year  For
 snstance,  I  may  take  up  the  Wealth
 tax  Shri  Prabhat  Kar  and  Shr
 fKhadilkar  were  members  of  the
 Select  Committee  I  was  one  of  them
 There  was  strong  opposition  in  the
 Select  Committee  about  imposing  the
 wealth  tax  on  companies  But,  the
 Government  would  not  yield  After
 the  working  of  the  Act,  it  has  come
 to  the  notice  of  the  Government  that
 certainly  this  is  not  worth  it  It  us
 put  correct  that  Government  should
 come  forward  with  an  amendment
 What  is  wrong  with  it?  Fiscal  en-
 actments  cannot  be  as  rigid  as  any
 other  laws  of  the  country  relating  to
 property  or  persons.

 I  would  hke  to  say  this  {  appre-
 ciate  the  principle  of  grossmg  up  of
 dividends  It  is  a  very  bloodless  op-
 eration  carried  on  by  the  Finance
 Minster,  which  gives  a  revenue,
 pot  of  Rs.  l  crore  as  he  said,  but  to
 the  extent  of  Rs.  8  or  4  crores.  I  am
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 dividends  will  not  get  the
 rms  divi-  at  करने  के  यावजूद भी  बेकारी में  बढ़ोतरी

 way
 has  to  be  devised  to

 relieve
 the  *अ्किट  जा

 और  तमाम  परेशानियां
 shareho  use  80  per  cent  इस  का  क्‍या  कारण  है

 alk  men.  il  are  also  eae opr  शौर  योजना  में  क्‍या  मूलमूत  मलतियां  है  ।
 anomalies  which  have  crept  in  as  a  at  लगता  है  कि  योजना  को  बनाते  समय
 result  of  some  of  the  amendments.  I

 कुछ  मूलभूत  गलतियां  की  गयी  4  श्लौर  झगर

 while  I  speak  on  the  Finance  Bill.  तृतीय  योजना  बनाने  के  पहले  हम  उन  मूल-
 भूत  गलतियों  को  दूर  नहीं  करेंगे  तो  हमारी

 छत  Harish  Chandra  Mathur,  spoke  सकेगी. shout,  the  need  for  feos a  eco-  तृतीय  योजना  भी  सफल  नहीं  हो  सकेगी,

 पक  निरगप ग agree  I  submit,  in  मुल्क  16  दूर  नहीं  t

 can  be  effected.  ‘Kvery  year,  there  |
 इसलिये  मैं  कहना  चाहता  हूं  कि

 हमें  योजना
 should  be  an  evaluation  of  the  pro-  की  मूलभूत  गलतियों  की  तरफ  भी  ध्यान
 jects.  For  instance  take  the  steel  देना  शाहिये piants.  I  do  not  attribute  any  mala
 fides  to  any  officer  or  anybody.  If
 every  year,  evaluation  is  done,  we  will

 know  where  the  project  stands
 and  झाखिर  योजना  ने  हम  को  क्‍या  दिया  है।

 there
 is

 any  or  bottle-neck,
 =  शायद  एक  फीसदी  आदमी  ऐसे  होंगे  जिन  के ¥

 लिये
 |

 i  Sour  apecch  thet  the  country is  लिये  यह  सारी  योजना  चल  रही  है।  इन  लोगों

 serine
 from  8

 ot
 crisis  of

 develop:
 में  कुछ  एक  ऐसे  हैं  जो  सरकारी  नौकरी  में

 crisis  ्1 च
 aad  one  inaee  iis  She  @ tee  comity  is  झा  जाते  हैं  जिन  को  काम  मिल  जाता  है  ।

 suffering  from  crisis  of  character  इन  में  से  कुछ  को  भच्छा-भ्च्छा  वेतन  मिल
 People  in  charge  of  public  moneys  do  जाता  है,  कुछ  को  खाने  मर  को  मिल  जाता

 roperly  and  we  do
 the  peed  peor  dr  PP  ts  expected  then  है,  भौर  कुछ  को  इतना  ही  मिलता  है  कि  ने
 them,  the  result  of  it  being  that  the  we  पेट  रह  सकते  t  ’  दूसरी  तरफ
 country  stands  to  love.

 कुछ  उद्योगपति  है.  जिन  को  हिन्दुस्तान
 I  would  take  this  opportunity  of  की  सरकार  की  तरफ  से  भी  झभौर  विदेशी

 ati  wreptn  me  Minister
 सरकारों  से  कर्ज  के  रूप  में घौर  प्नृदान  या

 the  Budget  and  I  support  the  De-  —
 सहायता  के  रूप  में

 लि
 रुपया  मिलता  है

 mands  fully.  जिस  से  यह  अपने  उद्योगों  को  चलाते  हैं  ।
 बाकी  ce  फी  सदी  जनता  ऐसी  है  कि  जिसे

 की  सजराज  सह  (फिरोजाबाद)  :  टेक्सों  के  बोझ  के  नीचे  तो  कराहना  पड़ता  है,
 उपाध्यक्ष  महोदय,  यह  देख  कर  कि  पोजना  लेकिन जिसे  योजना  से  कुछ  नहीं मिल  पाता।
 मंत्रालय  पर  बहस  हो  रही  पर  योजना  मैं  निवेदन  करना  चाहता  हूं  कि  यदि  हमारी

 मंत्रियों  में  से,  जो  कई  है,  एक  भी  सदन  में  नहीं  योजना का  यही  ढांचा  रहता है  तो  14 अ

 है,  दु:ख  होता है  इस  से  प्रथट  होता  है  कि  फी  सदी  जनता  के  लिये  इस  में  कोई  हिस्सा

 (दिस  योजना के  लिये  इतना  ढोल  पीटा  जाता  नहीं  बाको  रहेगा।  इसलिये हमें  सोचना  पड़ेया
 है  उस  में  मंत्रियों  की कितनी  दिलचस्पी  है।  कि  हम  योजना  में  कुछ  ऐसे  श्न्तिकारी  परि-
 जो  भी  हो,  हेकिन  योजना  के  बारे  में  विचार  बतन  करें  जिस  से  सारी  जनता  को इस
 करते  समय  यह  विचार  कर  सेना  चाहिये  कि  बोना से कुछ ने से  कुछ  न  कुछ  फायदा  हो  सके

 यदि  मोजना सफल  सहीं हो रदी है, हो  रदी  है, शौर  इतना  उसका  चिकाल  हो  सके,  उसका  उत्थान  हो  सके।



 22279  Demands

 [at  wit  राज  हि

 एक  बेकारी  के  सवाल  ही  को  लें।  हमारे  मुल्क
 में  जिस  तरह  से  गूंजी  लगती  है,  उस  में  १५
 हजार  पूंजी  लगाने  के  बाद  एक  व्यक्ति  को  काम
 मिलता  है।  हमारे  यहां  एक  तरफ  तो  हालत
 यह  है  कि  देश  में  पूजी  के  निर्माण  की  दिक्कतें,
 है,  भौर  हमें  बिदेशों  से  पूंजी  लेनी  पड़  रही  है
 उस  के  लिये  हिन्दुस्तान  की  सरकार  की  तरफ
 से  कहा  जाता  है  कि  हम  ऐसा  करनें  में  अपने
 विदेश  नीति  को  गिरवी  नही  रख  रहे  है  लेकिन
 में  समझता  हूं  कि  ऐसा  करने  में  कही  न  कही
 विदेश  नीति  पर  कोई  झाच  भ्रा  ही  जाती  है,
 खास  तौर  से  जब  विदेशों  के  उद्योगपति  हिन्दु-
 स्तान  के  उद्योगपतियी  के  साथ  समझौते  करते

 हैं,  हिन्दुस्तान  की  सरकार  की  सहमति  से,
 और  वे  पने  मनमाने  इंग  से  उच्चयोग  को  चलाना

 चाहते  है  ।  यदि  विदेश  का  रुपया  सरकारी
 स्‍तर  पर  हिन्दुस्तान  झाये,  यानी  हिन्दुस्तान
 की  सरकार  को  सीधा  विदेशी  सरकार  से  रुपया
 मित्र  भौर  फिर  उसे  हिन्दुस्तान  की  सरकार
 पबलिक  सैक्टर  में  ही  लगाये  तो  में  समझता

 हूँ  कि  वह  कोई  इतना  बुरा  नहीं  |  लेकिन  जब
 विदेशी  उद्योगपतियों  को  हमारे  हिन्दुस्तान
 के  उद्योगपतियों  के  साथ  मिल  कर  उद्योग
 चलाने  की  सहमति  दी  जाती  है,  जिसे  कोलेवो-
 रेशन  का  नाम  दिया  जाता  है,  तो  हमारी
 बिदेश  नीति  पर  कभी  न  कभी  झाच  शाने  को
 भादांका  रहती  है  ऐसा  मुझे  लगता  है  t

 तो  हम  १५,०००  रुपया  लगाने  के  बाद

 एक  व्यक्ति  को  काम  दिला  पाते  हैं  ।  हम
 ऐसा  उपाय  क्‍यों  नहीं  सोचते  कि  एक  हजार
 या  भाठ  सौ  रुपया  लशा  कर  एक  व्यक्ति
 को  काम  दे  सके  ।  यदि  हम  द्वोटे  उद्योगों  की

 तरफ  ध्यान दें  तो  में  यह  निश्चित रूप  से  कह
 सकता  हूं  कि  एक  हजार  या  शझाठ  सा  रुपया
 लगाने  के  बाद  हम  एक  व्यक्ति को  का:  दे  स्केय।
 यदि  यह  किया  जाये  तो  उस  का  परिणाम  यह
 होगा कि  जहां  झाज  १५,०००  रुपया  लगा  कर
 एक  आदमी  को  काम  दिया  जाता  है  वहां
 उतने  ही  रुपये  से  उस  से  १५  गुने  ज्यादा
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 व्यक्तियों  को काम  मिल  सकेगा  इस  से  निश्चय

 ही  हमारी  बेकारी  की  समस्या  बहुत  हद  तक

 हल  हो  सकती  है  भौर  बड़े  उद्योग  के  कारण
 जो  फारिन  एक्सचेंज  की  भौर  विदेशों  से

 बड़ी  बड़ी  मशीनरी  मंगाने  की  जो  कठिनाइया

 होती  है  वे  भी  खत्म  हो  जायेंगी  ।  मैं  यह
 मानता  हूं  कि  कुछ  बड़े  उद्योग  है  जो  कि  बहुत
 जरूरी  हैं।  लेकिन  हम  भव  तीन  स्टील  प्लांट
 लगा  चुके  हैं।  इस  के  बाद  हमें  मूल  उद्योगों
 को  स्थापित  करने  में  झौर  ज्यादा  रुपया  खर्च

 नही  करना  चाहिये  ।  हमें  छोटे  उद्योगों  की
 तरफ  चलना  चाहिये  |  हम  जब  छोटे  उद्योगों
 की  बात  कहते  हे  तो हमारी  सरकार  की  तरफ  से

 कहा  जाता  है  कि  हम  अं,  छोटे  उद्योगों  को  पन-
 पाना  चाहते  है  लेकिन  भ्रमल  में  हम  इखते  हैं
 कि  खंडसारी  के  छोटे  उद्योग  पर  टैक्स  लगाया

 है  जिस  से  एक  करोड़  ७५  लाख  की  आमदनी

 होने  का  अ्रनुमान  किया  जाता  है  1  इस  उद्योग
 का  तीन  लाख  व्यक्तियों  के  रोजगार  से
 सम्बन्ध  है।  लेकिन  हम  उस  को  मारना  चाहते  है
 बिना  इस  बात  के  देखे  हुए  कि  क्या  खड़सारी
 का  उद्योग  इतना  टैक्स  दे  सकता  है।  इस
 उद्योग  को  इसलिये  मारा  जा  रहा  है,  में  बहुत
 विनम्र  द्ाब्दो  मे  कहना  चाहता  हूं,  कि  हिन्दु-
 स्तान  के  बड़े  [जीपति  सेठ  यह  चाहते  है  कि

 इस  खंडसारी  उद्योग  को  नष्ट  कर  दिया  जाये
 ताकि  उन  के  भौर  किसान  के  बीच  में  मह्ने  के
 लिये  कम्पीट  करने  वाला  कोई  झादमी  न

 रह  जाये  ।  यह  तो  मे  ने  एक  उदाहरण  के  रूप  में
 बतलाया  है।  इस  के  झलावा  तेल  की  बानी  के
 उद्योग  का  भी  सबाल  है  t

 38  hrs.

 कहा  यह  जा  रहा  है।  हम  उसी  उद्योग
 पर  टैक्स  लगा  रहे  हैं  जो कि  पावर  से  चलता  है।
 लेकिन  हम  को  यह  देखना  होगा  कि  जो  छोटे
 उद्योग  पावर  से  चलते  हैं  यह  भी  बहुत  ही
 छोटी  स्केल  के  उद्योग  हैं,  उन  को  भी  ह. ह  शक



 '
 (जि2]

 हुम  एग्जेम्पशन  नहीं  देंगे  हब  तक  हम  छोटे
 उद्योगों  को  पनप्रा  नहीं  सकते  हैं

 ०  तो प्रद्न यह यह  उठता है  कि  क्‍या  योजना
 हारा  हिन्दुस्तात  की  जनदाक्ति  को  काम  दिलाने
 की  कोशिश  की  गयी  है  1  हम  रुपया  च

 किये  चले  जा  रहे  है  भौर  बडे  बडे  ८क्स  लगाने
 के  बाद भी  हम  देखते  हैं  कि  हमारी  बेकारी
 की  समस्‍या  बढ़ती  ही  चली  जा  रही  है  तो

 बेरा  निवेदन यह  है  कि  जब  तक  हमारी
 सरकार  छोटे  उद्योगो  की  तरफ  नहीं  जाती
 झौर  जब  तक  बह  हमारी  जनशक्ति  को  काम
 पर  नहीं  लगाती,  तब  तक  यह  निश्चित  है  कि
 केबल  विदेशों  के  रुपये  से  हमारी  बोजना  सफल

 नहीं  हो  सकती  ।

 आज  कहा  जाता  है  कि  हमारे  वित्त  मंत्री
 नें  अमरीका  की  यात्रा  क  समय  बड़ी  सफलता
 प्राप्त  की  और  हमारी  योजना  के  लिये  वह
 कर्ज  प्राप्त  करने  में  सफल  हुए  ।  लेकिन  मै
 निवेदन  करूंगा  कि  जब  किसी  घर  में  कर्ज
 लेने  की  झ्रादत  पड  जाती  है  तो  हमेशा  बड़े
 लोग  कहते  है  कि  यह  बच्चों  के  लिये  श्रच्छा

 नही  हो  रहा  है,  उन  को  कर्ज  से  बीधा  जा  रहा

 है।  भ्राज  को  सरकार  कर्ज  ले  कर  आने  वाली

 पीढ़ी  को  कर्ज  में  बोध  रहो  है  भोर  अगर  हम
 झाने  वाली  पीढ़ी  को  इस  तरह  से  कर्ज  में
 बीघते  चले  जायेंगे  तो  नतीजा  यह  होगा  कि

 यह  पीड़ी  तो  चली  जायेगी,  लेकिन  झाने
 बालों  के  दिवकत  पैदा  हो  जायेंगी  ।

 ढ्ति  उपमंत्री  (सौमती  तारकेइवरी

 सि्हा  ):  श्राप  उतार  दीजियेगा।

 हो  श्र  राज  सिह:  हम  तो  उतार
 देंगे  लेकिन  ओ  मंत्राणि  जी  यह  कह  रही  है
 बह  तो  वहां  नहीं  होंगी  ।  धौर  दूसरों  के

 लिए  दिक्‍कत  पैदा  होगी  ।  हम  यह  नहीं
 कहते  कि  कर्ज  लें  ही  न,  लेकिन  कर्ज  को  ढंय
 से  खब  करने  की  अरूरत  है,  दमें  इस  पर
 विचार  करना  होगा  कि  हम  उसे  किश  तरह

 Demands  CHAITRA  28,  88l  (SAKA)  for  Grants  १2722

 से  खर्च  करें।  मे  aw  विषय  में  ज्यादा  नही
 जाना  चाहता  क्‍योंकि  मेरे  पास  समय  नहीं  है।
 लेकिन  मैं  भ्राप  को  एक  उदाहरण  देना  चाहत/
 हैँ  7  हमने  जीवन  बीमा  निगम  की  स्थापन
 की  भौर  लाइफ  इंश्योरेस  का  हमने  राष्ट्रीयकरण
 किया  ।  यह  भ्च्छी  बात  है  भौर  मैं  तो
 चाहता  हूं  कि  डमी  तरह  से  हमको  जनरल
 बीमा  का  भी  राष्ट्रीयकरण  करना  चाहिए  v
 भौर  उसी  के  साथ-साथ  बैकों  का  भी  राष्ट्रीय-
 करण  करना  चाहिए  |  यही  चीज़ें  हैं  जो
 कि  हमारे  भारी  और  बड़े  उद्योगों  से  सम्बन्धित
 है  ।  इनका  राष्ट्रीयकरण  करना  चाहिए
 लेकिन  राष्ट्रीयकरण  के  वाद  होता  क्‍या  है  ।

 हम  देखते  है  कि  राष्ट्रीयकरण  करने  से  पहले
 जिन  बडी-बडी  कम्पनियों  का  जैमे  न्यू  लाइफ
 ंड्योरेश  कम्पनी  और  ओआरियेंटल  लाइफ
 इदयोरेस  कम्पनी,  का  जो  खर्चा  १२  परसेंट
 था  उससे  हमारा  खर्चा  ज्यादा  है।  आज
 जीवन  बीमा  निगम  का  खर्चा  १५८९६  परसेंट
 है।  यह  बात  क्‍यों  होती  है।  हमें  यह  देखना
 होगा  कि  यह  खर्चा  क्‍यों  बढ  रहा  है  ।  हमें
 इसको  कम  करना  होगा  ।  हम  देखने  हैं  कि
 ऐसे  व्यक्तियो  को  पद  देने  के  लिए  जो  कि
 सरकारी  पार्टी  के  है  किसी  न  किसी  तरह  मे
 पोस्टे  क्रिएट  की  जाती  है  ।  मैं  उदाहरण
 देकर  बता  सकता  हूं  कि  किस  तरह  से  बीसियों
 नये  पद  कायम  किये  गये  है  इस  लिए  कि  कुछ
 लोगों  को  बडी  नौकरी  दी  जा  सके  ।  जिनको

 पहले  ६००  रुपया  माहवार  तनख्वाह  मिलती
 थी  उनको  नया  पद  कायम  करने  के  बाद  एक
 हजार  रुपया  माहवार  दिया  जा  रहा  है  t

 इसी  तरह  से  ख  बढ़ते  चले  जा  रहे  हैं।  तो

 हमें  यह  देखना  होगा  कि  योजना  में  जो

 मूलभूत  गलतियां  हैं  उनको  किस  तरह  से  टूर
 किया  जाये  |

 कहा  जा  रहा  है  कि  मुल्क  के  लोग
 योजना  में  सरकार  का  सहयोग  नहीं  कर  क
 हैं।  पर  ऐसा  क्यों  है

 ?  जो  लोग  कि  कन्छे
 से  क्यो  मिला  कर  संग्रेड़ी  टृकूमत  के  खिलाफ
 ले  थे  ये  ही  धाज  योजना  में  यों  प्रपता



 wa  fag  Demands

 [जो  ब्रज  राज  सिंह]

 सहयोग नहीं  दे  रहे  है।  हमें  यह  देखना  पड़ेग।
 कि  इसका  क्‍या  कारण  है।  इसका  कारण  वह
 है  कि  जनता  ने  सरकार  में  जो  विदयास  रखा

 था  उसको  बहू  खोती  जा  रही  है।  सरकार
 झपनी  नीति  इस  तरह  की  बनाती  जा  रही  है
 कि  जिस  से  निहित  स्वार्थ:  को  फ़ायदा  होता
 है--प्राम जनता  को  उस  से  फ़ायदा  नहीं
 होता  है।  में  यह  निवेदन  करूंगा कि
 हम  छोटे  ज्यो  धंधों को ज्यादा को  ज्यादा  महत्व  दें,

 उन  की  ज्यादा  सहायता करे  भौर  खेती  की  भी
 ज्यादा  सहायता  करें।  झाज  क्या  हो  रहा  है  ?

 किसान  के  लिए  कितना  कुछ  कि  7  जा  रहा  है  ?

 चाहे  छोटी  पेंसचाई  योजनाओं!  का  सवाल  हो
 झौर  च्बाहे  लगान  का  सवाल,  किसानों  की
 उपेक्षा  की  जा  रही  है  ।  “  झाखिर  किसान
 से  कितना  लगान  लिया  जाता  है  ?  मुश्किल
 से  सवा  सौ  करोड़  लगान  लिया  जाता  है  t

 हिन्दुस्तान  की  सरकार  भौर  राज्य  सरकारों
 का  जो  २७  झरब  का  बजट  बन  कर  बेठता  है,

 क्या  उस  में  से  सवा  स  करोड  रुपए  इस  देश  की
 खाद्य  समस्या  को  हल  करने  के  लिए  छोड़े

 नहीं जा  सकते  है  ?  इस  बात  की  मांग  की
 जाती  है  कि  किसान  से  लगान  न  लिया  जाये
 शौर  जिस  तरह  दूसरे  देशों  से  इनकम-टैक्स
 लिया  जाता  है,  उसी  तरह  किसान  से  भी

 इनकम-टैक्स  लिया  जाय  लेकिन  यहां  पर
 बात  दूसरी  ही  चल  रही  है।  प्लानिगा
 कमीशन  के  सदस्य  कहते  हैं  कि  लगाने  को
 खत्म  करने  का  सवाल  ही  नहीं  है,  उस  को

 दुगना  किया  जाना  चाहिए,  लेकिन  इस  के  प्रहण

 ही  यह  कहते  हैं  कि  किसी  राजनैतिक  पार्टी

 को  शायद  हिम्मत  नहीं  होगी  कि  we  लगाने

 को  दुगना  कर  सके।  इस  सरकार  में  शायद

 हिम्मत  होगी,  क्योंकि  उस  की  जनता  की  चिन्ता

 नहीं  है,  उस  को  उन  लोगों  की  फ़िक  नहीं  है,

 ओ  कि  प्रपने  पसीने  से,  अपने  श्रम  से  हिन्दुस्तान
 को  बताना  चाहते  हैं।  में  यह  निवेदन  करना

 चाहता हूं हूं  कि साथ  संकट को  दूर  करने के  लिए

 झौर  उत्पादन  बढ़ाने  के  लिए  यह  जररी  हों
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 गया  है  कि  किसान  के  दिल  शौर  दिमाग  में

 द  विश्वास  पैदा  किया  जाय  कि  सरकार

 की  सब  नीतियां सौर  ये  मोजनामें उस  के  लिए
 हैं।  लेकिन  स्थिति  यह  है  कि  हम  बड़े

 को  सुविधादें  दे  सकते  हैं,  उन  को
 कम  ब्पाज  पर  कर्जा  दे  सकते  हैं,  लेकिन  जब
 किसास  का  सवाल  झागगा,  तो  उस  को  बोने
 के  लिए  बीज  सबाए  पर  दिया  जायगा  ।  भौर
 सचाएं  के  मानी  क्या  होते  हैं?  उस  का

 मतलजब  पह  है  कि  किसान  से  एक  साल  में  साढ़े
 सतायन  फीसदी  बसूल  किया  जायना,  जब

 कि  उस  के  मुक्त बले  में  पूंजीपतियों  से  तीन,

 ार,  ब्  फीसदी वसूल  किया  जाता  है।  हमें
 साँचना  पड़ेगा  कि  जिस  योजना  को  हम  सफल
 बताना  चाहते  हैं,  जिस  योजना  को  हिन्दुस्तान
 की  जनता  के  हित  के  लिए  सफल  बनाना  चाहते
 हैं,  उस  में  प्रगर  इस  प्रकार  की  मूलभूत
 ग़लतिय  हों,  तो  उन  को  दूर  किया  जाये

 af  उधोगों  से  एम्फ़ैसिस  हट  कर  छोटे  उद्योगों
 पर्श  भाए,  अआाम  उद्योगों  से  हुट  कर  खेती  पर

 ए  |

 जहां  तक  जमीन  झौर  आमदनी  की

 सीमा  नियत  करने  का  ॥.  है,  सरकार  जो

 जमीन  की  सीलिग  लगाना  बाहती  है,  उस  का

 हम  स्वागत  करते  है,  लेकिन  सरकार  अमीन

 पर  तो  सीलिंग  लगाए  भौर  शहरों  की  आयदाद

 और  भामदती  को  बिल्कुल  छोड़  दे,  तो  क्या

 किसानों  में--गांवों  में  रहने  वालों  में  विश्वास

 पैदा  होगा  ?  इस  तरह  उन  में  कमी  विध्यास
 पैदा  नहीं  होगा  ।  ये  सोचेंगे  कि  हमारे  साथ

 पर्शपात किया  जा  रहा  है।  इसलिए  यह
 झावश्यक  है  कि  फ़ौरम  ही  दोनों  के  लिए  यह
 तय  कर  दिया जाय  कि  एक  हुडार  माहवार
 के  भधिक  सामदनी  भौर  बेतन  नहीं  होगा  t

 aa  भी  वह  कहा  याता  है,  तो  कहा  जाता  है

 कि  ऊपर  से  समाजवाद नहीं,  |,  स ेसमाणवाद

 झायया  ।  मैं  समझता  हूं  कि  हज़ारों  बरसों
 में  भी  कीचे  से  भामदनी  बड़ा  कर  इतनी  नहीं

 ले  भा  सकते  हैं, इसलिए  कप्र  से  कम  कह  सीमा



 ८५ |  Demands

 सता  दी  जाव  कि  एक  हकार  रुपए  माहवार  से

 अ्यादा  किसी  की  भामदनी  नहीं  होगी  ।  भ्रगर

 यह  सींलिंग  कायम  की  जाती है,  तब  तो  जमीन
 पर  सीलिंग  कायम  करने  की  बात  की  जा

 सकती है  ।

 जैसा कि  &  ने  भ्रमी  कहा,  जीवन  बीमा
 निगम  के  बड़े  बड़े  अ्रफसरों  को  ऊंची  तन्‍्स्वाहें
 देने  के  लिए  नए  नए  पद  कायम  किए  गए  है,
 लेकिन  जो  नीचे  के  एम्पलाईज  हैं,  काम  करने
 चाले  लोग  हैं,  जब  उन  का  सवाल  आता  है,

 तो  उस  को  टाल  दिया  जाता  है  1  इसी  तरह  से
 इनकम-टैक्स  डिपार्टमेंट  का  सवाल  है  1  उस

 के  छोटे  एम्पलाईज़  के  लिए  क्वार्टरो की  कोई
 सुविधा  नहीं  है।  उन  के  लिए  दफ्तरो  में  भी
 बैठने  के  लिए  जयह  नहीं  है।  भ्रभी भी  तीन
 झरब  रुपया  बकाया  पड़े  हुए  है  भौर  उन  को

 वसूल  नहीं  किया  जाता  है  ।  लेकिन  भगर
 किसान  पर  कही  दस  रुपए  भी  बकाया  होगे,
 तो  उस  के  लिए उस  को  हवालात  में  बन्द  कर
 दिया  जाता  है।  मैं  माननीय मत्री  जी  से  इस
 बात  का  जवाब  चाहता  हु  कि  इन  तीन  श्रबन
 रुपयों  को  वसूल  करने  के  लिए  क्‍या  किसी  को
 हवालात  में  बन्द  किया  गया  है  -  नही
 किया  जायगा  ।  क्‍यों  नही  किया  जाता  है  ?

 इस  का  क्‍या  नतीजा  होता  है,  लोगों  में  क्‍या
 क्य  प्रतिक्रियायें  मौर  रीएक्शन्ज  होते है  इस
 की  साफ़  प्रतिक्रिया  यह  होती  है  कि  निहित
 स्वार्थ  के  सोगों  की  मदद  की  जा  रही  है  भौर
 झाम  जनता,  गरीब,  किसान,  मजदूर  के  लिए

 यह  सब  नही  किया  जा  रहा  है।  में  निवेदन
 करूगा  कि  ाज  जरूरत  इस  बात  की  है  कि

 हम  छोटे  झादमी  की  दिक्कतों,  कठिनाइयों
 धौर  तकलीफों को  देखें  और  उन  को  दूर  करने

 की  कोशिश  करें।  मुझे  लगता  है  कि  सरकार
 की  तरफ  से  कोई  इस  तरह  की  यात  करने की
 कोशिश  नहीं  की  जा  रही  है  ।

 पे  कमीक्षन  के  सुपुर्द  हम  ने  यह  मसला
 किया  कि  ३५०  रुपए  माहवारी तक  पाने  वाले
 सरकारी  कर्मचारियों  को  का  झम्लरिम
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 सहायता दी  जाये  ।  मभी  हमारे वित्त  मत्री
 महोदय  ने  फ़रमाया  कि  जून  तक  वह  भपनी

 रिपोर्ट देने  वाले  हैं।  पहली बात  तो  यह  है
 कि  रिपोर्ट  में  इतनी  देरी  नहीं  होनी  चाहिए
 थी  ।  हिन्दुस्तान  की  सरकार  को  उस  से
 प्रार्थना  करनी  चाहिए  थी  कि  वह  इस  विषय
 में  जल्दी  करे,  लेकिन  भगर  प््ब  देरी हो  गई  है,
 तो  जैसे  ही  रिपोर्ट  आए,  उस  पर  बिचार  हो
 कर  अन्तरिम  सहायता  दी  जानी  चाहिए

 ौर  ऐसा  न  होता  रहे  कि  उस  पर  विचार हो
 रहा  है,  एक्टिवली  विचार  हो  रहा  है,  गम्मी  रता-
 पूवंक  विचार  हो  रहा  है,  जैसा  कि  वर्तमान
 सरकारी  ढाचे  मैं  होता  है।  लेकिन  अन्तरिम

 सहायता  देना  कोई  समस्‍या  का  हल  नहीं  है  ।

 उस  का  हल  यह  है  कि  हम  पिजो  के  दाम
 गिराने की  कोशिश  करे  ।  झगर हम  बीजों
 के  दाम  नीचे  नहीं  करेगे,  तो  इस  तरह  को

 अमावह  स्थिति  पैदा  हो  जायगी  कि  हम  बार
 बार  अन्तरिम  सहायता  देते  जायेंगे,  बार  बार

 वेतन  बढ़ाने  की  कोशिश  करेगे,  लेकिन  फिर भी
 लोग  भूखों  मरेगे  और  उन  की  हालत  खराब

 होती  जायगी  ।  मौलिक  समस्या  यह  है  कि
 किस  तरह  हम  चीड़ो  के  दाम  कम  करने  की
 कोशिश  कः  ।  सरकार  की  तरफ  से  कोई
 ऐसा  प्रयत्न  नहीं  किया  जा  रहा  है,  जिस  से

 झावश्यक  वस्तुझो  के  दाम  कम  हो  सके  ।  उन

 के  दाम  लग  र  बढ़  रहे  है  भौर  उस  के  लिए

 हिन्दुस्तान  की  सरकार  साफ  तौर  से  ज़िम्मेदार

 है  ।  सरकार  भवाथ  गति  से  नोट  छाप  रही
 है।  जब  तक  उत्पादन  बढ़ाने  की  खास
 कोशिश  नहीं  की  जाती  है,  तब  तक  चीज़ों

 के  दाम  बढ़ेंगे  ।  चीज़ों  के  दाम  घटाने  की
 कोशिक्ष  करमी  चाहिए,  जिस  से  हम  सब

 लोगो  को  राहत  दे  सकें  t

 नत  में  एक  शौर  निवेदन  करके  में
 बन्द  करूंगा  ।  गह  यह  है  कि  जिस  तरह  हम
 ने  उदश्योगपतियों के  लिए  कर्ज  देने  की  व्यवस्था

 की  है,  इंडस्ट्रियल  फ़िनास  कार्पोरोशन  झौर

 रीफ़िनांस  कार्पोरेशहन  कायम  किया  है,  खसी
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 तरह  से  हमें  देश  के  उन  नागरिकों  के  लिए  which,  in  our  present  context,  has  to

 भी  कज़  देने  की  कृछ  व्यवस्था  करनी  चाहिए,  ith  some  imugination ond  courage.
 जिन  पर  उत्पादन  निर्भर  करता  है,  जो  गल्ले
 का  उत्पादन  कर  के  हमारे  कीमती  फारेन
 एक्सचेंज  को  बचा  सकते  हैं।  उन  के  लिए
 सस्ते  ब्याज  पर  कर्ज  देने  की  व्यवस्था  करनी

 चाहिए,  जिस  से  ये  गल्ले  का  उत्पादन  बढ़ा
 सके  और  खेती  से  उस  सोने  को  उगल  सकें,
 जिस  से  देश  का  निर्माण  हो  सकता  है  मे

 चाहगा  कि  हिन्दुस्तान  की  सरकार  तीसरी
 पच-वर्षीय  योजना  के  बनाने  से  पहले  यह  देखने
 की  कोशिश  करे  कि  उस  सें  मूलभूत  गलतिया
 क्या  हैं  दौर  उन  को  दूर  करे  भौर  भ्रायोजन
 नीचे  से  करे  झौर  एक  चौखबा  राज्य  बनाने  की
 कोशिश  करे  a  यह  नही  कि  सारे  का  सारा
 काम  दिल्ली  से  हो  ।  पचायतो  को  कुछ
 झधिकार  हो,  जिला  पचायतों  को  भी  कुछ
 अधिकार  हो  राज्य  सर  रो  को  मी  झुछ
 झतिक  ?  हो  पौर  केन्द्र  को  भी  भ्रधिकार  हो  t
 झाज  यह  प्रवृत्ति  हो  रही  है  कि  सारे  का  सारा
 शासन  केन्द्रित  हो  जाय,  सार  का  सारा  काम
 दिल्ली  से  चले  शौर  थावो,  जिलों,  राज्यो
 के  प्रधिकार  खत्म  होते  जायें  ।  जब  तक
 केन्द्रीकरण  की  बात  को  नही  छोडेंगे,  जब  तक

 डीलैंट्रलाइजेशन-विकेन्द्रीकरण--नही  करेगे,
 तब  तक  शान  दी  के  सही  परिणाम,  उस  के  सही
 नतीजे,  जनता  को  नही  मिल  सकते  हैं  भर
 न  उस  में  विश्वास  हो  सकता  है।  में  झाथा
 करता  हू  कि  तृत।य  पच्र-वर्षीय  योजना  को
 बनाने  से  पहले  इन  सब  बातो  पर  विचार  किया
 जायमा  |

 Shri  Oza  (Zalawad):  As  the  report
 of  the  Finance  Munustry  tells  us,  this
 Ministry  not  only  admunisters  the  fin-
 ances  of  the  Central  Government  but
 also  deals  with  all  financial  matters
 affecting  the  country  as  a  whole.  We
 also  know  that  it  is  exclusively  in
 charge  of  our  banking  and  currency
 system;  and  as  such,  3  would  say
 that  it  handles  a  very  important  and
 vital  apparetus,  It  is  an  apperatus

 Now,  let  us  ste  what  the  ह...
 mance  of  this  Ministry  during  the  past
 year  has  been,  so  far  as  the  banking
 and  currency  system  is  concerned.  We
 know  that  the  monetary  system  has  to
 play  a  sort  of  dual  role.  Not  only
 have  we  to  keep  up  the  stability  of
 the  money  internally  and  speaking
 from  the  external  point  of  view,  have
 we  to  keep  up  the  reputafion  of  our
 rupee,  but  it  has  also  to  play  a  sort
 of  dynamic  role.

 Talking  about  the  reputation  of  our
 rupee,  it  is  really  gratifying  to  note
 that  on  the  whole  the  money  is  be-
 having  well  in  this  country.  Internal-
 ly,  there  is  a  lot  of  confidence  in  our
 currency;  speaking  internationally
 also,  the  rupee  has  been  able  to  keep
 up  its  reputation.

 When  I  say  that  stability  has  to  be
 maintained.  I  do  not  take  this  too  far.
 particularly  in  the  present  context  of
 our  currency  operations.  For,  after
 all,  in  a@  progressive  economy.  and
 particularly  when  we  have  undertaken
 such  huge  plans  putting  a  heavv
 emphasis  on  heavy  industriahsation  of
 this  country,  there  38  bound  to  be  in-
 flation  And  I  refuse  to  be  preoccupied
 with  any  notion  of  inflation  having  ret
 in.  The  only  care  that  we  have  to
 take  is  that  these  inflationary  ten-
 dencies  are  not  such  as  would  over-
 power  the  whole  economic  system  One
 does  not  mind  this  creeping  in  of  the
 inflationary  tendency;  after  all
 it  gives  a  spirit  to  the  economic  acti-
 vity,  as  we  have  seen  in  the  other
 countries  also,  and  therefore,  we
 should  not  make  a  fad  of  inflation,
 particularly  when  we  are  planning  on
 such  a  huge  scale.

 As  I  said,  the  monetary  system  has
 also  to  play  another  role,  and  I  said
 that  it  was  a  dynamic  role.  Let  us
 see  whether  during  the  past  year
 this  system  has  played  a  dynamic
 role.  What  sre  the  agencies  through
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 which  this  system  is  playing  that  role?
 We  know,  as  the  report  tells  us,  that
 there  are  so  many  institutions  through
 which  we  want  to  stimulate  economic
 and  social  progress  in  this  country.
 ‘We  want  to  exert  a  sort  of  powerful
 influence  not  only  on  production,  trade
 and  consumption  but  also  on  distribu-
 tion  of  wealth  through  our  monetary
 system.

 As  the  report  tells  us,  so  many  agen-
 cies  are  engaged  in  this  task.  I
 would  not  take  the  time  of  the  House
 by  narrating  what  is  contained  in  the
 report.  But,  on  the  whole,  it  does
 create  a  feeling  of  satisfaction  that  all
 these  agencies  are  playing  a  very
 useful  role  in  the  promotion  of  our
 economy,  though,  of  course,  I  have  to
 say  a  word  or  two  in  connection  with
 certain  agencies.

 Take,  for  example,  the  case  of  the
 Reserve  Bank.  The  Reserve  Bank  is
 also  entrusted  with  the  task  of  pro-
 viding  finances  to  the  co-operative
 apex  banks  of  the  various  States.  I
 had  an  opportunity  to  bring  this
 matter  up  before  the  consultative  com-
 mittee  attached  to  this  Ministry.
 Since  we  have  been  putting  more  and
 more  emphasis  on  co-operative  move-
 ment  in  this  country,  both  on  service
 societies  and  also  on  joint  farming
 societies,  I  think  we  have  got  to  adopt
 a  very  bold  policy  in  connection  with
 co-operative  finances.  If  we  look  at
 the  figures,  we  find  that  it  is  not  a
 happy  performance,  so  far  as  the
 finances  that  we  give  to  this  co-ope-
 rative  movement  are  concerned.  On
 the  contrary,  we  are  falling  short  of
 the  targets  that  we  had  placed  before
 ourselves.  We  see  that  in  ‘1957-58,
 hardly  a  total  credit  of  Rs.  48  crores
 was  sanctioned;  though,  of  course,  the
 @Grawings  were  to  the  tune  of  Rs.  61
 crores,  yet,  they  fall  short  of  the  per-
 formance  that  was  expected.  Parti-
 cularly  7  would  like  to  draw  the
 attention  of  the  Ministry  to  the
 medium-term  loans  for  agricultural
 purposes  provided  by  the  Bank.  It  is
 only  Rs.  2:8  crores.  I  think  all  Mem-
 bers  who  have  spoken  on  the  Food
 and  Agriculture  Ministry  and  even
 today  have  drawn  the  attention  of
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 this  House  to  the  problem  of  stepping
 up  food  production.  How  are  we
 going  to  do  it?  Are  we  going  to  do
 it  simply  by  providing  short-term
 finances  to  the  co-operative  societies?
 I  am  afraid  not,  because  these  finan-
 ces  will  be  frittered  away,  ०४  might
 be  used  only  for  seasonal  matters.
 What  is  required  in  my  humble  opi-
 nion  is  long-term  arrangement,
 medium-term  also,  for  improving  the
 quality  of  the  land  and  providing
 agriculturists  with  money  for  putting
 up  barns  here  and  there,  machines  for
 lift  irrigation  and  allied  purposes.
 So,  I  think  we  should  seriously  con-
 sider  how  we  can  utilise  this  money
 so  that  the  land  may  be  improved
 and  production  may  go  up.  Unless
 we  provide  adequate  finances  to  these
 co-operative  societies,  I  do  not  think
 we  will  be  able  to  improve  the
 character  of  our  land  and  the  soil;
 we  will  not  be  able  even
 to  conserve  it  against  erosion
 that  is  taking  place,  and  there-
 fore  I  would  urge  the  Ministry  to  pay
 utmost  attention  to  this  aspect  of  co-
 operative  finance.

 There  is  also  one  other  agency,  the
 Refinance  Corporation.  I  agree  that
 it  has  only  recently  been  born.  Even
 then,  its  performance  is,  to  my  mind,
 very  poor,  and  I  do  not  think  we
 ehould  be  under  any  sense  of  com-
 placency.  With  your  permission,  I
 will  read  only  one  line:

 “The  Corporation  has  sanction-
 ed  upto  the  end  of  November,
 1958,  a  sum  of  Rs.  178  crores  as
 loars  to  participating  member-
 banks,  but  no  amount  has  been
 disbursed.”

 I  think  we  are  not  creating  bodies
 simply  to  keep  them  on  paper.  If
 these  agencies  have  to  play  an  effec-
 tive  role  in  our  economy,  they  have
 got  to  he  bold  and  very  dynamic
 also.

 I  was  reading  the  speech  of  the
 Chairman  of  the  Reserve  Bank.  Shri
 H.  ्  ट्.  Iengar,  and  I  must  conf
 thet  I  was  a  bit  disappointed.  He
 listed  झ  many  causes  for  our  low
 performance.  but  one  of  them  was
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 that  the  private  sector  had  already
 invested  enough  and  therefore  it  was
 not  posrible  to  push  up  the  invest-
 ment.  But  the  real  difficulty  seems
 to  be,  as  in  many  other  cases,  about
 foreign  exchange.  I  think  negotia-
 tions  are  alreadv  afoot  with  the  In-
 ternational  Finance  Corporation  and
 the  Commonwealth  Finance  Develop-
 ment  Corporation.  Let  us  hope  that
 adequate  finances  will  be  supplied  to
 this  Refinance  Corporation  which,  to
 my  mind,  has  to  play  a  very  impor-
 tant  role  in  the  development  of  in-
 dustries,  particularly  medium-sized
 industries,  in  this  country.  No
 finances  should  be  lacking  for  this
 purpose.  and  I  hope  adequate  atten-
 tion  will  be  paid  to  this  aspect  of  the
 problem.

 So,  also  about  the  Industrial  Credit
 and  Investment  Corporation.  There
 also,  I  have  read  the  speech  of  the
 Chairman,  and  we  have  also  looked
 at  its  performance.  Finances  are
 searce,  and  I  hope  Government  will
 take  adequate  steps  to  see  that  out
 of  the  P.L.  480  funds  that  are  at  the
 disposal  of  the  State  Bank,  adequate
 funds  are  made  available  to  this  very
 useful  corporation  to  promote  indus-
 tries.  There  also  a  credit  line  has  to
 pe  developed  in  consultation  with
 foreign  agencies  to  give  them  some
 foreign  exchange,  because  the  0  mil-
 lion  dollar  loan  that  was  given  has
 been  exhausted,  and  I  think  it  is
 necessary,  in  consultation  with  the
 International  Bank  for  Reconstric-
 tion  and  Development,  to  see  that
 this  agency  also  does  not  languish.
 and  that  its  activities  are  according  to
 what  we  expect  of  it.

 We  know  that  concern  has  been
 shown  here  gbout  our  foreign  resour-
 ces  and  our  position  so  far  as  foreign
 exchange  is  concerned.  It  is  good,  as
 the  Report  points  out,  that  attempts
 ate  being  made  a  favourable  climate
 for  attracting  foreign  investment.  It
 खड़ा:

 “To  create  a  favourable  climate
 for  foreign  investment  in  India,
 the  possibility  of  concluding
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 with  representatives  of  other
 Governments.”

 I  am  very  happy  to  learn  that  attempts
 ate  made  and  such  agreements  have
 been  successfully  concluded  with
 various  Governments.  Let  us  hope
 that  the  other  countries  will  also  fall
 in  line,  because,  after  all,  I  am  afraid
 unilateral  action  so  far  as  foreign  loan
 is  concerned,  will  perhaps  have  some
 disincentive  effect  on  investment,  and
 therefore  it  is  good  that  we  are  trying
 to  have  as  many  bilateral  agreements
 as  possible.

 While  on  the  question  of  foreign
 investment,  I  may  say  that  in  948
 foreign  investment  in  India  was
 Rs,  288  crores,  out  of  which  Rs.  20
 erores  were  from  the  U.K.  In  955
 we  know  that  Rs.  480  crores  was  the
 total  investment  of  foreign  capital
 here,  out  of  which  Rs.  39.99  crores
 is  from  U.K.  At  present  we  find
 that  we  badly  need  foreign  invest-
 ment.  And  we  read  m  reports  that
 jt  will  be  very  difficult  to  get  the
 same  amount  of  foreign  help  as  we
 have  been  getting  till  now.  I  was
 deeply  concerned  to  read  an  article
 in  the  Economist  of  London,  and  if
 time  permits  I  will  come  to  that,  but
 to  my  mind  the  solution  is  to  attract
 foreign  investment  to  the  extent
 possible.

 We  know  to-day  that  the  interna-
 tional  money  market  is  a  sort  of  sellers’
 market.  So  many  countries  are
 eager  to  attract  foreign  capital  to  their
 countries.  We  find  that  in  the  last  20
 or  ३  years  private  investment  capi-
 tal  from  the  USA  has  gone  to  thc  tune
 of  Rs,  4,400  crores.  Out  of  this
 Canada  alone  has  taken  up  40  per
 cent,  Latin  America  30  per  cent,
 Western  Europe  5  per  cent,  and  Asia,
 in  which  India  is  also  inchided,  has
 been  to  attract  only  38  per  cent
 When  we  need  this  capita)  so  badly,

 been  able  to  attract  more  money,  and
 it  ig  really  sad  that  we  have  not  been
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 able  to  attract  private  capital  to  the
 extent  that  we  should.

 In  this  connection  I  may  say  that
 sometimes  I  find  there  is  a  sort  of  re-
 sentment  against  foreign  private
 capital  coming  to  India  To  my  mind
 this  is  a  sort  of  hangover  of  the  colo-
 nia)  rule,  a  sort  of  infenomty  com-
 plex.  Why  should  we  feel  shy  of
 attracting  foreign  investment  to  this
 country?  After  all,  we  are  a  sove-
 reign  nation,  we  have  got  all  the
 powers,  and  it  will  be  on  our  own
 terms  and  conditions  There  38  no
 reason  why  we  should  fight  shy  of
 attracting  foreign  capital  to  the  ex-
 tent  we  can

 Within  the  short  time  at  my  dis-
 posal,  I  only  want  to  congratulate  the
 Ministry  for  a  very  good  mnovation
 that  it  hag  made  I  am  afraid  the
 attention  of  Members  has  not  been
 drawn  to  it  till  now  On  page  8  of
 the  Report  we  find  that  the  Ministry
 has  given  powers  to  the  various  admi-
 nistrattve  Ministries  to  spend  to  the
 tune  of  Rs  50  lakhs  without  taking
 any  sanction  from  the  Finance  Mznis-
 try  I  think  this  ४8  the  time  when  we
 want  to  get  things  going  After  all,
 as  I  said  on  another  occasion,  in  a
 fast  developing  economy,  sins  of  omus-
 sion  should  be  considered  more  grave
 than  sins  of  commusion  If  we  sit
 with  folded  hands,  1  am  sure  we  will
 not  commit  any  errors,  but  that  3s
 not  the  way  to  look  at  things  If  we
 want  to  develop  the  country,  we  have
 to  grapple  with  prob!  There  75
 a  lot  of  impatience  about  the  removal
 of  poverty  and  squalor,  and  we  have
 got  to  go  ahead  as  rapidly  as  possi-
 ble.  Does  not  matter  if  we  commit
 an  error  here  or  there.  Therefore,
 this  relaxation  of  the  Finance  Minis-
 try’s  grip  over  the  other  Ministries  छ
 very  welcome.  Let  us  hope  the  Minis-
 tries  will  use  it  properly,  so  that  the
 Finance  Ministry  will  be  tempted  to
 go  a  step  forward  and  see  that  more
 and  more  powers  are  delegated.

 I  wanted  to  speak  on  the  Third
 Pien  alzo,  because  I  am  going  away
 on  Monday  and  it  will  not  be  possible
 for  me  to  speak  again
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 Mr.  Deputy-Speaker:  At  330  we
 have  to  take  up  non-official  busi-
 ness.

 Shy  Oza:  With  these  words  I  con-
 clude  since  Private  Members’  Busi-
 ness  has  to  be  taken  up

 जी  आंडक  (छिंदवाडा)  :  उपाध्यक्ष
 महोदय,  झभी  सदन  के  सामने  फाइनेंस  मिनिस्ट्री
 की  डिमाइस  पर  चर्चा  हो  रही  है  शौर  उसके
 साथ  ही  साथ  योजना  पर  भी  शर्चा  हो  रही  है  1
 इस  सिलसिले  में  आपने  मुझे  जो  थोडा  समय
 दिया  उसके  लिए  सबसे  पहने  झापको
 अन्यवाद  है  और  साथ  ही  साथ  में  फाइनेंस
 मिनिस्टर  साहब  को  भी  अनेकों  धम्यवाद
 देता  हु

 उपाध्यक्ष  महोदय  :
 सनस्प  परसों  कहें  ।

 बाकी  मानवीय

 35.3]  brs.

 COMMITTEE  ON  PRIVATE  MEM-
 BERS’  BILLS  AND  RESOLUTIONS

 Forty-srconp  REPort

 Sardar  A,  8.  Saigal  (Janjgr).  beg
 to  move:

 “That  this  House  agrees  with  the
 Forty-second  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  i6th  April  1959"

 .
 Mr,  Depaty-Speaker:  The  question

 “That  this  House  agrees  with
 the  Forty-second  Report  of  the
 Committee  on  Private  Members’
 Bills  and  Resolutions  presented  to
 the  House  on  the  6th  April  1989”

 The  motion  was  adopted

 ———ee
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 INDIAN  PENAL  CODE  (AMEND-
 MENT)  BILL*  (Insertion  of  new
 section  888A)

 Mr.  Deputy-Speaker:  Shri  Bal-
 krishna  Wasnik  is  absent.  Shri  K  N.
 Pandey.

 Shri  K.  N.  Pandey  (Hata):  I  beg  to
 move  for  leave  to  introduce  a  Bill
 further  to  amend  the  Indian  Penal
 Code,  i860.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  further  to  amend  the
 Indian  Penal  Code,  I860”,

 The  motion  was  adopted.

 Shri  K.  N  Pandey:  I  introduce  the
 Bill.

 ALL  INDIA  DOMESTIC  SERVANTS
 BILL*

 Shri  Baimiki  (Bulandshahr-Reserv-
 ed-Sch.  Castes):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  provide  for
 the  registration  of  domestic  servants
 and  to  regulate  their  hours  of  work,
 payment  of  wages,  leave  and  holidays.

 |
 Mr.  Depaty-Speaker:  The  question

 8:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  provide  for  the  re-
 gistration  of  domestic  servants
 and  to  regulate  their  hours  of
 work,  payment  of  wages,  leave
 and  holidays”.

 The  motion  was  adopted.

 Shri  Baimiki:  I  introduce  the  Bill.

 etme

 APRIL  i6,  39059  33336

 5.33  hrs,

 ARBITRATION  (AMENDMENT)
 BILL  (Amendment  of  section  2  and
 39  and  insertion  of  new  Chapter
 IVA)—contd,

 Mr.  Deputy-Speaker:  The  House
 will  resume  further  consideration  of
 the  following  motion  moved  by  Shri
 Raghunath  Singh  on  the  3rd  April
 ‘1959:

 “That  the  Bill  further  to  amend
 the  Arbitration  Act,  1940,  be
 taken  into  consideration”.

 Out  of  3३  hours  allotted  to  the  dis-
 cussion  of  the  Bill,  one  minute  has
 already  been  taken  on  3rd  April  1989,
 and  32  hour  and  29  minutes  now
 remain

 Shri  Raghunath  Singh  may  now
 continue  his  speech.

 Shri  Raghunath  Singh  (Varanasi):
 My  amendment  js  a  very  small  one.
 I  want  to  say  a  few  words  about  the
 history  of  the  Arbitration  Act.  The
 law  of  arbitration  in  India  is  sub-
 stantially  contained  in  two  enaetmen‘s,
 first,  the  Arbitration  Act  (IX  of  899)
 which  was  based  on  the  English  Arbi-
 tration  Act.  This  was  applicable  to
 the  Presidency  towns  only  and  ६०
 such  parts  of  India  where  it  could  be
 extended  The  scope  of  the  Act  was
 confined  to  arbitration  by  agreement
 without  the  intervention  of  the  court
 The  second  enactment  on  this  point  is
 the  Civil  Procedure  Code  The  second
 schedule  of  the  Civil  Procedure  Code
 deals  with  arbitration  outside  the
 operation  and  scope  of  the  Act  of
 899  It  relates,  for  the  most  part,  to
 arbitration  in  suit,  but  also  makes  a
 very  brief  reference  to  arbitration
 being  possible  also  without  interven-
 tion  of  the  court.

 In  1928,  the  Civil  Justice  Committee
 recommended  some  amendments  and
 change  in  the  law.  The  English  law
 was  amended  in  984  by  the  Parlie-
 ment.  In  1938,  the  Central  Govern-
 ment  placed  an  officer  on  special  duty

 *Published  in  the  Gazette  of  India  Extraordinary,  Part  Il-Section  2,  dated
 18.4.1989.,
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 ह...  examine  the  question  of  the  amend-
 ment  of  the  Arbitration  Act  as  passed
 by  the  English  Parliament.

 So  the  present  Arbitration  Act  (X
 of  940)  is  the  result  of  three  enact-
 ments—the  existing  law,  English  law
 and  the  recommendations  of  the  Civil
 Justice  Committee  appointed  by  the
 Central  Government.  The  scheme  of
 the  present  Act  is  contained  in
 Chapters  Ti,  If  and  IV.  Chapter  IT
 deals  with  arbitration  without  inter-
 vention  of  the  court,  that  is,  sections  3
 to  19.  Chapter  III  deals  with  arbi-
 tration  with  the  intervention  of  the
 courts  where  there  is  no  suit  pending,
 that  is,  section  20.  Chapter  IV  deals
 with  arbitration  in  suit,  that  is,
 sections  2I—-25.  Chapter  VI  deals  with
 appeels  and  orders,  that  is,  section  ‘3c.
 The  present  Arbitration  Act  lays  down
 provisions  for  supervision  of  the  court
 at  every  stage  from  the  time  the
 parties  enter  into  an  agreement  to.
 refer  the  case  of  arbitra'ion  up  to
 the  stage  of  the  order  or  decree.  The
 arbitrator  was  empowered  to  refer  the
 matter  for  the  opinion  of  the  court
 under  section  I3.

 Now,  as  I  said,  my  amendment  is
 very  short.  There  are  a  number  of
 vakils,  advocates  or  legal  experts  in
 the  country.  In  the  civil  courts,
 whether  they  may  be  sub-judges  or
 maunsifs,  they  are  also  lawyers.  They
 are  recruited  from  the  lawyrr  class.
 Their  education  and  the  edu:ation  of
 the  lawyers  are  practically  the  same.
 ॥  have  not  brought  this  amendment  to
 give  some  work  to  the  unemployed
 lawyers;  I  have  brought  it  In  order

 Arbitration  CHAITRA  28,  i88]  (SAKA)  (Amendment)  12738"
 छपा,

 Shri  Raghunath  Singh:  No,  no,  with
 fee.  As  they  have  been  working  in
 this  line  for  10,  5  and  20  years,  they
 can  meet  out  justice.  They  can  de-
 cide  cases  according  to  the  law.

 But  there  are  apprehensions  in  the
 mind  of  the  parties  who  agree  to
 arbitration  as  well  as  of  the  arbitra-
 tor.  The  apprehension  in  the  mind  of
 the  parties  agreeing  to  arbitration  is
 that  there  cannot  be  good  justice.
 Therefore,  I  have  put  down  in  my
 amendment  very  clearly  that  any
 order  or  judgment  of  the  arbitartor
 will  be  appealable.  Moreover,  section
 39  is  also  there,

 ment  a  provision  to  the  effect  that  if
 an  arbitrator  is  appointed,  it  should
 not  be  open  to  the  parties  or  anybody
 else  to  sue  him  for  defamation,

 Therefore,  to  make  the  law  easy  and
 judgment  also  easy  for  litigants,  I
 have  brought  forward  this  amend-
 ment.  If  my  amendment  is  accepted,
 it  will  provide  for  speedy  disposal  of
 cases  and  relieve  persons  from  the
 courts’  delay.  At  present,  cases  are
 pending  for  3,  4,  6  and  8  years.  But
 if  the  cases  are  referred  to  the  arbi-
 trator,  he  wil)  try  to  do  justice
 quickly.

 Thirdly,  in  my  amendment,  we  are
 not  disturbing  any  scheme  of  the  Act.
 Only,  if  it  is  accepted,  justice  will  be
 speedy.

 My  amendment  simply  relates  to
 section  25A(i).  That  section  deals
 with  arbitration  by  agreement  for
 deciding  matters  without  the  interven.
 tion  of  the  court.  Section  25A(ii)
 deals  with  pending  suits  or  appeals
 where  the  parties  agree  to  refer  the
 matter  to  arbitration  under  section  2]



 14139  Arbditratios

 (Shri  Raghunath  Singh]
 of  the  Arbitra  ion  Act.  Supposing  a
 suit  or  appeal  is  pending  then  the
 parties  are  entitled  to  refer  them  also
 to  arbitration.

 Under  section  23A(iii),  the  court
 may  sppoint  a  sole  or  more  arbitra-
 tors.  In  this  scheme  I  have  provided
 that  the  arbi‘rators  can  be  two  or
 three  or  one  as  the  parties  like.

 Sectior.  258  provides  that  CP.C.
 should  be  applicable.  If  a  lawyer  is
 eappomted  arbitrator,  his  status  will
 be  just  like  a  court.  Therefore,  he
 should  decide  the  cases  according  to
 the  procedure  ou  lined  in  C.P.C.  That
 is  why  ths  amendment  provides  that
 C.P.C.  should  be  applicable.

 The  amendment  te  section  25C—
 tLat  is  the  award—says

 “The  award  of  such  arbitrators
 shall  be  subject  to  the  control  of
 court  in  the  same  way  as  if
 i*  were  an  award  of  arbitrators
 made  under  Chapters  II,  III  and
 IV  and  shal]  be  filed  in  court..  .”

 My  amendment  to  section  25D  is
 this.  Suppose  a  lawyer  who  is  work-
 ing  as  an  arbitrator  gives  a  judgment
 or  passes  an  order,  it  shall  be  filed  in
 court  and  shall  be  treated  just  hke
 a  decree  or  order  of  a  court.  There-
 fore,  if  it  is  a  decree  there  must  be
 an  appeal.

 So,  25E  deals  with  an  appeal.

 “Any  judgment  or  decree  passed
 in  accordance  with  the  award
 under  section  25C  shal!  be  appeal-
 able  in  the  same  way  as  if  it  were
 a  judgment  or  decree  of  the
 court  by  which  it  has  been
 passed.”

 Then,  there  is  the  question  of
 remuneration.  If  a  lawyer  is  working,
 he  must  get  something  also.  For  re-
 muneration,  there  are  two  provisions;
 either  the  parties  should  agree  to  give
 same  remuneration  to  the  arbitrator
 or  the  court  should  decide  what  should
 he  the  remuneration  of  the  arbitrator.

 महा,  44,  3968  (Amendment)  INU  2३4०७

 Shri  Easwara  Iyer  (Trivandrum):
 You  have  not  forgotten  that!

 Shri  Jaganatha  Rao  (Koraput):  That
 is  the  main  object  of  the  Bill.

 Clause  4  of  my  amending  Bill  says:
 “(a)  after  sub-section  i,  the

 following  shall  be  inserted,  name-
 lyi~—

 (la)  From  the  judgment  and
 decree  passed  under  section  280
 a  first  appeal  shall  lie  according
 to  the  provisions  uf  section  96.”

 Section  96,  C  P.C.  deals  with  appeals
 from  the  orginal  decree  or  order;  and
 there  is  a  provision  for  second  appeal
 also.  That  is  secon  100,

 There  38  one  provision  also  in  my
 amendment  that  sect.ons  09  and  480
 of  CPC.  will  be  applicable.  It  means
 that  the  parties  can  go  to  the  Supreme
 Court  also.  Therefore,  according  to
 my  amendment,  there  i  no  appre-
 hension  that  the  arb:  rater  cannot  do
 justice  According  to  the  scheme  of
 my  amendment,  any  order  or  judg-
 ment  passed  by  an  arbitrator  can  be
 appealed  against  just  lke  other  cases
 —a  first  appeal  can  he  and  a  second
 appeal  can  also  go  to  the  Supreme
 Court  Therefore,  I  say,  this  amend-
 ment  shoulg  be  accepted

 This  amendment  was  moved  by  Shri
 Kazmi  in  the  first  Parliament.  He  is
 an  eminent  lawyer  of  the  Allahabad
 High  Court  and  he  asked  me  to  move
 this  amendment  here.  Therefore  I
 move  this  amendment  in  the  Second
 Lok  Sabha  and  I  request  the  House
 to  accept  it.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Arbitration  Act,  940  be  taken
 into  consideration.”

 Qhri  Achar  (Mangalore):  Sir,  I  am
 afraid  I  cannot  support  this  Bill.

 Mr,  Deputy-Speaker:  It  is  net  weil
 begun.
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 Shri  Achar:  Mr.  Deputy-Speaker,
 Sir,  I  feel  thie  Bill  will  not  serve  the

 pes
 of  the  Mover has  in  view.  He

 ly  saiq  that  the  most  impor-
 tant  consider  he  was  referr.ng  to
 was  the  speedier  disposal  of  disputes.
 In  the  Bill,  I  find  he  not  only  provides
 —and  I  may  say  that  this  is  almost
 against  the  general  principles  of
 arbitration  law—a  first  appeal,  but  a
 second  appeal  and  appeal  even  to  the
 Supreme  Court  (Interrupt  on).  I  am
 afraid  the  sections  are  against  the  ides
 of  speed  disposal.

 I  may  be  permitted  to  submit  that
 the  very  basic  principle  of  arbitration
 is  that  the  disputants  settle  upon  a
 tribunal  of  their  own  and  they  agree
 to  abide  by  wha  ever  it  decides.  When
 thar  .s  the  case,  then,  :f  you  provide
 for  artitration—and  a  judge  of  ther
 own—and  then  subject  his  judgment
 not  only  to  one  appeal  but  to  an
 appeal]  up  to  the  High  Court,  I  doubt
 very  much  whether  any  person  would
 like  to  arbitrate  in  such  a  position

 Apart  from  that,  what  is  the
 advantage?

 Mr,  Deputy-Speaker:  Shn  Raghu-
 nath  Singh  wants  to  provide  for
 judges  .who  mey  be  paid  per  case

 Shri  Achar:  Probably  it  is  also  to
 give  some  employment  to  lawyers
 The  purpose  is  just  what  is  better
 done  by  the  present  jud.ciary  He
 wants  the  Civil  Procedure  Code  to  be
 apphed.  I  do  not  know  why  he  has
 not  mentioned  the  Evidence  Act  I
 do  not  know  whether  he  wants  to
 have  it  or  not  because  it  .s  not  clear
 from  the  Bull.  Whatever  it  be,  he
 wants  the  Civil  Pracedure  Code  to  be
 followed  by  th  earbitrator  also  (Inter-
 ruption).  He  wants  that  everything
 should  be  done  as  it  is  being  done  by
 any  court.  If  that  is  20,  why  have  an
 arbitrator  at  all?  The  courts  are
 there.  Of  course,  Government  will
 leok  into  it  and  see  that  there  are
 more  Munsifs,  Sub-Judges  er  District
 Judges  or  higher  courts.  So,  it  looks
 as  if  the  basic  principle  of  arbitration
 ie  ignored.

 Artatration  -«s CHATTRA  98,  7880  (SAKA)  (Amendment)  iar
 Bull

 4a

 Formerly,  of  course,  some  portion  of
 the  arbitration  law  was  in  the  Civil
 Procedure  Code  and  some  portion  in  a
 separate  Act  But,  after  1940,  after  the
 whole  thing  has  been  consolidated,
 all  that  may  be  done  for  getting  these
 matters  in  d.spute  settled  by  arbitra-
 tion  has  been  fully  provided  in  this
 Act  The  sec‘ions  are  very  clear;  and
 it  38  only  in  excep  ional  cases  that  ay
 award  could  be  set  aside.  This  is  pro-
 vided,  I  think,  section  30  of  the
 Arbitration  Act,  :f  I  am  not  mistaken.
 Provision  is  there  to  set  aside  the
 decrees,  or  rather  the  awards,  given
 by  arbitrators.  It  reads:

 “An  award  shall  not  be  set  aside
 except  on  one  or  more  of  the
 following  grounds,  wz,

 that  an  arbitrator  or  an  umpire
 has  musconducteg  himself  ur  the
 proceedings....”

 That  is,  72  may  be  legal  misconduct.

 (b)  an  award  has  been  made
 after  the  issue  of  an  order  by  the
 court  preceding  the  arbitration  or
 after  the  arbitration  proceedings
 have  become  invalid  under  section
 35,  and

 (c)  an  award  has  been  impro-
 perly  procured  or  is  otherwise
 invald.”

 As  the  law  now  stands,  the  award
 cannot  be  set  aside  except  for  these
 spec.fic  grounds  The  persons  select
 ther  own  judges  and  are  bound  by
 the  decision  of  the  arbitrator.  The
 whole  basic  thing  which  the  amend-
 ment  provides  35  that  they  select  their
 own  judges  and  the  judgments  must
 be  subjected  to  all  the  processes  of
 appeals  provided  under  the  ordinary
 civil  law,  the  first,  second  and  third
 appeals,  If  that  is  the  position,  I
 submit  that  it  is  not  only  against  the
 law  of  arbitration;  xt  is  also  against
 having  set*lement  in  a  speedy  manner,
 So  I  oppose  this  Bil

 Shri  Easwara  Iver:  Mr.  Deputy-
 Speaker,  I  start  with  congratu'ating
 the  hon.  Mover  of  the  Bill  and  his
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 {Shri  Easwara  Iyer)
 bold  ailtempt  for  the  purpose  of
 amending  the  Arbitration  Act  and
 I  submit  that  I  cannot  see  eye  to  eye
 with  the  proposition  put  forward  by
 my  hon.  friend  who  has  just  now  been
 opposing  the  Bill  on  the  gound
 that  the  provision  for  appeals  against
 the  decisions  of  the  arbitrators  will  be
 very  harmful.  I  am  not  going  into
 the  history  of  the  Arbitration  Act.  It
 hag  been  well  explained  by  the  Mover.
 Of  course  I  would  say  that  any  refer-
 ence  to  arbitration  must  not  be  done
 in  an  arbitrary  manner,  so  that  the
 provision  contained  in  the  Bill  that
 in  case  an  arbitration  is  submitted
 before  the  legal  practitioners,  the
 Civil  Procedure  Code  shall  apply  38
 by  way  of  abundant  caution.  Oppoat-
 tion  seems  to  be  vehement  on  this
 provision.  I  cannot  under  that
 when  the  proceeding  is  referred  to  an
 arbitrator  he  can  proceed  with  the
 arbitration  in  any  manner  he  thinks.
 There  must  be  some  form  or  proce-
 dure  he  should  adopt.  Particularly
 persons  who  have  been  well-versed  in
 legal  proceedings  in  courts  as  lawyers
 appearing  before  the  courts  should  be
 aware  of  the  procedure  that  is  con-
 tained  in  the  Civil  Procedure  Code
 and  it  is  only  necessary  and  expedient
 that  they  should  adopt  the  Civil  Pro-
 cedure  Code.  I  cannot  see  why  there
 should  be  objection  to  this.

 The  second  objection  seems  to  he
 regarding  the  question  of  providing
 for  appeal  against  the  decision  of  the
 arbitrator.  Much  can  be  said  on  both
 dides,  I  certainly  agree.  The  question
 whether  it  is  against  the  funda-
 mental  notion  of  arbitration  that
 the  decision  should  always  be
 subjected  to  ai  test  by  way
 of  appeal  is  a  matter  for  the  lawyers
 and  tegal  luminaries.  For  my  own
 part,  I  would  always  say,  whatever
 may  be  the  decision  of  the  arbitrators,
 whatever  may  be  the  qualification
 erudition  or  infallibility  of  the  arbi-
 trators  chosen  by  consent  of  parties,
 there  is  every  likelihood  of  an  error,
 Ikelihood  of  a  feeling  with  respect
 to  the  parties  appearing  before  the

 APRIL  18,  3049  (Amendenent)  Bill  7244
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 short  experience  as  a  lawyer,
 it  may  not  be  as  much  as  that
 learned  friend  from  the  other
 have  often  found  that  in  trial
 the  suits  are  unnecessarily  delayed,
 maybe,  not  due  to  the  incapacity  or
 inefficiency  of  the  judicial  officers.
 They  are  faced  with  50  or  60  suits
 pefore  them.  When  it  comes  up  he
 has  to  take  one  suit  and  human  nature
 is  such  that  they  take  the  easiest  suits
 first  so  that  they  may  be  able  to  dis-

 ae

 the  whole  of  India  perhaps  that  there
 is  a  lot  of  delay  in  litigation.  Judicial
 officers  are  also  human  beings  and
 they  are  hearing  this  clamour  so  that
 the  fervour  on  these  people  is  to  see
 somehow  or  the  other  suits  are  being
 disposed  of.  The  reaction  is  seen  that
 way.  In  Parliament  you  say  there  is
 delay  in  the  disposal.  People  outside,
 Ministers,  even  lawyers,  Members  of
 the  Opposition  all  speak  that  there  is
 plenty  of  delay  in  litigation  with  the
 result  they  want  to  see  that  somehow
 of  the  other  a  disposal  is  given.  The
 courts  are  now-a-days  in  the  danger
 or  in  she  tendency  if  I  may  say  80
 with  respect,  of  becoming  courts  of
 discipline  rather  than  courts  of  justice.
 So,  what  do  we  find?  When  a  party
 is  late  by  a  minute  or  two,  the  Judge
 takes  up  the  case  and  disposes  of  it
 ex  parte;  either  he  dismisses  the  suit
 if  the  plaintiff  is  not  present  or  decrees
 it  if  the  defendent  is  not  present.
 When  an  application  to  restore  a  suit
 is  filed,  on  some  ftimsy  ground  that  he
 has  not  given  sufficient  reason  for  non-
 appearance  on  that  day  the  restoration
 application  is  dismissed,  because  he
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 wants  to  add  to  the  number  of  dispo-
 gals,

 In  these  circumstances,  jet  us  look
 {nto  the  question  as  to  how  we  can
 effectively  dispose  of  these  pending
 cases  without  resort  to  court  by  means
 of  the  legal  luminaries.  Arbitration  is
 one  such  method.  Certainly  there  are
 a  number  of  defects  in  this  Bill  which
 we  need  go  into  one  by  one  but  I  am

 corals
 y  in  agreement  with  the  maia

 spirit  the  Bill.  The  Bill  says  that
 the  legal  practitioners  may  also  be
 chosen  as  arbitrators.  Apert  from
 that,  the  Arbi‘ration  Act  of  940  does
 not  put  an  embargo  upon  legal  prac-
 titioners  becoming  arbitraturs.  So,
 even  without  this  Bill  legal  practi-
 tioners  can  be  appointed  as  arbitrators
 by  consent  of  parties  or  by  agreemenr,

 The  main  point  is  whether  ther
 decision  has  to  be  the  subject  matter
 of  appeal  or  a  second  or  third  appeal
 to  the  Supreme  Court.  I  will  come
 to  it  presently.  I  have  come  across
 partition  suits.  I  have  come  across
 an  instance  in  my  career  as  a  lawyer.
 when  in  a  partition  suit  which  had
 been  instituted  before  I  have  seen  the
 light  of  the  day  and  which  was
 perhaps  been  conducted  by  my  father,
 I  have  to  apear  for  one  side  for  the
 legal  representative  as  the  decree  fur
 final  partition  has  not  been  passed;  :t
 has  been  pending  for  more  then  a
 quarter  of  a  century.  Why  is  it  that
 such  a  delay  has  been  happening?  It
 is  because  that  courts  cannot  concen-
 trate  their  attention  on  this  single
 partition  suit,  with  ever  so  many  parti-
 tion  suits,  Subsequent  to  this  an
 enabling  partition  has  been  passed.  In
 such  cases,  if  the  parties  do  agree  that
 such  a  partition  could  be  effected  by
 the  arbitration,  the  lawyers  could  cer-
 tainly  take  them  up  and  expeditiously
 dispose  of  them  by  taking  evitcnce  by
 following  the  procedure  in  the  Civil
 Procedure  Code.  My  friend  on  the
 other  side  was  saying  that  there  was
 no  scope  for  taking  evidence  in
 the  arbitration  proceedings.  Sec‘ion
 8  -of  the  Arbitration  Act  gives
 power  to  the  arbitrator  to  administer
 oath  to  the  parties  and  witnesses  ap-
 pearing  before  him.  All  the  powers
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 are  given  to  the  arbitrator.  It  is  not
 as  if  the  arbitrator  can  proceed  in  any
 manner  he  thinks.  He  mus’  form  a
 certain  procedure  in  such  circum-
 stances  where  the  suits  involving
 partnership  deeds,  looking  into  the
 accounts,  complicated  system  of  ac-
 counts  come  up.  In  such  cases  it  cou'd
 be  expeditiously  disposed  of  if  it  is  to
 be  disposed  of  by  one  single  per-
 sonality  or  two  personalities  who  have
 been  concentrating  their  labour  on
 that  case  for  a  short  period.
 i6  hrs.

 Certainly,  another  point  which  is  in
 favour  of  this  Bill  is  that  there  are
 cases  where—of  course,  I  do  not  want
 to  travel  beyond  the  purview  of  this
 Bill—even  today  the  clamour  is  that
 some  of  these  judicial  officers  are
 incapable  or  inefficient.  I  do  not  want
 to  say  anything  beyond  that.  The  Law
 Commission  itself  has  reported  that
 judicial  officers  are  now  not  appoint-
 ed  on  merits.  The  Law  Commission
 says  that  regional,  communal  and
 other  considerations  have  been  made
 for  the  purpose  of  appointment  of
 judicial  officers.  There  is  always  8
 feeling  in  the  mind  of  the  party
 facing  trial  that  the  suit  will  not  be
 correctly  dealt  with  if  the  particular
 Officer  is  inefficient  or  incapable.
 Under  such  circumstances  both  the
 parties  would  agree  to  fix  a  person
 whom  both  would  think,  apart  from
 his  legal  erudition  or  otherwise,  as  a
 respectable  personality  who  knows
 something  about  the  case,  and  who
 could  decide  the  case  by  giving  an
 award  without  intervention  of  the
 court.  There  may  be  such  cases.  It
 depends  upon  the  question  of  chaice
 of  the  personnel.  The  choice  of  the
 personnel  may  be  left  to  the  parties.
 If  the  parties  are  satisfied  with  res-
 pect  to  the  person  who  decides  the
 case,  the  decision  will  be  more  in
 conformity  with  justice,  and  there
 will  not  be  this  criticism  that  the
 Judge  has  been  inefficient  or  incap-
 able.

 Then  there  is  the  question  of  giving
 appeal.  I  am  only  on  this  question
 whether  we  should  eschew  the  appeal



 ०747  Arbitration

 (Shri  Easwara  Iyer}
 provision,  the  second  appeal  provision
 or  the  appeal  to  the  Supreme  Court.
 It  is  a  matter  that  this  House  nas  to
 decide.  For  my  part,  I  would  ask,
 what  is  wrong  in  prov:ding  for  an
 appeal?  Certainly  the  decision  of  the
 arbitrator  could  be  tested  on  mefits  by
 &@  court  of  appeal.  A  question  may  be
 asked,  will  here  nt  be  delay  in  the
 appeal,  in  the  second  appeal  or  in  ‘he
 appeal  to  the  Supreme  Court?  We
 all  as  lawyers  know  that  the  disposal
 of  a  civil  or  criminal  appeal  or  hear-
 ing  both  sides  will  not  be  of  as  much
 delay  as  in  a  case  of  trial  proceedings
 where  evidence  is  being  taken,  where
 witnesses  are  examined,  where  records
 and  documents  have  to  be  pr  duced
 and  all  the  complicated  procedure  gone
 through.  In  .he  case  of  an  appcal
 both  sides  appear  by  lawyer  or  >ther-
 wise  and  the  matter  could  be  argued
 out  and  decided.  Therefore,  the  ques-
 tion  of  delay  is  not  there.  There  is
 also  this  added  advantage  that  the
 decisi  in  of  the  arbitra  or  will  be  tes:-
 ed  on  its  merits  by  the  appe'late
 court.  It  is  not  that  the  app-Hate
 court  is  superior  to  the  arbitrator,  but
 always  the  fallibility  of  humin  juda-
 ment  is  there  and  it  can  be  tested  by
 a  court.

 Therefore,  it  is  a  case  where  appeal
 should  be  provided.  Of  course,  my
 hon.  friends  on  the  other  side  nm  ght
 say  that  this  would  g  against  the
 fundamental  notions  of  arbitration
 law.  My  respectful  submission  before
 this  House  would  be,  why  should  we
 be  so  conservative?  What  is  the
 fundamental  noton  of  arb  tration
 law?  Does  the  arbitration  law  say
 tha’  the  decision  of  the  arbit-ator
 shall  always  be  final?  It  says  that  it
 ean  be  set  aside  on  error  and  other
 things.  The  power  of  the  court  to
 remit  it  back  to  the  arbitrator  is  there.
 Wha‘  is  the  fundamental  notion  of
 arbitration  law?  Why  n-t  enlarge  on
 this  fundamental  not  on?  Legal  insti-
 tutions,  like  political  institutions,
 should  also  grow.  Why  should  lawyers
 be  conservative?  Hf  polities}  phflo-
 ह...  envisages  a  welfere  State,  why
 net  we  envisage  a  lege)  philosophy
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 which  is  suited  है क  a  welfare  Sate
 based  on  sociol  jurisprudence?
 If  that  is  so,  the  scope  of  the  arb  tra-
 tion  law  should  also  be  entaraed  to
 find  place  for  arbitration  By  per.ons
 who  are  well  versed  in  practice  in
 courts.

 The  Bill  may  be  lacking  in  its  cor-
 rect  draftsmansh:ip  cr  the  Bill  may  ७१
 wanting  in  certain  other  provisiong,
 These  are  ma  ters  that  have  to
 examined  by  this  House.  I  would  Lave
 welcomed  my  hon.  friend  to  move  fr
 circulation  of  the  Sill  for  public
 opinion.  Anyhow,  I  wuld  say  ‘hat
 it  is  a  bold  venture  and  a  good  inroad
 into  the  .aw  of  arbitration.

 Shri  Mulchang  Dube  (Farrukha-
 bad):  Mr.  Deputy-Speaker,  Sir,  ay
 hon.  friend  does  not  seem  to  have
 no  iced  that  the  provisi  ns  of  the  Evi-
 dence  Act  do  not  apply  to  proceedings
 before  an  arbitrator.  If  that  ao,
 how  will  the  judgment  be  appealahle
 The  arbitrators,  whether  they  ire
 lawyers  or  otherwise,  if  they  are  not
 going  to  foll  w  the  provisons  of  :he
 Evidence  Act  and  they  are  not  ming
 to  record  full  evidence,  how  will  an
 appellate  court  be  able  to  decide  the
 matter?  My  submission  is  that  this
 pom:  has  been  overlooked  by  my
 learned  friend.

 He  says  that  the  award  should  be
 appealable.  Under  Section  3  cf  the
 Arbitration  Act,  the  arbitrators  are
 not  bound  to  g  ve  any  reasons  for  ‘he
 award  that  they  have  given.  Sect  02
 38  is  not  touched  by  my  hon.  friend.
 If  Section  33  is  not  being  touched,
 another  difficulty  arises.  He  says  tnat
 the  procedure  to  be  followed  will  be
 that  provided  by  the  Civil  Procedu-c
 Code  That  may  be  so.  Under  the

 ion,
 still  remains  there.  H  Section
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 Therefore,  my  submission  is  that  the
 sgmendment  that  my  learned  friend
 has  brought  furward  is  not  quite  m
 order.

 _  Sari  Jaganath,  Rao:  Mr.  Deputy-
 Speaker,  Sir,  I  am  not  able  to  ap-
 preciate  the  principle  underlying  the
 Bill.  My  hon.  friend,  Shri  Raghunath

 being  appointed  as  arbitrators.  The
 existing  Act  does  not  provide  any
 prohibition.  As  =  matter  of  fact,  in

 cedure  Code.  Then  the  very  purpo:e
 arbitration  lost.  If  arbitrators

 w  the  same  procedure  as  in  the
 vil  courts,  where  is  the  point  in

 seferring  the  matter  to  arb'‘tration?
 The  whole  point  in  referring  the  mat-
 tet  to  arbitration  is  that  the  matter
 in  Gspute  will  be  decided  speedily  ani
 &  the  best  satisfaction  of  both  the
 parties  because  both  parties  select  as
 trbitrators  persons  in  whom  they  have
 faith  and  confidence.

 Thirdly,  he  wants  a  provision  fer

 fowl
 ding  appeal  against  every  ward.
 again  goes  against  the  spirit  of

 arbitration.  It  is  not  a  conservative
 opinion  as  my  hon.  friend,  Shri
 Zeswara  Iyer,  said.  But  the  very
 object  of  arbitration  is  defeated  if
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 have  speedy  justice.  That  purpose  is
 defeated  by  this.

 7250

 Then,  about  remuneration  of  arbi-
 trators  also  he  wants  to  introduce  a
 provision.  There  is  already  a  provi-
 sion  in  the  existmg  Act—Section  38—
 whereby  it  is  open  to  the  arbitrators
 not  to  submit  the  award  unless  the
 fees  are  paid.  Therefore,  I  do  not  see
 any  need  for  such  an  amendment.

 Lastly,  he  wants  provision  for  first
 appeal,  second  appeal  and  appeal  to
 Supreme  Court  against  the  awards  of
 arbitrators.  Here  again  I  do  not  see
 any  reason  for  it.  I  do  not  think  that
 any  need  has  arisen  after  the  passing
 of  the  Arb  tration  Act  in  3940  to  have
 such  a  provision.  As  a  matter  of  fact,
 as  stated  by  my  hon.  friend.  Shri
 Mulchand  Dube,  it  is  open  to  the  arbi-

 ,trators  to  record  evidence  and  exa-
 mine  w.tnesses  after  hdminis.ering  the
 oath.  but  they  are  not  bound  to  record
 evidence  in  extenso.  In  the  absence
 of  such  evidence  it  is  not  possible  for
 the  appellate  court  to  come  to  a  diffe-
 tent  findmg.  As  a  matter  of  fact,  if
 reasons  are  assigned  the  award  is  set
 aside  by  the  court.  They  can  only
 g  ve  their  findings.  I  know  of  a  case
 where  the  late  Shri  NN.  S:rcar,  Law
 Member  of  the  Goverment  of  India,
 gave  an  award  in  a  very  important
 matter.  He  gave  the  reasons  also.  The
 award  was  quite  justifiable,  but  the
 Calcutta  Court  set  aside  that  saying
 that  he  was  not  bound  to  give  reasons
 and  having  given  the  reasons  the
 award  is  vitiated.  So,  Sir,  the  Arbi-
 tration  Act  of  3940  is  all  comprehen-
 sive  and  it  meets  with  the  needs  of
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 ~seeks  to  serve.  The  main  provisions
 are  sought  to  be  incorporated  in  Chap-
 ter  IV  of  the  Indian  Arbitration  Act
 of  1940.  Chapter  IV  deals  with  refe-
 rences  made  in  a  pending  suit  and  I
 presume  that  though  it  is  not  very  clear
 from  a  reading  of  the  Bil!  Chapter  IVA
 is  intended  to  cover  only  those  refer-
 ences  which  are  made  in  a  pending
 suit.

 The  first  section  or  rather  clause  in
 the  proposed  Bull  under  Chapter  IVA
 is  the  appointment  of  legal  practition-
 ers  as  arbitrator  or  arbitrators.  Under
 the  present  Act  the  parties  may  choose
 legal  practitioners  if  they  so  desire,
 and  the  Arbitration  Act  provides  that
 if  the  parties  so  agree  then  the  arbitra-
 tion  shall  be  in  accordance  with  that
 agreement.  That  is  section  22  of  the
 Arbitration  Act  which  says:

 “The  arbitrator  shall  be  appoint-
 ed  in  such  manner  as  will  be
 agreed  upon  between  the  parties”.

 So,  there  is  no  prohibition  against
 parties  choosing  a  lawyer  if  they  so
 desire,  and  in  that  event  the  court  is
 bound  to  refer  the  matter  to  the  law-
 yers  so  chosen.

 Shri  Raghunath  Singh:  That  is  for
 the  arbitrator  in  a  suit  under  section
 22.  There  are  three  kinds  of  suits.

 Shri  A.  K.  Sen:  I  presume  that
 Chapter  IVA  is  intended  to  cover  arbi-
 tration  in  pending  matters,  in  suits
 pending  in  courts.  So  far  as  the  Arbi-
 tration  Act  relating  to  disputes  which
 have  not  reached  the  courts  is  con-
 cerned,  there  2s  equally  no  prohib.tion
 in  choosing  lawyers  or  a  lawyer.  We
 are  not  concerned  with  that  really
 because  the  Bill  seeks  to  confine  itself
 only  to  arbitration  references  in
 pending  suits.

 The  next  clause  is  designed  to  pro-
 vide  for  reference  to  one  or  more  legal
 practitioners.  That  a'so  is  covered  by
 the  present  Arbitration  Act  because  if
 the  parties  agree  to  refer  it  to  more
 than  one  arbitrator  who  are  legal

 ‘practitioners  they  can  do  so.  If  in-
 ‘stead  of  one  legal  practitioner  they
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 intend  to  refer  it  to  two,  three  or  four,
 they  can  do  50.

 Then,  thirdly,  whenever  the  court
 has  to  appoint  a  sole  arbitrator  or
 arbitrators  under  this  Act,  it  may
 appoint  one  or  more  legal  practit.on-
 ers  as  the  sole  arbitrator  or  arbitrators,
 as  the  case  may  be,  for  dec.ding  the
 dispute.  I  take  it  that  this  is  with
 regard  to  the  appointment  under  sec-
 tion  8  or  section  20  of  the  Indian  Arbi-
 tration  Act  where  the  parties  to  an
 arbitration  agreement  cannot  agree  the
 appointment  of  arbitrators  and  they
 spply  to  a  court  for  appointing  an
 atbitrator.  After  the  original  arbitra-
 tor  has  died  or  has  become  incapable
 of  acting  when  the  arbitration  agree-
 ment  is  filed  the  court  is  approached
 for  appointing  an  arbitrator  or  an
 umpire.  In  both  cases  the  court  has
 power  to  appoint  a  legal  practitioner.

 I  know  of  many  cases  in  which  I  had
 appeared  myself  in  proceedings  under
 either  section  8  or  section  20  of  the
 Jndian  Arbitration  Act  where  the
 court  has  appointed  reputed  legal
 practitioners  in  whose  award  the
 parties  had  respect  regard.  I  have
 done  it  in  innumerable  cases,  I  think,
 and  most  often  when  a  court  is  ap-
 proached  under  section  8  or  section  20
 usually,  unless  the  parties  themselves
 are  thinking  of  a  common  friend  or  a
 person  who  has  influence  in  the  com-
 munity  or  in  the  family,  the  court
 usually  appoints  a  legal  practitioner.
 But  that  does  not  mean  that  in  every
 case  a  legal  practitiorer  should  be
 appointed.  There  are  many  cases  even
 in  pending  suits  where  I  remember
 prothers  belonging  to  a  business  family
 were  quarrelling  so  that  every  day
 there  used  to  be  fresh  proceedings  in
 court,  and  after  protracted  proceed-
 ings,  I  remember  myself  and  the  coun-
 sel  for  the  other  side,  without  consult-
 ing  the  client,  agreed  to  nominate  the
 uncle,  the  maternal  uncle,  of  the  bro-
 thers  to  arbitrate.  This  gent’eman
 entered  Into  the  reference  and  decid-
 ed  the  whole  matter  in  one  week,  I
 remember,  to  the  entire  satisfaction  of
 the  brothers.  Though  the  original
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 clients  were  cursing  us  when  we  rerer-
 red  the  matter  to  arbitration,  without
 consulting  them,  after  one  week  they
 came  with  sweets  ta  me  and  thanked
 me  heartily  for  having  referred  the
 proceedings  to  the  maternal  uncle.
 That  shows  there  is  necessity  for  hav-
 ing  arb.trators  who  are  not  legal  prac-
 titioners  in  the  sense  in  which  we
 really  accept  that  term.

 The  next  provision  of  importance  is
 about  the  procedure  to  be  followed.
 Shr:  Rag':unath  Singh  want  the  arbi-
 trators  ty  convert  themselves  into
 courts  to  be  governed  by  the  Civil
 Procedure  Code.  I  think  that  will  be
 completely  negativing  the  very  essence
 of  arbitration.  Arbitration  means  the
 parties  voluntarily  set  up  a  forum
 which,  unfettered  by  the  rules  of  pro-
 cedure  of  ordinary  courts,  deals  with
 the  maiter  in  accordance  with  the
 principles  of  natural  justice  and  with
 the  desire  of  brining  about  substan-
 tial  justice  between  the  parties  and
 giving  an  award.  The  only  require-
 ment  under  the  present  law  is  that
 the  arbtrators  have  to  follow  the
 principles  of  natural  justice,  which
 includes  various  things.  That  means
 the  arbitration  cannot  shut  out  evi-
 dence.  If  the  party  seeks  to  adduce
 evidence,  the  arbitrator  must  hear  him
 and  allow  witnesses  to  be  called.  He
 cannot  shut  out  the  evidence.  He  must
 hear  the  parties  and  then  decide.

 I  was  told  that  the  arbitrators  can
 Proceed  without  calling  witnesses  or
 things  of  that  sort.  7  do  not  think  that
 anyone  having  experience  in  arbitra-
 tion  matters  can  agree  to  that  propo-
 sition  because  if  a  party  desires  to  call
 8  witness,  the  Arb‘tration  Act,  1940,
 gives  power  to  the  court  under  section
 43,  I  think,  for  issuing  processes  and
 for  the  attendance  of  witnesses.  If
 the  arbitrator  refuses  to  hear  witnes-
 ses,  he  wil!  be  guilty  of  misconduct  in
 the  sense  in  which  the  word  miscon-
 duct  is  used.  Therefore,  I  do  not
 think  there  is  any  ground  whatsoever
 for  apprehend'ng  that  arbitration  pro-
 ceedings  can  be  conducted  arbitrarily
 without  following  the  principles  of
 natural  justice,  In  fact,  it  will  other-
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 wise  be  completely  upsetting  the  entire
 fabric  of  arbitra.on  af  we  convert  or
 seck  to  convert  the  arbitrator;  into
 regular  courts  of  law  bound  down  by
 the  rules  of  procedure.

 Look  at  the  consequences  wh‘ch  wil}
 emerge  if  this  provision  is  accepted.
 There  will  be  applications  for  docu-
 ments,  inspection,  interlocutories,  com-
 mussions,  this  that  and  the  other.  The
 whoe  paraphernalia  of  the  courts  of
 law  will  be  open.

 Shri  Easwara  Iyer:  Is  it  not  a  case
 where  these  procedures  are  specially
 prescribed  for  the  proceedings  under
 Chapter  IV?  4६  does  not  generally  deal
 with  arb.tration.

 Shri  A.  M.  Sen:  For  any  arbita-
 tion.  I  have  done  it  myself.  Even
 for  arbitration  proceedings  which  are
 not  in  relation  to  pending  suits,  if  I
 want  to  call  a  witness,  I  just  approach
 an  arbitrator  and  make  an  application
 to  a  court,  and  the  witness  is  sent  for
 in  the  sense  that  he  does  not  come
 voluntarily.  But  he  is  to  be  compel-
 led  to  come.  I  remember  in-~one  case
 I  had  a  witness  called  from  Bihar  right
 up  to  Calcutta  by  issuing  a  process.
 This  is  not  confined  only  to  cases  or
 arbitration  references  in  relation  to
 proceedings  which  have  already  been
 imit  ated  in  courts,  or  in  other  words,
 reference  under  section  2l.  This  cov~
 ers  all  sorts  of  arbitration  and  if  the
 whole  paraphernalia,  particularly
 under  the  Civil  Procedure  Code,  is
 thrown  open,  the  consequence  will  be
 that  we  shall  really  carry  the  court
 into  the  arbitrator’s  room.  It  is  done
 छा  no  country  in  the  wor'd  in  wh.ch
 arb.tration  has  been  accepted  as  &
 good  form  of  settling  disputes.  It  is
 mostly  confined  as  a  potent  instrument
 of  setthng  disputes  in  commercial  com-
 munities.

 For  instance,  take  the  hundreds  of
 cases  which  are  decided  in  Calcutta  or
 Bombay  either  by  the  Bengal  Chamber
 of  Commerce  or  by  the  Bombay  Cotton
 Growers’  Association  and  the  various
 other  arbitration  forums  which  had
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 ‘been  set  up  under  the  different  cham-
 bers  of  commerce  and  which  are  com-
 pulsorily  incorporated  in  certain  forms

 -of  contracts  like  ju.e  contracts,  cotton
 contracts  and  so  on,  where  there  is
 compulsory  arbitration,  making  it
 obligatory  for  the  part.es  to  go  to  the
 forums  set  up.  Hundreds  of  thousands
 of  arbitration  cases  are  decided  every
 year.  Imagine  those  forums  be  ng  con-
 verted  into  courts.  I  think  it  will  be
 completely  destroying  the  whole  sys-
 tem  which  has  been  set  up  with  care
 and  which  has  been  serving  the  com-
 Mercial  community  very  very  useful-
 hy.

 Rea‘ly  that  disposes  of  the  main  sub-
 stance  of  this  Bill.  Coming  to  first
 appeals,  second  appeals,  etc.,  I  con-
 cede  that  if  arbitrators  are  converted
 into  courts  of  law  bound  to  fellow  the
 Civil  Procedure  Code,  it  will  follow
 logically  that  we  should  have  the
 entire  gambut  of  the  appellate  proce-
 dure,  first  appeal,  second  appea',  Sup-
 reme  Court  and  so  on,  on  merits.  But
 again  it  would  be  destroying  the  whale
 concept  of  arbitration  and  the  whdle
 structure  which  the  Arbitration  Act
 envisages  under  its  provisions.  That
 means,  arb  trators  will  have  a  right
 of  judgment  in  every  case,  give  their
 findings  on  facts,  points  of  law,  ete.
 In  other  words,  they  will  have  to  be
 trained  judges,  if  the  appellate  court
 can  really  function  as  an  appellate
 court.  Otherwise,  there  will  hsve  to
 be  a  remand  in  order  that  the  appel-
 late  court  may  deal  with  the  matter
 properly.  I  pe~sonally  think  that  it
 is  anything  but  arbitration.  Every-
 where,  it  has  now  been  well  settled
 that  arbitrators  have  to  act  quickly
 according  to  their  own  terms  and
 according  to  their  own  notions.  Take
 the  famous  case  regarding  the  arbitra-
 tor’s  power  to  award  damages  in  com-
 mercial  contracts.  It  was  argued  at
 one  time  that  arbitrators  are  not  really
 required  to  follow  the  golden  rule
 governing  the  question  of

 moat. Auding  out  the  market  rate,  the
 between  the  market  rate  and

 the  contract  rete,  etc.  in  awarding  it
 nam  thelr  own  knawiedge,  without  ex-
 emining  witnesses.
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 I  remember  it  was  the  Chie?  Justice
 of  Engiund  who  sald  that  comnbéreia)
 arbitrators  are  appointed  for  their  own
 special  knowledge.  If  they  have
 depend  on  evidence,  market  rates,
 contract  rates,  dnd  56  on,  it  Wil?  be  the
 end  of  commercial  arb.tration.  They
 are  chosen  because  they  have  special
 knowledge  and  they  can  deal  with  it
 firmly  and  speedily,  without  the  in-
 conveniences  or  infirmities  from  which
 courts  of  law  would  normally  suffer.

 Shri  Baswara  lyer:  Commercial
 arbitrators  will  not  be  hit  by  this  B:ll;
 they  wil  not  come  within  the  ambit
 of  this  Bill.

 Ghri  A.  K.  Sen:  Of  coursé,  they
 will,  There  is  no  difference  between
 commercial  and  other  arbitrators.
 Really  arbitration  is  more  important
 for  commercial  cases  rather  than  fer
 ortiinary  family  Gisputes,  which  hard-
 ly  go  to  arbitration,  Because  they
 always  find  their  way  into  courts  of
 law,

 behind  this  Bill.  It  seems  that  we
 have  been  obsessed  by  our  notions  as,
 to  how  courts  of  law  should  function

 to  the  dispute,  so  that  they  find  i
 a  better  forum  than  a  court
 voluntarily.  But  if
 parties  to  seek  in  a  different

 ay
 the

 tl  te

 same  type  of  forum  which
 si

 in  the  form  of  courta,  J  think  will
 destroy  the  entire  i  of  whee
 tion.

 For  thése  reeééhs,
 aT  pete  }

 thé  Poy
 of  Behalf  of  uv
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 in  Which  the  Evidence  Act  is  not  ap-
 plicable,  but  there  are  appeals—first
 appeal,  second  appeal,  etc.

 Shirl  Raghubir  Sahai  (Budaun)
 ‘They

 =
 appealable;  they  are  only

 af
 Shri  ra

 .
 Sen:  I  do

 bit  Know
 about

 case,  byt  majori  panchayat
 daws  provide  for  a  %  ie
 ah  appeal.

 Raghubdir  ®  Yes;  only
 révision  is  provided:  there  48  no  appeal.

 Mr.  Deputy-Speaker:  The  Law
 Minister's  appeal  has  hati  no  impres-
 sion  on  Mr.  Raghunath  Singh?  Shall
 I  put  it  to  the  House  or  is  he  with-
 drawing  it?

 Shri  Raghanath  Singh:  It  should  be
 put  to  the  vote  of  the  House.

 Mr.  Deputy-Spesker:  The  question

 “That  the  Bill  further  to  amend
 the  Arbitration  Act,  2940  be  taken
 into  consideration.”

 The  motion  was  negatived

 2627  hrs.

 CODE  OF  CRIMINAL  PROCEDURE
 (AMENDMENT)  BILL  (Amend-
 ment  of  sections  of  342  and  562).

 Shri  Raghubir  Sahai  (Budaun):  |
 deg  to  move:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 1898,  be  referred  to  a  Select  Com-
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 Prasad,  Shri  Raghunath  Singh,
 Shri  Uma  Charan  Patnaik,  Shri
 Naushir  Bharucha,  Shri  Harish
 Chandra  Mathur,  Shri  Radeshyam
 Ramkumar  Morarka,  Shri  Shiv-
 ram  Rango  Rane,  Shri  Vutukuru
 Rami  Reddy  and  the  Mover,  with
 instructions  to  report  by  the  last
 day  of  the  second  week  of  the
 next  session.”

 This  Bill  was  introduced  on  7th
 March,  958  and  on  5th  September,
 ‘1988  after  discussion  in  the  House,  a
 tidtion  was  adopted  for  its  circulation.
 It  was  provided  that  opinions  may  be
 invited  til  the  3ist  December,  1958.
 Opinions  have  been  received  and  are
 now  available  to  the  hon.  Members  of
 thls  House.  I  take  this  opportunity  of
 éxpretsing  my  gratitude  to  the  Secre-
 tarlat  of  the  Lok  Sabha  for  prompily
 eXecuting  this  onerous  task  of  secur-
 ing  opinions  from  almost  all  the
 States,  tabulating  them,  publishing
 them  and  supplying  them  to  hon.
 Members  with  the  greatest  possible
 expedition.

 I  am  making  this  motion  because  it
 8  provided  in  the  Rules  of  Procedure
 that  after  the  opinions  have  been
 received  the  Mover  of  the  Bill  should
 make  @  motion  for  its  reference  to  a
 Select  Committee.  181  opinions  have
 been  received  from  38  States  and  five
 Territories,  It  is  only  Andhra,  नि
 nion  from  where  has  not  so  far  been
 received.  I  am  told  that  they  ate  in

 The  Minister  of  Parliamentary

 Then  why  not  we  wait?
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 Shri  Raghubir  Sahai:  When  this
 matter  was  discussed  in  the  Business
 Advisory  Committee  there  was  a
 note  that  opinions  have  been  received
 from  all  the  States.

 Out  of  these,  08  opinions  are  in
 favour  of  the  Bli.  The  rest  are
 against  the  amendments  proposed  in
 the  Bill.  Thus  more  than  half  the
 opinions  are  in  favour  of  the  amend-
 ments  that  have  been  proposed  mm  the
 Bill  Out  of  these  403  opinions  that
 have  been  received  in  favour,  55  have
 agreed  with  both  the  amendments,  that
 is,  the  amendment  proposed  under
 section  342,  sub-section  (2),  of  the
 Criminal  Procedure  Code  as  well  a3
 the  amendment  proposed  under  section
 562,  wh'le  34  have  favoured  the
 amendment  proposed  under  s-ction
 $42(2)  with  a  comment  that  the  neces-
 sary  change  be  made  in  the  Prreduc-
 tion  of  Offenders  Act  wherever  the
 provision  under  section  562  has  beea
 replaced  by  that  provision.

 Now,  if  we  add  all  these  opinions,
 we  would  find  that  in  favour  of  the
 amendment  proposed  under  section
 $42(2)  only  and  4  with  the  amend-
 ment  under  section  562  Cr  PC.  the
 total  number  of  opinions  wou'd  be  54
 plus  34,  that  is,  88  and  in  favour  of
 the  amendment  proposed  under  sec-
 tion  562  the  total  number  of  opinions
 would  be  54  plus  14,  that  is,  68.  I
 may  also  state  that  these  opinions
 have  been  received  from  23  States
 and  five  Territories.

 With  regard  to  these  opirions  that
 have  been  received  in  faveur  of  the
 amendments  I  might  say  tat  these
 Opinions  have  been  received  fom
 very  em‘nent  persons—the  State  Gav-
 ernments,  judges  of  the  High  Court,
 Distr’ct  and  Sessions  Judges,  District
 Magistrates,  IGs  of  Police.  Commis-
 sioners  of  Police,  Bar  Assoriations,
 em'nent  advocates,  advorates-general,
 ind'v'dual  advocates  and  so  many
 others.

 Mhri  Reaj  Raj  Singh:  Since  when  did
 the  district  magistrate  become  eminent
 persons?
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 Shri  Raghubir  Sahai:  There  might
 be  two  opinions.

 In  fact,  these  opinions  have  been  re-
 Ceived  from  all  those  competent  to
 express  opinions  on  such  a  legal  sub-
 ject.  From  these  opinions  that  have
 been  supplied  to  us,  I  can  say  that  a
 very  encouraging  response  has  been
 made.  I  am  sorry,  more  opinions
 could  not  have  been  offered  by  in-
 terested  persons.  But,  everybody
 knows  that  the  difficulty  with  the
 lawyers  and  Bar  Associations  always
 is  that  they  do  not  take  seriously
 proposed  legislations  when  they  are  on
 the  anvi]  either  of  Parliament  or  of
 State  legislatures  seriously.  It  is  only
 when  a  legislation  has  become  an  Act
 that  they  take  it  seriously.

 Mr.  Deputy-Speaker:  Does  he  also
 hold  the  same  view  when  he  is  there
 in  the  Bar?

 Shri  Raghubir  Sahai;  With  regard  to
 the  supporters  ofthe  Bill,  I  can  only
 gay  that  they  have  appreciated  the
 spirit  of  the  Bill  and  have  thoroughly
 understood  it.  Because.  it  was  never
 suggested  in  my  Bull  that  after  these
 amendments  have  been  accepted,  pre-
 jury  would  be  wiped  out  altogether.
 It  was  never  my  contention.  Nor  was
 it  the  contention  of  those  who  were
 pleased  to  speak  in  favour  of  this  Bul!
 last  time.  All  that  was  submitted  was
 that  telling  the  truth  in  the  courts
 should  be  encouraged  and,  in  no  cir-
 cumstances,  telling  a  falsehood  should
 be  encouraged  The  suggested  amend-
 ments  are  merely  a  step  in  that  direc-
 tion.  Other  such  steps  may  follow  in
 due  course.

 With  your  permission,  I  would  like
 to  say  a  few  words  about  those  who
 have*opposed  these  amendments.

 Mr.  Depnty-Speaker:  They  may  not
 have  understood  the  provision.

 Shri  Raghubir  Sahai:  ‘Yes.  exactly.
 At  the  time  when  the  Bill  was  being
 discussed  here,  altough  a  large  number
 of  Members  were  pleased  to  offer  their
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 support  to  the  Bill,  there  were  a  hand-
 ful  who  opposed.

 Shri  Braj  Raj  Singh;  Handful?

 Shri  Raghubir  Sahai:  At  that  time,
 when  I  was  winding  up....

 Shri  Braj  Raj  Singh:  Last  time,
 could  we  know  the  number  who  spoke
 for  and  against  this  Bill?

 Code  of

 Shri  Raghubir  Sahai:  You  may  con-
 sult  the  proceedings  of  the  debate.
 But,  they  were  quite  a  few  and  the
 bon.  Member  Shri  Braj  Raj  Singh  was
 one  among  them.

 I  said  at  that  time,  let  us  wait  till
 opinions  have  arrived  from  all  over
 the  country  and  then,  perhaps,  it  may
 be  time  for  them  to  reconsider  their
 views.  I  will  make  that  submission
 again.  After  receipt  of  these  opinions,
 I  will  beg  of  those  who  opposed  my
 Bill  last  time  to  go  through  them  and
 revise  their  opinions.  I  admit  that
 those  who  have  opposed  these  amend-
 ments  also  are  very  eminent  persons.
 For  instance,  one  ex-Judge  of  the
 Federal  Court,  who  was  pleased  to
 offer  his  opinion  about  this  Bill  says
 that  the  burden  of  proof  in  any  crimi.
 nal  case  ties  wholly  on  the  prosecution,
 end  that  the  accused  is  under  no
 obligation  to  help  the  court.  It  is
 possible  to  agree  with  the  first  part
 of  his  contention.  When  the  ex-Judge
 of  the  Federal  Court  says  that  the
 accused  fs  under  no  obligation  to  help
 the  court  I  respectfully  submit  that  it
 is  a  very  pre-posterous  and  fantastic
 proposition  to  be  agreed  to.

 Why  then  has  Section  342  been  en-
 acted?  What  is  the  need  of  it  if  the
 accused  is  under  no  obligation  to  help
 the  court?  It  may  not  be  a  legal
 obligation;  it  is  a  moral  obligation.
 After  the  entire  prosecution  evidence
 has  been  recorded,  it  is  definitely  stat-
 ed  in  Section  342  that  the  court  will
 ask  the  accused  to  make  a  statement
 and  it  is  for  him  either  to  make  a
 statement  or  not  to  make  a  statement.
 (An  Hon.  Member:  But  what  is  the

 purpose)?  The  purpose  is  to  help  the
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 court  to  errive  at  the  truth.  Other-
 wise  what  is  the  court  therefor?  The
 prosecution  says  that  it  is  under  no
 obligation  to  help.

 Mr.  Deputy-Speaker:  The  law  as  :t
 stands  secures  the  accused  against  all
 mora!  obligations.

 Shri  Raghubir  Sabai:  With  due  res-
 pect,  my  own  interpretation  is  that
 there  is  clearly  a  moral  obligation  on
 the  part  of  the  accused  to  help  the
 Court  in  arriving  at  the  truth,  because
 there  can  be  instances....

 Mr.  Deputy-Speaker:  Not  in  the  law.

 Shri  Raghubir  Sahai:  Otherwise,  ac-
 cording  to  my  own  interpretation
 there  would  have  been  no  necessity  to
 enact  a  provision  like  Section  $42.  It
 was  entirely  unnecessary.  This  is  my
 submission.

 Mr.  Deputy-Speaker:  Does  it  put  a
 moral  obligation  on  him?  Rather,  it
 gives  him  freedom  from  that  obliga.
 tion.

 Shri  Raghubir  Sahai:  There  is  mora]
 obligation  ag  well.  There  may  be
 fabricated  cases  where  the  prosecution
 concocts  a  cent  per  cent  false  case
 against  the  accused.

 Mr.  Deputy-Speaker:  In  that  case
 the  accused  would  not  come  to  the  help
 of  the  court.

 bri  Raghubir  Sahai:  That  is  what  I
 say.  If  he  keeps  mum,  it  means,  he
 gets  his  own  fate  sealed.  I  say  that
 there  are  occasions  when  the  accused
 should  come  to  the  rescue  of  the  eourt.
 The  court  is  there  to  find  out  the
 truth.  Therefore,  I  submit  that  I  can
 not  appreciate  this  contention  that  the
 accused  is  under  no  obligation  to  help
 the  court.

 There  are  some  persons  who  say  that
 Af  the  word  ‘false’  is  removed  from
 Section  342  of  the  the  Criminal  Pro-
 cedure  Code,  then  Article  20,  sub-
 clause  (3)  of  the  Constitution  would
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 [Shri  Raghubir  Sahai]
 be  violated.  I  cannot  possibly  under.
 stand  how  the  Constitution  would  be
 violated.  The  provision  in  the  Consti-
 tution  says:

 “No  person  accused  of  any
 offence  shall  be  compelled  to  be  a
 witness  agains;  himself.”

 I  cannot  possibly  understand  how  if
 the  word  ‘false’  is  removed  from
 section  342,  this  sacred  article  of  the
 Constitution  would  be  violated.  It
 appears  that  al]  these  eminent  persons
 who  have  expressed  their  opinions
 against  the  suggested  amendments....

 Shri  Easwara  Iyer  (Trivandrum):
 All  the  Bar  associations  also  have
 done  50.

 Shri  Raghubir  Sahai:  ....are  tied  up
 with  words;  they  are  not  prepared  to
 consider  a  single  changes  in  the  law
 as  it  stands  at  present.  Some  of  them
 have  objected  to  the  amendment  of
 section  562  as  weil,  and  they  say  that
 if  the  suggested  amendment  is  accept-
 ed,  then  the  court  will  be  under  an
 obligation  to  discharge  every  accused
 and  to  let  him  off  after  admonition  on
 probation.  Others  say  that  if  this
 amendment  is  accepted,  then  so  many
 confessions  would  he  forthcoming  be-
 cause  of  police  intervention.  IJ
 appeal  to  you,  Sir....

 Mr.  Deputy-Speaker:  I  expressed  the
 same  view  last  time.

 Shri  Raghobir  Sabai:  So  many  con-
 fessions  are  coming  forth  every  day,
 but  every  confession  is  not  being  ac-
 cepted  by  the  court.  The  court  is
 there  to  sift  whether  the  confession
 coming  from  the  accused  is  a  bona
 fide  confession  or  a  genuine  confession
 or  not.  What  is  the  court  there  for?

 Even  after  the  suggested  amend-
 ment  is  accepted,  if  these  confessions
 are  coming,  the  court  is  not  bound  to
 accept  every  such  confession.  Sec-
 tion  662  is  not  mandatory;  it  is  dis-
 cretionary,  and  it  w:!]  be  one  of  the
 extenuating  circumstances  such  as  age,
 character,  antecedents,  and  also  the
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 fect  whether  he  has  stated  the  truth  or
 not.  So,  where  is  the  harm?

 Shri  Easwara  [yer:  Dogs  it  not  fetter
 the  discretion  of  the  court?

 Shri  Raghubir  Sahai:  Certainly  not,
 even  after  his  having  made  g  con.
 pletely  true  statement,  the  court  can
 say  that  it  is  not  going  to  release  him
 en  probation.  This  is  no  mandatory
 provision.

 T  am  not  going  to  discuss  each  and
 everyone  of  the  opinions,  But  these
 gre  some  of  the  positions  that  they
 have  taken  up,  and  I  cannot  possibly
 appreciate  them.

 On  the  other  hand,  those  who  have
 supported  the  Bill  have  put  forward
 very  cogent  and  very  convincing
 reasonings.  For  instance,  I  might
 quote  the  opinion  of  the  Director  of
 Pubhe  Prosecution,  Bombay.

 Shri  Braj  Raj  Singh:  A  policeman?

 Shri  Raghubir  Sahai:  Let  my  hon.
 friend  not  be  afraid  of  a  policeman.

 Mr.  Deputy-Speaker:  The  only  fear
 with  Shri  Braj  Raj  Singh  is  that  the
 policeman  would  be  intérested  in  get-
 ting  these  confessions.

 Shri  Raghnbir  Sahai:  Now,  let  hon.
 Members  judge  these  opinions  on
 merits.  The  Director  of  Public  Prose-
 cution,  Bombay,  says:

 “S  agree  generally,  with  my
 experience  of  a  long  time  as  an
 advocate  and  a  judge,  with  the
 observations  made  by  the  Mover
 of  the  amending  Bill.  The  propos-
 ed  amendment  in  no  way  imping-
 es  on  these  two  princip:es.  All
 that  it  seeks  to  do  is  to  take
 away  @  statutory  invitation  to
 the  accused  coupled  with  an  as-
 surance  of  complete  immunity  ०
 make  a  false  statement.  I  am  at
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 make  8  false  statement.  Is  false-
 hood  so  २७४४  essential  for  creat.

 ad  r
 feeling  of  safety  and  secu-

 ्,

 This  is  what  he  says;  he  is  not  only
 a  policeman  but  an  ex-judge  as
 well.  Then.  there  is  the  opinion  of
 the  District  Judge  of  Poona.

 The  District  Judge  of  Poona  says:

 “In  order  to  inspire  confidence
 in  the  accused  that  justice  will
 be  meted  out  to  him,  the  legisla-
 ture  have  given  him  not  only
 immunity  but  a  sort  of  encour-
 agement  to  speak  falsehood.  A
 statutory  provision  that  the
 accused  may  give  false  replies  is
 likely  to  undermine  the  confi-
 dence  of  the  public  in  the  admin.
 istration  of  justice.  It  will  thus
 be  seen  that  the  provision  is  not
 merely  redundant.  but  is  mis-
 chievous  and  repugnant  to  the
 modern  notions  of  jurisprudence.
 By  deleting  the  same  provision,
 the  legislature  will  not  m  any
 way  deprive  the  accused  of  any  of
 his  legitimate  protection  and
 at  the  same  time  rehabilitate  the
 confidence  of  the  public  in  the
 administration  of  justice.”

 I  will  quote  only  one  more  opinion,
 that  of  the  Chief  Secretary  of  the
 Delhi  Administration.

 Shri  Braj  Raj  Singh;  Is  he  also  ा
 ex-Judge?

 Shri  Raghubir  Sahai:  He  says:

 “The  word  false  occurring  in
 section  342,  sub-clause  (2)  is,  I
 have  no  doubt,  jarrmg  to  modern
 ears,  and  the  objective  can  be
 met  by  substituting  the  words  ‘or
 by  giving  such  answers  to  the
 questions  as  he  considers,  neces-
 sary’  Pd

 Shri  Sublman  Gheee  (Burdwan):
 It  is  not  to  modern  ears,  it  is  to
 Macaulay's  oars.
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 Raghubir  Sahai:  I  have  only  quoted
 a  few  opinions.  There  is  no  time  for
 Me  to  quote  other  opinions,  and  the
 hon.  Members  would  be  well-advised  to
 go  through  the  papers  that  have  been
 supphed  to  us.

 The  only  conclusion  to  which  we
 can  come  ४3  that  the  amendments
 are  really  very  necessary,  and  by
 accepting  the  amendments  we  shall
 be  removing  th:s  jarring  word  “false”
 from  our  logisiation  In  fact,  many
 eminent  persois  who  have  offered
 their  op:ions  have  suggested  that
 the  word  “faise”  should  be  removed.

 It  might  be  said  that  there  are  State
 Governments  which  are  _stoutly
 opposing  these  amendments.  I  went
 through  their  opinions  again,  and  I
 find  that  out  of  so  many  State  Gov-
 ernments  who  have  been  pleased  to
 supply  their  opinions,  four  State
 Governments,  namely,  UP.,  Madhya
 Pradesh,  Orissa  and  Bombay,  are  en-
 tirely  in  favour  of  the  spirit  of  the
 Bill.  There  are  other  States,  Kerala,
 Bihar,  West  Bengal,  Mysore,  Rajasthan,
 Madras  and  Punjab,  who  have  oppos-
 ed  these  amendments.  While  these
 State  Governments  have  opposed  the
 amendments,  very  powerful  support
 has  come  from  these  States,  for
 instance  from  Kerala—f‘om  District
 Magistrates,  District  Judges,  Bar
 Associations.  It  will  be  worth  while
 for  hon.  Members  to  go  through  the
 opinions  received  from  Kerala.

 Similarly,  although  the  Govern.
 ment  of  Bihar  has  opposed  these
 amendments,  the  entire  High  Court,
 all  the  Judges  of  the  High  Court,  have
 supported  these  amendments.  The
 District  Judges,  Bar  Associations  and
 District  Magistrates  have  supported
 the  amendments.

 Shri  Easwara  lyer:  What  about
 the  Bombay  High  Court?

 Shri  Raghubir  Sahai:  It  is  really  a
 matter  of  misfortune  that  so  many
 State  Governments  have  not  seen  eye
 to  eye  with  these  amendments.
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 {Shri  Raghubir  Sahai]
 Out  of  five  Territories,  as  many  as

 Zour  have  entirely  accepted  the  spirit
 of  the  amendments.  There  are  two
 other  Territories,  the  Laccadive  and
 Miricoy  Islands.

 Mr.  Deputy-Speaker:  Then.  the
 ‘Territories  are  more  far-sighted  than
 the  States!

 Shri  Raghnbir  Sahai:  Opinions
 swere  invited  from  them  as  well.  and
 ‘we  might  attach  whatever  value  we
 may  like  to  them.  So  in  fact  the  con-
 sensus  of  opinion  is  in  favour  of  these
 amendments.  I  would  simply  wish

 ‘that  the  hon.  Minister  would  take  a
 sympathetic  view,  as  he  did  last  time.
 Zet  it  be  referred  to  a  Select  Com-
 mittee.  Even  after  these  amend-

 aanents  I  have  proposed  are  considered.
 there  will  be  some  other  consequen-
 tial  amendments  also  to  be  made.  But
 ‘that  will  be  only  in  the  Select  Com-
 gnittee  itself  where  they  can  be  drawn
 ap.  I  would  request  the  hon.  the
 Hoine  Minister  to  be  good  enough  to
 accept  the  motion  that  I  have  moved.

 Mr.  Deputy-Speaker:  Motion  moved:

 “That  the  Bill  further  to  amend
 the  Code  of  Criminal  Procedure,
 i898,  be  referred  to  a  Select  Com-
 mittee  consisting  of  the  follow-
 ing  members  namely:  Shri
 Sinhasan  Singh,  Shri  Upendranath
 Berman,  Shri  Shree  Narayan  Das,
 Pandit  Munishwar  Dutt  Upa-
 dhyay,  Shri  Raghubar  Dayal
 Mishra,  Shri  Jaganatha  Rao,  Shri
 Khushwagt  Rai,  Shri  Yadav
 Narayan  Jadhav,  Shri  Resham
 Lal  Jangde,  Shri  Ganpati  Ram,
 Shri  Satyendra  Narayan  Sinha,
 Shri  K.  T.  K.  Tangamani,  Shri
 Sumat  Prasad,  Shri  Raghunath

 Singh,  Shri  Uma  Charan  Patnaik.
 Shri  Naushir  Bharucha,  Shri
 Harish  Chandra  Mathur,  Shri
 Radhesham  Ramkumar  Morarka,
 Shri  Sivram  Rango  Rane,  Shri
 Vutukuru  Rami  Reddy,  and  the
 ‘Mover,  with  instructions  to  re-
 port  by  the  last  day  of  the
 second  week  of  the  next  Session”.

 APRIL  38,  3989  Criminal  Procedure  2768
 (Amendment)  Bill

 May  I  know  from  the  Minister
 what  is  to  be  his  statement  in  re-
 gard  to  section  342?  Are  Govern-
 ment  agreeing  to  reference  to  a
 Select  Committee?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):
 No.  I  am  put  in  the  position  of  accus-
 ed  under  Section  342.  You  are  giving
 me  an  opportunity  to  explain  what-
 ever  appears  against  me  _  in  the
 speech  of  the  hon.  Mover.

 Shri  Tangamani  (Madurai):  I  sup-
 port  the  motion  of  my  learned  friend
 that  this  Bill  be  referred  to  a  Select
 Committee.

 Shri  Subiman  Ghese:  He  is  a  Mem-
 ber  of  the  Select  Committee.  How
 can  he  speak?

 Shri  Tangamani:  When  this  was
 taken  up  during  the  last  session,  I
 was  one  of  those  who  opposed  it,
 though  I  did  not  have  the  oppor-
 tunity  to  oppose  it  openly  in  the
 House.

 Mr.  Deputy-Speaker:  What  has
 happened  in  the  meanwhile?  Only
 the  inclusion  of  the  hon.  Member  on
 the  Committee?

 Shri  Tangamani:  The  circulation  of
 the  Bill  for  eliciting  public  opinion
 has  shown  how  divergent  are  the
 views  of  very  eminent  Judges  and
 other  legal  luminaries.

 My  main  point  in  supporting  the
 motion  is  briefly  this.  For  some
 time,  the  Code  of  Criminal  Proce-
 dure  is  being  taken  for  granted.
 There  are  many  sections—obnoxious
 sections  at  that—which  need  drastic
 revision  also—section  like  1“,  107,  5i
 etc.  These  were  the  sections  which
 were  used  in  the  past  against  politi-
 cal  opponents  and  these
 tions  which  are  being  : 2  of
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 section  l5I.  Section  44  has  gained
 notoriety.  Section  ३०७  is  also  one  of
 the  sections  which  is  being  abused  to
 this  day.  I  know  many  of  the  hon
 Members  here  would  have  heen
 caught  by  any  or  all  of  these  sections.
 I  am  mentioning  this  to  show  how
 taere  are  sections  mm  the  Criminal
 Procedure  Code  itself  which  need
 drastic  revision.

 So  far  as  section  342  is  concerned,
 my  personal  opinion  is—and  it  is
 also  the  opinion  of  some  of  the  Judges
 of  the  Madras  High  Court—that  it  is
 more  an  ornamental  section.  The
 evidentiary  value  of  section  342  is
 practically  nil.  If  a  particular  Dis-
 trict  Judge  or  Sessions  Judge  fails  to
 observe  rigorously  the  procedure  laid
 down  in  section  342,  it  is  not  going
 to  materially  affect  the  case  one  way
 or  the  other

 ह ९2  hra.

 The  wh-le  question  is,  the  prosecu-
 tion  has  got  to  prove  its  case  beyond
 all  reasonable  doubt;  and  the  defence
 establishes  its  case  by  cross-examina-
 tion,  by  admussions  from  the  wit-
 nesses  And,  now,  it  is  given  colour
 by  the  accused  when  he  gives  a  state-
 ment  under  section  342,  and  when
 some  defence  witnesses  are  exam  ned.
 S  ,  a  pattern  has  grown  that  the  sug-
 gestions  made  in  the  cross-examina-
 tion  or  the  admussion  of  witnesses  in
 cross-examination  will  have  to  be  sup-
 ported  by  the  witness  himself  undcr
 Section  342.

 Sir,  you  know  very  well  that  this
 section  342  is  a  departure  from  English
 law  under  which  it  is  not  permissible
 t>  ask  the  accused  any  questions  other
 than  questions  incidental  to  the  mal
 in  court.  Here  he  is  asked  whether
 he  wants  to  cross-examine  the  wit-
 nesses  or  whether  he  has  got  anv  wit-
 nesses  to  be  examined.  These  are  the
 questions  which  are  posed  before  him
 Here  now,  it  is  incumbent  on  the
 Sessions  Judge  to  draw  the  atten‘ion
 ct  the  accused  to  the  evidence  which
 has  been  tendered  and  the  accused
 is  asked  to  say  ‘Yes’  or  ‘No’.  The
 Questions  are  so  framed  that  they  are

 56  डन.
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 not  in  the  nature  of  cross-examina-
 tion  All  that  the  Judge  does  72  to
 invite  the  attention  of  the  accused  ‘o
 the  evidence  against  him.  So.
 naturally,  whether  he  says  ‘Yes’  or
 ‘Nc’,  it  is  not  going  to  materially  alter
 the  conviction  that  he  is  going  to  face.
 The  answer  given  by  the  accused  in
 this  case  has  little  evidentiary  value,
 if  at  all  it  has  got  any.  That  beng
 the  case,  it  would  be  welcome  if  the
 whole  of  section  342  is  deleted.

 Section  342A  which  has  now  come
 gives  authority  to  the  accused  himself
 to  g°  into  the  witness  box  and  sive
 evidence  on  oath.  So,  342  is
 redundant.  Till  freedom  the  accused
 was  not  a  compellable  witness.  He
 was  not  a  competent  witness  against
 himself  In  Br‘tish  courts,  even  to
 this  day,  a  spouse  is  not  a  witness  who
 can  be  compelled  to  give  evidence
 against  the  husband  or  the  wife.  Sub-
 section  (4)  of  section  342  says  that
 the  accused  is  not  to  be  examined  on
 oa‘h  This  is  an  ornamental  sector,
 and  having  this  will  have  to  be  can-
 vassed  and  people  told  also  Eminenr
 Judges  and  practitioners  have  given
 their  opimion  I  am  at  a  disadvantage
 because  the  entire  Bar  Ass-ciation  of
 Madras  and  the  Judges  of  the  Madras
 High  Court  and  also  the  Sassions
 Judges  have  opposed  it.  But.  there  us
 one  Mr  प्र  T  Rangaswamy  Aiyangar,
 who  was  Public  Prosecutor  for  rome
 time,  who  has  given  his  opinion.  He
 says:

 “In  my  opinion  the  amendment
 Proposed  for  omission  of  the
 words  ‘or  by  giving  false  answers
 to  them’  in  Section  $42(2)  Crimi-
 nal  Procedure  Code  is  a  salutarv
 and  necessary  ene  for  there  could

 countenancing  or
 encouraging  perjury  when  on  the
 other  hand  there  is  the  endeavour

 Me  Put
 down  perjury  in  courts  of

 Ww.

 Tt  may  be  argued  that  any  statement
 under  842  will  not  come  under  497
 IP.C.  because  it  will  not  be  perjurv
 as  it  is  not  evidence  on  oath,  At  the
 same  time  must  we  have  on  the
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 Statute  book  that  we  will  give  statu-
 tory  protection  to  a  person  for  making
 a  false  statement  knowing  it  to  be
 false?  If  I  am  asked  to  make  a  false
 statement  that  will  not  help  to  raise
 the  moral  standard  of  the  people.  Sv.
 this  has  got  much  wider  scope.  I
 believe  the  object  which  my  hon.
 friend  has  given  may  not  be  the  cor-
 rect  one.  The  object,  he  has  stated
 is  to  stop  perjury.  No  lawyer  will
 argue  that  any  statement  made  under
 342  will  constitute  perjury.  But  for
 many  years  the  Britishers  wanted  to
 din  into  our  ears  that  we  are  a  ०९०००
 who  would  generally  go  even  into  the
 witness  box  and  commit  perjury.  If
 it  is  not  on  oath  statutorily,  we  wil!
 be  giving  anything  which  we  know  to
 be  false.  It  is  really  not  in  consonance
 with  the  honour  of  our  country.  A
 section  like  this  should  be  deleted  and
 suitably  amended  also,  There  arc  cer-
 tain  suggestions  made  by  those  whe
 have  given  their  opinion  at  least  ध्क
 delete  the  word  ‘false’  and  repiace  it
 by  ‘any  statement’.

 About  the  second  point  on  the  quer-
 tion  of  probation,  I  am  not  in  full
 agreement  with  this  agreement.

 Mr.  Deputy-Speaker:  He  may  be
 brief;  there  are  a  large  number  of
 hon.  Members.

 Shri  Tangamani:  It  is  for  this  reason
 that  when  we  are  going  to  give
 admonition  or  excusing  them  with  a
 warning  for  the  first  offence  for  such
 an  offence  we  need  not  extract  a  con-
 fession  from  them.  The  view  has  also
 been  expressed  that  these  two  sections
 deal  with  the  character  of  the  indivi-
 duals  and  a  procedure  laying  down  a
 criminal  law  cannot  be  separated  from
 the  society.  It  is  really  focussing  the
 attention  of  the  public  to  certain  things
 which  are  now  developing  in  thi+
 country.  Although  the  scope  is  very
 limited,  I  do  believe  that  if  it  is  refer-
 red  to  the  Select  Committee,  thr
 opinions  and  the  report  of  the  Select
 Committee  will  certainly  help  the
 House  to  direct  its  attention  to  further
 amendment  of  the  Criminal  Procedure
 Code.

 APRIL,  18,  659  Criminal  Procedure  12172,
 (Amendment)  Bill

 Pandit  है,  0.  Sharma  (Hapur):  Sir,
 I  rise  to  support  the  amendment  on
 the  simple  principle  that  the  Funda-
 mental  Rights  in  our  Constitution  are

 we
 cornerstone  of  the  structure  of  our

 te.

 Mr.  Deputy-Speaker:  Hon.  Members
 shall  be  very  brief.

 Pandit  K.  0,  Sharma:  Those  Funda-
 mental  ‘Rights  have  implied  duties  or
 liabilities  on  the  citizens.  There  js  no
 right,  rather  nothing  in  relation  to
 human  way  of  doing  things,  where  a
 man  can  enjoy  a  right  without  any
 corresp:nding  duties  or  liabilities  85
 against  it.  So,  when  we  have  got  the
 Fundamental  Rights  and  the  freedom
 enumerated  in  article  19,  there  are
 fundamental  duties  cast  on  the  citizen
 in  apposition  to  rights  that  he  can
 claim.  For  instance,  the  right  to  free-
 dom  of  speech  and  expression  is  there
 but  there  is  a  duty  that  he  will  not
 speak  or  express  himse]f  in  a  way
 which  may  endanger  the  security  of
 the  State  or  friendship  with  foreign
 States  or  public  order,  decency,
 morality  or  contempt  of  court  or
 defamation  or  incitement  to  offence.
 These  are  the  limitations.  He  wit!  not
 so  behave  as  in  any  way  to  help  in
 the  ccmmission  of  these  injuries
 which  may  be  harmful.  This  section
 in  the  Criminal  Procedure  Code  has
 its  origin  and  birth  at  a  place  wherc
 the  notion  or  idea  of  a  State  has  not
 been  in  the  form  as  it  exists  today.
 The  individual  has  a  right  to  freedom
 but  the  State  too  has  a  right  to  stabi-
 lity  and  that  implies  that  its  important
 institutions  would  be  helped  and  res-
 pected  and  a  sort  of  a  dignity  and
 honour  would  be  given  thereto.  There
 is  the  remedy;  under  article  35  there
 is  the  right  to  constitutional  remedies.
 This  right  of  constitutional  remedy  has
 to  be  guaranteed  by  the  Supreme
 Court.  If  the  judges  of  the  courts  go
 to  help  the  citizen  in  guaranteeing  the
 fundamental  rights  and  also  help  him
 by  the  establishment  of  judicial  courts
 in  getting  a  fair  and  independent  jus-
 tice,  then  the  citizen  has  to  help  the
 courts.  It  is  a  simple  principle  “Ye
 shall  water  the  tree  whereof  Ye  will
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 eat  the  fruit”.  If  the  courts  and
 judges  are  to  administer  and  guarantee
 justice  to  the  citizen.  the  citizen  on
 his  part  has  to  help  the  court  and  not
 abuse  the  process  of  the  court.  My
 respectful  submission  is  that  speaking
 a  lie  or  making  a  false  statement  is
 an  abuse  of  the  process  of  court.
 Therefore,  this  abuse  of  proc  of
 court  should  in  no  way  be  allowed  to
 any  citizen  whatsoever.

 It  is  a  wrong  notion  to  say  that  a
 citizen  has  a  right  to  freedom  or  to
 security,  and  even  on  making  a  false
 statement  he  can  get  out  of  the
 clutches  of  law.  Because  he  owes  a
 duty  to  that  very  court,  he  owes  a
 duty  to  the  administration  of  law  that
 he  would  be  helpful  and  would  g've  a
 true  statement  of  facts  so  that  justice
 could  be  meted  out  to  him  as  a  person
 and  the  administration  of  justice  as  an
 instrument  of  the  State  would  be
 helped.

 My  humble  submission,  therefore,  is
 that  every  citizen  owes  a  duty  to  the
 State  so  far  as  the  administration  of
 justice  is  concerned,  that  justice  should
 be  free  and  independent  and  he  wil!
 claim  the  justice  in  accordance  with
 the  law  whether  against  himself  or  in
 favour  of  himself.

 With  these  remarks,  Sir,  I  support
 the  motion  moved  by  my  hon.  friend

 Pandit  Manishwar  Dutt  Upadhyay
 (Pratapgarh):  Mr.  Deputy-Speaker,
 Sir,  in  stating  the  objects  of  the  Bill
 the  Mover  really  laid  emphasis  on
 certain  points  and  it  is  on  that
 account,  I  feel,  that  there  has  been  so
 much  opposition  to  this  Bill  as  I  find
 from  the  opinions  that  I  have  seen.
 In  the  Statement  of  Objects  and
 Reasons,  he  has  said:

 “A  statutory  guarantee  to  the
 accused  for  making  a  false  state-
 ment  as  provided  for  in  section
 342  of  the  Code  of  Criminal  Pro-
 cedure,  4898  is  repugnant  to
 modern  notions  of  jurisprudence
 and  should  be  deleted.”

 CHAITRA  28,  88  (SAKA)  Criminal  Procedure  72774
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 This  is,  of  course,  all  right.  But  in
 the  very  beginning  he  says:

 “The  object  of  the  Bill  is  to
 eliminate  perjury  from  law
 courts....”

 I  should  say,  he  has  undertaken  a
 difficult  task.  Having  stated  that  he
 was  trying  to  eliminate  perjury  from
 law  courts,  which  appears  almost
 impossible,  he  has  put  himself  against
 so  many  people  who  think  that  it  is
 impossible  for  him  to  achieve  thal
 object.  That  is  why  so  many  opin-
 ions  have  come  up  against  him.

 He  has  stated  the  other  object  later,
 that  it  is  repugnant  to  modern  notions

 .of  jurisprudence.  I¢  is  only  on  that
 account  that  I  want  to  support  this
 Bill,  this  part  of  the  Bill.  In  fact.  it
 is  not  so  easy.  Although  we  might  try
 to  create  an  atmosphere  so  that  people
 may  tell  the  truth  in  the  court,  yet  it
 is  not  so  easy.  Of  course,  the  atmos-
 phere  that  is  created  by  this  word
 “false”  is  that  it  is  a  statutory  pro-
 vision  for  a  person  to  tell  lies  in  the
 court.  It  is  almost  obnoxious,  abomin-
 able,  that  the  word  “false”  should  re-
 main  on  the  statute  book  and  one
 should  be  allowed,  encouraged  as  a
 matter  of  fact,  or  given  liberty  to  tell
 lies  and  it  should  be  provided  in  a
 section  of  the  Cr.  है:  C.  Our  hon.
 friend  on  the  other  side  was  posing
 a  point  and  he  said  that  it  was  an
 ornamental  section.  As  a  matter  of
 fact,  this  section  is  not  going  to  serve
 any  purpose  according  to  him,  and  is
 not  going  to  help  either  this  way  or
 that  way.  Even  then,  where  no  pur-
 pose  is  served,  when  nothing  38
 gained  by  it,  still,  if  we  keep  that
 word  “false”  on  the  statute,  how  far
 that  would  be  justified.  That  is  the
 aspect  which  I  want  to  consider.

 I  was  looking  into  the  opinions  that
 we  have  received.  We  have  received
 a  number  of  opinions  no  doubt  includ-
 ing  opinions  from  prominent  judges
 and  also  administrators  and  others.
 From  these  opinions,  as  I  could  sift
 them,  I  find  that  the  opinions  general-
 ly  are  that  no  useful  purpose  would
 be  served  by  removing  this  word,
 because  the  object  of  removing  this
 word,  in  the  mind  of  the  mover,  could
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 be  that  the  accused  should  be  exposed
 to  prosecution  for  making  a  =  false
 statement.  The  accused  would  not
 be  exposed  to  prosecution  even  if  he
 makes  a  false  statement  and  even
 after  the  removal  of  the  word  “false”.
 Therefore,  the  very  intention  of  the
 mover  is  being  misunderstood.  The
 whole  thing  appears  to  be  shrouded  in
 misunderstanding.  As  a  matter  of
 fact,  I  find  from  the  opinions,  almost
 all  the  opinions,  that  the  persons  who

 “have  given  the  opinions  feel  that  the
 mover  means,  firstly,  perjury  should
 be  eradicated.  That  by  itself  is  not
 so  easy.  Secondly  for  that  accused
 should  be  exposed  tg  pevtisititerr?.
 Really,  the  mover  of  course  has  made
 his  points.  I  find  from  his  speech—all
 that  he  has  said  today  and  also  on  the
 other  day-—that  his  intention  was  not
 the  same  that  has  guided  these
 opinions  in  the  case.  Some  of  the
 opinions  are  such  that  they  support
 the  mover,  but  they  support  the  mover
 on  quite  2  different  ground.  As  8
 matter  of  fact,  I  do  not  think  that
 those  opinions  should  really  be  accept-
 able  to  the  mover  himself.  Some  of
 those  opinions,  as  I  found  them  here,
 say  that  because  the  circumstances
 have  changed  now  the  accused  should
 feel  the  responsibility;  that  we  are
 now  independent,  and  because  it  is
 now  an  independent  country,  nobody
 should  tell  lies  and,  therefore,  the
 accused  also  should  not  tell  lies  and  so
 on.  But  that  is  not  the  meaning.

 The  meaning  of  the  mover  is,  that
 the  accused  is  absolutely  at  liberty  to
 say  whatever  he  likes  to  say.  What
 he  probably  wants  to  say  is  that  this
 word  “false”  is  obnoxious  and  object-
 jonable  and  it  is  not  consistent  with
 the  dignity  of  the  nation.  It  is  not
 consistent  with  the  dignity  of  our
 statutes  and,  therefore,  that  word
 should  not  be  there.  It  creates  a  bad
 atmosphere.  That  is  what  the  mover
 means,  है  q  ॥

 Those  who  have  followed  that  view
 and  understood  him  properly  have
 said,  instead  of  ‘false’,  why  not  have
 ‘any’?  They  had  asked  that  that  word

 APRIL  18,  959  Criminal  Procedure  22876
 (Amendment)  Bill

 Could  be  substituted  by  some  other
 W.rd.  They  appeared  to  have  under-
 Stood  the  meaning,  but  I  do  not  know
 Why  they  make  that  alternative  sug-
 Sestion  that  instead  of  “false”  the
 Word  “any”  could  be  substituted.  Of
 COurse,  some  people  who  have  mis-
 Uhderstood  him  have  made  the
 Suggestion.

 I  was  reading  the  opinions  of  some
 of  the  judges  of  the  high  courts.  As
 régards  the  opinions  of  others,  I  did
 not  very  much  care  to  go  into  them,
 because  they  are  too  many  and  I  did
 not  have  much  time.

 Reference  was  made  to  Madras  and
 to  an  ex-Judge  of  the  Federal  Court.
 4  would  like  to  read  a  few  sentences
 from  these  opinions.  I  would  refer  to
 the  opinion  of  one  of  the  judges  of
 the  Rajasthan  High  Court.  His
 Ofinion  seems  to  be  based  only  on
 this  ground  that  the  lower  courts
 shall  be  misled  by  it;  they  will
 think  there  is  some  change  in  the  law
 8nd  so  we  should  be  str’ct  against  the
 @Ccused,  because  the  word  ‘false’  is
 Naw  removed.  He  savs:

 “By  the  proposed  amendment,
 subordinate  courts  are  likely  to
 get  the  erroneous  impression  that
 there  has  been  a  change  in  law,
 whereas  in  fact,  there  is  no  inten-
 tion  to  make  any  change  in  the
 existing  law.”

 Even  if  this  word  ‘false’  is  removed,
 there  shall  be  no  change  because  no
 O8th  is  administered  to  the  accused
 and  any  statement  made  without  oath
 will  not  be  punishable  and  there  can
 be  no  prosecution.  Section  98  will
 not  apply  there.  He  goes  on  to  say:

 “The  subordinate  courts  ure
 likely  t>  get  the  impression  that
 the  mere  fact  that  the  accused
 pleads  guilty  is  sufficient  to
 entitle  him  to  release  on  proba-
 tion  of  good  conduct.”

 Hea  has  gone  to  the  other  point  and
 Says  the  lower  courts  are  likely  to  be
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 misguided.  I  do  not  think  so.  The
 lower  courts  consist  of  learned  people
 —double  and  triple  graduates—and
 many  of  the  opinions  of  lower  courts
 given  here  are  very  sound.

 An  ex-Judge  of  the  Federal  Court
 has  said:

 “No  purpose  will  be  served  by
 amending  clause  2  alone  because  a
 false  statement  by  the  accused
 will  not  be  punishable  even  after
 the  amendment  as  long  as  clause
 4  prohibiiing  the  administration  of
 oath  stands.”

 It  is  a  sort  of  misunderstanding  under
 which  he  is  labouring;  otherwise  he
 would  not  give  an  op‘nion  like  this.
 The  object  is  not  that  the  accused
 should  be  exposed  to  prosecution.
 The  opinion  says  by  removing  the
 word  ‘false’,  the  accused  shall  not  be
 exposed.  The  purpose  of  the  mover
 will  nct  be  served  then.

 One  or  two  more  judges  of  the  High
 Courts  have  argued  on  the  same  lines.
 One  of  them  has  said:

 “I  am  opposed  to  the  amend-
 ment  proposed  in  section  342  of
 the  Code  cf  Criminal  Procedure.
 as,  in  my  opinion,  it  is  one  of  the
 cardinal  principles  in  the  admin-
 istration  of  criminal  justice  that
 an  accused  person  should  not  ren-
 der  himself  liable  to  punishment
 even  if  he  g'ves  false  answers
 when  he  is  questioned  generally
 on  the  case  against  him.”

 That  is  the  impression  that  the  judges
 have  been  carrying  and  that  is  why
 they  have  given  these  opinions.  Most
 of  the  judges  have  said,  the  object
 appears  to  be  laudable,  viz,  the
 atmosphere  of  the  courts  should  be
 such  that  the  people  tell  the  truth,
 but  really  the  purpose  of  the  mover
 would  not  be  served.  So  far  as  these
 cpinions  go,  the  purpose  itself  is
 being  misunderstood;  that  is  the  whole
 trouble.

 So,  according  to  these  opinions,
 mere  change  of  the  word  will  not  do
 and  {it  does  not  expose  the  accused  to
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 Pros€cution  because  it  is  a  statement
 not  made  on  oath.  I  have  also  gone
 through  some  of  these  opinions  from
 Kerala  and  Madras.  I  would  refer
 only  to  the  Madras  opinion,  to  which
 reference  was  made.

 “In  the  opinion  of  this  Govern-
 ment....".

 It  is  the  opinion  of  the  Government.
 I  am  now  talking  of  the  opin.ons  of
 the  Governments  because  it  was  said
 that  some  of  the  Governments  were
 Opposed-—rather  most  of  the  Govern-
 ments  are  opposed.  It  is  about  the
 Madras  Government:

 “In  the  opinion  of  this  Govern-
 ment  the  object  of  the  Mover  of
 the  3Bi?,  aamely,  ta  eliminate
 Perjury  is  not  likely  to  be  echiev-
 ed  by  merely  dropping  the  words
 ‘or  by  giv.ng  false  answers  to
 them’  from  section  342(2)  of  the
 Criminal  Procedure  Code.  There
 48  hot  going  to  be  any  change  in
 the  legal  position  even  after  the
 aMendment  proposed.”

 So,  that  is  the  impression  under
 which  the  Government  was  labouring
 and  that  is  why  they  gave  this  op.nion,

 Then,  there  is  the  Government  of
 Assam  also.  There  also  appears  to
 be  some  sort  of  a  misunderstanding.
 They  say:

 “|..-amendments  are  not  neces-
 sary  at  this  stage  and  such,  piece-
 mea]  amendments  also  are  not
 advisable  in  any  case.  Under  the
 Criminal  Procedure  Code,  as  it

 a8  witness  except  on  his
 request  in  writing  and  his
 to  give  evidence  shall  not  be  made
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 {Pandit  Munishwer  Dutt  Upadhyay]
 Thu  Government  is  also  labouring
 under  the  same  impression.

 Shri  Braj  Raj  Singh:  It  is  very
 difficult  to  understand  the  hon.  Mover.

 Pandit  Munishwar  Dutt  Upadhyay:
 Yes.  I  do  not  know,  but  really  from
 the  op.nions  it  appears  that  if  there
 had  been  no  misunderstanding.  there
 would  not  have  been  very  many
 opinions  against  the  removal  of  this
 word  ‘false’.  This  word  ‘false’  to
 remain  on  the  statute,  I  would  submit,
 is  not  very  desirable  and  some  of  the
 opinions  have  also  been  quite  strong
 on  this  point  that  this  word  is  not
 desirable  and  that  this  should  be
 removed.

 So  far  ag  the  other  point  goes—I
 will]  not  take  much  of  your  time—my
 submission  is  that  this  word  ‘false’
 should  be  removed  from  the  statute.
 Y  think  that  much  must  be  done  to
 maintain  an  atmosphere  of  truthful-
 ness  in  the  courts  and  also  to  give
 the  statute  the  dignity  that  it  de-
 serves.

 Shri  Easwara  Iyer:  Mr.  Deputy-
 Speaker,  Sir,  in  speaking  on  this  Bill,
 I  would  hke  to  be  understood  as
 voicing  My  own  opinion  on  this
 matter.  Of  course,  I  have  no  objec-
 tion  for  this  Bill  to  be  considered  by
 the  Select  Committee  but  I  would  like
 to  submit  my  observations  on  the  pro-
 visions  of  this  Bill.

 The  hon.  Mover  of  the  Bll  seems
 to  be  having  a  sort  of  righteous
 indignation  of  the  amount  of  perjury
 that  is  prevailing  in  this  land,  and
 rightly  so.  Because,  I  could  only  learn
 the  object  of  the  Bill  from  the  state-
 ment  of  objects  and  reasons  contained
 therein,  and  the  object  of  the  Bill
 seems  to  say  that  there  must  be  a
 move  for  eliminating  perjury.  Of
 course,  my  hon.  friend  on  the  other
 aide  seems  to  be  labouring  on  the
 point  that  it  is  not  the  object,  Then
 what  ig  the  objéct?  I  could  only  say
 that  heaven  only  knows  ff  it  is  not
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 the  object  that  is  contained  in  the
 statement  of  objects  and  reasons.
 What  does  it  say?  I  am  reading.

 “The  object  of  the  B.li  is  to
 eliminate  perjury  from  law  courts
 and  encourage  among  the  htigant
 publhe  the  habit  of  speaking
 truth.”

 Certainly,  3  is  a  very  laudable
 object,  but  I  regret  to  say  that  his
 righteous  indignation  seems  to  have
 been  unburdened  on  the  shoulders  of
 the  accused  an  a  criminal  case.  On
 the  point  whether  section  342  is  an
 ornamental  section  or  not,  I  would
 hold  a  difference  of  opinion;  I  would
 rightly  say  that  it  is  mot  an  ornamen-
 tal  section,  particularly  after  the
 decision  of  the  Supreme  Court  very
 recently,  saying  that  statement  under
 sect  On  342  is  a  very  vital  statement
 in  the  conduct  of  a  criminal  case.
 Quite  apart  from  that,  when  an
 accused  is  questioned  under  section
 342,  that  very  section  says  that  oath
 shall  not  be  administered.  So,  if  by
 the  deletion  of  the  words  “or  give
 false  answers  to  them”  the  object  of
 the  hon  Mover  of  the  Bill  is  to  render
 the  accused  open  for  prosecution  for
 perjury,  then  I  would  take  hm_  to
 section  793  of  the  Indian  Penal  Code.

 hri  Raghubir  Sahai:  It  is  never  the
 object  of  the  Bill

 Shri  Easwara  Iyer:  Then  I  cannot
 understand  as  to  what  the  object  of
 the  Bill  is.  If  the  hon.  Mover  of  the
 Bill  corrects  me  by  saying  that  it  is
 not  the  object  but  it  is  some  other
 object,  I  do  not  find  that  in  the  state-
 ment  of  objects  and  reasons.  If  his
 object  is  founded  on  mere  sentimen-
 tal  reasons  of  having  the  word  ‘alse’
 therein,  I  would  say,  the  amendment
 is  not  expedient  as  my  hon.  friend
 put  it;  it  is  most  innocuous  and
 futile.

 Coming  to  section  342,  sub-section
 (4),  it  is  said  that  the  accused  shall
 not  be  examined  on  oath.  Section
 9  of  the  Indian  Penal  Code,  which
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 deals  with  prosecution  for  perjury,
 ५९४४४  With  tne  categories  of  persons
 wno  could  be  proceeded  against  unde
 we  law.  It  takes  unto  consideration—
 supject  to  correction  by  the  hon.  Min-
 ister  of  Home  Affairs  on  the  other
 side,  3  am  saying—all  persons  who
 make  a  statement  under  an  obligation
 to  speak  the  truth  under  en  oath  or
 are  legally  bound  to  speak  the  truth
 on  oan  and  takeg  into  consideration
 also  persons  who  are  statutorily
 enjomed  to  speak  the  truth.  Also
 section  9]  deals  with  persons  who  by
 law  are  declared  to  speak  the  truth.
 Whether  an  accused  exam.ned  under
 section  342  comes  under  these  cate-
 gories  of  persons  may  be  examined.

 Under  section  342(4),  an  accused  35
 not  examined  on  oath.  The  first  part
 OL  pluscCuuon  tor  perjury  under  sec-
 tron  i924  goes  to  the  wali  Whether
 the  removai  of  these  words  “or  by
 giving  talse  answers”  occurring  under
 section  342,  will  render  it  obligatory
 on  the  accused  to  speak  the  truth  by
 v  rtue  of  the  removal  is  also  open  to
 question.  An  accused  is  not  by  neces-
 sary  implication  bound  to  speak  the
 truth.  So  that,  there  38  no  statutory
 obligation  on  his  part  to  speak  the
 truth,  to  come  within  the  ambit  of
 section  9i.  Neither  is  there  any
 declarat  on  contained  in  the  Criminal
 Procedure  Code  cn  the  part  of  the
 accused  to  speak  the  truth.

 What  exactly  ४७  speaking  the  truth,
 is  the  matter.  Supposing  an  accused
 is  charged  with  murder  or  robbery  or
 dacoity  and  the  prosecution  case  35
 that  he  has  committed  robbery  or
 dacoity  or  murder,  what  is  truth?
 Supposing  the  accused  denies  and  the
 court  on  shiftng  the  evidence  before
 it  finds  that  he  has  committed  robbery
 or  theft,  does  it  mean  that  the  truth
 is  that  he  has  committed  robbery  or
 theft?  Let  us  assume  for  the  sake  of
 argument  that  truth  is  the  prosecu-
 tion  story  when  he  has  been  convicted
 of  the  offence.  What  is  the  scope  of
 the  amendment  proposed?  Supposing
 the  words,  “or  giving  false  answers
 to  the  questions  put  by  the  court”,  are
 deleted,  so  that  the  accused  may  be
 rendered  liable  for  pramecution  for
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 perjury,  what  will  be  the  effect  of
 this?  Supposing  the  prosecution  is
 found  by  the  court  to  be  true  and  a
 conviction  is  entered  and  the  accused
 has  pleaded  not  guilty  to  the  charge,
 under  section  342,  he  can  be  proceeded
 against  for  perjury,  over  again,  on
 the  very  same  set  of  evidence.  On  the
 very  same  ev.dence  the  trial  will
 proceed  and  on  the  same  evidence,  he
 will  be  put  on  the  dock.  Agam,  in
 the  statement,  he  says,  “I  have  not
 commutted  the  offence.”  Again,  he
 can  be  proceeded  against  for  perjury.
 There  will  be  a  chain  of  prosecutions
 against  the  accused  with  the  result
 that  he  will  not  find  homself  anywhere.

 My  respectful  submission  before
 this  House  is,  if  it  35  only  a  question
 of  sentiment  as  my  hon.  friend  would
 say,  that  the  word  ‘false’  should  be
 removed,  to  say,  “any  answers”,  J
 have  practically  no  objection.  If  at  38
 a  legal  obligation  of  the  accused  not
 to  commit  perjury  and  speak,  only  the
 truth  and  nothing  but  the  truth,  then,
 certainly,  I  would  oppose  this  Bill  on
 the  ground  that,  :f  at  all,  there  is  one
 golden  thread  throughout  the  criminal
 law  of  this  country,  that  is  that  the
 accused  :s  presumed  to  be  innocent
 unti}  the  prosecuton  has  beyond
 reasonable  doubt  established  his  guilt.
 If  any  more  amendment  to  the  Crimi-
 nal  Procedure  Code  is  attempted  or  is
 sought  to  be  attempted  to  whittle
 down  this  presumption  which  is  ex'st-
 mg  in  the  country  for  the  last  so  many
 years,  it  is  certainly  something  which
 is  against  the  fundamental  principle
 of  Criminal  jursprudence  The  accus-
 ed  is  presumed  to  be  innocent  and  it
 is  for  the  prosecution  to  prove  beyogd
 reasonable  doubt  that  the  person  is
 guilty.  Take  for  example  the  proposed
 amendment  under  section  562  If  the
 person  makes  full  disclosures  without
 concealing  any  facts,  that  has  to  be
 taken  into  consideration  for  releasing
 him  on  probation.  Now,  the  question
 of  releasing  him  on  probation  comes
 into  existence  only  after  the  Court  has
 heard  the  evidence  and  convicted  the
 accused.  His  age,  his  character,  his
 antecedends  are  all  being  examined.
 The  court  is  also  enjoined  to  examine.
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 the  quesuon  whewer  he  .s  speaking
 We  ४६७४७  0४  no.  ‘inere  may  be  over-
 zeaiuus  police  officera  wno  will  go
 about  asking  him  to  contesg  as  being
 Buuy.  dme  suuce  omcers  may  siand
 un  ime  shoulders  of  tne  accused  and
 make  the  accused  coniess  the  prose-
 cution  case.  Such  mstances  cannot  be
 Overiooked  in  the  state  of  affairs  in
 wach  007  police  35  be.ng  managed.

 Another  pomt  which  goes  against
 the  amendment  tnat  is  proposed  8
 this.  This  relates  to  the  question  of
 assessment  as  to  whether  the  accused
 is  speaking  the  truth  or  not.  Who  is
 to  decide  whether  the  accused  2s

 speak.ng  the  truth  or  not?  The  Court
 may  come  to  the  conclusion  on  prose-
 cution  evidence  that  the  accused  may
 be  guilty  or  not  guilty.  How  does  it
 in  tact’  establish  the  truth  or  other-
 wise  of  the  stand?  After  the  passing
 ox  Probation  of  Offenders  Act,  1958,
 Section  20,  this  Section  562  itself
 becomes  mnocuous.  In  the  Lght  of
 the  opinion  that  comes  up  on  this
 matter,  this  requires  to  be  studied.  The
 opinion  ig  divided.  There  are  some
 legal  luminaries  who  are  in  favour  of
 this  Bll.  There  are  some  legal
 luminaries  who  are  against  this  Bill.
 But  I  would  frankly  submit  for  the
 consideration  of  the  House  that  the
 preponderance  of  legal  opinion  from
 the  Bar  Council  or  the  Bar  Associa-
 tions  or  the  High  Court  Judges  is
 aga  nst  the  proposed  amendment.  That
 is  also  a  fact  which  may  be  taken
 into  consideration  by  the  Select  Com-
 mittee,  if  the  Bill  is  referred  to  it.

 Shri  Datar:  Mr.  Deputy-Speakér
 Sir,  I  have  to  sympathise  with  the
 hon.  Mover  of  this  Bill.  When  this
 Bill  was  circulated  for  eliciting  public
 opinion,  he’  was  presumably  under  the
 impression  that  he  would  be  getting
 a  preponderating  opinion  in  his  favour.
 Unfortunately  for  him,  the  opinions
 that  we  have  received  are,  both  in
 volume  as  well  as  in  substance,  entire-
 ly  against  him.  I  should  like  to  point
 out  that  so  far  as  Section  342  and  the
 amendment  is  concerned,  there  are  83
 many  as  nine  out  of  fourteen  States
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 which  are  opposed  to  it.  Secondly,
 there  are  only  two  States  which  have
 supported  his  amendment  to  section
 342(2),  namely  the  Government  of
 Bombay  and  the  Government  of
 Madhya  Pradesh,  though  here  also,  I
 may  point  out  that  the  Bombay  High
 Court  have  not,  seen  their  way  to
 accept  this  particular  amendment.

 Shri  Raghubir  Sahat:  What  about
 UP?

 Shri  Datar:  Then,  may  I  point  out
 that  nine  .mportant  States,  including
 U.P.—let  my  hon,  friend  remember
 that—have  expressed  their  opinion
 agauist  tus  amendment?  So  far  as
 those  who  are  in  favour  are  concern-
 ed,  may  I  correct  myself  by  saying
 that  three  Governments  are  in  his  fav-
 our,  and  they  are  Bombay,  Madhya
 Pradesh  and  Orissa?  Let  us  for  the
 time  being  keep  aside  the  Territories.
 There  are  three  Territories  which
 agree,  and  there  ere  some  others  which
 do  not  agree  at  all.

 Shri  Tangamani:  Government  may
 oppose,  but  many  judges  have  sup-
 ported.

 Shri  Datar:  Let  friend
 allow  me  to  speak.

 Then  we  might  also  note  that  so  far
 as  the  State  of  Jammu  and  Kashmir
 is  concerned,  the  Code  of  Crim  nal
 Procedure  does  not  apply.  The
 Andhra  Pradesh  Government  have  not
 favoured  us  with  their  opinion.

 my  hon.

 Thus,  you  will  find  that  there  is  a
 large  preponderance  of  opfhion,  so  far
 as  the  States  are  concerned,  against
 this  particular  amendment,

 So  far  as  the  other  amendment  to
 section  562  is  concerned,  there  also,
 the  strength  of  opposit.on  is  more
 voluminious.  40  States  have  not
 agreed  to  thig  amendment  at  all,
 while,  with  great  deference  to  my
 hon,  friend,  there  is  only  one  State
 which  has  agreed,  and  that  is  th
 Orissa  State.  The  Kerala  State  has
 not  given  any  comments  at  all,  and
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 the  comments  of  the  Andhra  Pradesh
 State  have  not  been  received.

 So,  you  will  find  that  we  have  the
 largest  preponderance  of  opinion  of
 the  States  against  both  the  amend-
 ments  that  are  sought  to  be  introduc-
 ed  in  the  Code  of  Criminal  Procedure.

 Let  us  also  understand  one  more
 circumstance.  So  far  as  the  Code  of
 Criminal  Procedure  is  concerned,  it  is
 in  the  Concurrent  List,  and  naturally,
 the  administration  of  the  criminal  law
 has  to  be  carried  on  almost  completely
 by  the  various  State  Governments,
 and,  therefore,  we  are  bound  to  accept
 the  views  of  the  State  Governments,  so
 far  88  any  amendment  in  Parliament
 is  concerned,  for,  as  I  have  stated,
 they  are  the  authorities  wh  ch  have  to
 administer  the  law.

 So  far  as  the  Bombay  State  is  con-
 cerned,  may  I  point  out  that  though
 the  Government  of  Bombay  are  in
 favour  of  the  first  amendment,  the
 Bombay  High  Court  are  not  in  favour
 of  it?  In  respect  of  the  High  Courts,
 I  may  point  out  that  a  number  of
 High  Courts  like  Madras,  Bombay  and
 Kerala  and  others....

 Shri  Easwara  Iyer:  And  Mysore.

 Sh-i  Datar.....  have  expressed  their
 opinion  which  has  to  be  taken  into
 account.

 In  these-circumstances,  so  far  as  the
 first  point  is  concerned,  the  position
 is  entirely  against  my  hon.  friend.
 There  might  be  a  few  judges  here  and
 there,  and  there  might  be  some  officers
 here  and  there  who  must  have  taken
 a  vew  like  that  of  the  hen.  Mover
 that  perjury  has  got  to  be  removed
 from  our  courts.

 Therefore,  as  I  have  stated,  both  in
 quality  as  also  in  the  strength  of
 public  opinion,  the  nation  is  not  in
 favour  of  these  amendments.

 Then,  I  would  pass  on  to  the  next
 point.  It  was  pointed  put  rightly  by
 a  number  of  hon.  Members  that  there
 ought  to  be  an  atmosphere  of  truth-
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 fulness  in  our  courts.  That  is  certainly
 &  matier  wnicn  has  to  be  taken  -nto
 account.  So  tar  as  the  maintenance
 or  an  atmosphere  of  truthfulness  is
 Cuacerued,  there  are  two  factors  to  be
 taken  inte  account.  One  5  the  state-
 ments  .hat  are  made  on  oath  by  the
 various  witnesses.  Hon.  Members  are
 aWare  that  we  have  tigh.ened  the  law
 to  a  large  extent  when  we  had  a
 general  amendment  of  the  Code  of
 Criminal  Procedure  about  three  years
 ago,  when  we  introduced  certain  pro-
 visions  for  making  the  offence  of
 Perjury  as  summarily  cogn  zable  as
 Possible.  All  the  same,  there  a.e  a
 number  of  factors  which  are  against
 us  so  far  as  truchfulness  is  concerned,
 and  truthfulness  in  courts  will  increase
 accordingly  as  we  have  truthfulness  in
 the  country  around.  That  also  has  to
 be  taken  into  consideration.

 The  hon.  Member  wants  the  incul-
 Calon  or  wrutncuiness  by  removing  the
 Word  “false”  from  sect  on  342(2),  as
 Fauus  whUibouWar:  UU  Upaduyay
 rignuy  pointed  out,  there  is  a  consi-
 Gerabie  misunderstanding  about  the
 Manner  in  waicn  the  nou.  Mover  has
 expressed  himself.  He  desired  that
 Mere  should  be  no  perjury  at  all.  For
 the  sake  of  argument,  let  us  follow
 this  particular  line.  If  perjury  has  to
 ‘£9,  30  hag  also  to  dsappear  from  the
 Stat.ments  of  the  accused  persons
 according  to  him,  because  he  is  laying
 m  this  case  the  greatest  stress  upon
 firstly  removal  of  the  word  “false”,
 and  incidentally  upon  the  inculcation
 of  the  principle  of  truthfulness,  dr,  in
 Ordinary  language,  the  giv  ng  of  true
 information  whether  it  is  in  his  favour
 or  against  him,  by  an  accused  person.

 May  I  point  out  that  he  has  stopped
 just  in  the  middle?  He  has  not
 followed  it  up.  If  the  particular  line
 that  he  has  n  view  of  having  truth-
 ful  statements  from  the  accused  is
 followed  up,  he  wil)  have  to  make  any
 untruthfulness  or  falsity  and  offence
 by  the  law  itself.  In  other  words,  he
 will  have  also  to  make  it  compulsory
 for  an  accused  person  to  go  into  the
 witness  box,  and  naturally  if  he  goes

 into  the  witness  box,  the  other  results
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 {Shr  Datar]}
 follow  as  a  matter  of  course  when  he
 is  telling  Hes

 I  may  point  out  here  that  even  in  a
 number  of  western  countr.es,  where
 the  law  has  been  developed  to  a  very
 large  extent,  it  is  not  necessary  for  an
 accused  person  compulsorily  to  go  into
 the  witness  box.  I  have  read  a  num-
 ber  of  professional  biographies  of
 great  advocates  and  there  you  will
 find,  as  for  example  in  Marshal  Hall's
 case,  that  the  advocate  for  the  defence
 considers  hundred  times  before  putting
 the  accused  im  the  witness  box,  though
 there  35  a  provis  on  to  that  effect,  as
 we  have  also  introduced  one  in  the
 Code  of  Crimimal  Procedure

 Shri  Raghubir  Sahai;  May  I  ask  the
 hon  Minister  if  there  is  any  specific
 provision  in  any  other  country  for
 the  accused  to  make  a  false  statement?

 Shri  Datar:  In  deahng  with  the
 question  of  defence,  certain  principles
 have  been  laid  down  We  are  bound
 by  certain  principles  of  criminal
 jurisprudence,  and  these  pr  nciples
 have  been  noted  by  some  of  the
 Judges  as  also  others,  including  Shri
 Varadachari,  one  of  the  most  brilliant
 Judges  not  only  of  the  Madras  High
 Court,  but  of  the  Federal  Court  of
 India  as  well  He  has  pointed  out  the
 various  principles  One  principle  is
 that  the  accused  should  have  no  obl
 gation  to  give  any  particular  version
 that  might  be  against  him  He  owes
 no  duty  to  the  prosecution  at  all  It
 33  entirely  400  per  cent  the  duty  of  the
 prosecution  to  prove  the  r  case,  and  that
 is  the  reason  why  we  have  got  here  a
 provision  in  section  342  where  it  is
 not  compulsory  for  the  accused  to
 give  the  information  But,  as  I  shall
 point  out  by  reading  it,  it  is  open  to
 him  to  give  an  explanation  because
 thig  28  an  opportunity  offered  to  him,
 and  therefore,  only  for  the  purpose  of
 having  an  opportunity  to  himself,  to
 explain  certain  circumstances  that  are
 prima  facie  against  him,  section  342
 has  been  introduced  in  the  Code  of
 Criminal  Procedure
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 Shri  Tangaman:  suggested  that  so
 far  as  section  342  is  concerned,  it  is
 not  a  compulsory  provision  May  I
 bring  at  to  his  notice  that  we  have  got
 two  parts  of  that  provision?  In  the
 eaflier  part,  १६  has  been  stated  that
 the  Magistrate  or  the  Judge  may,  and
 im  the  latter  portion  after  the  prose-
 cution  evidence  is  over,  he  shall  put
 questions  to  the  accused  for  the  pur-  _
 pose  of  giving  him  an  opportunity  to
 explain  the  circumstances  against  him
 Thus  that  is  a  compulsory  provision,
 an  imperative  provision,  which  the
 courts  of  criminal  law  have  got  to
 follow

 Therefore,  the  whole  scheme  of  the
 defence  is  that  the  accused  should,  in
 the  first  place,  be  not  subjected  to
 another  prosecution  after  he  has
 undergone  this  particular  prosecution
 Otherwise,  if  for  example,  he  has  the
 Sword  of  Damocles  hanging  over  his
 head,  naturally  he  will  not  be  in  a
 position  to  defend  himself  properly
 in  this  prosecution,  because  if  what-
 ever  he  says  is  likely  to  Jead  to  another
 prosecution  for  perjury,  he  would  not
 be  in  a  position  to  defend  himself
 effectively,  as  under  criminal  juris-
 prudence  he  has  the  unrestricted  right
 to  defend  himself  as  he  likes,  and  this
 right  naturally  includes  no  obligation
 on  him  necessarily  to  tell  the  truth
 That  348  a  point  we  have  to  understand
 very  clearly  Here,  for  example,
 there  are  two  obligations  one  is  the
 obligation  of  truthfulness  and  the
 other  is  the  right  to  defend  himself
 as  he  pleases  Under  this  criminal
 jurisprudence,  we  have  to  allow  him
 the  absolute  right  to  defend  hmnself

 Therefore,  it  would  not  be  proper
 to  put  one  thing  against  the  other,
 because  it  is  hkely  to  cause  prejudice
 to  his  right  to  defend.  What  ४४  neces-
 sary  is  that  nothing  should  be  there
 to  prejudice  him,  and  secondly,
 nothing  should  be  done  to  create  an
 irapression  in  the  mind  of  the  a
 that  thereby  he  is  likely  to  be
 judiced  in  his  defence  This  is
 most  important  point  which  has
 stated  by  a  number  of  High  कन
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 Judges  and  a  number  of  State  Govern-
 nents  also.  Now,  if  we  analyse  the
 yarious  expressions  of  opinion,  we
 shall  find  that  the  largest  number  of
 spinions  say  that  it  is  unnecessary.
 Some  opinions  go  further  and  say
 that  it  is  inadvisable.  Certain  mem-
 bers  of  the  Bar  or  Judges  of  the  High
 Court  have  also  gone  to  the  extent  of
 pointing  out  that  this  would  create  a
 dangerous  precedent,  and  two  or
 three  opinions  are  there  which  say
 that  it  would  be  mischievous  to  take
 away  this  right,  as  it  has  been  under-
 stood  down  the  century.

 Even  though  the  hon.  Mover  has  a
 laudable  object  in  view,  namely,  to
 introduce  truthfulness  to  the  largest
 extent  possible,  that  particular  object
 will  not  be  achieved  at  all  merely  by
 removing  the  word  ‘false’.  As  I  have
 stated,  I  do  not  agree  with  it,  to  go  to
 the  extreme  length  of  making  untruth-
 fulness  an  offence  or  of  making  it
 obligatory  on  the  accused  person  to
 be  put  into  the  witness  box.  If  he
 is  put  into  the  witness  box,  he  has
 naturally  to  face  the  consequences  that
 flow  from  any  statement  he  makes
 which  is  untruthful,  that  is,  prosecu-
 tion  for  perjury.  My  hon.  friend  is
 not  prepared  to  go  to  that  extent.
 Neither  is  it  advisable  to  go  to  that
 extent.  Therefore,  Pandit  Munishwar
 Dutt  Upadhyay  was  perfectly  right  in
 pointing  out  that  the  objection  that
 is  there  is  largely  due  to  the  pious  or
 perhaps—with  due  deference  to  my
 hon.  friend—impracticable,  desire  of
 my  hon.  friend  to  have  truthfulness
 by  merely  removing  the  word  ‘false’
 from  section  342.

 We  are  anxious,  and  almost  all  the
 State  Governments  are  anxious,  that
 the  rights  of  the  accused,  as  they
 have  been  understood  nearly  over  00
 years,  should  be  maintained:  as  they
 are.

 It  is  not  necessary  to  bring  in  here
 British  Imperialism  or  other  ideas  as
 one  hon.  Member  needlessly  brought
 in.  This  is  a  system  which  has  been
 perfected  to  a  large  extent;  and,  so
 long  as  we  are  bound  to  have  the
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 Criminal  Procedure  Code  on  the  basis
 of  hallowed  principles,  principles
 hallowed  by  time  and  by  experience,
 I  believe,  we  have  to  maintain  this
 principle  of  giving  unfettered  freedom
 to  the  accused  to  defend  himself
 effectively  according  to  his  likes—it
 does  not  matter  even  if  for  the  sake
 of  his  defence  he  has  to  depart  from
 truth.

 I  may  point  out  to  my  hon.  friend
 that  even  in  our  moral  code,  even  in
 our  ancient  texts,  it  has  been  stated
 that  there  are  circumstances  where

 a  man  is  entitled  to  depart  from  truth.
 If  a  man  is  after  a  cow  to  kill  it  and
 if  one  knows  where  the  cow  has  gone,
 in  that  case  he  is  not  bound  to  tell
 the  truth  at  all.  Therefore,  let  the
 hon.  Member  understand  that  even  in
 the  moral  and  spiritual  code  that  has
 been  developed,  we  have  got  certain
 exceptions  to  truth.  It  is  stated  that
 if  a  man  states  something  other  than
 the  truth,  then,  he  will  not  be  liable
 for  untruthfulness  or  for  the  sin  of
 untruthfulness.  This  is  an  exception
 and  I  am,  therefore,  going  to  defend
 the  provision  on  moral  ground,  though
 it  is  mot  necessary.  The  highest
 objective  that  we  should  have  is  the
 protection  of  the  accused  and  the
 feeling  of  confidence  in  the  eccused
 that  he  is  entitled  to  protect  himself
 in  any  manner  he  likes.  This  right
 should  not  at  all  be  affected  in  any
 manner  because  we  are  anxious  that
 the  fundamental  principles  of  criminal
 jurisprudence  are  properly  maintained.
 That  is  the  reason  why  Government
 oppose  even  the  reference  to  a  Joint
 Committee.

 When  is  reference  to  a  Joint  Com-
 mittee  to  be  allowed?  When  we
 accept  the  principle  of  the  Bill.  Here,
 in  this  case,  with  due  deference  to  my
 hon.  friend—though  the  object  is  per-
 fectly  laudable—it  is  impracticable  in
 the  manner  he  has  put  it;  and,  there-
 fore,  I  have  to  oppose  the  reference
 to  a  Joint  Committee,  not  only  so  far
 as  342  is  concerned  but  also  as  far  as
 562  ig  concerned.

 In  562  also,  he  has  said  ‘completely
 true  statement’.  He  has  put  in  some
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 expressions  which  it  is  very  difficult
 to  understand  ‘Completely  true’
 ‘means  there  can  be  ‘partially  true’  or
 something  else  Based  on  562,  there
 is  also  a  new  section  which  has  been
 introduced  in  the  Probation  of
 Offenders  Act  We  have  laid  down  a
 number  of  circumstances  to  be  taken
 into  account  and,  therefore,  we  have
 got  his  antecedents,  his  way  of  life
 and  all  these  things  even  put  in
 These  are  the  words.

 “Regard  being  had  to  the  age,
 character  and  antecedents  of  the
 offender  and  to  the  circumstances
 mm  which  the  offence  was  com-
 matted”.

 These  words  are  wide  enough  to
 include  also  the  enquiry  by  the  magis-
 trate  as  to  whether  the  accused  has
 been  a  truthful  person  or  whether  he
 has  departed  vitally  from  truth  That
 cannot  also  be  taken  into  account
 But,  let  us  take  into  account  the  other
 side

 If,  for  example,  this  amendment  7
 accepted  and  a  provision  is  made  for
 the  insertion  of  ‘complete  truthfulness
 on  the  part  of  the  accused’,  as  the  hon
 Member  wants  us  to  have  it,  then,  in
 that  case,  there  are  occasions  which
 we  have  to  take  into  account  Some-
 times,  the  accused  is  in  a_  position
 which  38  not  necessarily  normal  There
 are  occasions  where  ue  commits  an
 offence  and  after  committing  the
 iffence,  with  a  view  to  protect  him-

 self  bona  fide  he  does  not  necessanly
 follow  the  rule  of  complete  trathful-
 ness  Should  that  be  a  disqualifica-
 tion?  Should  that  be  a  handicap  dis-
 entitling  him  to  get  the  benefit  that
 has  been  laid  down  in  section  562?
 Therefore,  may  I  point  out  that  the
 object  of  the  framers  of  the  Criminal
 Procedure  Code  was  more  human  than
 academic  or—I  would  not  say  any-
 thing  furtber—theoretical.  I  would
 not  say,  unreal.  My  friend  hag  a  good
 object  in  view
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 Lastly,  I  may  also  point  out  that
 when  we  had  a  thorough  amendment
 of  the  Code  of  Criminal  Procedure,
 about  three  years  ago,  my  hon  frend
 had  moved  an  amendment,  if  I  mistake
 not,  to  section  324  and  also  perhaps
 to  section  562  I  am  not  sure

 Shri  Raghubir  Sahai:  Yes,  I  did

 Shri  Datar:  Possibly,  he  is  an  active
 Member  and  he  must  have  moved  it
 After  a  full  duscussion,  both  these
 amendments  were  negatived  Durng
 the  last  three  years  nothing  has
 happened  for  the  Parliament  to  make
 a  change  from  the  view  that  it  has
 taken  Therefore,  I  oppose  reference
 to  the  Select  Committee

 Mr.  Deputy-Speaker:  Shri  Sahai
 may  have  a  couple  of  minutes  eeeee
 (Interruptions.)

 Shri  Raghubir  Sahai:  Sir,  you  will
 allow  me  to  say  that  I  am  not  dis-
 appointed  with  the  speech  of  my
 friend  Shri  Easwara  Iyer,  but  I  am
 really  disappointed  with  the  speech
 the  hon  Minister  has  made

 Mr.  Deputy-Speaker:  In  one’s  life,
 disappointment  often  comes

 Shri  Raghubir  Sahai:  I  am  not  going
 to  place  him  in  an  embarrassment  but
 he  would  bear  with  me  when  I  say
 that  some  of  his  remarks  were  not
 correct

 Shri  Datar:  I  forgot  to  say  that  I
 request  him  not  to  proceed  with  this
 Baill

 Shri  Raghubir  Sahal:  While  he  was
 dealing  with  the  opinions  offered  by
 the  State  Governments,  he  tried  to
 create  an  impression  that  almost  every
 State  Government  was  opposed  to
 these  amendments  and  he  included  the
 name  of  UP  also.

 Myr.  Deputy-Speaker:  The  hon
 Member  stated  that  he  would  not
 embarrass  the  Minister;  now  he  is
 going  to  embarrass  him.
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 Shri  Braj  Raj  Singh:  Is  he  with-
 drawing  or  not?  Let  us  know.

 Shri  Baghubir  Sahat:  I  only  wanted
 that  the  wrong  impression  created  by
 the  Minister's  speech  should  be
 removed.  The  U.P.  Government  has,
 in  the  course  of  this  memorandum,
 said  that  the  purpose  can  be  achieved
 by  the  substitution  of  the  word  ‘any’
 for  ‘false’  occurring  in  that  section.

 Shri  Datar:  Sir,  my  hon.  friend  is
 almost  like  an  advocate  here.  They
 have  said  that  any  policy  likely  to
 prejudice  the  accused  of  his  defence.

 Shri  Baghubir  Sahai:  After  that
 peragraph,  this  is  what.  is  said.

 Mr.  Deputy-Speaker:  Now,  Shr.
 Sahai  and  the  hon.  Minister  both
 agree  that  there  is  no  difference  of
 opinion;  both  are  right.  What  is  the
 ultimate  objective?

 Shri  Raghubir  Sahai:  The  other
 point..

 Shri  Braj  Raj  Singh:  The  rea)  point
 is  whether  he  is  going  to  withdraw  or
 not.

 Shri  Raghubir  Sahai:  Wait  and  see.
 The  hon.  Minister  has  said  that  the
 object  of  the  Bill  would  not  be
 achieved.  I  had  stated  in  the  very
 beginning  that  the  object  of  my  Bill
 was  not  to  eliminate  perjury  at  the
 very  start.  It  is  to  make  a  begin-
 ning.  On  the  one  hand  everybody  is
 anxious  that  perjury  should  be  elimin-
 ated  and  on  the  other  hand  there  is  a
 specific  provision  in  the  Code  that  false
 statement  can  be  made.  I  beg  to  sub-
 mit  that  this  is  a  contradiction  in
 terms  and  I  only  want  by  this  amend-
 ment  that  this  contradiction  in  terms
 should  be  removed.

 Again.  my  hon.  friend  the  Home
 Minister  says......

 Mr.  Deputy-Speaker:  Is  it  neces-
 sary  to  meet  every  argument  that  he
 has  advanced?

 Shri  Raghubir  Sahai:  ......that  if
 I  want  that  the  word  ‘false’  should  be
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 removed  and  the  accused  may  be
 expected  to  tell  the  truth,  I  should  go
 to  the  logical  limit  that  if  he  speaks
 untruth  he  should  be  punished.  I  say
 this  is  not  a  logical  corollary.  This
 was  never  my  contention.  Even  if
 the  accused  makes  a  false  statement,
 recording  to  Shri  Datar  himself  in

 his  previous  speech  he  says  that  he  is
 not  liable  for  any  conviction.  Shri
 Easwara  Tyer  has  placed  forward  a
 preposterous  proposition  that  he  would
 be  liable  to  so  many  convictions  and
 so  many  prosecutions.  This  is  pre-
 posterous,  fantastic.  It  is  not  possible.
 When  the  statement  is  not  under
 oath,  how  can  he  be  prosecuted,  how
 can  he  be  punished?  Therefore,  the
 suggestions  of  my  hon.  friends  from
 this  side  as  well  as  from  the  other
 side  are  misplaced.

 Now,  I  quite  agree......

 Mr.  Deputy-Speaker:  If  he  is  to
 have  much  more  time......

 Shri  Raghubir  Sahai:  I  am  finishing,
 Sir.  I  quite  agree  that  the  local
 administration  is  responsible  for  work-
 ing  out  this  Act.  I  entirely  agree  with
 him,  and  if  most  of  the  local  adminis-
 trations  are  opposed  to  it,  of  course,
 there  is  a  lot  of  weight  in  that  argu-
 ment  and  we  ought  to  consider
 whether  these  amendments  should  be
 carried  out  or  not.  After  all,  this  is
 a  Government  of  India  Act—the  Indian
 Pena]  Code  and  the  Criminal  Proce-
 dure  Code—and  it  was  tine  for  the
 Minister  to  have  considered  these
 amendments  rather  sympathetically.
 I  am  really  surprised  that  this  pre-
 vious  speech  was  more:  sympathetic
 than  his  latest  speech.  But,  as  I  said
 in  the  beginning,  I  do  not  want  to
 create  embarrassment  for  him.  I  em
 prepared  to  withdraw  the  Bill.

 The  Bill  was,  by  leave,  withdrawn.

 38.68  hrs.

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Monday,  April
 20  3959|Chaitre  30,  1881  (Saka).
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 2  45s  PRIVATE  MEMBERS?  BILLS
 INTRODUCED  32335

 32046  ()  The  Indian  Penal  Code
 Amendment)  Bill,  (Inser-

 new  section  383A)
 २२०47  by  Shri  Kashi  Nath  Pandey

 Ce  oy iy  2
 Balmiki.

 PRIVATE  MEMBER'S  BILL
 1204849  NEGATIVED  .  .  12136—57,



 32799

 PRIVATE  MFMBER'S  BILL
 WITHDRAWN.

 Shri  ubir  Sahai  moved
 that ee  Code  of  Criminal
 Procedure
 Bill  (Amendment
 Sx

 ind  $62)  be  referred  to  a
 elect  ttee

 Bill  was  withdrawn  by  leave
 of  Lok  Sabha.

 223$7—94

 52300


